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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  July  22,  1971]
 Asadha  31,  ‘1893  (Saka)

 The  Lok  Sabha  met  at  two  minutes  past
 Eleven  of  the  Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 सहकारी  समितियों  की  बजाय  व्या-

 पारियों  के  जरिये  कृषि  उत्पादों

 की  वसूलो

 #1291.  श्री  फूलचन्द  वर्मा  :  क्या  कृषि

 मंत्री  यह  बताने  की  कया  करेंगे  कि  :

 (क)  क्या  भारतीय  खाद्य  निगम  द्वारा

 गेहूं  और  चावल  जैसे  कृषि  उत्पादों  की  वसूली

 सहकारी  समितियों  की  बजाय  बड़े  बड़े  व्यापक-

 रियों  के  जरिये  की  जाती  हैं  ;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (b).
 It  is  a  policy  of  Government,  reiterated
 by  the  Board  of  the  Food  Corporation,
 that  in  their  operations  the  Food  Cor-
 poration  should  utilise  the  services  of  the
 Cooperatives  to  the  maximum  extent  possi-
 ble.  In  places  where  the  Co-operatives
 are  either  not  forthcoming  or  are  found
 to  be  too  weak  to  do  the  work  effectively
 the  Food  Corporation  has  to  utilise  the

 services  of  private  traders  in  varying
 degrees.  It  is,  however,  the  effort  of  the
 Food  Cerporation  of  India  to  involve  the
 Cooperatives  more  and  more  in  their
 procurement/purchase  operations.

 श्री  फूलचन्द  बर्मा :  अभी  मंत्री  जी  ने

 बताया  कि  जहां  पर  सहकारी  समितियां  खरीदने

 के  लिये  आगे  नहीं  आती  हैं,  वहाँ  पर  व्यापारियों

 के  माध्यम  से  खरीदा  जाता  है।  ऐसी  स्थिति

 में  मैं  उन  से  जानना  चाहता  हैँ  कि  जब  फूड
 ग्रेन  कारपोरेशन  नहीं  खरीदता,  सहकारी
 समितियां  नहीं  खरीदती  और  व्यापारी  किसानों

 से  खरीदता  है,  तो  क्या  वह  उन  को  कैश

 पेमेन्ट  करता  है  तथा  क्या  उन  को  उन  के

 उत्पादन  की  ठीक  कीमत  मिलती  है--इस  को

 देखने  के  लिये  आप  के  पास  कौन  सा

 तरीका  है  ?

 SHRI  ANNASAHEB  P.  SHINDE  :
 Sir,  the  problem  raised  by  the  hon.
 Member  is  really  the  fundamental  problem
 under  Indian  conditions.  We  know  broadly
 the  features  of  the  problem  because  the
 stranglehold  of  the  money-lenders  and  the
 middlemen  on  rural  economy  is  powerful
 enough,  We  found  this  that  most  of  the
 grains  which  got  into  the  market  was
 bought  by  the  middlemen  or  their  agents.
 So,  apart  from  involving  cooperatives,  we
 have  to  establish  direct  procurement
 agencies  with  the  the  producers;  but  that
 will  take  some  time.  But  we  have  already
 intiated  the  process.

 श्री  फूलचन्द  वर्मा:  क्या  मध्य  प्रदेश,

 मासूम,  परिहार  और  उत्तर  प्रदेश  से  आप  को

 ऐसी  शिकायतें  मिली  हैं--जब  कि  व्यापारियों  को

 आप  का  निर्देश  है  कि  76  रुपये  प्रति  क्विंटल  के
 ——————————— —
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 -.' हिसाब  से  मेह  खरीदा  जाय,  लेकिन  उन्होंने

 किसानों  को:  68  प्रौर 69  रुपये  क्विंटल  पर

 नेह  बेचने  के  लिये  सजबूर  कर  दिया?  क्या

 इस  प्रकार  का  बीच  का  कमीशन  लिये  जाने  को

 दिकायतें  सग  को  मिली  हैं?

 झासाम  में  चावल  बहुत  अच्छा  हुआ  था,

 बहा  पर  भी  इसी  प्रकार  की  घटतायें  हुई  हैं,
 व्यस्पारियों  ने  बहुत  ज्यादः  कमीशन  कमाया  ।-

 इस  को  रोकने के  लिये  आप  ने  कौन  से  ठोस

 कदम  उठाये  हैं  जिससे  काश्तकार  का  हैरेसमेन्ट

 न  हो  भौर उस  की  मेहनते  की  सही  कौमत

 को  मिले  ?

 SHRI  ANNASAHEB  P.  SHINDE:  We
 are  reviewing  the  position.  We  ere  shortly
 convening  a  conference  of  Food  Ministers  of
 the  various  States  and  the  very  problems
 which  the  hon.  Member  haa  refered  to  would
 be  reviewed  ia  that  conference,

 SHRI  B.  R.  KAVDE:  What  is  the

 percentage  of  procurement  by  the  private
 agencies  and  the  co-operatives  and  by  what
 time  do  Government  desire  that  all  trade
 would  be  through  co-operatives  7

 SHRI  ANNASAHEB  P.  SHINDE  :  The:
 latest  figures  available  with  us  indicate  that
 about  24  per  cent  of  the  total  procurement
 is  offered  through  co-operatives  or  direct  and
 the.rest  of  it  through  the  State  Government
 agencies  ;  of  course,  most  of  it  is  through.
 private  trade.

 SUBODH  HANSDA:  If  it  is
 the.  policy.  of  the  Government  to  procure
 rice  through  co-operative  societies,  may  [
 know  from  the  hon,  Minister  whether  it  is  a
 fact.  that  in.  a  sumber  of  places,  private
 trading  agencies  are  allowed  to  procure  rice
 in  spite  of  the  fact.  that.  there  are..co-
 operatives  because  the  co-operative  socistics
 are  not  allowed  to  procure  rice  or  other.
 foodgrains  ?

 |  SHRI  ANNASAHEB  P.  SHINDE:  If
 any”  specific:  cases  sre.  brought  by  ‘hon

 -  Members  to  our:  notice,

 JULY  22,  9

 for  ‘secorhy’  of  tenure  and  ‘regotet

 ra  pappy,  because  I  do  not  think  thar  there
 Wotld  nol  कर  failures  here  of  there  ia  avait

 ionganisation  which  is  werking  on  an  all-
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 India  basis,  But,  broadly,  our  directives  to:
 the  Food  Corporation  Is;  where.co-operatives
 aro  in  a  position  to  function,  they  should  —
 Operate  throuth  co-operatives

 SHRI  M,  SATYANARAYAN  RAO:
 May  I  know  from  the  hon.  Minister
 whether  he  has  received  complaints  from  the
 farmers  to  the  effect  that  the  Food  Corpo-
 ration  officials  at  the  dis(rict  level  ane  in
 collusion  with  the  traders  and  they  are
 compelling  the  producers  whenever  they
 take  their  paddy  to.  them.  to  go  to  the
 traders  by  creating  difficulties  in  their  way,
 because  they  share  in  the  profits  earned  by
 the  traders,  and  if  so,  what  action  he  is
 going  to  take  against  these  officials  है

 SHRI  ANNASABES  P.  SHINDE:  We
 have  been  receiving  complaints  from  time  to
 time.  As  far  as  UP  is  concerned,  we  have
 requested  the  UP  Goverment  to  entrust
 the  specific  work  to  the  CID  of  that
 Government.  We  also  received  complaints
 from  the  Rajasthan  Government,  and  we
 have  suggested  0  them  that  popular
 committees  with  representatives  of  the
 producers  etc.  be  set  up  at  mandi  level  so
 that  they  can  have  supervision  over  all  these
 operations,

 Security  of  Tenureship  to  Small  Farmers

 #1292,  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:

 {a)  whether  Government  have  taken  any
 measure  to  provide  the  security  of  tenure-
 ship  to  small  farmers  to  increase  the  produc-
 tivity  of  land  in  order  to  achieve  the  plans.
 goal  of  129  million  tonnes  of  foodgrains  by
 1978-76:  and

 (b)  the  measures  Government  have
 taken  to  assure.  the  farmers  to.  got.  thom
 maximum  return  in  every.  rapes,  they  spend.
 on  their  land  ?  ee

 OTHE  MINISTER  OF  STATE  IN  कलाइा
 MINISTRY’  OF  AGRICULTURE.  (SHRE
 ANNASAHE®  P,  SHINDE)  :  (४)  Provisions’

 reat  have  beed  ‘taken  in  the'tendncy
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 “help  smati:farmers  ‘in  particular  include  the
 sétting  up  of  Sinai’  Farmers’  Development
 Agencies  (0  ‘provide  institutional  crédit  and
 iaputs  to  small  farmers

 SHRI  ARJUN  SETHI:  जल  is  a-fact
 ‘that,  the,  small,  farmers’.  agencies  find  it
 difficult.to.  lend  money.  to  the  cultivators
 because  the  majority  of  them  hold  land  oo
 oral  lease  and.  secondly,  is  it  a  fact  that
 since  there  is  ‘no  propor  national  network  of
 soil-testing  labo:atories  to  guide  the  farmers
 jn  regard  to  proper  application  of  fertilisers
 in  tand,  the  farmers  in  some  cases  get
 adverse  resalis  ?

 SHRI  ANNASAHEB  P.  SHINDE  :  The
 small  farmers’  agencies  do  not  directly  give.
 credit.
 the  co-operatives  and  comuiercias  banks  to
 amall  farmers,  But  it  is  true  that  in  ‘many
 paris  of  the  country,  Jand  records.  not  being
 up  to  date  and  the  names  of  the  teniats  not
 having  been  entered  in  the  record  of  .  rights,
 we  find  that  the  tenants  are  facing  some
 difficulties,  In  regard  to  —  soil-testing
 laboratories,  Government  are  expanding  the.
 facilities,  and  |  hope  that  by  the  next  two.
 or  three  years,  quite  a  few.  thousand
 laboratories  would  be  established  all  over  the
 country,

 SHRI  ARJUN  SETHI:  May  |  know
 whether  Government  are  aware  of  the
 various  practices  adopted  by  the  landowners
 to  evade  the  provisions  of  the  Tenancy  Act  ?
 For  instance,  the  landowners  who  do  not
 til  the  laodjereat  the  tenants  as  employees.  If
 so,  what  action  is  Government  going  io  take
 ia  this  regatd  ?

 SHRI  ANNASAHEB  P.  SHINDE  :
 This  is  a  well  known  fact,  The  Govern-
 ment  of  India  have  drawn  the  attention  of.
 the  Staite  Governments  from  time  to  time
 to  this  aspect.of  the  problem,
 approach.  has  been  that  the  permaneat  or
 inherftable  ‘right  of  cultivation  should.  be,
 conferred  on  ithe  tenants,  The  hon.  Prime
 Minister  and  the  bon.  Minister.of  Food.  and
 Agriculture.  have  “written.  to  the  State
 Govertiments
 attention  towards  this  problem,

 ASADHA®  Mv  4897  (SAKA)

 They  encourage  credit  to  flow  frgm.

 Our  policy,

 Central  Government

 tecentiy  ‘also,.  drawing  their.
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 in  vegard  to.  giving  ‘tenancy  rights  to  small’
 farmers.on  a.omigagl.bgsis  ?  won  he

 SHRI  “AMNASAHER  क  SHINDES
 The.  principles-have.  breadly  been  enunciated,
 by  us.  But  conditions  in  our  country  vary
 greatly:  in  this  matter,  [t  bas  been  suggested
 to  State  Governments  chat  thay  shodid  have,
 their  laws  ‘enacted  by  their  Legislatures
 broadly:  those  fines.

 of  सुखद  ढाका  :  गया.  मंत्री  खहोबय.

 बतायेंगे  कि  जो  भूमि.  भाप  आवंटन  wrt हैं
 दल  साल  &.  लिए:  उस  1... अ  के  समस्त  में:
 काश्तकारों  को  कर्जा  देने  के  लिए  कोई  नियम...

 बनाए  है  या  आप  उनको  कर्जा  नहीं  देते  हैं  जब
 तक.  कि  उनको  पीटा  नहीं  मिल  जाता  &  ?

 SHRI  ANNASAHES  क  SHINDE:  As
 has  already  been  explained,  this  is  a  State
 subject.  As  I  said,  the  ‘tenants  are:
 experiencing  some  difficulty  in  regard  tothe:
 right  of  cultivation  and  availability  of  credit
 asa  result  of  permanent  rights  not  being
 oonferred  on  them,  Particularly  in  the  area
 from  which  the  hon.  Member  comes,  there
 are  tenants  experiencing  some  difficulty  on
 this  scrre,

 SHRI  D,  BASUMATARI  It  is  loudly...
 propagated  in  the  State  of  Assam.  that
 100,  persons  will  be  appointed  in  every  block
 development  area  to  increase  food  produc-
 tion  by  assisting  small  holders,  big  land-
 holders  and  so  on.  What  are  the  qualifica-_
 tions  of  such  personnel  who  will  be.
 appomted  to  bring  about  agricultural
 development  ?  —

 SHRI  ANNASAHEB  P.  SHINDE:-
 May  £  seek  your  protection  ?  This:  is*  tot
 relevant

 SHRI  0,  BASUMATARI;  This  propa-
 gatida  Is  being  done  in  the  name  of  the

 MR.  SPEAKER:  No,  He  may  put  &

 specifit  question,

 '  भी  भाग  सिंह  शौरी  :  मैं  मिनिस्टर  ere

 .
 से  जानना  चाहता  हूं;  उस्होंने'भरगी  बताया

 है
 कि
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 ages  wie  शौर
 इस  मामले में  स्टेट्स...

 Prange  करते  हैं,  लेकिन अब  जिन  स्टेट्स

 बाग  डोर  आपके  हाथ  में  है  जेशीडेंस्ट  ee  के
 :

 जरिए  बही  पर  क्या  जाप  कोई  ऐसे  कैदी  उडाने

 "था  रहे:हैं  जिनसे  कि  यह  जो  जमीन  का  मसला

 है  बह  1...  तरह  से  साल  हो  जाये  और

 काश्तकारों  को  टिनेन्सी  राइट्स  मिल  कार्य

 दा  ANNASAHEB.  P,  SHINDE  :

 The  hon.  Member  must.  be  aware  that  in
 gene”  States”  where  there  was  President’
 Role,  as  for  instance,  for  some  time  in
 Pibar,  we  did  enact  a  law  giving  protection
 ‘to  ‘the  Scheduled  Castes  and  Scheduled
 Tribes.  In  west  Bengal  alao,  both  the  law
 conferring  permanent  tesure  rights  on

 ‘‘genants  as  well  as  Sxing  28  ceiling  were
 enforced  at  Presidential  Acts,  In  other
 States,  elections  are  likely  to  be  held  in  the
 sear  future,  Perhaps  the  elected  representa-
 tives  would  be  the  proper  representatives  to
 take  a  view  on  these  matters  and  proceed.

 Settlement  of  Cultivable  land  in  West  Benga!
 "with  Scheduled  Castes/Tribes  for  किन

 creased  Agricultural
 Prodaction

 _ 91294,  SHRI  GADADHAR  SAHA  :
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :

 (a)  «whether  Government  have  any
 scheme  io  settle  cultivable  land  in  West
 Bengal  with  laodiess  Scheduled  Castes  and
 Scheduled  Tribes  people  with  the  object  of
 taising  agticultural  production  ;  and

 (h)  .  whether  Central  Government  bave
 issued  jasiructions.to  the  State  Government
 for  taking  steps  in  this  direction  ?

 JHE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  AGRICUTURE  (SHRI.

 -ANNASAHEB  P,  SHINDE):  (a)  In.  West
 Bengal  ali  available  Government.  land  is

 settled  with  landless  persons  and  thote  hav-  |

 ‘3  dag  Jess  than  2  scree  of  land.  This  scheme
 _  Renefite  members  of  Scheduled  Castes  and

 JULY:  2,  1971

 “Ssibes
 stirgtos,

 So  far.  about  ,40,000°  hectares  of  tegard.:  7
 tend  and  49,000  tiectares  of  cultivable  ruption)  Let  thire  be  sb  elected  goversrands

 co)  wtre; fet  as  wait  ;
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 (b)  The  Government.  of  “Iadia  has  o aE

 advieed  the  State  Goverament  to  expedite
 the  distribution  of  available  land  to  tendless:
 labourers  with  special  prefercnce  to  Scheduid
 Castes  and  Tribes,

 SHRI  GADADHAR  SAHA::  To  what

 percentage  of  Scheduled  Castes  and  Schedul-
 ed  Tribes  have  such  lands  been  distributed  ?

 SHRt  ANNASAHEB  P.  SHINDE  :  The

 precise  figré  is  not  with  me.  “I  will  write  to
 the  Siete  Government  and  find  out.  |

 SHRI  GADADHAR  SAHA:  May  !
 know  whether  the  Government  is  aware  of
 the  fact  that  a  large  number  of  persons:
 have  got  lands  above  the  ceiling  and,  if  so,
 what  effective  measures  have  the  Governmeat
 taken  to  take  them  over  ?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 I  have  said  in  my  main  reply,  it  will  be  seen
 from  the  figures  how  much  surplus  land  has
 been  distributed.  Now,  as  per  the  new  law,
 the  new  ceiling  which.  has  been  fixed  accor-
 ding  to  that  enactment,  3!st  July  was  the
 fast  date  for  giving  or  declaring  the  state-
 ment  on  surplus  land.  After  that,  the  legal
 procedures  will  be  taken  up  fo  declare  the
 land  surplus.

 SHRI  SAMAR  GUHA:  It  is  now
 almost  a  year  which  haa  passed  since  the
 land  Reform  Act  of  West  Bengal  was  ena-
 cted,  but  unfortunately  the  provisions  of  that
 Act  have  not  been  implemented  as  yet,  They
 have  given  the  benefit  to.  the  sharecroppers
 and  the  quantum  of  land  of  hereditary  fand-
 lords  has  been  sliced  down  to  {7  acres;  May
 i  know  whether  it  is  8  fact  that  s-larges
 amount  of  surplus  land  can  be  distributed.  to
 the  landiess  labour  and.  there  by  to  the
 Scheduled  Cestes  also  to  whom  this  benefit
 could  scerue  and  the  sharecioppers  may.
 have  mote:  laod  and,  if'so,  may  f.  koow  why

 हम  has  been  ‘delayed  apd  when  are  the  11... ड
 rament  going  6  implement  the:  Land  Reform  -
 Act  of  West  Berigal  with  special  reference  to
 the  distribution  of  land  to  landless  labour.  ?

 Hot  “thisk  there  would.  be  delay;
 .

 steps  expeditiously  in  this



 |
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 Oxfam  Report  on  Unemployment  tn  india

 *I296.  SHRI  KRISHNA  HALDER

 SHRI  NIHAR  LASKAR

 SHRI  8.  M.  KRISHNA:

 Will  the  Minister  of  LABOUR  AND
 ‘REHABILITATION  be  plossed  to  state

 (a)  whether  the  attention  of  Govern-
 tent  has  been  drawn to  tne  report of  the
 International  Relief  Organisation,  Oxfam
 about  the  unemployment  In  India;  and

 (b)  if  ३0,  the  reaction  of  Goverament
 thereto  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RBRABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 {a)  No,

 (b)  Does  not  arise.

 SHRI  KRISHNA  HALDER:  in  view
 of  the  fact  that  there  is  an  abaormal  increase
 in  unemployment  which  has  perhaps  increa-
 sed  to  more  than  20  million,  may  I  know
 whether  the  Government  will  work  out  a
 crash  programme  to  create  more  employment
 opportunities  in  the  country  ?

 MR.  SPEAKER:  Your  question  is
 whether  the.  attention  of  Government  has
 been  draw  to  the  report  of  the  International
 Relief  Organisation”  and  so  an.  The  Minis-
 ter  said  no,  [t  wasa  very  specific  question.

 SHRI  KRISHNA  HALDER:  This  is
 regarding  unemployment.

 MR,  SPEAKER  :  The  word  ‘unemploy-
 mont’  is  therein  the  question  of  course,  fo

 SHRI  KRISHNA
 HALDER

 >  So.  my
 seppleniontury  was  relevant

 “MR.  SPEAKER  :  ft  was  relevant  oo  far
 as  that  word  is  concerned.  (interruption)

 “THE  .  MINISTER  OF  LABOUR.  AND

 REHABILITATION
 ‘This  ie  outside she:  scope  of  the

 main  He  wants  to  ‘have  informa

 ASADHA  L  863  (SAKA)

 (SHRI  है.  K,  KHADI-  .

 °
 tion  above  untmployment  in  general,  i:  |  a
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 SEVERAL.HON,  MEMBERS  rose--

 SHRI  5.  M.-  BANERIRE::  Sit  kiadly
 read,  the  question.  They  do  not  read  the
 soports..  The  question  is  whether.  their
 attention  has  been  drawa  to  the  report..of
 Oxfam,  Let  the  Minister  read  it.

 MR.  SPEAKER  ;  He  was  not  advised
 by  strong  advocates like  you?

 SHRI  §.  M.  BANSRIEE  ;  Kindly  -  read:
 “Whether  the  attention  of  Government

 “has  been  drawn  to  the  report  of  the  Inicnis-
 tional  Relief  Organisation,  Oxfam,  about  the
 unemployment  in  India.”

 SHRI  KRISHNA  HALDBR  ;  May  I  read
 from  the  report  of  the  Oxfam,  arising  from
 which I  put  this  question ?  _

 SHRI  DINEN  BHATTACHARYYA  3
 He  wants  to  read  from  the  report.

 MR.  SPEAKER:  Order,  order.  .  You
 may  go  to  his  room  fatter  on

 SHRI  KRISHNA  HALDER  :  My  second
 supplementary

 MR.  SPEAKER  ;  Supplymentary  out
 of  what  ?

 SHRI  KRISHNA  HALDER:  |  would
 like  to  know  whether  Government  have  taken
 any  steps  to  give  unemployment  allowance
 tothe  unemployed  and,  if  ह  the  reasons
 therefor,

 “SHRIR.  ्,  KHADILKAR  :  The  maia
 question  relates  to  the  report  of  the  Inter-
 national  Relief  Organisation,  Oxfam,  We
 made  a  scarching,  enquiry  with  the  Minis-
 tries  ‘concerned.  We  have  not  seen  its  ne
 Ministry  has  seen  it.  If  the  hon.  Member
 has  got  a  copy  of  that  we  shall  be  glad  ta
 see  it.  (Interruption)  beats,

 Production  of  Ingots  in  Public  Sector
 Steel  Plants  x.

 97397  SHRI  P.  GANGADES’:  चा  the
 Minister  of  STREL-AND  MINES  ७  ‘Steased
 १0  nate
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 (a)  whether  Hindustan’  Steel  Limited
 —

 prippiee  to  “adhieve'the  “target  Gf  कद  ingot
 tonnes  per  man  per  year  in  Bhilai,  Durgapar

 wad  Rourkela  Stee!  Pisnts;

 (b)  if  30,  the  time  by  which  it  is  likely

 te  Ue  achieved;  ‘and

 (©)  how  far  this  productivity  in  terms
 (et  fegots  will  Jaxprove  the  production  and

 _-gontainment  of  manpower  ?

 i

 THE.  MINISTER  OF  STEEL  AND
 AINES  (SHRI  MOHAN  KUMARAMAN-

 ‘GALAM)  :  (a)  to  (c),  है  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 The  Committes  on  Cost  of  Production
 of  Steel  (Mahatab  Committee)  appointed  by
 Government  in  August,  1965  had  expressed
 the  view  that  it  should  be  possible  to  raise

 the  productivity  in  respect  of  Works  perso-
 ane!  to  about  125  ingot  tonnes  per  man  year
 and  above  in  each  of  the  stee!  plants  in  the

 “sentry,  The  present  levels  of  productivity
 are,  however,  quite  low  as  compared  fo  this

 target,  both  in  the  public  sector  and
 private  sector  sicel  plants.  Hindustan
 Steel  Limited  is,  however,  alive  to  the
 need  for  improving  labour  productivity.
 ‘This  is  sought  to  be  achieved  by  stepping  up
 production  to  the  rated  capacity  of  the  steci
 plants,  by  containment  of  man-power  to
 levels  as  determined  by  industtial  enginesr-
 fag  studies  and  through  their  new  production
 incentive  scheme  which,  among  other  things,
 Offers  inducement  for  working  with  standard
 manning.  It  hes  been  estimated  that  if  the
 Durgapur,  Rourksia  and  Bhilai  Stee)  Plants
 produce  to  their  rated  capacity  of  1.6  t.8
 add  2.5  million  ingot  tonoes  respectively
 wih  standard  manning,  it  may  be  possible
 to  athieve  a  productivity  level  rarging
 ‘ytween'  60  to  100  ‘ingot  tonnes  per  man

 Year.  “However,  having  regard  to  the  éxist-
 biglevels:of  production,  difficulties  on  the
 labour  front  and  the  best  rates  achieved  so
 far,  productivity  near  these  levels  can  be
 attained  only  progressively  over  a  number  of

 FULY  nr  ton

 fess,

 of  more  wiige  Boards

 “pe  SAREE.  GANGADEB  :  to  view  of  |
 ‘$he  capacity  of  wtitisation  in  the  public-sector  7

 plants  going  down  ‘from  85  per  seat’  three  -

 years  ago  to  58  percent.  last  ‘yéar,  ‘  resditing
 &  not  loss  of  production  of  .  over  two  million

 tonnes  may  }  Know  .what:  the.  Government
 are  going  to  do  about  it  to  restore  maximum
 production  at  an  early  date  ?

 SHR!  MOHAN  KUMARAMANGA-
 LAM  :  The  hon.  Member  ’

 is  not  ontirely
 correct  in  his  figures.  The.  reduction  is  nt
 to  the  extent  of  two  million  tonnes  but  far

 It  is  trie  of  course  that  productivity
 is  low  and  we  have  already  explained  before
 this.  House  on  a  number  of  occasions  that
 steps  ne  being  taken  to  improve,  on  the  one
 hand,  maintenanc-  and  the  genoral  working

 -of  the  plants,  aad  on  the  other,  jabour  rela-
 tions  which  we  hope  will  lead  to  increase  in
 production.

 SHRI  P.GANGADEB  :  What  are  the
 measures  thought  of  to  improve  the  quality
 of  coking  coal  and  expansion  of  washery
 focilities  both  of  which  have  proved  to  be
 obstruction  to  production  in  the  integrated
 steel  plants  ?

 SHRI  MOHAN  KUMARAMANGA-
 LAM  :  I  would  ask  for  notice  on  a  question
 like  that.

 SHRI  P.  GANGADEB  :  May  |  know
 when  the  Goverament  are  expected  to  comp-
 iete  the  setiing  up  of  the  soaking  pits  -to
 enable  the  Durgapur  steel  plant  to  achieve
 the  rated  capacity  of  over  one  million  tonnes
 ‘of  ingots  ?

 SHRI  MOHAN  KUMARAMANGA-
 LAM  :  I  anv  afraid  FE  have  to  ask  for  notice
 again.

 Opposition  to  Appointment  of  Wage  Boards

 #1299  SHRI  ‘7  M.  BANERJEE  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION.  be.  pleased:  ta-state  :

 (a)  whether  some  of  the  Central.  Trade
 Union  Organisations  opposed.  appointment

 a,

 (b)  whether  they  have  suggesied  कन
 partite  ‘waye-apreerionts  ;'and  a

 fc)  if  ३0,  “the  “reattion  «of  Goverment
 be
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 THE  DEPUTY:  MINISTER  IN  THE
 LMINISTRY-OF  LABOUR  AMD  -REHABI-

 ALATATION  (SHRI  BALGOVIND  VERMA)
 (a)  and  )  Yes,  Sir

 ao  ©  The  views  expressed  hava  deen  noted.

 SHRIS.  M.  BANERJEE:  I  should
 “dike  to  know  from  the  on,  Minister  whether
 it  is  a  fact  that  some  of  the  recomotenda-
 tions  of  the  wage.  board,  especially  of  the
 electricy  industry,  have  got.to  be  implem-
 ented  through  the  State  Governments  and
 whether  some  of  the  State  Governments,
 especially  the  U.P.  State  Government,  had
 modified  the  wage  board  recommendations

 against  the  interest  of  the  omployees  there,
 especially  those  who  are  working  in  the  State
 undertaking,  and  whether  he  kaows  about  it
 aod  if  so,  what  is  his  reaction  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  ट्,  K.  KHADIL-
 KAR)  :  So  far  as  the  modification  part  is
 concerned,  I  have  no  information.  Wage
 boards  being  non-staiutory,  we  are  not  in  a
 position  to  enforce  them  except.  through  the
 method  of  persuasion  and  that  persuasion
 also  will  have  to  be  carried  out  by  the  State
 Government,

 SHRI  S.  M,  BANERJEE  :  He  has  not
 followed  my  question.  In  this  case  modi-
 fication  of  the  wage  board  recommendation
 has  been  done  by  the  State,  not  by  the
 State,  not  by  the  private  sector  people,
 against  the  employees  of  their  own  under-
 taking,  State  undertaking  like  the  KESA
 and  others,  without  consuliation  with  the
 Center.  What  is  he  going  to  do  about
 that.

 SHRI  R.  हैं.  KHADILKAR  :  If
 modification  in  a  wage  board  award  for  a
 particular  State  industry  is  made,  in  respect
 of  a-wage  board  appointed  by  the  State  and
 if  the  matter  is.  brought  to  our  notice
 cértainly  wo  shall  take.  whatever  moasure
 is  possibile.  To  my  mind  it  is  not  within
 our  purview  to  take  any  further  steps  ia
 that.  direction

 SHRI  Fy  °M.  BENERJEE  :  Now  ‘that
 the  “Cantril:  tride  union  organisations  like
 the  ITUC.CITU,  Hind  Masdoor  Sabha  ‘and
 others  with  the  exception  of  INTUC  are  all

 ४४56  of  recommicn

 ASADHA  34,9893  (SAKA)

 would  like  to  know  whether  in  future  no
 “wage  ‘board  will  be  appointed  880  ‘tt’  will

 be  teft’{o'  the  parties  concerned  to  have  a
 negotiated  settlement  without  Governarent
 interference  and  police  interference  Um  :

 SHRI  R.  K.  KHADILKAR  :  “The
 experience  of  the  wage  boards  is  not  such
 Even  the  hon.  Member  will  admit  that’it
 has  done  some  good  work  in  several  indus-
 tries  by  creating  a-certain  normal  procedure
 for  wage  Bxation.  If  the  hon,  Member's  ‘sug

 gestion  is  that  henceforth  no  wage  board  should
 be  constituted,  whether  statutory,.or..otber
 wise,  I  would  like  to  point.  aut  to  him  thet
 I  have  got  representations  for  the  appoint-
 ment  of  a  wage  board  for  the  bidi  industry,
 the  man-made  fibre  industry,  the  haadloom
 and  other  industries.  I  do  not  know  if
 the  hon,  Member  is  making  the  suggestion
 on  his  own  or.on.  behalf  of  some  organiza-
 tion,  but  I  will  bear  that  in  mind  when  such
 requests  come  to  me  later  an,  and.!  will
 also  have  some  argument  to  meet  them,

 SHRI  s  M.  BANERJEE:  That  was
 said  out  of  frustation,  and  he  is  saylag
 something  else,  The  Wage  Boards  ..are
 Not  statutoryit

 MR,  SPEAKER  :  Please  do  not  entet
 into  an  argument

 SHRI  RAJA  KULKARNI:  If  a  demand
 has  come  for  a  wage  board  for  the  man-
 mado  fibre,  may  |  know  what  the  Govern-
 ment  has  decided  about  7

 SHRI  R.  K.  KHADILKAR  :  There
 was  a  wage  board  for  the  chemical  indus-
 try,  but  they  did  not  deal  with  this  because
 they  were  in  doubt  whether  this  industry
 should  be  covered  or  not.  1 ल  ।  proper
 approach  is  made,  Government  will  consi-
 der  the  request

 SHRI  P.  M.  MBHTA  :  What  ate  the
 principal  grouads  for  opposing  the  wage
 boards  ?  It  is-refevant  to  the  question.  '

 t

 SHRI  R,  K.  KHADILKAR:  We  até
 got  opposing.  ‘we  atill  feel  that  the  wage
 board  machinery  has  ‘done  some:  good  work
 and  workers  have  benefited.

 MR.  SPEAKER:  Part  (a)  ‘of  “the
 quéstion  is  whether  some  of  the  “Conttal
 \
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 SHRI  R  K.  KHADILKAR  :  They  do

 -jaot.  & ........ द  us.  to  interfere,  they  say  they

 “will  deal  with  the  employers,  That  is  the

 _-Oaty:  ground

 Damage  of  wheat  at  F.C.  Godown  in
 et  Befht  due  to  aloading ay  an

 aS >
 ‘$300  SHRIN.  K.  SANGHI

 i  DR,  KARNI  SINGH  :

 '  Will'the  Minister  of  AGRICULTURE

 be  pleased  to  state  :

 (whether  250  truck  loads  of  wheat
 had  to  be  sent  back  to.  Haryana  Mand:
 afer  they  were  rain-soaked  because  they

 ‘gould  not  be  unloaded  at  the  FCI  godown
 in  Delhi  even  after  waiting  for  some  days

 tb)  whether  a  substantial  quantity  of
 the  foodgrains  ‘was  damaged  making  it
 wafit'  for  human  consumption  +

 .  ©  is  ३0,  whether  any  assessment  has
 been  made  of  the  losses  ;  and

 (@)  «what  steps  have  been  taken  to
 prevent  recurrence  of  such  incidents  7

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (@)  No.
 Sis.

 As  a  result.  of  work-to-rule  agitation  by
 a  Secion  of  Food  Corporation  employees,
 mm.  trucks  which  had  brought.  wheat  from
 Haryana.  for  Food.  Corpormion  of  India
 depots  in  Delhi  could  not  be  unloaded  on
 the  26th  and  27th  June  97i,  Only  26
 aswckahad.to  be  seturned  to  Haryana  bus
 the.  remaising  .  were  unloaded.  at  other
 storage  points  in  and:  around  Delhi.  .  None
 of  the  truck  loads  of  wheat  was  .  tain

 :  “oO  ७  (४),  .  Do  not  arise,

 SHIRION,  K.:  SANGHI:  ‘The  hon
 fintater:  bas  made  controdictery:  remarks.

 426  trorks
 were  -reticoed:to..  Meryean

 amount  of.  low  has  ‘beer  incurred:  by  the.
 Food  Corpotation.  May  I  know  whether

 "है  toss  ‘of  as  -thuch  as  Ra,  25  fakhs  hes  been
 incurred  7

 SHRI-ANNASAHEB  हैं  SHINDE
 is  not  correct  because  the  trucks  were
 froperly  covered  by  tarpaulin.  In  the  rainy
 season  they  are  normally  covered,  and  these

 trucks  io  particular  were  covered  and:  there
 was  po  damage  as  for  as  these  trucks  are

 concerned

 SHRI  'N.  K.  SANGHI:  The  move-
 mett  of  food  from  the  mandis  to  the
 various  depots  is  a  continiious  process  and
 these  strikes  are  taking  place  from  time  to
 time  in  the  Food  Corporation.  ln  case
 strikes  take  place  in  future,  have  you  thought
 of  any  alternative  arrangements  to  éce  that

 ‘there  is  no  lass  sustained  7

 SHRI  ANNASAHEB  P.  SHINDE:
 ‘We  have  given  considerable  thought  to  this
 problem.  This  year,  the  problem  came  in

 छह  very  big  way,  because  the  magnitute  of
 Procurement  was  very  big.  But  all  the
 same,  we  tried.  to  meet  the  situation  and
 reduce  the  losses  to  the  minimum.  Storage,
 transport  coordination,  etc.  were  all  looked
 into  wad  we  made  arrangements  to  see  that
 the  foodgrains  were  properly  covered,  even
 if  it  was  in  the  op-n

 st  रामा  विकल  126  डर्क  दिल्ली  आए

 और  लौट  गए  |  मैं  जानना  चाहता  हैँ  कि  उनके
 आने  का  और  जाने  का  क्या  कारण  था  ?

 अध्यक्ष  सरोवर  :  दिल्‍ली  तो  सभी  माते  हैं।

 SHRI  ANNASAHEB  है  SHINDE
 my  main  reply,  Thave  explained  the  whole

 position,

 ‘Farmers  Trade  Union  Organieation  =  -

 et  *430L,  SHRERANABAHADOR GINGH:
 Will.the  -Mininer.  of:  AGRICULTHRE,.:be

 rwrnaidiog
 in  Delhi  for  three  days,  a

 x
 "a



 the  Government  propose  to
 expedite  the  growth  of  such  Trade

 THE  MINISTER’  OF  STATE  IN  THE
 -  MINISTRY  OF  AGRICULTURE  (SHRI
 “ANNASAHEB:  क  SHINDE)  :  @  We  pre-

 some  that  the  Hon,  Member  has  in  mind
 ‘ghe  farmers’  organisations  on  the  Nnes.  of
 “wade  unions.  The  Governmen:  would  tike
 to  encourage  the  growth  of  farmers’  voluntary
 organisations.  In  the  development:  of  agri-
 culture  voluntary  organisations  can  play.  aa
 important  role,

 (७)  The  Government  is  already  helping
 the  farmers’  volun  ary  organisations  by
 various  means,  including  financial  and  techni-
 cal  assistance.  Extensive  operational  assis-
 tance  and  co-operation  is  also  being  extended
 to  such  organisations

 SHRI  RANABAHADUR  SINGH  :  We
 have  seen  forthe  last  45  years  that  such
 farmers’  organisations,  as  soon  as  they
 receive  financial  help,  tead  to  become  ineffec-
 tive.  Actually  recognition  of  their  viability
 as  &  pressure  group  is  the  main  feature
 which  makes  them  helpful  and  useful.  May
 {  know  whether  the  Government  has  any
 policy  in  view  which  would  give  them  this
 recognition  which  they.  have  not  so  far
 received  ?

 SHRI  ANNASAHEB  P,  SHINDE:  At
 the  national  jevel,  we  have  recognised  four
 organisations  Bharat  Krishak  Samaj-—  Young
 Farmers’  Association  of  India,  National
 Tonnage  Club  of  Farmers,  and  Bharatiya
 Gram  Mahiia  Sangh.  it  is  for  the  State
 Government  to  consider  organisations  at  the
 Siate  level.  As  Federal  Government,  we
 only  consider  national  organisations.

 SHRI  RANABAHADUR  SINGH:  I
 understand  that:  the  Government  has  been
 giving  inencial.  ald  to  these  organisations.
 But  my  scbmission  was  ihat  the  financial  aid
 isett  made”  these  organisations  tend  to
 become.  ineffectual,  .My  specific  question
 was,  in  view  ofthis  fact  that  financial  aid
 dots  not  help  de  the  other  hasd,  recognition

 pafetunicacedy
 fobby  grovp  helps—does,  the

 -ABADHA  Hn  £993  (S4KO)

 ह; ड  मालिक  die  ae:  भार  वि  समाय

 को  हमने  रिक गति शत  दे  रखा  है।  क्या  यह

 सच  है.  कि
 उसको  सेंटर

 से
 कुछ  भी  मदद  नहीं

 मिलती  है  और  स्टेट्स  से  भी  बहुत  घोड़ों

 ऐसा  मिलता  है?  क्या  शासन का  इस  शोर

 ध्यान  गया  है
 ?

 SHRI  ANNASAHEB  P  SHINDBE
 Normalfy  we  do  not.  give  any  grants  ३30  any  |
 organisation.  But  if  they  orgaaise  eonie
 seminar  or  some  programme  connected  with.
 training  farmers  in  productive  programme,
 taking  into  consideration  the  nature  of  the
 programme  we  give  some  small  modest
 amounts.

 SHRI  R.  V,  BADE  :  What  is  the  amauat
 given  ?

 MR  SPEAKER  :  For  that.  he.  should
 ask  another  question.

 wt  शंकर  दयाल  बर्मा:  क्या  यह  सच  है
 कि  बिल्ली  में  पिछली  सोलह  तारीख  ों  प्राम  सिंच
 फामस  एसोसिएशन  नाग  की  संस्था  का  निर्माण

 हुआ  था  जिसमें  मुख्य  अतिथि  क॑  रूप  में  प्रो०

 शेर  सिंह  जी  उपस्थित  थे  ?  यदि  हां,  तो  क्या

 सरकार  इस  संस्था  को  कुछ  सहायता  बेने  जो

 रही  है  ?

 MR.  SPEAKER  ;  This  is  sot  relevant
 here,  It  does  not  arise  out  of  this.

 SHRI  SHIVAJI  RAO  5,  DESHMUKH  :
 The  question  specifically  related  to  organis-
 ing  farmers  on  the  trade  union  patiern.  The
 answer  is  about  voluntary  organisations  of
 farmeri  which  are  aided  by  the  Central
 Government.  in  view  of  the  need  for
 putting  teeth  into  farmers’  organisations,
 whether  voluntary  or  involuntary  and  ia  view
 also  of  the  f..ct  that  many  uf  the  trade  union
 leaders  out  of  frustration  may.  become
 Naxalites,  do  the  government  propose  taking
 the  help  of  such  unemployed  trade  union
 levders  so  that  they  can  orguoise  the.  ssso-
 cidtions  of  farmers  and.  make  them  effective,
 so  far  as  farmers  are  concerned  7

 MR,  SPEAKER  ;  I  think  .Lbave.to  pass
 ” on.  the.  next  question,
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 SHRI  SHIVAJI  RAO  s.  DESHMUKH
 While  the  question  wat  about  trade“  unions
 the  anawer'was-abaut  voluntary  associations.

 “SPEAKER:  Whom  are  you  rep-
 resenting  7

 ‘SHRI.  SHIVAJI  RAO  S..DESHMUKH  :
 Farmers  do  require  a  trade  union  organisa-

 ‘tion.  Government  have  skipped  over.  the
 point  in  the  answer.  Let  the  government
 ह.  compelied  to  ‘answer  the  question  of
 ‘arganisation  of  farmers  op  the  trade  union
 pattern

 “MIR.  SPEAKER  :  It  is  my  unpleasant
 duty  to  judge  the  relevancy.

 SHRI  B.S.  MURTHY:  May  I  know
 whether  the  State  Governments  have  had

 any  discussions  with  the  Centre  as  to  the
 development  activities  to  be  taken  up  for  the
 farmers  ?

 MR.  SPEAKER:  The  main  question
 was  about  farmers’  trade  union  organisations.

 SHRI  B.S.  MURTHY:  May  !  know
 whether  the  State  Governments  have  had
 any  discussion  with  the  Centre  about  this
 because  the  States  have  umpteen  farmers’
 organisations  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 Occasionally  these  things  are  discussed  with
 the  State  Governments  whenever  they  speci-
 fically  make  a  reference  to  us.

 Central  Directive  to  State  Regarding
 Interest  of  Widows,  old  persons  etc.

 हम  implementation  ef  Land
 Reforms

 #1302.  SHREN.  5.  BISHT  ;  Will  the
 Mininer  of  AGRICULTURE.  be  pleased  to
 state  ;

 ‘(a)  whether  Central  Government  have
 issued  ‘any  ditective  to  the  State  Governments
 that  white  implementing  land  reforms  .in  a
 S.ate,  the  State  Government  should  also
 keep  in  niind  the  interest  of  widows,  .  old

 “persons,  disabled  persons  and  persons  who
 “own.  small  areas  of  cultivable  land  on.  which
 a  famity  catinot  deperid  exclusively  and  who
 persons  failing  in.all  these  categories)  forced
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 (b)  if  ३०,  the  main  features  thereaf  ?

 THE  MINISTER’  OF  STATE  IN  किड
 MINISTRY  OP  AGRICULTURB  (SHRI
 ‘ANNASAHEB,  P,  SHINDS)::  .  (a)  Land
 reform  being  a  State  subject  the  responsibi-
 lity  for  formulation  and  implementation  of

 .tne  legislation  on  land  reforms.  is  primarily
 the.  concern  of  the  State  Governments.  Hence
 the  question  of  issuing  any  directive  by  the

 ‘Central  Government  to  the  State  Govern-
 ments  with  regard  to  making  special  provi-
 sions  in  the  land.  legislations  for.  widows,
 old  persons,  disabied  persons  and  small
 owners  etc.  does  not  arise.  Nevertheless,
 recommendations  have  been  made  in  the
 successive  Five  Year  Plans  to  give  special
 consideration  to  disabled  persons  while
 enacting  tenancy  legislation,

 {b)  In  this  regard,  several  States  have
 made  special  provisions  for  disabied  persons
 and  small  landowners  under  the  tenancy
 legislation.

 ef}  नरेश  सिह  बिष्ट :  जमींदारी  एबी-

 किशन  एक्ट  बन  रहा  है  और  लैंड  हू  दी  टिककर

 के  नारे  पर  बन  रहा  है।  मैं  सरकार  से  गह

 जानना  बहुत  था  कि  क्या  सरकार  महसूस

 करती  है  कि  जैसे  फौजी  भाइयों  को  यह  सही-

 लिया  दी  गई  है  जमींदारी  एबालिशन  एक्ट

 में  उनके  लिए  एक सेंटी  लैंड लार्ड  का  कोई  प्रश्न

 पैदा  नहीं  होगा  ऐसी  ही  सहूलियत  गया  जिस-

 एसिड  परसंज  जो  हैं या  जो  विहार  हैं,  उसको

 भी  दी  जायगी  ?  ऐसे  भी  लोग  हैं  जिन  के  पाथ

 इकोनोमिक  होल्डिंग  से  बहुत  कम  जसीम  है  4

 साढ़े  छः  एकड़  इकोनोमिक  होल्डिंग  माना

 जाता  है  किसी  के  पासे  एक  है,  किसी  के  पास

 वो  भर  किसी  के  पास  तीन  या  चार  एकड़ 1

 मैं  जानना  चाहता  हू ंकि  ऐसे  लोगों  को  सी

 सरकार  ऐसी  ही  सुविधा  देने  का  विचार  रहतीं  है

 नष्बैती  बह  फौजी  भाइयों  को  देता  है?  मह  मेरा

 पहुचा  मौलिक  प्रशन है।

 "ander.  the  circumstances  have  ‘to  give  their  ee  8  पा SHRI
 .  Jaad'  on  Batia”  or  Bij’  |  and
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 og?  यही  तो  आपका  प्रश्न  था  }

 =  शी  -रेखा  सिंह  'बिस्ट  :  यह  तो  मैं  जानता

 gfe  यह  स्टेट  बबजेगट  है।  लेकित  मैं  यह

 जांनना  चाहता  था  कि  सैंट्रल  मेंवर्नमैंट  कौ

 .  इसके  बारे  में  भावना  क्या  है,  उसका  विचार

 क्या  है  ?

 मैं  दूसरा  सवाल  पूछना  हूं।  पंचवर्षीय

 योजना  में  हमने  कुछ  आदेश  इसके  बारे  में  दिये

 हैं  :  क्या  मंत्री  महोदय  कुछ  प्रकाश  डालेंगे  कि

 क्या  आदेश  दिये  में  ?

 SHRI  ANNASAHEB  P.  SHINDE  :
 The  State  Government  may  take  into  consi-

 ‘deration  the  special  status  of  displaced
 persons,  persons  serving  in  the  army,
 widows  and  minors.  हम  broid  indication
 has  been  given  by  the  Centre.

 att  झोंककर  लाल  बैरवा  :  मंत्री  महोदय  ने

 बतलाया  कि  कुछ  राज्यों  ने  यह  योजना  बनाई

 है।  मैं  जानना  चाहता  हूं  कि  वह  राज्य  कौन

 कौन  से  हैं  ?  जिन  राज्यों  में  भूमि  सुधार  की

 जमीन  नीलाम  की  जाती  है  वहां  उस  को

 रोकने के  लिये  केन्द्रीय  सरकार  ने  गया  कदम

 उठाये  हैं  ?

 SHRI  ANNASAHEB  P.  SHINDE  ;
 I  have.  already  broadly  stated  maay  of  the
 States  “have.  provided,  70  ,  instance
 in  Gujarat,  -Madhya  Pradesh,  Manipur  and
 Tripura  twhere  the  landlord.  “were  required
 to  résame.  the:  land  for  personal  cultivacioa
 ‘within  2  specified  period,  pérsins  suffering
 froma  disability  are  allowed  to  get  their
 lands”  cattivated  through  ‘tenints  and  the
 tight.  of.  parbhase
 provided,  ६ उ  not  available  to  the  tenant
 of  such  ‘getsons,  “Further,  in’  Mabarashtra  ~
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 the  period.  by.  which  small,  landowners  could
 resume  their.  Jand  for  personal  culzivation
 was  extended  Mysore,  the  special
 tights  available  to  widows  and  unmarried
 ‘women  further:  accrue.to:  the  small  holders
 -as  well,  As  regards  the  definition  of  ‘the
 term  ‘personal  cultivation’,  for  the  purpose
 of  resumption  by  the  landlords,  the  defini-
 tion  has  been  relaxed  in  favour  of  persons
 suffering  from  physical  or  merital  disability,
 unmarried  women,  a  widow  or  a  mifor  etc.
 in  the  States  of  Assam,  Mysore,  Rajasthan,
 Manipur  and  Tripura,

 थी  रामावतार  शास्त्री :  बया  यह  बात  सत्य

 'है  कि  राज्यों  में  विवाहों,  बूढ़ों  और
 शारीरिक

 रूप  से  अयोग्य  लोगों  के  नाप  पर  जरूरत  के

 ज्यादा  जमीन  रख  ली  जातों  है  जिसका  नतीजा

 यह  होता  है  कि  लड लेस  लोगों  को  जमीन  देने

 में  कठिनाई  हो  रही  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 l  did  not  say  that  would  be  exempted  from
 ceiling  laws.

 श्री  राम चन्द  विकल  :  अभी  कृषि  मंत्री

 कह  रहे  थे  कि  वह  देश  के  कृषि  मंत्रियों  का  एक

 मेलन  बुला  रहे  हैं।  मैं  जानना  चाहता  हूं  कि

 क्या  वह  उसमें  किसी  ऐसी  व्यवस्था  पर  विचार

 करेंगे  जिससे  सारे  देश  के  लिए  एक  सा  भूमि

 सुधार  कानून  बस  सके  ?

 SHRI  ANNASAHEB  क  SHINDE
 This  is  the  purpose  of  the  Conference.
 The  hon.  Minister  while  replying  to  the

 Ministry  mentioned
 about  it.

 Education  of  Refugee  Childe  rom
 Bangla  Desh

 #1303  SHRI  M,  SATYANARAYAN



 RAO:  Will  the  Mitister  of  LABOUR  AND
 "REHABILITATION  be  pleased  to  state

 {a)  whether  there  is:  any.  proposal  to
 open  achools:at  or  near  evacuee  camp’  for

 |  .  children  from  Bangla  Desh  ;

 (b)  if  so,  whether  the  services  of  evacuce
 _.feachers  from  Bangla  Desh  will  be  utilised

 to  run  these  schools  and  whether  there  are

 ‘adequate  number  of  such  teachers  available  ;
 and

 (c)  ‘the  estimated  number  of  school-
 uo  going  children  amongst:  the  evacuces  and

 how  many  of  them  are  likely  to  be  covered

 “by  the  above  scheme  ?

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):

 (a)  The  Government  do  not  propose  to  open
 any  sc  ools  for  the  refugee  children  from
 East  Benga).  The  refugees  are  expected  to
 go  back  to  their  homes  as  soon  as  normal
 conditions  are  restored  in  East  Bengal  and

 '  ‘gs  such  a0  arrangements  for  providing  edu-
 cation  for  the  duration  of  their  short  tay  in
 India  have  been  envisaged.

 (b)  and  (c).  Do  not  arise.

 SHRI  M.  SATYANARAYAN  RAO:  I
 would  like  to  know  fro.n  the  Minister  as  to
 what  is  the  basis  of  their  thinking  that  they
 will  go  back.

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  As  I  have  explained  before.  just  now
 we  are  providing  them  with  shelter,  food  and
 medical  assistance  and  in  the  reply:  I  have
 ‘stated  very  clearly  that  they  are  expected  to

 "go  back  to  their  homes  as  soon  as  normal
 ‘eonditions-are  restored.

 people  of  Bangis

 “SULY  2,  7

 है  is.  very  difficuls.
 to  say  precisely  about  the  particular  date  0
 time  but  it  has’been  made  clear  time  and.
 again  that  they  will  have  to:'go  back  because)

 they  are  foreign  nationals:  oo  our  soil,  That:
 =  qgpfidence  must  1. अ  shared  09  all,  ‘because

 the  people  there  are  dstermiacd  to  create
 You  must  have  faith  in

 oo  Renan  Bem,

 fem,  that;is  being  dane  in.  some-camps,  Bat
 ‘there  ino.  scheme  gad.  Governmest  hae-cigt

 a  taken  any  responsibility  for  edocating.  them.

 ay
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 According  to  international.  children’s  ‘rights
 every  child  has  a  right,  whether.  he  isan.
 Indian  or  a-citizen  of  Bangla  Desh  or  of  any
 other  country,  to  ask.  for  education...  Will
 the  Government  of  India  ask  the  UN  to  giva
 ‘special  aid  for  the  education  of  childrad  who
 have  come  trom  Bangal  Desh  2?

 SHRI  R.  K  KHADILKAR  :  I  do  70005
 gnise  that  it  has  been  admitted  that  citizens
 of  a  state  should  be  given  facilities  for  edu-
 cation  and  other  things.  But  they  are  citizens
 of  another  state  and  they  have  crossed  over.
 We  have  decided  to  provide  them  with  shel-
 ter,  medical  aid  and  food.

 MR.  SPEAKER:  Will  you  approach
 the  UN  for  the  education  of  those  children  7?

 SHRI  R.  K.  KHADILKAR  :  Till
 normal  conditions  are  restored  it  is  not
 possible.  I  would  Eke  to  mention  for  the
 benefit  of  the  hon.  lady  Member  that  we
 have  taken  a  census  and  up  to  0th  July
 there  were  11,35,000.  childr  a  below  eight
 years  of  age.  Every  day  the  number  is  grow-
 ing.  In  such  a  situation  it  is  nor  possible
 to  ptovide  education  facilities  anywhere.

 SHRI  SAMAR  GUHA  rose—

 MR.  SPEAKER  ;  I  am  not  going  to  taka
 any  risk  with  you.

 DR,  RANEN  SEN  :  It  was  reported  in
 papers.all  over  India  that  the  Provisional
 Governmen:  of  BanglaDesh  has  advised  their
 teachers,  who  have:  migrated  to  West  Bangal,
 to  start  schools  for  the  evacuee  children.  It
 is  also  known  that  ‘some  schools  have  been
 staried  by  those  evacuee  teachers  in  and
 around  the  camps,  What  is  the  reaction  of
 the  Government.  of  India  towards  those
 schools;  is  Government  going  to  help  those
 schools  or  do  what?

 SHRI  R.  K.  KHADILKAR  |  There  ace,  |
 along  with  chikiroa,  ‘naturally.  ‘some  teachers.  |

 among  the  refugees  and  where.  trey  offer...
 their  voluntary  services  and.  undertake  to  -

 give.  some  education  or:  instruction  to:  child-.  7



 :  DR  RANEN  SEN:  304

 3  Injustice.  Our  Minisier  is  blissfally  ignorant
 Heo  does  not  know  what  has  happened.  Does

 the  Miniuer  know  thata  committee  has.
 been  formed......(Jate-ruption)

 MR,  SPEAKER
 you.

 :  "SHIRE  SAMAR  GUHA:  I  am  giving
 you  the  facts.  ‘You  have  not  done  justice.
 की  has  been  clarified  by  the  West  Bengal
 Government,  Education  Department,  and  also
 they  have  met  the  Education  Minister,  the
 Prime  Minister......

 MR,  SPEAKER:  Ihave  not  allowed
 him,  it  is  not  to  be  recorded,

 SHRISAMAR  GUHA:  **

 MR,  SPEAKER  :  That  is  not  the  way
 of  getting  my  permission.  It  is  the  right  of
 Members  to  catch  my  eye.  But  sometimes
 I  deliberately  avoid  my  eye.  The  Question
 was  very  categorically  answered.  I  do  not
 think  there  could  be  anything  left  out  of  it.
 Ihave  already  gone  to  the  next  Question,
 (interruptions).

 SHRI  PHOOL  CHAND  VERMA:  On
 a  point  of  order,  Sir,

 MR,  SPEAKER  :  Order,  order,  During
 the  Question  Hour,  |  do  not  allow  any  point
 of  order,

 Review  of  working  of  Wage  Boards

 *t304°  DR.  RANEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state

 (a}  “whether:Government  have  reviewed
 the  working  of  the  Wage  Board  since  the
 system  was  introduced  in.  1987

 b)  ४०  the.  conclusions  drawn  8$  a.
 rewult  of  the  review;  and.

 (c).,,  the  conctete  steps  being  |  taken  to
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 THE  .DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA)
 (a)  The  aystem  of  Wage  Boards  was  _revi-
 ‘ewed  by  a  Bipartite  Committee  set  up  by
 the  27h  Sianding:  Labour  Committes  and
 also  by  &  Committee  of  the  National  Comm-
 ission  on  Labuur.  After  considering  the
 reports  of  both  the  Committee,  the  National
 Commission  has  suggested  some  changes  in
 the  system

 (b)  A  statement  giving  the  main  reco-
 mmendations  of  the  Commission  is  placed
 on  the  Table

 (c)  The  matter  is  being  considered  in
 the  light  of  the  views.  expressed  at  tripartite
 meetings.

 Statement

 Main  Recommendations  of  the  Nati-
 onal  Commission  on  Labour  on  the
 System  Of  Wage  Boards.  (Chapter
 I9  of  the  Report.)  _s

 (i)  Wage  Boards  have  done  some
 usefal  work  and  they  should  conti-
 nue,  They  have  attempted  fixation
 of  wages  within  the  broad  frame-
 work  of  the  Government's  econo-
 mic  and  social  policy,

 Gi).  There  need  be  no  independent
 persons  on  the  Wage  Board,  If.
 considered  necessary,  an  economist:
 could  be  associated  with  the.  Board,
 but  only  as  an  assessor.

 (ili)  The  chairman  of  the  Wage  should
 be.  appointed  by  common  consent
 of  the  parties,  whether  possible,

 _  (iv).  For  appointment  of  Chairmen  of
 ‘Wage  Boards,  an  agreed  panel  of

 ‘Rames  should  be  maintained.  by
 the  proposed  National/State:.Indus-
 trial  Relations  Commissions,  He
 should  preferably  be  drawn  from
 the  members  of  these  Commissions

 :  (vy)  In  cage  a  Chairman.  is  appointed:
 by  ‘the  consent.  of  both  the  both

 oo  parties,
 ‘ho  agreement  is  reached .  in  the  be

 Wage  Board

 he  should.  arbiiraie  if”



 27  Oral  Answers

 (vi),  ‘Where  the’  Commission  is  unable
 to  prepare  a  pane!  of  agreed  names
 Governnient  will  appoint  the
 Chairman,

 (vii)  A  person  should  not  be  appointed
 as.  Chairman  of  more  than  two

 ‘Wage  Boards  at  a  time,
 :
 (viii)  Wage  Boards  should  normally  be

 required  to  submit  their  recommen-
 dations  within  one  year  of  their
 appointment,  The  date  from  which
 the  recommendations  should  take
 effect  should  be  mentioned  in  the
 recommenda  ions  _  itself,  The
 recommendations  of  a  Wage  Board
 should  remain  in  force  for  aperiod
 of  five  years,

 (ix)  Unanimous  recommendations  of
 the  Wage  Boards  should  be  made
 statutorily  binding.

 DR.  RANEN  SEN:  While  recognising
 that  the  Wage  Boards  have  done  some  good
 ucrk  in  bringing  about  uniformity  in  regard
 to  wages  and  conditions  of  work,  may  I
 know  from  the  Government  whether  they
 recognise the  fact  that  now  more  and  more
 Government  should  try  to  persuade  the
 employer  to  have  bipartite  negotiations  and,
 if  so,  what  is  the  Government  doing  in  this
 regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR):  |  am  glad  the  hon.
 Member  at  least  admiis  that  certain  good
 things  have  emerged  out  of  the  work  of  the
 Wage  Boards,  such  has,  uniformity  of  wages

 and  conditions  of  work.  I  do  recognise
 that  Wage  Boards  took  a  lot  of  time  in
 completing  their  work  and,  when.  they
 presented  the  reports,  practically,  the
 conditions  had  fotally  altered.  There  was
 some  sort  of  a  gap  between  the
 prevailing:  conditions  and  Wage  Board
 recommendations,  As  regatds  the  imple-
 mentation  part  of  it,  It  is  very  difficult  and
 even  then,  as  the  hon.  Member  suggested,
 if  we  were  to  do  anything,  it  is  persuatiun

 only  and  we  can  persuade  employers
 But  that

 The  hon
 to  accept  bipartite  settlement

 “persuation  has  some  -  limit
 Member  knows  fuliy,  and  he  is  also  a  trade

 "unionist;  that  every  time  he  waats  some.  sort

 “JULY  2,197)

 statutory  Wage  board.
 offhand  tay  whether  the  wage  -boatd’s:  |

 _by-pasted.and  ia  how  many
 :  give  thet  information  if  there

 of  influence,  some  force,  from  the  Govemn-..
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 ment  side  to  do  justice  on  many  an
 Occasion.

 DR.  RANEN  SEN:  है  is.  &  kaown.
 fact  that  the  employers  also  in  many,  cases,
 recognising  the  utility  of  -collective  bargain:  -
 ing,  have  bipartite  talks.  In  view  of  the
 fact  that  there  has  been  in.  the  recent.  past
 a  bipartite  agreement  between  the  steel
 employer  and  the  steel  worker.  would  the
 Government  discuss  this  matter  with  the
 emyloyers  and  the.  employees  representatives.
 on  an  all-India  scale  ?

 SHRI  R.  K.  KHADILKAR:  We
 welcome  the  bi-partite  agreement  as  4  said,
 The  steel  agreement  reached  between  the
 Steel  Ministry  and  the  steel  workers  is  a
 welcome  thing.  But  it  is  a  public  sector,
 you  must  remember,  it  is  not  universally
 applicable  because  private  sector  employers
 may  not  agree  to  this  method......  (Interrup-
 tions)  This  is  a  limitation.

 Regarding  the  suggestion  whether  we  will
 consider  it,  as  the  hon.  Members  know
 fully.  well,  at  the  next  Indian  Labour
 Conference  or  the  tripartite  meeting,  this
 matter  could  be  taken  up  and  decided.

 SHRI  DINEN  BHATTACHARYYA  :
 May  j  know  from  the  hon.  Minister  whether
 while  reviewing  the  working  of  the  wage
 boards  the  Minister  is  in  a  position  to  state
 here.  and  now  in  how  many  cates  thg-
 employers  did  sot  implement  the  wage
 board’s  recommendations  and  in  those
 cases,  what  steps  were  taken  by  the
 Government  so  that  the  wage  board's
 recommendations.ate  fully  implemented  and

 .what  special  steps.  have  been  taken  uptill.
 now  regarding  the  hotel  workers  of  Delbi.
 where  the  wage  board's  recommendations
 have  not  as  yet  been  implemented  ?

 SHRI  R.  K,  KHADILKAR  :  Regard.
 ing  the  first  part  of  the  question,  guite  a
 number  of  cases  are  there’  where  the  wage:
 board's  recommendations  were  implemented,

 “pat,  not  in  full,  because,  as  I  said  cavlier,.
 the  recommendations  were  made  by  a  non

 Therefore,  I  cannot

 recommendations  were  flouted  snd  altogether:
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 Rogarding  the  hotel  workers
 Delhi,  mol  said.  earlier,  efforts  are  being
 inede,  at.  the  Siate  level  to  settle  tha  dispyte.
 and  persuade  the  employers..  The  employees”
 are)  willing.t0.come  to.  some  sort  of  a  settie-
 ment  but.so  far,  |  am  not  in.  a  position  to
 aay,  categorically  how  far  employers  have
 come.  forward  for  reaching  some  sort  of  an
 acceptable  agreement  or  settlement.

 SHR!  S.  M.  BANERJEE:  I  would
 like  40  know  from  the  hon.  Minister  since
 he  has.  just  now  said  that  efforts  are  being
 made  by  the  State  machinery  to  have  a
 negotiated  setticment  in  the  case  of  hotel
 workers  and  the  implementation  of  the  wage
 board’s  recommendations.  Is  he  aware
 that  to-day  the  Lt.  Governer  of  Delhi  is
 likely  to  issue  prohibitory  orders  and  declare
 that  strike  illegal  and  force  it  to  adjudica-
 tlon  or  arbitration?  If  so,  will  he  ask  the
 Lt,  Governor  not  to  do  it......

 MR.  SPEAKER:  This  is  a  hypotheti-
 cal  question,

 SHRI  ्र,  K.  KHADILKAR:  I  have
 no  infor  mation  on  this  point——whether  he  is
 referring  the  dispute  to  adjudication  and
 declaring  that  strike  illegal.  I  have  no
 information,  I  will  have  to  find  out,

 SHRI  - जि  M,  BANERJEE  :
 negotiations  are  going  on......

 When  the

 SHRIJ.C.  DIXIT:  There  are  several
 Wage  Boards  whose  recommendations  have
 still  not  been  implemenied  and  what  to  say
 of  implementation,  they  have  even  been
 modified  by  the  State  Covernmenis.  Whac
 is  the  Central  Government  doing  in  regard
 to  ihat  ?  When  fam  putting  this  question,
 i  have  the  electricity  industry  in  mind.  In
 regard  to  that  industry;  the  wage  board's
 recommendations  were  modified  in  one
 State  and  ‘have  not  been  iniplemented  80  far
 in  many  of  the  States.

 SHREK.  K.  KHADILKAR:  I  am
 afraid  ¥  have  replied  that  question  and.  the
 same  reply  I  will  give.

 MR,  SPEAKER

 SHRED  x,  PANDA

 Minigey

 “ASADHA  at,  893  (SAKA)  -

 urike  in

 The  question  was.
 put  cartier by  Mr,  Banerjee  in  anothér  form.

 One.  question
 Sir,  A  very:  jispOrtaét  ‘quéttion.io  hélp  the
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 MR.  SPEAKER:  Order  please,

 PROP.  S.  L.  SAKSENA:  The  fret
 Sugar  Wage  Board  had  given  iis  recommen-
 dations  in  1960  and  they  were  valid  for  five
 years.  But  the  recommendation  of  -  the
 second  Sugar  Wage  Board  came  in  1969.
 After  1965  we  had  no  second  Sugar  Wage
 Board  recommendation  available  for  four
 years,  Will  the  Government  consider  the
 appointment  of  a  third  Sugar  Wage  Board
 immediately  so  that  its  recommendations  are
 available  within  the  next  five  years  ?

 SHRI  R. K.  KHADILKAR:  I  know
 that  the  Sugar  Wage  Board  recommendations
 have  not  been  implemented  to  a  large  extent
 and  cven:  if  we  were  to  persuade  them  tor
 appoint  another  Sugar  Wage  Bosrd  for  U.P...
 itself,  unless  we  appoint  a  statulory  wage
 board,  where  an  element  of  compulsion  is
 there,  |  am  afraid,  merely  setting  up  of
 Wage  Boards  will  not  persuade  the  Govern-
 ments  to  accept  the  recommendations.
 What  guarantee  is  there  that  they  will  accent
 it?  There  arises-our  difficulty
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 Sebeme  For  Eradication  of  Pests/IMseases
 hy  Aero-Chemical  Operations

 #293,  SHRI  M.  M.  JOSEPH:  will
 the  Minister  of  AGRICULTURE  be  pleased
 १0  state  :

 (a)  whether  any  scheme  to  enable,
 smal!  farmers  in  eradication  of  pests/diseases
 on  crops  in  endemic  areas  by  sero-chemical.
 operations  has  been  finalised:  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SRINDE)  :  (a)  Yes,  Sir,

 (b}  The:  salient.  features  of  the  schentie  a
 are  as  under:—-

 (i)  Identification  of  areas,  where  pests
 and  diseases  exist  in  endemic
 form  and  have  been  —  causing
 damage  to  crops.  year  &  after.

 _  "year  ind  the.  identification  .  of  © ——  such  peas  and:  diseases,



 {ii)  Preventive  action.  to  be  taken  ia
 such  ‘areas  to  substantiaily  reduce
 the  damage  to  crops  by  pests/

 ‘diseases’  by  the  use’  of  ‘taerial  .
 oy  Te

 praying  of  .  pesticides’  on  ‘large
 ef  “eqntiaveus  arcas

 23  dip  It  is  proposed  to  cover  6  millions
 we

 -  Fourth  Plan  period  at  an  estimated
 east  of  Rs  4.27  crores

 The  Government  of  india  meets  the
 aerial  operational  charges  incurred  by  the
 State.  Government  upio  Rs.  7/-  per  acre
 (maximum  ceiling).  Costs:  on  -  pesticides
 etc.  Are  borne.  by  the  State  Government

 or  recovered  im  full  or  part  from  the
 farmers  by  them.  *

 “Research  In  Fisherles  during  Fourth
 Piles

 SHRI  C,  JANARDHANAN  :
 of  AGRICULTURE  be

 #1295,
 Will  the  Minister
 pleased  to  state  :

 {a}  whether  Governmest  have  approved
 a  number  of  research  schemes  in  fisheries
 during  the  Fourth  Pian  period;

 the  broad  outlines  of  the
 and

 (b)  if  0,
 schemes  approved;

 (c)  the  estimated  cost  of  the  schemes  ?

 _THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI.
 ANNASAHEB  P.  SHINDE)  ;  (a)  Yes.
 The  Indian.  Council  of  Agricultural  Research
 has  approved  seven  All  india  Co-ordinated
 Research  projects  in  Fisheries

 ob)  ह ज  diatement  is  laid  on  the  table
 of  the  Sabha,  .

 -  {c)  The  total  “estimated  cost  of  the
 schemes  will  be  about  Rs,-62,03  lakhs,

 Statement

 as  “of  the  ecology  and  fisheries

 JULY  R  on

 acres  under  this  scheme  during  the  -

 अंतर्राष्ट्रीय.  विपक्षी:  सलाहकार  निकायों  में

 :]  ie  schemes  approved  are.
 {p

 ‘Sindics
 |

 7
 aa

 ‘of  fresh  water  reservoirs  Io  order  to  formulat®
 measures:  <  for  developirig  -their

 _-Q)"Composite  culture  of  "Indian  and  exotic’:
 fisheries’  to  work  out  formulae  for  increasing
 the  production  of:  fish  ’  in  different  agrecii-”:
 matic  conditions  utilizing  Both  indigenous
 and  exotic  varieties,  Q@)  ‘fnvestigations  जा
 siverine  carp  spawn  prospecting  ‘and  ~

 cofiection  techniques’  in  order  to  step  np:
 the  fish  seed  -prodation  in  the  country,’
 re)  ‘Propagation  and  stocking  .  of  .sceds
 of  air-breathing  Ashes  for  cultare  in  swams’
 with  the  objective  of  utilizing  ‘extensive
 swampy  arcas  ‘unsuitable  for  carp  culture,
 ry  “Study  of  marine  prawa  biviogy  and
 resources’  im  ofder  to  assess  the  extent  of
 commercially  important  niarine  prawn
 resources,  (6)  ‘Studies  on  the  transporta-
 Uon  of  fresh  fish’  in  order  to  ensure  good
 quatity  fish  at  various  places  away  from
 the  production  centres  and  (7)  ‘Studies  on
 the  utilization  of  trash  fish’  with  the  object
 of  properly  utilizing  trash  fiish  which  is  -

 estimated  to  from  as  much  as  50  to  70  per
 cent  of  the  trawier  cutch.

 केंद्रीय  अप  समन

 *i298.  wt  हुकम  स्व  कछवाय :  क्या

 अब  और  पुनर्वास  मंत्री  यह  बताने  की  कपा

 करेंगे  कि  :

 (क)  देश  में  इस  समय  कितने  केन्द्रीय  भ्रम

 संगठन  काम  कर  रहे  हैं  और  उनके  नाम  क्‍या

 हैं;  और

 लि)  इन  हिन्दी  अम  संगठनों  में  से

 पंजीकृत  संघ  सम्बद्ध  हैं  तथा  इस  समय  उनकी

 स्थसंस्या क्या
 है?

 .

 ss  जन  और  .पुनर्भाव  h(t artes (ef  ares  Bo.

 साहिल कर)  :  (क)  कौर  (लग:  राष्ट्रीय  शौर

 ०
 प्रतिनिधित्व  देने  के  लिए  मस्ती  केन्द्रीय  afte
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 oo  .  पंजीकृत.  को  सत्यापित

 _.संघों को  सत्या-  सदस्य  साया

 पति  क्या
 हे

 (t)  राष्ट्रीय.  165  £3,26,252  :

 मजदूर
 कांग्रेस

 (2)  भ्रमित  008  6,34,802

 भारतीय

 यूनियन
 कांग्रेस  |

 (3)  हिन्द  248  463,772

 मज़दूर
 सभा

 (4)  संयुक्त  2I6  |  428,754

 मजदूर
 संघ

 कांग्रेस

 देश  में  काम  कर  रहे  प्रत्य  केन्द्रीय  श्रमिक

 संघ  संगठनों  के  सम्बन्ध  में  इस  प्रकार  सूचना
 उपलब्ध  नहीं  है  1

 बिहार  उसर  प्रदेश  धौर  वेश  के  अन्य

 भागों  में  बज  के  भंडारों  का

 बनाया  जाता

 *  1305  श्री  विकृति  मिश्र  :  क्‍या  कृषि
 मंत्री  यह  अपने  की  कृपा  करेंगे  कि

 (*)  कया  देश  में  इस  वर्ण  वर्षा  के  का  रख

 गेहूँ  की फसल  कोठारी  क्षति  पहुंची  है  पौर

 बीजों  के  लिए  भी  गेहूं  उपलब्ध  नहीं  है;
 और
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 कृषि  मंत्रालय  में  राज्य  मंत्री  (ली  अण्णा-

 साहिब  पी  जिसे)  (कर).  चूना  मिली  है  कि

 इस  वर्ष  अप्रेल-मई  के  दौरान  मेर-मौसमी  वर्षो

 के  कारण  उत्तरी  भारत  में  गेहूँ  की.  फ़सल  को

 भारी  मात्रा  में  हानि  पहुंचो  है।  गेहूँ  को  कोई

 मी  नहीं  हैं,  फिर  भी  यह  डर-है  कि  कुछ  क्षेत्रों

 में  कुछ  किसान  अपनी  फसलों  में  से  अच्छा  बीच

 नहीं  रख  पायेंगे  ।

 खि)  भारत  सरकार  ने  9  जून,  L97]

 को  सम्बन्धित  राज्यों  के  कवि  निर्देशकों  की  एक
 बैठक  बुलाई  जिपं  भाने  वाली  रबी  फसल  क॑,

 लिए  गेहूँ  के  बीजों  ो  आवश्यकता  का  निर्धारण

 करने  तथा  उसे  पूरा  करने  के  उपायों  और
 साधनों  पर  विवर  किया  बया 1  बीजों  की
 अधिप्राप्ति  तथा  दि तर गा  का  कार्य  सु  रूप  से
 तो  राज्य  सरकारों  का  ही  है,  परन्तु  अवश्य का

 पड़ने  पर  भारत  सरकार  राज्य  की  मांग  को

 पूरा  करने  करे  लिए  विभिन्न  स्रोतों  से  बीच
 दिलाने  में  सहायता  करती  है।  बिहार,  उत्तर

 प्रदेश  के  प्रत्येक  जिले  में  तथा  देश  के  प्राय  भागों

 में  बच  भंडार  खोलने  का  भारत  सरकार  का

 कोई  प्रस्ताव  नहीं  है।  राज्य  सरवारें  किसानों

 को  बीज  सप्लाई  करने  के  लिए  उचित  वितरण

 व्यवस्था  करेगी  राष्ट्रीय  बीज  निगम  तथा

 तराई  विकास  निगम  भी  इन  राज्यों  में  नियुक्त

 अपने  विक्रेताप्नों  के  माध्यम  से  बीजों  का  वितरण

 करेंगे।  केन्द्रीय  राज्य  फार्म  नियम  भी  राज्यों

 को  बीज  सप्लाई  करेगा।  चूंकि  बीज  उत्पादक
 संगठन  समस्त  राज्य  सरकारों  की  सम्पूर्ण  मांग

 को  पुरा  करने  में  समर्थ  नहीं  होंगे  अतः  यह

 निर्णय  किया  गया  है  कि  इस  कार्य  के  लिए

 भारतीय  खाद्य  निगम  द्वारा  श्रषिप्राप्त  किये  गये.

 अच्छी  जिस्म  क्र  अधिक  उपज  देने  वाले  गेहूं  के

 भंडार  को  भली  प्रकार  साफ  करके  तथा  न्यूनतम

 मानक  अंकुर रण  का  परीक्षण  करेका  बीज  के  रूप

 में अयोग. गम,  किया,  जायेगी  a  राज्य  सरकारें



 Mit ”  Ragecsentation  of  GDR.
 :  Goverament  to  Jallun  tue  Regarding

 a  of  Re.  Tractors.

 an  1306.  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  German  Democratic
 Bepvblic’s  representatives  visited  Juilundur
 of  the  22nd  June,  1971  for  the  inspection
 of  Rs.  09  tractors  and  sought  deduction
 af  Rs.  6,500  as  repair  charges  per  tractor
 ह  precondition  of  the  inspection;

 oe  if  ‘9,  the  reasons  therefor;  aad

 ©  whether  this  amount  is  besides
 depreciation  of  है  per  cent  of  the  CIF
 हाई  tractor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  फ्,  SHINDE):  (४)  to  (०),
 It'was  reported  to  the  Ministry  of  Agri-
 culture  that  the  GDR  representatives  had
 pot  a  precondition  fer  the  deduction  of
 Rs.  6,500  each  Rs.  09  tractor  besides  &  per
 cant  depreciation  on  the  C&F  vatue  before
 undertaking  inspection  of  tractorsat  Jullundur.
 With  a  view  to  resolving  the  problem,  a
 meeting  was  held  in  Project  and  Equipment
 Corporation  with  GDR  Trade  Representa-
 tion,  Panjab  Agro-ladustrics  Corporation
 and  this  Ministry  on  the  6th  July,  1971,
 The  GOR  Bagincers  had  agreed  to  make
 inspection  of  the  first  lot  of  जि,  09  tractors
 on  20th  July,  i97!  a¢  Jullundur  without  any
 condition.  The  price  of  the  tractor  to  be

 paid  would  be  arrived  at  after  inspection
 has  been  done.  The  GDR  Representative
 have  also  agreed  to  take  back  the  tractors
 after  inspection  and  make  paymenis  imme-
 diately  as  pet  the  price  to  be  mutually
 ageed  upon,

 Prohibition  on:  export  of  Steel-to  Socialist

 ‘*I307,  SHRI  DINEN  BHATTA-

 AND  MINES  be  pleated  to  stale  -
 CHARYYA  :  Will  the  Minister  of  STEBL’

 TOW

 Steel  Limited  with  Messrs,
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 THE  MINISTER  OF  STEEL  AND
 MINES.  (SHRI.  MOHAN  KUMARA.
 MANGALAM)  :  (a)  and  (b}.  Presumably the  reference  is  to  the.  agreement  signed by  Shri  Chandy  on  behalf  of’  Hindustan

 United  ‘Engi. neering  and  Foundry  Company,  Paittaburgh,
 USA,  in  February,  1969,  for  the  asequisition of  ‘design  and  manufacturing  know-how of  rolling  mills  and  auxiliary  services,
 The  terms  of  the  agreement.  provide  for
 festrictions  during  the  Pendency  of  the
 agrecment  (i.  Ten  years)  on  the  sale
 not  of  Steel  but  of  items  manufactured  as 4  result  of  the  acquisition  of  the  know-
 how,  These  restrictions  are  of  different kinds  and  cover,  on  the  one  hand  countries like  United  Kingdom  and  Cenada,  and  on
 the  other  countries  like  USSR,  hongkong and  Cuba

 Setting  up  of  Sugar  Factory  on
 Co-operntiye  basis  at  Renigunta

 in  Chittoor,  Andhra  Pradesh

 #1308,  SHRI  P.  NARASIMHA
 REDDY:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  proposal  of  Andhra
 Pradesh  Government  for  establishing  a
 Co-operative  Sugar  Paciory  at  Renigunta  in
 Chittoor  District  has  been  turned  down  ;

 (b)  whether  representations  have  been
 received  §  from  Government  of  Andhra
 Pradesh  and  the  public  for  re-consideration
 and  sanction  of  this  proposal  ;  and

 (0)  if  90,  the  ‘reaction  of  Government
 thereio?

 THE  MINISTER  OF  STATE  IN  THE
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 8)  and  to.  Aepresentations  have  been
 feceived  from  time'to  time  for  locating  2
 Hew  ccoperative  sugsr  factory-at  Reniguuta.

 Tho  State  Government  have  aga  recently
 weitten  about  this  matter,  It  has  been  decid-

 ह... |  to  conduct  an  enquiring  on  the  spot  study
 ‘of  the  area.  afresh.to-report.an  the  suitabi-
 ity  of  the  scheme

 Export  of  Sugar  to  those  countrics  whose
 producijon  bas  fallen  down

 #3309.  SHRI  D.K.  PANDA:  Will
 the  Minis‘er  of  AGRICULTURE  be  pleased

 to  state  :

 (a)  whether  Government  have  made
 any  attempt  to  enter  into  agreement  for
 the  sale  of  sugar  with  such  foreign  countries
 whose  production  of  sugar  has  falien  down
 in  497]  ;

 (b)  if  so,  the  rates  per  quinta!  of
 sugar  and  the  names  of  those  countries  ;
 and

 {c)  whether  Gverament  are  proposing
 any  measures  to  increase  the  export  of  sugar
 for  the  year  972  ;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  and  (४७),  Sales  of
 sugar  for  export  are  generally  made  by
 inviting  tenders  «in  the  case  of  Ceylon,
 however,  Government  to  Government  sales
 were  made  and  a  quantity  of  40,000  tonnes
 and  20,000  tonnes  was.  sold  in  1970  and
 I97f  respectively,  These  sales  were  made
 at  the  following  rates  ;

 4970

 Quantity  Price

 ‘y- 10000  £39-15  Od.  Payment  |
 ,  Me  aeons.  per  jong  ton.  within  365

 F.0.B8  days  fram
 pe  the  day  of

 ian  ‘shipment

 2)  m0  E4545  Od,  de

 ASADHA  SI,  4893  (SAKA)
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 AQT.

 ६)  20,000.  £54-0-04.  Payment
 M,  tons  per  metric  within  80

 tons.  F_O.B,S.  days  fom
 the  date  of
 shipment,

 {c)  Under  the  -Internatianal  Spgar
 Agreement  (ISA)  we  have  in  97l]  an  ISA
 quota  of  abput  2.44  lakh  tonnes  and
 preferential  quotas  of  0.96  lakh  tonnes’  for
 export  to  UK  (25,400  tonnes)  and  U.S.A.
 {about  71,200  tonnes).  The  ISA  quota
 and  U.K.  quoia’  are  likely  to  remain  at
 the  same  level  in  4972  The  US,  Sugar
 Act,  under  which  exports  to  U.S.A.  are
 made,  is  valid  up  to  9  and  is  under
 review  at  present.  Efforis  have  been  made
 by  us  to  get  an  increase  in  our  |  quota
 The  final  decision  by  the  US.  Government
 is  still  awaited

 Pemand  for  constitution  of  Wage  Board:

 for  Beedi  Industry

 *i3I0  SHREA.  K  SAHA:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  demand  made  by
 General  Council  of  Centre  of  tndian  Trade
 Unions  (CiITU)  to  formulate  a  comprehen-
 sive  National  Wage  Board  for  the  workers
 engaged  in  Beedi  industry  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR}:  (a)  No

 (b)  Does  not  arise.

 Setting  op  of  Steet  Plant:  in  West
 Bengal

 SHRI  et  UK.  _  DASCHOW..
 Will  the  Minister  of  $STBEL...

 Tt

 AND  MINES  be  plcased  to  state  ;

 Goverr.  ment (a)  whether
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 ri)  if.so,  the  communication  made  by
 the  Government  of  West  Bengal  in  this

 regard  aud  reaction  of  Government  thereto  ?

 THE  MINISETR  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM):  (a)  No,  Sir.

 ob)  Does  not  arise,

 Allocation  of  Iron  and  Stee!  to  Kerala

 ‘#33t2,  SHRI  M.  K.  KRISHNAN  :
 Wil}  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 {a)  whether  the  allocation  share  of
 Iron  and  Stcel  of  Kerala  is  too  low  as
 compared  to  other  States  during  the  last
 three  years  ;  and

 (b)  if  *,  the  allocation  made  to  each
 State  during  the  last  three  years,  year-wise
 and  State-wise  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM):  (a)  There  is  no  Statewise
 system  of  allocation  of  Steel  under  the
 present  distribution  procedure.  Stee]  is  being
 supplied  mostly  to  actual  users,

 (b)  Does  not  arise.

 Review  of  Nationa}  Forest  Policy

 *43t3,  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  AGRICUL-
 TULE  be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  659  on  the  0th
 December,  970  and  state  :

 (a)  whether  a  review  of  ihe  National
 Forest  Policy  has  since  been  completed
 and  if  so,  the  main  conclusions  thereof
 and

 {b)  whether  a  capy  of  the  same.  will
 be  laid  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE  food  to  West  Bengal  and  particularly  to MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH);  .  (a)  No,  Sir.  A  statement
 is  laid  on  the  Table  of  the  Sabha

 (b)  It  wit]  be  published  as  a  Resolution.
 of  the  Government  and  8  copy  wilt  be.

 a  siataiasd  in-ths  Libricy.of  the  Parllamoat

 22:1
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 -  Statement

 The  National  Forest  Policy  was  discussed
 article-wise  in  each  of  the  four  Regional
 meetings  of  the  Central  Forestry  Commission.
 Thereafier.  it  was  discussed  in  the  fifth
 meeting  of  Central  Forestry  Commission
 held  at  Srinagar  on  26th  and  27th  September
 1969,  The  Commission  considered  the  reco-
 mmendations  made  at  four  Regional  meetings
 and  appointed  a  Drafting  Committee  to
 prepare  a  draft  of  the  new  revised  National
 Forest  Policy  for  the  consideration  by  the
 States  and  ultimately  by  the  Central  Board
 of  Forestry.

 2.  The  First  meeting  of  the  Drafting
 Committee  held  at  New  Delhi  on  26,10,1970,
 discussed  the  approach  to  be  adopted  for
 the  revision  of  the  existing  policy  and  deci-
 ded  that  the  revised  Forest  Policy  should
 have  three  parts,  viz.  Part  I—BACK-
 GROUND,  PART  I-—APPRAISAL  OF
 THE  EXTSTING  POLICY,  AND  PART
 Ht—  POLICY  ENUNCIATION.  It  was  also
 decided  that  the  President,  Forest  Rescarch
 Instituted  and  Secretary,  Central  Forestry

 Commission  will  prepare  a  draft  and  circu-
 late  the  same  to  the  members  of  the  Draft-
 ing  Committee  before  the  next  meeting  is
 held.  In  the  meantime,  the  National  Commi-
 ssion  on  Agricutture,  have  constituted  a
 study  group  called  ‘Forest  Policy,  Law  and
 Administration”  to  study  in  depth  the  exist-
 ing  Forest  Policy.  Ag  such,  the  materiat
 prepared  by  the  Central  Forestry  Commis-
 sion  would  be  made  available  to  the  study
 group  now  appointed  by  the  National
 Commission  on  Agriculture.

 Difficulties  Re  :  Supply  of  food  to  West

 Bengal  and  Bangla  Desh  Refugee
 Camps

 */3I4.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  Government  are  experienc-
 ing  difficulties  in  sending  regular  supply  of

 Bangla  Desh  Refugee  Camps

 >)  ी  so,  the  nature  and  cause  of  such
 difficulties;  and

 (©).  the  sepa  proposed  by  “Government  |
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 THE  MINISTER  OF  STATE.IN  THE
 MINISTRY  GF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE):  (a)  to  (©)
 No  serious  difficulties  are  being  experienced
 at  present  in  sending  supplies  of  foodgrains

 to  Weat  Bengal.  Nor  have  the  State  Govern-
 ment  reported  to  us  any  difficulty  in  seading
 regular  supplies  of  food  to  the  refugee  camps.
 Moat  of  the  traffic  to  North  Bengal  is  requ-
 ired  ta  be  moved  vig  Farakka  and  vig
 Garhara,  Sometimes  difficulty  is  experienced
 On  account  of  dislocation  of  Farakka  crossing
 due  to  floods  in  the  river,  Movement  of
 Government  foodgrains  yig  Farakka  and
 via  Garhara  is  being  given  the  highest
 Priority.  Supplies  are  also  being  moved
 from  Uttar  Pradesh  by  tho  all  m:tre  gauge
 route  to  North  Bengal.

 Fail  in  per  Acre  Yield  of  Cashew  Trees

 #1315,  SHRIC.K,  CHANDRAPPAN  ;
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whecher  the  per  acre  yield  had  been
 consistently  declining  while  the  area  of
 Cashew  nut  trees  has  increased  from  1950.
 या;

 (b)  the  estimated  yield  of  raw  Cashew
 nuts  in  1950-51  and  1966-67;  and

 {c)  the  steps  taken  to  increase  the  per
 acre  yield  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Regular
 crop.  estimates  are  not.  being  issued  for
 cashewnuts.  Only  ad-ftoc  estimates  ar:
 being  prepared  og  the  basis  of  tentative  esti-
 mates  received  from  the  States.  Bven  such
 estimates  are  available  from.  the  year  |  9S4-
 55  only,  Inview  of  the  ad-hoc  nature  of
 the  estimates  they  are.not  strictly  compar-
 able

 (b)  The  yield  of  raw  cashewnuts  for
 1950-51  is  not  available,  According  to  the
 ad-hoc  estimares,  the  yield  in  1966-67  was
 863  Kgs  por  Rectare  and  the  total  production
 was  I67  thousaod  tonacs

 yeir

 pe
 कह  have  been  taken
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 (I)  Adoption  of  package  of  practices.

 3)  Production  of  cashew  air  layers
 from  high  yielding  trees

 3)  Laying  out  demonstration  plots
 with  improved  practices,

 (4)  Adoption  of  prophylactic  plant
 protection  measures.

 @  Organising  credit  to  the  cultivators.

 Supply  of  Substandard  and  rain  damaged
 wheat  to  Flour  Mills  by  FCL

 *i3I6,  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  AGRICULTURE  be
 Pleased  to  state  :

 (a)  whether  there  had  been  allegations
 that  the  Food  Corporation  of  India  had
 supplied  sub-standard  and  rain-damaged
 wheat  to  the  Flour  Mills  in  non-standardis-
 ed  and  second  hand  bags;

 (b)  whether  Government  have  looked
 into  these  allegations;

 (c)  if  so,  the  findings  thereuf;  and

 (da)  the  action,  if  any,  taken  thereon  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Repre-
 sentations  have  been  received  by  the  Food
 Corporation  of  India  alleging  supplies  of
 substandard  and  rain-affzcied  wheat  to  flour
 mills  in  non-standardized  and  second-hand
 gunoy  bags,

 (७)  to  {d),.  Rain-affected  wheat  to  the
 extent  of  only  30%  of  theirquotas  is  issued  to
 mills,  Food  Corporation  of  India  have,  how-
 ever,  instructions  to  ensure  that  only,  wheat

 fit  for  human  consumption  is  issued:  Supplies
 are  made  in  sound  and  serviceable  guany
 bags

 Millers  are  afforded  facility  to  check  the :
 weight  of  wheat  at  the  time  of  issue,  if  and
 when  supplies.  ase  made.  in  non-standardized
 and  elack  begs
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 =  WRelastintion’  tn  ‘spee  lication  for  procare*
 teu  of  rato-soaked  wheat  in  northern

 region

 91317  SHRI  BISHWANATH  JHUN-
 FJHUNWALA  :  Will  the  Minister  of  AGRI-
 CULTURE  6७  pleased  to  state  :

 (a)  whether  the  Food  Corporation  of
 India  have  relaxed  the  specification  of  wheat
 for  the  purpose  of  procurement  to  help,  buy
 rain-soaked  wheat  in  the  northern  region;

 -  (b)  fsa,  the  total  quantity  of  such
 gtaing  that  have  been  procured;  and

 (cs)  how  much  of  this  has  been/can  be
 salvaged  and  that  which  cannat  be  salvaged?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE):  (a)  The  Gove-
 rpment  have  relaxed  specifications  for  wheat
 to  enable  the  Food  Corporation  of  India  to
 purchase  rain  affected  wheat.

 (bo)  According  to  the  informajion  avai-
 labe  a  total  quantity  of  5  60,080  tonnes  of
 rain  affected,  wheat  conforming  to  relaxed
 specifications  have  been  purchased.

 (c)  Stocks  which  are  fit  for  human
 consumption,  only  have  been  purchased  under
 relaxed  specification,  Such  stocks  do  not
 require  salvaging,

 Logs  incurred  by  Rourkela  Steel  Plant

 91318.  SHRI  S.  S.  MOHAPATRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 Ge  pleased  to  state

 (a)  ‘the  total  loss  incurred  by  Rourkela
 Steel  Piant  dué  to  strike  by  Tra'fic  Depart-
 Ment  last  year;  and

 (b)  the  steps  taken  by  Government  to
 avoid  the  loss?)

 ‘THE  MINISTER  OF.  STEEL.  AND
 MINES  (SHRL.  MOHAN  KUMARAMAN-

 GALAM)  :  (a)  Hindustan  Steel  Lid,  nave
 estimated  that  the  strike  by  workers  of:  the
 Traffic  Department  of  gourkela  Stee}  Plant
 in  June,  v7  resulted  in  toss  of  production
 -Of  the  order  of  47400  tonnes  of  ingot  ‘sieel,  Ae

 fo)”  The  Managenient’  miado-overy  difort:
 to  bring  the  strike  to  an  ond.  7
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 Central  sid  to  Avdhrt:-Pradesb'for'écte-
 lopment'of  fisheries  durikg  Fourth

 Pian

 "e319  SHRIB.  $  MURTHY  :  win
 the  Minister  of  AGRICUTTURE  be  picised
 I0  Stgte  :

 (a)  the  total  Guancial  aid  to  ‘be  gived
 to  Andhra  Pradesh  for  the  development  of
 fisheries  during  the  Fourth  Plan  Period;

 (b)  the  number  of  scheme  where  such
 aid  operates  ;  and

 (c}  the  progress  of  the  schemes  ?

 THE  MINISTER  oF  STATE  IN  TRE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SINDE):  (a)  An  outlay
 of  Rs.  350  lakhs  has  been  earmarked
 for  development  of  Fisheries  in  the
 Fourth  Five  Year  Plan  of  Andhra
 Pradesh,  Central  assistance  to  State  Plan
 Schemes  during  the  Fourth  Plan  is  provided
 in  the  form  of  block  grants  and  joans  for
 the  plan  as  a  whole,  the  State  receiving  30:
 of  the  total  assistance  every  year  as  grant
 and  the  remaining  70°,  as  loan

 Besides,  the  Centrai  Government  also
 meets  in  full  the  cost  of  construction  of
 fishing  harbours,  There  is  no  State-wise
 aliotment  of  funds  for  fishing  harbours
 Engineering  and  economic  studies  of  poten-
 tial  harbour  sites  are  carried  out  and
 harbours  are  sanctioned  on  the  basid  of
 detailed  project  reports.

 ‘(b)  and  (c).  The  State’  Governnient’s
 ‘Fourth  Plan  contains  6  fisheries  achomés  of
 which  ‘some  of  the  important  ones  are':—
 (i)  Developinent.  of  Marine  Centio’  at
 Kakinada  undet  which  mechanised  boats  are
 constructed  and  issued,  (id  iniprovement:
 of  fish  fernys  and  nurseries,  and  production
 of  fish  seed  and  (iii)  lesde  of  loans:  to
 fithermen’s  cooperatives,  fu  the  firet’  two
 yerrs  of  the.  plan  27  boats  have  beet
 constructed  .  under  the  first  scheme,

 '  tmprovemenis  ww  actveral
 a

 fal  farms
 yal

 ‘aod

 ‘Zilla  Parlshads  totalling  Re,  B  tela’  wee
 given  for  Zills.  Parishad,  Kurnpal

 ation  af  fibery for  porchate  and  dist
 al  gequisites,  So  fared  the  Chothit  |
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 “aft  concerned,  the  Government-of  India  had
 .  a  tanptioned:  funds  io  February,  3970  to.  the:

 Port.  Trust,  Vizakhapatnam  for  detailed
 my  favestigation,  model  tests  and  preparation  of
 :  @  praject  repert  for  a  deap  sea  fishing

 “arbours  has  also  surveyed.  the  Andhra
 Pradesh  coast  and  drawn  up  project  reports
 for  three:  harbours

 Stoppage  of  Procureméat  of  Foodgrains
 in  Haryana

 "#1320,  SHRI  BALATHANDA-
 YUTHAM:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  in  some  of  the  Haryaiia
 Mandia  the  wheat  grain  had  rotted;

 (b)  if  so,  whether  it  is  not  due  to
 shortage  of  wagons  for  despatching  the
 wheat  to  other  States,  ind  also  because  of
 lack  of  storage  facilities  with  the  procure-
 ment  agencies  ;

 (8)  whether  as  a  result  the  State  Govern-
 ments  have  stopped  procurement  operations
 since  the  22nd  June,  I97)  ;

 @  whether  the  farmers  in  Haryana  have
 complained  of  heavy  lostes  due  to  stoppage
 of  procurement  ;  छह

 (e)  what  remedial  measures  are  being
 taken  by  Government  in  this  connection  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE):  (a)  and

 ge)  On  account  of  massive  increase  in
 market  arrivals  and  procurenient  this  year
 deepite  increased  storage  capacity  and
 movement.  by  rail.  and  road,  subtantial

 Quantities  of  wheat  had  to  be  stored  in  open
 “Precdidtions  have  been  taken  to  cover  the
 grains  with  tarpautia  and  pclythena  sheet

 oocurred  to  procured  grains  in  the  mandis

 cy  The  State  Government  is  continuing
 piébdrétnent:  operations  except  ‘for  temporary  7

 ASADHA’3,  893  (Saka)

 No  substantial  damage  has  so.  far”

 “Wowarlls  the  widding  Up  of  the
 The  ‘teres’  and  conditions  ‘of  traash

 ‘Delay  negotiated,

 it  . ‘  “peoples  vy  walis,  Tho’  Doeparichoa

 (e)  The  storage  capacity  in  the  State
 ‘a

 has
 been  augmented  by  niobilizing  alt.  available
 apace,  Maximum  possible  clearance  of
 procured  stocks  is  being  arranged  both  by
 rail  and  road

 Land  owned  by  Department  of  Rehkabili-
 tation  व  Faridabad,  Haryann

 5579,  SHRI  8,  S.  BHAURA:  Will
 the  Minister  of  LABOUR  AND  REHABILI.
 TATION  be  pleased  to  stalé  :

 (a)  whether the  Department  of  Rehabi-
 litation  owns  aby  land  in  Faridabad  Town-
 ship,  Haryans;  if  so,  the  total  area
 thereof

 (०)  whether  there  is  asy  proposal  before
 Government  to  had  over  this  and  to  the
 State  of  Haryana  ;  if'so,  when  and  on  wiht
 terms

 (c)  whether  the  workers  working.  is
 different  factories  in:  the  Industrial  arcs  ‘have
 buitt  up  Jhugis,  and  Khashas  on  this  नियत
 due  to  shortage  of  houses  ;

 (9)  whether  Government  have  any
 proposal  to  allot  the  land  to  the  occupaste
 on  small  instalments  or  with  any  otter
 alternative  to  the  occupants  for  housing
 purposes  ;  and

 (०)  Whether  Government  have  any
 proposal  to  grant.  loans/grants  to  build  up
 housing:  oblonies  in  Faridabad  (Hiryana

 State)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  LABOUR.  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR}:  (a)  Yes,  Sir.  ह; क
 weédont  the  Depariment  of  Rehabilitation
 owns  800  acres  of  Jand  consisting  of  residen-
 tial  and  industrial  area  but  the  State
 Goverment  of  Haryana  has  included  a
 ॥.  arex  ‘oiit  of  the  same  in  thé  Gredn  Bett,

 (b)  It  ia  proposed  to  transfer  ail  the
 pealddal  alseis  of  the  Seltioment  Organtéation
 to  thé  State  Goverment  of  Haryada  as

 (co)  Some  tad  has  प्प्यफफिंग
 sails
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 has,  however,  no  information  whether  the

 ‘fhuggiwalas  ‘are  employed  as  workers  in’  the

 2°)  No  Sin  a  ४  -  +

 (९)  No,  Sir

 Additional  Supplies.  of  Foodgrains  to
 Assam  and  Meghalnyx  to  meet  food

 e  ae  |!  situation

 5580.  SHRI  ROBIN  KAKOTI:  Will
 the  Miniiter  of  AGRICULTURE  be  pleasod
 to  state  the  amount  of  Rice,  Wheat  ond  Auta
 already  despatched  to  Assam  and  Mighalay:
 upto  the  end  of  30th  May  since  25th  March
 97I,  to  meet  Ihe  faod  situation  created  by
 heavy  influx  of  evacuges  from  East  Pakistan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.  AGRICULTURE  (SHRI
 ANNASAHESB  PL  SHINDE):  About  435
 thousand  tonnes  rice  and  39.0  thousand

 tonnes.  wheat:  were  despatched  to  Assam
 during  the  period  25ih  March  to  3st  May,
 AMT:  Releases  from:  this  and  the  Central
 stocks  already  in  Assam  depots  were  made
 to  the  Governmen’s  of  Assam  and  Meghulaya

 “as  required,  for  moeting  the  needs  of  public
 distribution  as  also  of  evacuces  from  East
 Pakistan.  No  a'ta  was  despatched  to  Assam

 during  this  period.

 Import  of  Foodgrnins  to  rmcet  the  requirement
 of  Bangls  Dish  Refugees

 ‘558th.  SHRI  B.S.  MURTHY:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  countries  with  which  negotiations
 ‘are  underway  fer  import  of  mor:  foodgrains
 .to  meet  the  requirement  of  Bangla  Desh
 refugee  influx  and

 oe  the  quantity  required  and  the  time
 within  ..which  the  jmports  should  reach
 India  ?

 eo
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB:  P,  SHINDE)  a  (a)  No
 Hegotiations  are  under  way  with  any  country
 for  import  of  foodgrains  to  met  the  require-
 ments  of  refugees  from  Bang!d  Desh.  Offers

 of  some.  foodgrains  have,  however,  been

 ved  from  USSR,  U.K,  088,  Japan
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 und  certain  jot  ernational  organizations  like  -  :

 the  World  Food  Programme  -and  the  United
 “Nations  High  Commissioner  for  Rafugees.

 (b)  According  to  an  estimate  prepared
 earlier  for  feeding  6  million  refugees  fora:
 peried  of  six  months,  the  quantity:  of.  sice
 required  was’put  at  5.8  lakh  tonnes,.  ~The
 total  number  of  refugees  from  Bangla  Desh
 has,  however,  already  exceeded  7  million
 and  the  influx  continues  unabated,  These
 refugees  are  being  supplied  rice  and  other
 foodstuffs  by  Gnvernment  from  stocks  held
 in  the  country,  and  there  will  be  recouped
 from  the  food  aid  made  available  by  other
 countries  to  the  extent  such  aid  is  available.
 No  time  limit  can,  therefore,  be  indicated
 within  which  the  foreign  assistaxce  must
 reach  India.

 Shiftizg  of  Jeon  Ore  Division  of  National

 .  Mincral  Development  Corporation
 to  Hyderabad

 5582.  SHRI  R.  P.  UIAGANAMBI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  picased  to.  state  :

 (a)  whether  the  Board  of  Directors  of
 Naticual  Mineral  Development  Corporation
 Ltd.,  decided  in  its  meeting  held  on  the
 t7sh  April,  3968  the  shifting  of  Iron  Ore
 Division  to  Hyderabad  ;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN)  :  (a)  Yes,  Sir,

 “(b)  The  question  of  shifting  the  head-
 quarters  of.  the  National  Mineral  Develop-
 ment  Corporation  and  some  other  public
 sector  undertakings  from  Dejhi  to  other
 places  is  under  consideration  by  the

 Governnient.  ra

 Sirtke  by  Construction  Labour  in  Chandigarh.

 $583  SHRI  A.  N.  VIDYALANKAR::
 कपा  the  Minister  of  LABOUR.AND  REHA-

 +

 BILITATION  be  pleased  to  state  ;
 :

 (a)  whether  io  Jung  1970  the  conatruce
 रु
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 (b)  whether  the  atrike  was  withdrawa  at
 the  intervention  of  the  Labour  Commissioner,

 Chandigarh,  who  had-given’  an  assurance  'to
 the  workers  that  their  wages  will  be  enhanced

 .  within  six  months,  if  so,  the  progress  made
 vby  Labour  Department  in  ‘implementing
 that  assurance  ;  and  cS  ‘

 (6)  whether  more  than  2,000  construction
 workers  have  no  suitable  accommodation,
 and  for  want  of  accominodation  they  are
 obliged  to  work  under  the  contractors,  If  so,
 the  steps  Government  have  taken  to  orovide
 these  workers  with  suitable  accommodation  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  रि  ६.  KHA-
 DILKAR}  ;  (a)  to  (०).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  House  after  it  is  received.

 Coai  Dealers  Creating  Shortage  of  Coal
 in  Delht

 5584.  SHRL  SHASHI  BHUSHAN  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 Pleased  to  state  ;

 (a)  the  number  and  names  of  coal
 dealers  in  Dcihi  who  have  beea  prosecuted
 for  creating  shortage  of  coal  in  Delhi  and
 thereby  raising  its  prices  by  selling  the
 wagons  outside  Delhi  or  not  unloading  them
 at  site  in  time  ;

 (०)  whether  Government  are  aware  that
 the  price  of  coal  in  Delhi  has  almost
 doubled  ;

 {c)  whether  certain  officers  of  the  Delhi
 Administration  were  also  responsible  for  the
 shortage  of  coal  in  Delhi  ;  and

 {d)  if  sa,  their  mames  and  the  action
 taken  against  them  and  also  against  the  coal
 dealers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRi
 SHAHNAWAZ  KHAN)  :  (a)  No  coal  dealer
 has  been  prosecuted  in  Dethi  for  creating
 shortage  of  coal,

 (b)  Government  are  aware  that  during
 the  petjod  J.  nuary,  I97]  to  May,  1971  the
 tate  of  Soft  Coke  had  been  beiween  Rs.  8/-

 per  40-kg.  on  against  the  normal
 Ra,

 MN  per  40  kg
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 ()  No,  Sir.  The  shortage  of  coal  in
 Delhi  has  been  due  to  inadequate  supply  of
 wagons  by  the  railways,

 (a)  Does  not  arise.

 Employment  Potential  of  Visakhapatam
 Steel  Plant

 ‘5585,  SHRI  B.  S.  MURTHY  :  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  .

 (a)  whether  any  estimate  has  been  a
 to  the  dmployment  potential  of  Visakbapat-

 Stee}  Plant

 (b)  the  facilities  to  be  provided  to
 skilled  and  semi-skilled  workers  to  get  the
 best  out  of  them;  and

 (c)  the  cost  of  providing  such  facili-
 ties  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  The
 Consultants  have  been  asked  to  incorporate
 a  chapter  on  ‘“Man-power  Requirement"  in
 their  ‘‘Techno-economic  Feasibility  Report”

 ‘for  this  Plant.

 (b)  It  is  proposed  to  make  adequate
 arrangements  to  censure  (hai  the  Plant  gets
 the  best  out  of  its  workers,

 (c)  it  is  too  early  to  say  anything  about
 the  cost  of  providing  such  facilities.  as  tbe
 project  is  still  in  the  planning  stage..

 Warehouses  in  Assan

 5586.  SHRI  ROBIN  KAKOTI:  Will
 the  Minster  of  AGRICULTURE  be  pleased
 to  state:

 a)  whether  there  is  shortage  of  ware-
 houses  to  store  food-grains  in  Assam;  and.

 (b)  what  amount  of  rent  is  paid  by.
 Food  Corporation  of  {odia  for  hiring  of.

 _godowas  per  annum  in  Assam  ?.

 .  “THE  MINISTER  OF  STATE  वार  THB
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  At  present
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 Food  Corporation’  of  India  is_ndt’  experienc-
 jog  day  shortage  of  warehouses  to  store  food
 grains  in  Assam.

 {b)  The  Food  Corporation  of  India
 paid  following  amounts  as  rent  for  hiring
 godowas  :—

 a
 1968-69

 Ra.  6,87,073,00

 1969-70

 Rs,  I,77,759,00

 Supply  of  Poultry  Feed  by  .C.A.8:  to
 States

 g887.  SHRI  DEVINDER  ©
 ?

 SINGH
 GARCHA:  Will  the  Minister  of  AGRI-

 CULTURE  be  pleased  to  state  :

 एंड)  Whiether  some  State  Governments
 have  complained  to  the  Centrat  Government

 ‘that  development  of  poultry  work  had  halted
 owing  to’  thi’  aneconomically  high  cost  of

 poultry  feed;

 (BY  «Whether  Iidiaw  Council  of  Agricul-
 tated  Regearch  ha¢  worked  out  a  formula
 for  economic  feeds  from  by  products,

 @  if  fo,  whethér  Indian  Council  of
 Arteul(ural  Research  bas  started  supply  of
 this  feed  to  the  State  Government;  and

 @  if  so,  the  name  of  the  State
 Gévernment  to  which  this  feett  is  being
 supplied  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB:  P,  SHINDE)  :  [a)  Yes
 Sir.

 (b)  Yes  Sir,  A  number  of  formulae
 of  economic  pouliry  rations  using  agricultural
 bye-produces  have  been  worked  out

 छि  The  Council  does  not  supply  feeds,
 -  however,  some  of  the  feed  formulae  found

 te  Be  economical  were  citculated  to  al!  the
 State  Goveriments  for  their  isformation  and
 use

 (6)  does  not  arise

 Manéfatare'f  ‘Tacebiatérs

 ‘$588  SHRI  DAVINDER

 |  AQUETURE  be  pleased  to  state  >
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 (a)  whether  incubstors.of  17,500  कैहडग
 capacity  are  being  indegenously  manufactured;

 &)-  if  s0,  the  names  of  the  Srnis  which
 are  manufacturing  these-incubators  Re.  :

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir

 (b)  According  to  the  information  avai-
 Jable  with  the  Ministry

 Gi)  Dayal  Pouttry  Appliances,
 WZ-6  Lajwanti-Garden,
 New  Jail  Road,
 New  Dethi-46.

 (ii)  Prem  Poultry  Appliances,
 W.Z.  29  G  Block  Hari  Magar,
 Jail  Road,
 New  Dethi-\8.  and

 (iii)  Gurdaspur  Enginecring  Works,
 Gurdaspur  (Punjab).

 are  manufacturing  these  incubators,

 Development  of  Animal  Husbandry

 ‘5589.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  AGRI-

 CULTURE  be  pleased  to  state  :

 '(a)  ~whether  there  is  a  scheme  under
 consideration  of  Government  for  the  deve-
 lopment  of  Animal  Husbandry  in  the  coun
 try;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE  a
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH).  my  and  (9).  Thrééd  new.
 schenies  are  currently  usder  coatideration
 of  Goverment  ‘for  development  of  adinin
 husbandry:  The  details  of  these  schon.  -
 including  main  features  thereof  até  given  ta

 ‘the  statemont  oo  a

 In  adios,
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 Statement

 B.:No,  Scheme  —s-_  Estimated  outlay.  .  Main  features
 oo  jpthe  Fourth  Pe

 व  कल  Se
 Pian  (Rs.  in
 lakhs)

 2  3  4

 ;  4  Establishment  of  86.30  This  Laboratory  is  proposed  to  be
 Food  and  Mouth  set  up  at  Bangalore  with  the’  assis-
 Virus  =  Vaccine  tance  of  Govt.  of  Denniatk.  The
 Laboratory,  Laboratory  is  intended  to  produce

 Foot  and  Mouth  disease  Virus
 Vaccine  for  protecting  exotic  cattle

 and  their  cross-bro¢d  progeny.
 This  laborafory  is  expected  to  take
 about  two  years  to  be  completed
 and  would  be  able.  to  produce  rf
 lakh  doses  of  polyvalent  vaccine
 by  the  end  of  the  Fourth  Pian,
 after  which  the  annual  turn  over
 would  be  about  8-10.  lakh-.doses.

 2.  Production  of  15,00  The  scheme  aims  at  production
 Cross-bred  Heifer  of  300  cross-bred  heifers  annually
 Calves  at-  Natio-  for  distribution  to  the  farniérs  io
 nal  Dairy  the  milk  sheds  of  thé  dairy  plants’
 Research  —Insti-  and  other  areas,  Frozen  semiéti’
 tute,  Karnal.  from  outstanding  exotic  bulls  would

 be  imported  for  biéeding  indigen-
 ous  cattle  under  the  scheme.  The’
 schenie  would  bé  located  at  Natio-
 nal  Dairy  Research  lasit.  Karnal,

 3,  Cross-breeding  25.00  Cross  breeding’  of  indigenous
 with  imporied  cattle  with  exotic  inheritance  is
 froven  semen  :  proposed  to  be  taken  up  on  a

 large  scale,  for  stepping  up  milk
 production  in  the  milk  shed  areas.
 Frozen  semen.  technique  which  is
 widely  practised  in  advanced
 countries  will  be  adopted  on  a
 large  scale  in  India.  For  this
 purpose,  it  is  proposed  to  ‘set  up
 frozen  semen  production  stations
 an  @  pilot  basis*

 ore  eee

 My  seldeted:  aivens.  Prozen.semen  would.  be.  prodoced.  at  these
 stations  for  distribution.  te  the  States  for  utilisation  in  theit  witk
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 Closing  Down  of  Supply  Missions  in
 London  and  Washington

 5590.  SHRI  DEVINDER
 GARCHA  :  Will  the  Minister  of  SUPPLY
 -be  pleased  to  state  :

 (a)  whether  Government  have  taken  a
 @ecision  to  close  down  Supply  Missions.
 lecated  in  London  and  Washington  ;  and

 (७)  if  so,  the  time  by  which  this  decision
 is  going  to  be  implemented  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Commission  Paid  to  Auctioneers  of
 D.G.S.  &  0.

 ‘559%,  SHRI  MURASOLI  MARAN:
 Wit!  the  Minister  of  SUPPLY  be  pleased  to
 state:

 (a)  the  present  raies  of  commission
 allowed  to  auctioneers  of  the  Central  Region
 of  the  D.G.S.  and  D.  during  the  years
 1969-71  ;  and

 (b)  the  average  amount  of  monthly
 commission  paid  to  each  of  these  auctioneers

 upto  April,  1971  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  The  rates  of
 commission  are  indicated  below:

 For  the  First  Rs.  25000/-

 of  the  sale  proceeds  695%,

 Rs.  2500I/-  to  Rs.  $0000/-
 of  the  sale  proceeds  oo  0.65%

 Re.  5000I/-  to  Rs.  |  lakh
 of  the  sale  proceeds  0.4%

 Rs,  L0000I/-  to  ‘Rs,  3  lakhs
 of  the  sale  proceeds  0.24%

 Over  Re.  3  lakhs  of  the  sale

 proceeds  oe  0.20%

 °°  Sfhese  rates  ‘of  commission  are  collected
 on  the  auction  sale  proceeds  during  a  month.

 a)  About  Rs,  41900/-  per  month

 i  JULY  2  ae
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 Pre-requisites  for  Appoiatment  of
 Auctioneers  in  D.G.S.  &  D.

 5592.  SHRI  MURASOLI  MARAN  :
 Will  the  Minister  of  SUPPLY  be  pleased  to
 tefer  to  the  reply  given  to  Uastarred
 Question  No.  3574  on  the  Ist  July,  1971
 regarding  pre-requisites  for  appointment  of
 auctioneers  in  the  D.G.S  and  D.  and  state  :

 (a)  whether  M/s  Som  Nath  Chadha  and
 Company,  Juilundur  who  are  at  present
 working  as  an  auctioneer  in  the  D.G.S  and
 D.  and  M/s  Bhardwaj  and  Company
 Juliundur  who  are  working  as  an  auctioneer
 in  the  DGS.  and  0.  GH  recently  fulfilled
 all  the  five  condition  mention  in  the  reply
 referred  to  above  ;  and

 (b)  if  not,  the  reasons  for  relaxation  of
 these  rules  in  these  cases  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN):  (a)  Yes.

 (b)  Does  not  arise,

 कर्म  बारी  राज्य  बोसा  निगम  कालोनी  ,

 मई  दिल्‍ली  में  नागरिक  सूची-
 धागों  की  व्यवस्था

 5593.  श्री  प्रताप  सिह  नेगी:  क्‍या

 श्रम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  बसई दारापुर,  नई  दिल्‍ली  में

 कर्मचारी  राज्य  बीमा  निगम  कालोनी  के  बड़ा-

 टंरों  में  जिनका  निर्माण  हुए  5  बर्ष  बीत  चुके

 हैं.  और  जिन्हें  मारे,  (97L  के  दूसरे  सप्ताह  से

 निगम  के  कर्मचारियों  को  आवंटित  किये  जा

 रहे  हैं,  बिमली  ओर  पानी  सी  नागरिक

 सुविधाओं  की  व्यवस्था  अब  तक  नहीं  की  गई

 हैं;  कौर

 (स्व)  यदि  हां,  तो  बादी  और  बिजली

 जैसी  सुविचारों  की  व्यवस्था  किये  बिता

 कर्म  बेटियों  को  कब  टूर  आवंटित  किये  जाते  के

 क्या  कारण  हैं  और  उपयुक्त  नागरिक  सुविधाएं...

 कद  तक  उपलब्ध की  जागेगी
 [



 wa  और  पुलेला  मंत्री  ी  आर,  के.

 सखा दि तकर)  :  कर्मचारी  राज्य  बीमा  निर्भर  ने

 निम्नलिखित  सूचना  मेजी  है:---(क)  इन  बाउंसरों

 में  नागरिक  सुविधाओं  की  पर्याप्त  रूप  से

 व्यवस्था  की  गई  है  t

 [छह)  प्रश्न  नहीं  उठता  {

 Threat  of  Evictions  to  70  Landless
 Residents  of  a  Village  in  Coorg

 District  of  Mysore  State

 5595.  SHRI  SAMAR  MUKHERJEE  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  are  aware  that
 more  than  70  landless  residents  of  Nelli-
 shudikeri  village,  Somwarpet:  Taluk,  Coorg
 District,  Mysore  State  are  facing  the  threat
 of  eviction  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  steps  taken  by  Government  to
 avert  this  eviction  of  the  poor  people  and
 maintain  their  right  on  their  huts  and
 holdings  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (o.
 According  to  information  furnished  by  the
 Staie  Government  604  persons  who  had
 illigally  occupied  Government  reserved  tands
 in  Nellishudikeri  and.  three  other  villages
 were  evicted  in  accordance  with  the  rules.
 The  State  Government  has  reported  that  as
 these  persons  were  not  eligible  for  allotment
 under  the  rules  it  would  not  be  possible  to
 confer  any  rights  on  them

 Destruction  of  Foodgrains  by  Rats  ta
 F.C  1  Godown  In  Bombay

 ‘$596  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  be  pleased.
 to  state  5
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 ‘(b)  if  so,  whether  in.a  single  godown  at
 D'Meliow  Road  200  bags  were  found
 destroyed  in  a  week  ;  and

 (ली  whether  accounting  the  losses  by  rats
 the  figure  comes:to  more  than  Rs.  10  crores
 annually  ?

 _THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  No,  Sir.

 (b)  No,  Sir.

 (2)  No  authentic  Agure  of  losses  by  rats
 in  terms  of  money  are  available.  However,
 some  losses  00  occur.

 Limit  of  Resources  to  Afford  Expenditure
 of  Refugees  from  Bangla  Desh

 ‘$597,  SHRI  N.  K.  SANGHI  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  Government  have  assessed
 the  maximum  number  of  refugees  from
 Bangia  Desh  can  be  given  shelter  within  the
 availiable  resources  ;  and

 (b)  if  so,  their  number  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  (a)  No,  Sir.  Government  have
 made  no  such  assessment,

 (७)  Docs  not  arise.

 Price  Preference  to  Small  Scale
 Industrial  Uniis

 SHRI  S.  M.  KRISHNA:
 SHRI  NIHAR  LASKAR  :
 SHRI  G  VENKATASWAMY  :

 5598,

 Will  the  Minister  of  SUPPLY  be  pleased
 to  state  :

 (8)  whether  Government  have  decided
 to  accord  price  preference  to  smail.  scale.
 industrial,  uniis  on  a  tender  to  tender  basis
 withowt  insisting  on.  break-up  .  of  cost  in
 each  and  every  case;  and

 (b)  if  so,  how  far  this  decision  will
 cenvourpe  ‘small  ‘ecale  Units  in  the  country?
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 THE.MINIGTER.  OF  SUPALY  (SHRI
 9.  BR:  CHAVAN)  २  (७).  Yes,  Sir.

 (b)  Prior  to  the  decision,  price  preference
 equld  .not.be  accorded  in  many.  :casasbecause
 the  small  units  were  not  fully  equipped  to
 furnish  an  analysis  of  their  cost

 tatest’  decision,  price  preference  becomes
 |  tors  or  less  automatic  07  2  tender  to  tender

 basis;  and  it  will  be  easier  for  the  small
 scale  units  to  avail.  of  the  concession

 Fertilizer  Complex  in  Gujarst

 5599.  SHRI  ron  CHITTIBABU  :
 SHRI  RAM  SHEKHAR  PRA-

 SAD  SINGH  :
 SHRI  P.  GANGADEB  ;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  a  Fertilizer  complex  will
 be  built  in  Gujarat  with  the  aid  provided
 by  U.K.  and  U.  S.  A.;  and

 (b)  if  0,  the  main  features  of  the
 scheme  ?

 THE  DEPUTY  MINISTER  1.  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  Yes,  Sir.

 o)  The  IFFCO  Project  consisis  of
 two  parts,  the  Ammonia  and  Urea  complex
 to  be  jocated  at  Kalo!  and  the  NPK  Comp-
 jex  at  Kandla.  The  Kalo!  plant  will  manu-
 facture  300,300  tonnes  of  ammonia,  the  bulk
 ‘of  which  will  be  converted  into  400,000
 tonnes  of  urea  per  annum.  The  plant  at
 Kandla  will  manufacture  about  400,000
 tonnes  of  N..P.  K.  fertilisers.  from  impor.
 ted  phosphoric  acid  and  potath  and  ammo-
 nie  .trageported  from  Kalai
 material  for  the  Kalo!  plant  is  natural  gas
 Coosisting  of  free  aad  associated  gat  made
 available  by  the  O.  N.  G.  C,  from  the  Kalol
 and  Sanand  fields  under.  a
 contract,  .

 The  cost  of  the  project  is  estimated  et
 Rs.  9i.°6  crores,  ‘of  which  equity  is  Re:  wT.

 is  ‘shared  Sétwoen”
 ~opoperatives  and  Government  of  Indjs.  in
 _erares.  This  equi'y

 tio
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 With  the

 The  raw

 long  term

 component  loses)  f6  Rs  27537  हम  of.
 which  U.S.  Aid.  has  agrecd:  |

 Rs,  35.45  crores  and  U.  K.  credit  will  te
 $492  ‘crores,  The  bglance  (riipee

 leans).is  covered  by  loans  from  term  landing
 institutions  and  direct  loan  from  Govern:
 ment  of  India

 The  consturction  contracts  have  been
 entered  into.  Allthe  plants—-the  Ammo-
 nia  and  Urea  plants  at  Kalo!  and  चि,  P,  K.
 plant  at  Kandia--are  scheduled  to  be
 commissioned  by  March,  1974,

 Noa-Registration  of  Malayalees  in
 Madhya  Pradesh  in  Employment

 Exchanges

 5600.  SHRI  C,  K.  CHANDRAPPAN  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  the  fact  that  the  Malaya-
 lees  living  in  Raipur,  Madhya  Pradesh,  are
 not  allowed  to  register  thier  names  in  the
 Employment  Exchanges  on  the  ground
 that  they  are  people  from  outside  Madhya
 Pradesh,  haa  been  brought  to  the  notice  of
 Government;  and

 (b)  if  so,  the  steps  taken  by  the
 Centre  to  atop  this  practice  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K  KHADIL-
 KAR):  (a)  Yes

 _(b)  The  State  Goverament
 addressed  in  the  matter.

 (a)  how  far  the  GDR.  Governineat
 “pave  implemented  the  Protocol  signed  jo

 ‘February  on  regarding  कक.
 defective  जनक  tractors  by  आह

 फसद
 a



 o  the  amber  ‘of  tractors  ©  which:  have
 peas  हग  back  out,  of  the  total  cumber
 found  defective  and  the  progress:  with  regard
 tothe  rest.  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b)

 _A  Delegation  representing  the  manufacturers
 and  exporters  of  RS-09  tractors,  has  arrived
 in  india  to  discuss  and  settle  on  the  spot
 problems  which  have  arisen  white  imple-
 mwonting  the  Protocol  signed  on  2lat  Febru-
 ary,  197k,  Inspection  of  RS  09  tractors
 offered  for  returned  in  Gujarat  has  already
 been  conducted,  The  State  Agro-Industries
 Corporation  has  confirmed  that  it  hes
 already  received  Rs.  7.50  lakhs  from  the
 GPR  Authorities,  covering  the  cost  of  84
 modified  RS-09  tractors  being  returned  to
 them.  The  Rajasthan  State  Agro-Industries
 Corporation  has  also  intimated  that  52
 numbers  of  RS.09  tractors  were  modified
 upto  181.  February,  1971.  However,  24
 farmers  only  have  offered  to  return  their
 tractors.  The  inspection  of  these  tractors
 has  aircady  been  carried  out  and  these  are
 being  returned  to  the  GDR  suppliers’
 Representative.  The  money  is  expected  to  be
 refunded  to  the  farmers  shortly,  The  GDR
 Suppliers’  Representative  has  sent  a  cheque
 of  Rs.  ‘84,401.78  as  an  advance  towards  the
 cost  of  returned  tractors,  to  the  Corpora-
 tion,  and  has  also  promised  to  remit  the
 balance  amount  immediately.  afier  receiving
 the  formal  dill  frnm  the  Corporation.

 The  Delegation  is  currently  visiting
 other  States,  including  Punjab,  and  progress
 witl  be  known  after  some  time.

 Crash  Scheme  for  rural  Unemployment
 jo  Birbhum,  West  Bengal

 $002,  SHRI  OADADUAR  SAHA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 fo  state;

 ta)  the-names  of  the  Block  Develop:
 ment  Offices  in)  the  District.  of  Birbhim,
 where  crash  programmes  have  been  or  being
 implemented  ‘from:  April,  1971

 he  the;  amount  allotted  for  the:

 8  ASADBA.  ५  483  (SAKA)
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 THE.  MINISTER  OF  STATE  IN  THE
 AGRICULTURE.  HRI

 SHER  SINGH.:  @  to.(c).  Proposals  for
 implementation  under  the  Crash.  Scheme  for
 Rural  Employment  have  not  so  far.  been
 eceived  in  reapect  of  Birbhum  District...

 The  Crash  Programme  envisages  employ-.:
 ment  of  atleast  1.000  persons  per  district
 per  year  for  a  period  of  0  months  a  wage
 not  exceeding  Rs.  100/  per  month  por
 person,  .  The  amount  admissible  perdistrict
 is  Rs.  ३2.50  lakhs  per  annum

 Transfers  of  Employee  Provident  Fund
 Organisation.  and  Labour  Department.

 Staff  in  Dethi  oo

 5603,  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  LABOUR  AND  REFA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  a  large  nuwber  of  officers
 of  Employee's  Provident  Fund  Organisation
 Deihi  and  offices  under  the  Labour  Depart-
 ment  are  such  who  have  bcen  working  in
 said  offices  for  years  together;

 (b)  whether  the  former  Labour  Minis-
 ler,  Shri  Sanjivayya  had  made  an  announce-
 ment  to  the  effect  that  the  officers  who  had
 worked  for  more  than  three  years  would  be
 transferred  elsewhere;  and

 (c)  whether  the  said  announcement  has
 been  implemented  so  far;  if.so,  the  reasons
 therefor,  and  the  action  proposed  to.  be,  taken
 by  Government  in  this  regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  (a)  The  Provident  Fund  (a:  thorities
 have  repgsted  that  it  is  not  a  fact  that  a  large
 number  of  officers  in  the  Emplo}ce’s  Provi-
 dent  Fund  Organisatioa  have  been  working
 in  Dethi-‘for  years.  together.  There  is,  as  a

 ter  of  fact,  only  one  such  officer

 There  are  a  number  of  other  offices.  under
 the  Labour  Department.  Unless  particular
 Offices  are  specified,  it  is  not  possible  to
 furnish  the  information  है  respect  of  them

 (9)  and  Ch  No  announcement  as  such
 wasmade  by  ‘the  “former  Labour  Minister
 (Shri  D.  Sanjivayya).  ‘However,  the  former’
 Labour  Minister.  had  directed  that  :  officers

 paneled  cn  completion'of  a
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 year  ‘service  at  a  particular  place,  The
 Cétitral  Providen:  Cummissioner  has.  how:
 ever,  informed  that  the  Employees’  Provident
 Fund  Organization  could  not  carry  out  this
 directive  fully  due  to  certain  difficulties  and
 that  action  is  now  being  taken  to  implement
 the  directive.

 Potential  of  Fishing  Banks

 5604  SHRI  C.  JANARDHANA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  there  has  been  a  detailed
 study  of  the  fisheries  potential  of  fishing
 banks  already  known  to  exist  in  the  Indian
 Ocean;  and

 (b)  whether  Japanese,  Russian  and
 Norwegian  fishing  boats  do  regular  fishing  in
 Wadge  and  Pedro  banks  ?

 THE  MINISTER  OF  STATE  IN  TNE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The
 surveys  conducted  so  far  have  mainly  covercd
 tle  bottom  grounds  around  the  coast,  upto  a
 depth  of  80  meters  although  some  decper
 areas.  upto  450  meters  have  been  surveyed,
 Some  well  known  fishing  banks  like  the
 Wadge  and  Pedro  Banks  have  been  included
 in  these  surveys,  Detailed  charting  of  these
 banks  as  weil  as  others  along  the  coastiing
 is  yet  to  be  completed.

 (by)  हुंह  is  known  that  Russian  and
 Japanese  vessels  are  fishing  in  the  high  seas
 of  the  Indian  Ocean  There  have  been  no
 specific  reports  of  Japanese  vessels  fishing  in
 the  Wadge.  and  Pedro  banks  but  Russian
 fishing  vessels  have  been  seen  in  the  Wedge
 Bank,  No  reports  have  been  receivedregarding
 fishing  by  Norwegian  vessels  in  these  banks.

 Permission  for  sale  of  defective  RS-09
 ‘tractors

 5605  SHRE  BISHWANATH  JHUN-
 JHUWALA:  Will  the  Miniter  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether.  the  Government  of  Ger-
 man  Democratia  Republic  have  been.  per-.

 “mitted  by  Governmeni  .  to  sell  the  RS-09.
 tractors.  which  have  been.  found.  defec  ive  and

 Which  were  supplied.  by  them.  earlier;  57

 va
 SULy  22,  It

 of  all  shortages  of  equipment  and/or  acces:
 sories  to  be.  dilucted™  from:  thé  प्  -

 (b)  if  80,  ths  conditions  |  ander’  which
 the  sale  of  the  defective  tractors  has  been
 permitted;  and

 (c)  whether  this  order  goes  contrary  to
 Government’  assurance  that  all  difective
 tractors  from  the  German  Democratic  Repu
 blic  will  be  returned  to  German  Democratic
 Republic  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  PHINDE):  (a)  to  (c)  A
 copy  of  Protocol  on  RS-09  tractors  signed
 between  the  State  Trading  Corporation  of
 India  and  the  GDR  Suppliers  oa  2162-1971  ix
 given  in  the  statement  appended.  Clauses
 7  and  8  of  the  Protocol  specify  the  condi-
 tions  under  which  the  resale  of  modified
 RS.09  tractors  has  been  agreed  to.  The
 question  of  return  of  unmodified  and  unsold
 tractors  is  still  i.nder  negotiations.

 Statement

 PROTOCOL

 A  meeting  was  convened  with  the  GDR
 Delegation  to  consider  the  12th  February,
 J97)  about  taking  back  the  modified  RS-09
 tractors  and  to  arrive  at  mutually  agreed
 decisions,

 After  protracted  negotiations  and  per-
 suations  from  both  sides  it  was  agreed  as
 under  oo

 1,  Tractors  modified  upto  the  date  of
 signing  the  protecol  would  be  taken  back,
 The  trac.ors  mod:fied  alter  this  date  would

 ‘be  offered  to  the  farmers  and  they  would  be
 given  an  opportunity  to  use  ithe  tractors  for
 2/3  months.  In  caso  these  fractors  which
 are.  not  found  suitable  would  afso  be  taken
 back  on  terms  mutually  agreed  upon.  on

 Zz  The  tractors  will  be  taken  back  on
 the  basis  of  the  -C&F  price  at  Bombay  Port
 after  deducting  8%  depreciation

 3  A  Technical  Committee  consisting  of
 representatives  of  GDR.  suppliers  and  manu.
 facwurers,  Ministry  of  Food  and  Agriculture
 and  the  State  Agro-industtics  Corporations:

 concerned  would  be  consiltuted.  ©  They  wit.
 consider:  the  techoical  aspects  atvd:the  viliio”
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 leggy  depreciation  onthe  basis  of  the  orginal.
 In  case  the  fast prites  of  equipments  only

 “moving  parts  which  were  supplied  alongwith
 fhe  tractors  have  been  utilised  by  the  farmer

 the  question  of.  returning  these  will  gat  be
 insisted  upon.  The  problems  of  the  acce
 ssories  and  spares  would  ‘be  discussed
 beiween  the  GDR  ‘suppliers  representatives
 and  the  Agro-Industries,  Corporations,  but
 the  cases  involving  the  values  of  more  than
 Ra,  1200/-  for  accessories  would  ‘be  seferred
 to  the  Technical  Committee.

 4  For  the  tractors  to’  be  returned  the:
 Agro-industries  Corporations  after  signing  of
 this  protocol,  would  furnish  to  Messrs
 Transport——maschinen  latest
 months,  motor  number,  chassis  no.,  district
 and  the  state  in  which  the  tractor  was  oper-
 aling,  date  of  modifications,  dates  of  three -
 cost  services  rendered  by  Agros  within  the
 quaranter  period.  “ob yon

 §.  Before  returning  tractors,  the  Agro-
 Industries  Corporation  concerned  will  ensure
 they  have  clear  tithe  and  ownership  of  the
 reitened  tractors

 6.  The  GDR  suppliers  will  nominate
 one  or  two  collecting  ccntres  in  each  State.
 The  tractors  would  be.delivered  to  the  coll-
 ecting  centres  by,  the  cuncerned  Agro‘Indus-
 tries  Corporations  and  the  expenses  would
 be  borne  by  them.  Any  exponses  after  that
 would.  be  to’  the  GDR  supplies’  account.
 Damaged  tractors  will  not  be  taken  back  tn:
 the  case  of  dispute  the  matter  would  be
 referred  to  the  Technical  Committee.

 7.  There  would  be  ao  objection  in
 mitting  re-sale  of  RS-09  tractors  in  fadia

 directly  ar  indirectly  through  the  distributing
 selling  organisations  of  GDR  suppliers  sub-
 ject  to  the  following  conditions  :-—_

 i):  Prior  approval  about:  the  name  of
 the  distributing/selling  organisation
 would  be  obtained  from  the  State

 Trading  Corporation/Ministry  of
 ‘Food  and  Agriculture,

 ;  ay  GDR.  suppliers  would  be  assisted

 ASADHA)3  I,  4993  484K)

 within  three.

 ©  import.  of  spare  Parts  for  the,
 ad:  taking  ‘into  coosider-

 Writer:  Amswas  6.

 कै...  In.  respect  .of,  sale  to  be.  effected
 after  receiving  jhe  Test  Report  from  Tractor  —
 Training  Cegire,,Budni,  where  the  tractor  Is
 already  under  test,  further  changes  would’  be
 incorporated  in  the  RS-09  ‘tractor  ‘as  may.  be
 mutually  agsced  upon  between.  the  represent=.
 atiyes  of  the  manpfacturers  of  the  tractors  ४
 and  the  Directofs  of  Training,  a

 Transport-for For  ST.C.  for
 wee  Tractoreampschimen

 Berlin.  werk  Scho-
 nebeck
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 Construction  of  a  fishing  harbour  near
 Paradecp  port

 SHRI  NIHAR  LASKAR  :
 SHRI  8.  M.  KRISHNA:

 ‘5606.

 Will  the  Minister  of  AGRICULTURE
 be  pleased  io  state

 (a)  wehter  the  Centre  had  sanctioned
 the  construction  of  a  fishing  harbour  near
 Parade:p  port;  and

 -
 qb)  if'so,  the  expenditure  involved  on

 the  project  2

 THE  MINISTER  OF  STATE  IN  THE,
 MINISTRY  OF  AGRICULTURE.  (SHRI
 ANNASAHEB  P..  SHINDE).:  (a)  and  (b)..
 The  Government  of  India  .  sanctioned  a  sum
 of  Rs,  50,  500)/-  in  september  4970:  to’  the
 Paradoep  Port  Trust  for  carrying.  out  investi-.
 gations  and  model  tests  and  prepiring  a
 project’  report  for.  &  fishing  harbour  at-  the:
 port.  The  project  report,  which  has  not  yet
 been.  finalised:  by.  the  Port  Trust,  will  indicate
 the  estimated  cost  of  the  harbour,  The

 question:of  sanctioning  the  harbour  will  be
 examined  on  receipt  of  the  project  report,

 Incdiusion  ‘of  uiemployed  Matriculates  as
 teachers  ja  rural  elementary  school.

 ja  crash-programme  for:  rural

 emplo
 t

 5807  SHRI  C,  CHITTIBABU:  Witt
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 :
 to  ‘state.  whether:  the  crash  programme  for
 rotal  employment  envisages  absorption  of  3

 larger:  nambet  ‘of  unemioyed  Matriculates  as  .
 teachers  in  tural  elementary  schools  7

 “PAE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  ;  No,  Sir

 wren  में  कृषि  विकास  के  लिए
 7  जापान  से  करार

 5608  Bio  लक्मीनारायस  पाण्डे

 क्या  अम  भर  पुनर्वास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  भारत  में  विकास  के  लिए  i9

 अगस्त,  970  को  भारत  और  जापान  के  बीच

 कोइ  करार  हुआ  था  ;  और

 (ख)  यदि  हाँ,  तो  उसकी  मुख्य  बातें  कया

 हैं  और  उक्त  करार  अन्तर्गत  कृषि  विकास

 कार्यक्रम  किन,  स्थानों  पर  शुरू  किये  गये  थे

 और  ऐसा  प्रत्येक  कार्यक्रम  क्या  है  ?

 झाम  पुनर्वास  मंत्री
 भी  आर,  के.  खाडी-

 कर)  :  (क)  कौर  (स्व)  जी,  हां  ।  दण्ड-

 .कारुण्य  परियोजना  के  पीलसोट  जोन  में  कृषि

 .विकास  के  - लिए  भारत  सरकार  और  जापान.

 सरकार  के  बीच  9  अगस्त  970  को  एक

 करार  किया  गया  था  J  इस  करार  का  अनुसरण

 करते हुए  विकास  कार्यक्रम के  भ्र धीन  कार्यक्रम

 की  मुख्य  बातें  निम्नलिखित हैं
 amen

 -
 a:

 (i)  गहन  कृषि  और  सामुदायिक  विकास

 के  लिए  एक  माडल  ब्लाक  की  पथ,  पना;

 (ii)  मुख्य  (लहर  प्रणाली  का  सुधार  और

 भूमि  में  सिंचाई  सुविधाओं  की -

 JULY  Bit

 रह)  -  Iedisn  Red  Cross

 the  Tho  sipplies
 are geceived by  the  Indian  Red  Cross  and  osed

 by  or  distribeted  through  its  owe  Agency  to  -
 :  :  mectthy  requirements  of  refugees,

 Written
 ‘

 Sgusiwnirs cares  rg a

 प्रयोग  के  लिए  ated और

 (९)  कृषकों  और  विस्तार.  तकनीकी  .

 व्यक्तियों  का  शिक्षण  _

 भाव  i97l  ae  किए  गए  कार्य  को.

 रिपोर्ट  के  प्रसार,  कार्यक्रम  पीलसोट  के

 मिश्रित  कामे  में  महत्वपूर्ण  रबी  कौ  फलों

 जेसे  धान  और  सब्जियों  के  बारे  में  बहुत  से

 परीक्षण  श्लोक  जाँच  करने  तक  ही  सीमित  रहा।

 इस  झवधि के अम्तगंत के  अन्तर्गत,  निश्चित  फार्म  में  23

 एकड़  भूमि  का  समेकन  भर  10  एकड़  में  खेतों

 की  मेड बन्दी  की  गई  थी।

 Medicine  and  Milk  for  Bangla  Desh
 Refugees  in.  Tripura

 5609.  SHRI  DASARATHA  DEB  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  total  quantity  of  medicine  and
 milk  that  has  been  received  by  the  Tripura
 Government  from  the  Red  Cross  Society  of
 various  parts  for  Bangia  Desb  refugees  ;  and

 (b)  what  steps  are  being  taken  to  ensure
 that  these  reach  the  actual  refugees  7

 THE  MINISTER  OF  LABOUR  AND
 ‘REHABILITATION  (SHRI  R  K.  KHA-
 DILKAR)  ;  (a)  The  Goveroment  of  Tripura
 has  received  the  following  quantities  of  milk.
 चक0  3th  July,  497  from  the  Red  Cross  :-—

 oO  Red  Cross ५
 Telpure.  Starve  Branch  +7  22  packets.

 7  so  -  F300  bags

 (bY'"These  are  distributed.  fo.  sogistered
 _

 nee  ets
 in  comps  by
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 ~  ‘5610,  SHRI  RR;  S  PANDEY.  :  Will  the.
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased-to  siate  '

 (a)  which  are  the  International  agencios/
 Forums  engaged  in  providing  relief  mousures
 fo  the  refugees  coming  from  East  Benga!

 (b)  whether  U.S.  Peace  Corps  are  also
 making  any  contribution  in  this  regard  ;

 {e}  if  so,  the  nature  of  the  work  being
 done  by  them  ;  and

 (d)  whether  they  are  doing  their  work
 undcr  the  supervision  of  the  Government
 authorities  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  २,  | श  KHA-
 DILKAR)  :  (a)  to  (d)  The  required  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  shortly.

 Test  Borings  for  Underground  Water
 Levels  in  Uttar  Pradesh

 564t.  SHRL  V.N,  ए  SINGH:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether,  Government  have  carried
 out  test  borings  to  ascertain  underground
 water  levels  in  chronically  drought:  affected
 ateas  of  Uttar  Piadesh.:.  and

 {b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  07  STATE  IN  THE
 MINISTRY.  OF  AGRICULTURE.  (SHRI
 SHER  SINGH)  :  (a)  Yes,  Sic
 Ground  Water  Board,  under  this  Ministry.

 test  dborirgs  ia-the  districts

 Varanasi,  Allahabad

 ASADHA  3],  3893  (S4K  A)

 The  Central

 Azamgarh,  Jaunpur,  Ghazi-_-
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 Recovery  of  Loans  from  Cooperative
 _  Socteties  in  Mysore”

 ‘S612  SHREK  LAKKAPPA  ३  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state;

 (a)  whether  Government  of  Mysore  has
 taken  steps  to  collect  land  revenue  and  other
 loans  due  from  Cooperative  Societies  and
 Insiitutions  from  the  weaker  section  of  the
 Society  ;  and

 (b)  if  so,  how  Government  are  going  to
 help  the  weaker  sections  inthe  State  after
 imposition  of  Presidents  rule  now  7?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  and  (by,
 ‘Necessary  information  is  being  collected  and
 on  collection;  will  be  laid  on-the  Table  of
 the  Sabha.

 Prevention  of  Cutting  down  of  Cashew
 Trees

 -  5610  SHRI  C.  JANARDHANAN  :
 Will  the  Minister  of  AGRICULTURE  डी
 pleased  to  state

 (a)  whether  Government.  have  consi-
 dered  ihe  need  for  preventing  the  cutting
 down  of  ceshew  irees  for  their  timber:  in
 view  of  the  Indian  Cashew  pracessing  indus«
 try  on  imporicd  raw  nuts  3

 (b)  whether  Government  have  any  idea
 of  the  quantity  of  cashew  wood  ured  annu-
 ally  285६8)  firewood  (b)  for  packing  case
 manufacture  ;  and

 {c)  if  ३0  what  are  the  quantities  for  each
 tem?

 SHE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  -  OF  AGRICULTURE  (SHRI.
 ANNASAHEB  P.  SHINDB):  (a)  No  Sir,
 The  Government.  have  not  considered  the

 हित  Tor  preventing  cutting  -of  cashew:  trees
 “for  timber  since  such  cuttings  are  only  to  a

 very  Himited:extent  and  mostly  confined  {0°
 uneconomic  and  old  trees  which  haye  pasted,  .
 the  singe  of  fruiting

 (b).  It  is.  dinderstond  ‘that  cashew  trees
 a  %~ ere  cut..down  for  use  ag  firewnod  and  for  the

 +  mequfacture.  of  packing  cases,  ;  chee
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 (c).  No  information  regarding  the  quat-
 tity  of  cashew  wood  used  as  firewood  or

 peanufacture  of  packing  cases  is  availabio,

 “Views  of  State  Agro-Industries  Corporation
 on  Agreement  signed  with  G.  D.  BR.
 |  regarding  RS—09  tractors

 ‘5614  SHRIN.  है,  SANCHI  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state

 (a)  Whether  the  State  Agro-Industries
 Corporations  through  whom  GDR  tractors
 were  sald  have  expressed  their  displeasure
 about  the  terms  of  the  agreement  signed
 with  GDR  Government  for  return  of  defec-
 tive  RS—0O9  tractors;  and

 (b)  if  so,  the  terms  of  the  agreement,
 the  points  of  displeasure  of  the  State-lndus-
 tries  Corporations  and  the  Government's
 reaction  thereto  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF,  AGRICULTURE  (SHRI
 ANNASAREB  Pp,  SHINDR):  (a)  and  (b).
 While  agreeing  to  the  return  of  the  modified

 ‘RS-09  tractors,  the  various  State  Agro-
 Industries  Corporations  have  also  expressed
 their  desire  to  return  unmodified,  tractors
 modified  after  21,2.1971,  vnsold  and  canni-
 balised  tractors,  implements,  tyres  and  tubes
 and  spare  paris.  A  high-level  meeting  was
 heid  on  8th  Jone,  1971,  0  review  the  matter
 in  the  context  of  the  terme  of  the  Protocol.
 It.was  agreed  that  the  Projects  and  Equip-
 ment  Corporations may  negotiate  the  above
 issues.  and  also  to  extend  the  validity  period
 of  the  Protocol  for  another  three  months,
 with  the  GDR  Representatives,  It  was  also
 agreed  that  a  time-limit  of  2-3  monthé
 should  be  fixed  for  the  GDR  Suppliers  to
 make  paymept.to  the  Corpprations  after  all
 formalities  were  completed,  The:  Projects
 and  Equipment  Corporation  is,  however
 negotiating  the  various  issues  with  the  GDR
 Representatives  and  the  autcome  is  awaited,

 Bofercement  of  recommendation  of  Central
 "Land  Reform  Committee  to  State  Gavera-

 avent  on  Protection  of  Bargadar  right
 2  te  cullivate  Land

 ‘56tS  SHRI  GADADRAR.  SAHA:  a
 a
 - WIN  the.  Minister  of  AGRICULTURE.  be
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 pleased  to  state  whether  the  Central  Gowers.  —

 ment  have  issued  instructions  to  the  State
 Government  of  West  Bengal  to.  implement
 and  enfores  the.  recommendation  of.  the
 Central.  Land.  Reform  .  Committee  and  .
 Central  Government  on  the  issue  of  ‘Protec-

 _tion  of  Bargadar  right  to  cultivate  ‘their
 land  7

 THE  MINISTER.  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  As  the  law  re-
 guilating  the  rights  of  bargadars  in  West
 Benga!  was  amended  in  19TE  by  the  enactment
 of  a  President's  Act,  the  question  of  issuing
 instructions  to  the  State  Government  by  the
 Central  Land  Reforms  Committee  in  this
 regard  docs  not  arise.  By  enactment  of
 President’s  Act  provisions  have  been  made
 for:

 (i)  ensuring  complete  security  to  every
 bargadar  in  respect  of  a  minimum
 area  ;

 (ii)  making  the  right  of  the  bargadar
 heritable;

 (ili)  increasing  the  bargadar’s  share  of
 the  produce  from  60%  to  75%
 where  the  bargadar  supplies  plough,
 cattle  and  other  inputs  ;

 (iv)  transferring  cases  of  appeal  against
 decisions  of  the  Bagchas  Officers
 from  Muonsif  Courts  to  Sub-Divie
 sional  Officers

 The  term  ‘bargadar’  has  also  been  ampli-
 fied  to  include  share-croppers  generally
 known  as  ‘kisani’.  Provision  has  ako  been
 made  for  preventing  forcible  eviction  of
 bargadars  by  reguisting  surrenders  and
 abandonments,  The  land  owner  is  not  per-
 mitted  (o  resume  cultivation  of  land  which
 is  at  present  cultivated  by  a  bargadar  except.
 in  eccotdance  with  the  provision  .  of  the
 legislation.  In  case  a  bargadar  surrenders
 or  abandons  ‘his.  right  of  cultivation  such  :
 land  will  be  cultivated’  by  anovher  landless.

 agriculturists
 who  would

 ora
 be  entitled  to.  div-



 Ciosare:  of  - Rehabilitation:  -  Indestries
 Corporation.  Letatet,  Bonkooghly  .

 हि  Calcatia

 ‘$616  SHRI  JAGADISH  BHATTA-
 CHARYYA  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be

 .  Pleased  to  state  ;

 48)  whother  the  attention  of  the  Prime
 Minister  has  been  drawa  to  the  closure  of
 Rehabilitation  Industries  Corporation
 Estates,  Bonhooghly,  Calcutta;  if  so,  the
 8३०३8  for  the  closure  ;

 (b)  whether  the  Prime  Minister  received
 aay  momorandum  or  protest  note  from  the
 R.A.C.  Workers  Employees’  Union  with
 regard  to  this  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  (td  reopen  the  Rehabilitation  Industries

 Corporation  Estates  restore  peace  and  main-
 tain  security  of  the  employees  ?

 THE  MINISTER  OF  LABOUR  AND
 RBHABILITATION  (SHRI  R.  K  KHADIL-
 KAR);  (a)  to  (c),  A  communication
 dated  4.6.97i  was  received  by  the  Prime
 Minister  from  the  Rehabilitation  Jadus‘ries
 Corporation  Workers  and  Employees’  Union,
 Mating  that  the  Rehabilitation.  ladustries
 Corporation,  industrial  Estate,  at  Bon-
 Hooghly,  had  become  virtually  closed  due  to
 continuous  =  anti-social  =  activities,  The
 matter  was  brought:  to  the  notice  of  the
 Chief  Seeretary,  Government  of  West
 Bengal  for  remedial  measures.  The
 Managing  Director  and  the  Chairman  of  the
 Corporation  also  contacted  the  authorities
 concerned  in  the  West  Bengal  Government,
 Enquiries  made  from  the  Corporatioa  show
 that  tho  Industrial  Estate  has  not  closed
 down  though  the  law  and  order  situatioa
 ‘has  deteriorated.  considerably  .

 Land  Reforms  ia  Himachal  Pradesh

 M17  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 a)  whether  two  kiads  ‘of:  land  .reform
 Acte  are  in  foree-in  Himachal  Pradesh

 tA  Abe.  said  “Acta  will

 ASADHA  3!,:I993  (SAKA)

 FS)  if.  20,  the  justification  thereof
 ;  and
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 ५:  MINISTER  OF  STATE.  IN.  THE
 MINISTRY  ‘OF  AGRICULTURE  :  (SHRI

 (a).  toa). ANNASAHEB  P  SHINDE):
 For  the  purpose  of  Land  Reforms,  Himachal
 Pradesh  has  three  different  pieces  of  .  legisia-
 tion:  @M  The  Himachal!  Pradesh  Abolition
 of  Big  Landed  Estates  and  Land  Reforms
 Act  953  applies  to  the  old  areas  of
 Himachal  Pradesh  ;  (२)  The  Pepsu  Tenancy.
 and  Agrienltural  Lands  Act  i955  applies
 to  the  former  PEPSU  areas;  and  (3)  The
 Punjab  Security  of  Land  Tenure  Aci.953
 applies  to  the  remaining.  areas.  The  State
 Government  has  appointed  a  Land  Reforms

 ‘Committre.  to  examine  these  Acts  with  a
 view  to  suggesting.  ह  unified  legislation  for
 the.  entire  State of  Himachal  Pradesh,  Tiie
 Committes  has  submitted  its  report,  The
 proposal  to  enact  a  uniform  legislation.  :is
 under  the  consideration  of  the  State  Govera-
 ment,  The  oxisting  Acts  would  contiaue
 till  a  unified  law  is  enacted,

 Scope  of  Ceash  Programme-for  Rural
 and  Urban  Employmest

 ‘5618,  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Will  the  Minister  of  AGRICUL
 TURE  be  pleased  to  state  :

 (a)  the  aumber  of  rural  unemployed
 who  ate  getting  job  opportunity  immediately
 as  a  result  of  introduciion  of  crash.  prog-
 ramme  for  rural  employment  ;  and

 (b)  whether  the  same  programme.can  be
 used  for  urban  employment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  The  Crash  Scheme.
 for  Rural  Employmant  envisages  the  employ-
 tment  of  1,900  persons  per  district  per  year
 for  a  period  of  10  moths  at  a  wage  not
 excecding  Rs.  100/  per  month  per  worker.
 The  number  of  persons  actually  getting
 émployment  would  be.  available  only  after
 progress  reporta  in  regard  to  implemente-
 tion  of  the  programme  are  received  from  the
 State  Governments,

 o)  No,  Sir.

 Production  of  Iron  Ore  and  other  :
 Mineral

 5619  -  SHRI-H:  2,  L..  BHAGAT  ?  way
 “the  Minister  of  STEEL  AND"  MINES  oa

 platted  to  state
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 (0)  how  these  products  ere  being  dispos-

 oo  (c)  bow  much  foreign  exchange  is  being
 "earned  from  these  items  ;  and

 2g  (व)  the  major  problems  of  the  Mineral

 _Mndustry  in  the  country  and  how  do  Govern-
 went  propose  to  meet  them.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  STEEL.  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN).:  (a)  Data
 60  the  production  of  Iron  Ore  and  osher
 important  minerals  which  are.  exported  from
 india  is  given  in  the  statemen  laid  on  the

 Table  of  the  House.  [Placed  ‘in

 Library.  See  No,  LT—725/7))

 (b).  The  minerals  mentioned  in  the  table
 Desidcs  being  exported  are  also  consumed.  in
 the  indigenous  industries.  The  quantity

 “and  value-of-export-of  these  minerals  for  tre
 _  years  4969  and  i970  is  given  in  the  table

 enclosed.  Date  for  internal  consumption  is
 available  only  for  the  year  969  and  the
 same  is  given  in  the  table

 (c)  The  total  value  of  the  exports  of
 imporiant.  minerals  listed  ia  the  closed  table
 was  Rs,  187  Crores  during  1970  as  against

 “Rs,  452  Crores  during  1969.  However  the
 total  value  of  exports  of  alf  the  minerals
 from  the  country  during  970  was  Re.  201

 ‘Crores  as  again’  Rs.  i69  Crores  during
 1999

 (The  problems  in.  mineral  industry
 cover-a  wide  range.  of  aspects,  Broadly
 speaking  these  include  eaploration.  .  mining

 “beneficiation,  transportation,  cost,  port
 handling,  marketing  and  utilisation  .  One

 of  the  ‘significant  problem  _  with  the  Indian
 ineral  Jadustsy.  ke  large

 -‘pumiber  of  sniall  mines  operated  by  persons
 of  meagre  financial  means  and  technical

 know-how,  This  has.  resuked..  in,  un
 gysternatic  mining  practices,  lack  of  adequate
 mineral  exploration  and  preparation  of
 aninesats  “for  miarketing  ete.  The  Indian
 Bureaa  of  Mines  is  Organised  to  render

 .pechuical  service  ७  such:  ynine.  owners,

 _Burendof  '  Mines  ‘and’  ‘condiicting
 geological  ‘studies;  the  Buteau  :

 _opénd  a  Consultancy  Unit  which  is  rendeting  -

 plant  for  beneficiation

 measures.

 ‘Madhya:  -Pradesh  ..are

 recentiy  ५

 service  to  mine  owners  on  the  problems
 —

 |  exploration,  estimation  of  reserves,  prepera-  —
 tion  of  -mine  plans,  designs  of  “tyines,

 “‘benéficiation  etc.  on  no  loss'no  profit.  basis
 in.  order  to  gear  up  the  beneficiation  studies.  ©

 on  low  grade  ores  of  various  minerals,  the
 Indian  Bureau  of  Mines  is  setting  up  two
 regional  laboratories  and  one  additional  pilot

 test  work,  Tho
 problems  of.  beneficiation  of  ores  are  algo
 being  studied  in  the  National  Metallurgical

 :  Laboratory  and  oiher  Regional  Laboratories
 of  the  Council  of  Scientific.and  Industrial
 Research

 The  Central  Government  and  the  State
 -Govts.  are  giving  requisite  priorities  for
 construction  of  approach  roads  in  mining
 aress,  construction  of  new  railway  lines,
 and  development  of  port  facilities  such  as
 increasing  loading  ates  and  berihing
 facilities  for  large  ore  carriers,

 As  the  problems  of  minerals  industry  are
 diversed  and  each  minerals  has  its  own
 peculiar  characteristics  with  reference  to  its
 occurrence  mining  and  marketing  etc.  the
 Governmunt,  from  time  to  time,  appoints
 expert  Committees  and  study  groups  to
 study  these  problems  and  suggest  rertedial

 So  fas  as  Geological  Expioration  is
 concerned  Geological.  Survey  of  India
 intensified  its  exploration  operations,  special-
 ly  for  noa-ferrous  minerals

 Shortage  of  Imported  Tractors  in  ह,  ह.
 Bihar  and  Madhya  Pradesh

 5620.  SHRIR.S.  PANDEY:  °°"

 SHRI  SHANKAR  DAYAL
 SINGH;  |

 with  the  ‘Minister  cf  AGRICULTURE
 ‘be  pleases  to  state  :

 (a)  whether  Uttar  Pradesh,  Bihar  aad
 facing:  shortage  of

 imported.  tractors  ‘fof  supply:  to  thelr  fai-
 be  their

 Apaet  from.  regular  inspection.  of  .-mtings  —-.,, wi.  .  ‘  Ly
 oe



 fogatll:  to.  Imported.  tractors  ..and  «made
 any  carrangements  for  their  import;  and

 (ce).  if  i,  the  particulars  thereof  7

 THE  MINISTER  OF  STATE  INTHE  _
 क्या  हैं  ? MINISTRY’  OF  AGRICULTURE  (SHRI

 ANNASAHIB  P  SHINDE)  {a)  Yes
 Bir.

 mi  aad  (c}.  The  demand  for  tractors
 for  1969-70.  ह... द  assassed  at  83,000  nos,
 Taking  into  consideration  the  indigenous
 production  of  tractors  and  constraints  oa
 foreign  exchange,  it  was  decided  to
 import  35,000  troctors,  Of  these.  con-
 tracts  for  the  import  of  34,000  tractors
 have  already  been  concluded  and  negotia-
 tons  for  the  balance  are  under  way.
 The  import  programme  for  1970-71  is  yot
 to  be  finalised.

 मध्य  प्रदेश  में  अनुसूचित  जातियाँ।

 अनुसूचित  जन  जातियों  को  दो.

 गई  भूमि

 $621.  थनी  फूस चन्द  बर्मा
 :  कया  कृषि

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पहली  तीसरी  पंच  वर्षीय  योजनाओं

 के  दौरान  मध्य  प्रदेश  में  अनुसूचित  जाति  के

 लोगों  को  कितने  एकड़  भूमि  दी  गई  ;  कौर

 (ख)  चालू  पंचवर्षीय  योजना  में  अनु-

 सूचित  जाति  के  लोगों  को  देते  के  लिए  कितने

 एकड़  भूमि  आरक्षित  की  गई  है  ?

 कृषि  मंत्रालय में  राज्य  मंत्री  (भी  भजपा-

 साहिब  पो.  शिन्दे)  :  (क)  ौर  (स्व)  .  जान

 कारी  एकत्र  की  जा  रही  है  कौर  सभा  पटल  पर
 uO  wt  दी  जायेगी।

 om
 बताने  को  छुपा  करेंगे  1!
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 (5)  क्या  पशुओं  के  नृशंस  ae  पर  रोक

 -  मंगाने  का  कोई  प्रस्ताव  सरकार  के  विचाराधीन

 (@)  यदि  ही  तो  उसकी  मुख्य  बातें.

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  ढेर  सिह):

 (क)  कीह

 (&)  भारत  सरकार  ने  26  जून,  1967

 को  भारत  के  सेवानिवृत  एक  न्यायाधीश  की

 अध्यक्षता  में  एक  गौ-रक्षा  समिति  स्थापित  की

 थी।  यह  समिति  गौ-संरक्षा  के  प्रश्न  पर,  सर्व-

 दलों  गौरक्षा  भमहामियान  समिति  तथा  अन्यों

 की  इस  विषय  पर  सभी  प्रस्थापनाओों  के  प्रकाश

 में,  जिसके  अन्तर्गत  यों  तथा  गौवंश  के  ब्  पर

 पूर्ण  प्रतिबन्ध  लगाने  की  प्रस्थापना  भो  भाती  है,
 विद्या  करेगी  और  इस  विषय  पर  सभी  पहलु तों,
 अर्थात्‌  सांविधानिक  विधिक,  झा धिक  तथा  अन्य  wot

 सुसंगत  पहलुओं  &  विचार  करके,  सरकार  को

 गायों,  बड़ों  सांपों  और  बेलों  की  संरक्षा  के

 लिए  समुचित  ब्या वहू  रिक  उपायों  की  सिफारिश,

 सरकार  के  विचारार्थ  करेगी  ।  समिति  संविधान

 के  अनुच्छेद  48  के  उपबन्धों  के  अ्रभावसाधंक  रूप

 में  कार्यान्वयन  के  लिए  अर्थो पायों.  के  आरे  में

 सुझाव  देगी  और  किसी  ऐसे  सुझाव  पर  गौ

 तथा  गौवंश  के  बच  पर  पर्ण  प्रतिबन्ध  लगाने  के

 लिए  संविधान  को  संशोधित  किया  जाना  चाहिए,

 पूर्णतया  विचार  करेगी  i  समिति  ने  सरकार  को

 अपनी  रिपोर्ट  अभी  प्रस्तुत  नहीं  की  है।  समिति

 को  कार्यावधि  3[  मार्च,  972  तक  बढ़ो  दी

 गई  है

 ‘Sweden's  Offer  of  Butter,  Butter  Oil  end.
 >  Dey  Mitk  for  Refegees  From...

 Bangla  Desh

 $623  SHRI  HARI  SINGH  :  Will  the
 o  ‘Minister  of  LABOUR,  AND.  REHABILITA-

 |  SPLON  be  pleased  to  state

 (ay  whether  -Governaient  “of  Sweden  —
 hye  fuawe-offered  tons  of  bitter,  butter  olla
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 89  anti  tor  ‘the’  relagees  of:  Baggts
 An  India;  and  aS  HE  Fi  Ghia

 {b)  if  so,  when  these  articles  will  reach
 India  ?

 THE  MINISTER  OF  LABOUR  'AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR)  :  (a)  .and  (b)  The  Government  of
 Sweden:  has  piedged  an.  amount  vot  4.5
 milion  dollars  as  Swedish  contribuiion  for
 relief  for  the  refugees  from  East  Bengal
 there  has  been  no  specific  offer  of  these
 commodities

 “Sdeeaee for  Starting  मै  Sugar  Factory  का
 Coorerative  Basis.  #  Dadri  District

 Bulatdshabre  U.  P

 ‘5624  SHRI  HARI  SINGH  :  Will  the
 Minister  of  AGRICULTURE  bo  pleased  to
 state

 fa)  whether  a  co-operative  ‘cociety  of
 Dadri,  District  Bulandshahr  (Uttar  Pradesh)
 has.  asked  for  8  ticence  to  start:  a  sugar
 mill.  oa  co  operative  basis  from  Government

 ‘of  India;  and

 0)  .  if  so,  the  cause  of  delay  in  issue  of
 the  licence  ?

 THE  MINISTER  OF  STATE  LN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  ‘An  application  was
 received  in  May,  960  for  the  grant  of  aa
 industrial  licence  for  the  establishment  of  a
 cooperative  sugar  factory  at  Dadri,  District
 Bulandshabr,  Wear  Pradesh.  This.  applica-
 tion  has  since  been  rejected

 “b),  Does  nat  arise...

 Decline  in  Prices  of  Foodgrains  and  Due  |
 Price  to  Agricultural  Producers

 ‘5625.  ‘SHRI  ARJUN’  SETHI":  *  Will
 the  Minister  of  AGRICULTURE  ‘be  pleased
 to  state

 @)  the  besotion:  .of  Government:  the
 teporied:  decline  -of  prices  of  foodgrains  all
 over  India  in  the  wake  of  beavy,  raing;  nad
 uncertain  po'itical  situation  in.  the  same

 pate
 which  tightens.the  meney.condition;

 cr  a  Cs?  Pr  oe

 FILM  omen  ted  a
 :  ;

 a)  cinebether.  -Govenament:  |  bave:cany.~
 Propesal  to-give  duc  prive.:  tothe;  agriculture  “@
 producers?  o

 THE  MINISTER  OF  STATE  IN  THE

 ९5२३९
 RY  OF  AGRICULTURE  (SHRI

 ANNASABEB  P.  SHINDE):  w  The
 recent  fall  in  prices  of  foodgrains  छह  maioly
 00  account  of  incfeased  level  “of  production
 of  foodgrains.

 (b).  Government  are  already  making
 Massive  price  support  purchases  at  the
 procurement  prices  which  are  remuseritive

 td  the  producers,

 "Registration  of  Names  With  Employment
 Exchange  in  Birbhum,  West  Bengal

 $626,  SHRI  GADADHAR  3AHA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 of  educated  and
 uneduéated  «  persons  of  the  District  of
 Birbbum  in  West  Bengal,  who  have  got
 their  names  registered  in  the  Enrploymeat
 Exchangs  in  Birbhum  since  1970  up-to-date;
 and

 (a)  the  oumber

 (b}  the  number  of  persons  both  educa-
 ted  and  uneducated  so  far  registered  who
 oblained  assistance  in  securing  employ-
 ment,  category-wise  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRE,  RB.
 KHADILKAR):  (a)  and  (0)  ;
 information  is  given  in  ह्
 statement,

 a  Statement

 Category  of  No.  of  regis-  No.  of  place:
 job-seekers  trations  ments  effec-

 rae  Ri et  -  spffected  “ted  ‘ating
 g  :  Curing  [st  tat.  January,

 Janusry,  970  to  30th
 “4971  का  June;  |  on
 June,  TE  iy  oe  ok,

 4  Uneduested

 हन  SE

 a  Bo  3

 (Below  Majic

 ‘iNiterates).



 Wekesces  dnsners  ASADHA  RT  105  4SAK A)

 Reda
 (Matricu-

 above)*  734
 20

 ec  ५  ~”
 ।  The  data  are  collected  at  half-yearly

 intervals  ending  30th  June.and  3lst  Decem-
 ber  each  year,

 Clomere  of  RR.-shoes  in  Rural  Areas
 Of  Weat:  Bengal  due  to  Inadequate

 Supply  of  ‘rice  and  wheat

 5627.  SHRI}  GADADHAR  SAHA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  R.R.  shops  in  rural  areas
 of  West  Bengal  in  Birbhum,  Burdwan  and
 other  Districts  therein  have  been  closed
 down  due  to  inadequate  allotment  and
 supply  of  stock  of  rice  and  wheat,  and
 insufficient  procurement  ;

 (b)  whether  West  Bengal  Government
 placed  demand  to  Central  Government  for
 additional  allo:ment  aod  supply  of  rice  and
 wheat  for  opening  the  closed  RR.  shops
 therein  for  sale  of  the  articles  of  Food
 from  the  shops  at  fair  price  on  Ration-
 Card  basis  and  relief  operation  ;  and

 (ce)  if  so,  the  steps  taken  in  direction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE):  (a)  No,
 Sir.

 @)  and  (c),  Do  not  arise.

 Prodaction  and  Consumption  of  Cashew
 Apples

 “s628  SHRI  0.  JANARDANAN::  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  $  =

 {a}  the  estimated  production  of  cashew
 apples  in  India  £970-74

 (b}  how.  much  of  these  fruits  is  eati-
 mbted  to  be  consumed  as  food  ;

 SP  Bow  :miuch  cashew’  apple  :is  pro-.
 ‘LY76/743
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 (d)  “whether  any  beverages,  ot  cider:  are
 now  being  manufactured  in  the:  country
 using  cashew  apples.  ae

 THE  MINISTER  OF  STATE..IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  About
 6,0  0,000  tonnes.  a  ४०

 “(hy  and  (©).  Only  a  negligible:  quantity
 of  the  cashew  apple  is  consumed,  processed
 or  preserved,

 (d)  Yes  sir.  cashew  apple  is.  used  in
 the  manufacture  of  a  liquor  called  ''Feni"*
 in  Goa

 Introdnction  of  E.P.F.  Scheme  in
 Beedi  Industry

 5629,  SHRI  MADHURYYA  HALDAR:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pieased  to  state  :

 (a)  whether  Government  are  considering
 the  demand  to  include  Beedi  Industry  into
 Employees’  Provident  Fund  Scheme  ;  and

 (b)  if  so,  when  a  decision  is  likely  to
 be  taken  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADL-
 LKAR):  (a)  and  (b).  The  matter  is  under
 consideration  of  Central  Government  in
 consulation  with  interests  concerned,

 Consumption  of  fertilizers  in  states

 5630.  SHRI  DEVINDER  SINGH
 GARGHA:  Will  the  Minister  of  AGRI-

 CULTURE  be  pleased  to  state  :

 (a).  the  State-wise  consumption  of  ‘fer-
 tilieers  during  1970071  as  compared to  the
 corresponding  period  of  1969-70,  ;  and

 (b)  the  reaction  of  Government  there-
 to?  -

 SHE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHERB  P.  SHINDE)::.  (a)  A.  state
 ment  showing  stste-wise.  consumption  of
 fertilizers  (in  .  terms  of  nutzients)-  during
 4970-7i  a8.  compared  to  the  correspanding
 Period  of.  1969-70,  is  laid:on  the  Table  of:  the
 Houte,  [Placed  .in.:  Libarary...  See.  No.



 @eclivé  or  ‘only  “a

 tote  consumption’  of  fertilizers  io  the
 ‘“eountry  as  a  whole’  ‘during  :4970-7i
 over  1969-70,  there  has  been  a

 marginal’  ‘increase
 40°  te  consumption  '.of  fortilizers  in  some

 States,  The  Government  have  studied  the
 reasons  for  this  tardy  rate  of  growth  of  con-

 8  gusaption  in  these  States,  The  following
 abe  found  to’  ६. ._  -the  main  reasons-for  this

 fevel.of  consuaiption  ३.

 qi)  Natural  causes  such  as  cyclones  and
 floods  in  some  ‘Stites;

 tii)  Constraints  inthe  availability  of
 credit  for  fertilizer  distribution  and
 use;

 (iii)  gaps  ia  extension  and  promotional
 efforts  aimed  at  increased  use  of

 fertilizers

 The  Government  are  scized  of  the  prob-
 fom  and‘are  taking  various  steps  to  step  up

 fertRizer  consumption  in  these  S:ates.  They
 Reve  recently  set  up  a  Credit  Guarantee
 Corporation  to  encourage  commercial  banks
 to  provide  erent  te  credit  facilitier  to  farmers
 and  dealers  of  fertilizers,  The  State  Govern-
 ments  have  also  been  urged  to  ensure

 the  availability  of  production  credit
 to  farmers  in  large  measure  through  cuoper-
 atives.  The  Government  of  India  are  also
 continuing  to  give  short-them  joans  to  the

 ‘States  for  stocking  and  distribution  of  ferti-
 lizers,  The  distribu:ion  system  was  liber-
 alised  by  replaciog  licensing  by  2  simpler
 and  quickes  nicthod  of  registration.  Besides,

 “the  Ceniral  Fertilizer  Poo!  is  maintaining
 “puffer  stocks  in  various  States.  where  the
 _distribation  system  is  not  efficient  and

 transport  infrastructure  ia  Weak.  The  Pool
 also  liberalised  distribution  arrangements  by
 making  directs.  pplies  to  cooperatives,  Zilla
 parishads  and  even  private  dealers,

 As  regards  exteasion,  two  important
 echemes  taviag  a  direct  bearing  on  fertilizer
 egusumption  wt  in  gperation  viz,  (a)  natin-
 nal-  demonstrations  aid  (b)  farmers’.  training
 programme  under  which  fatest  -techaclogy
 including.  optimuns  and  balanced’  use  of

 mace;  These  have  to  be  intensifiad.  -  ‘The
 Government  ato  also  considering’  a  scheme  |  oe

 i  for  fucreasing  balanced  use  of  °feriitizers:

 JULY  2  3973

 (b)  Though  there  has  boon:  ॥ ह  increase  :
 measures.  undertaken.  by.  the  ह...  Goverte
 -‘Ments.and  manufactures  on

 This  would  suppionient:  the  “promational
 |

 Tacrease  in  influx  of  refagees  from  Bangle

 SHRI'P.  GANGADEB:  ©"!
 SHRI  NIHAR  LASKAR

 -  ‘5632.

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 @.  whether  on  the  24  June,  297I,
 about  50,000  Bangla  Deth  evacuees.  arrived
 at  Boyna  about  2!  kilometers  from  Bongaon;

 (b)  whether  influx  of  refugees  has  again
 increased;  and

 (c)  if  so,  the  number  that  has  entered
 after  the  20th  June  uptil  now  7

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR:  (a)  No,  Sir.

 {b)  The  rate  of  influx  has  not  fnacreased
 since  24th  June  last.

 (c})  125,979  evacuces  entered  Bongaon
 Sub-division  during  the  period  from  20th
 June  to  the  middle  of  July,  1971,

 कोयला  कानों  में  कोहरे का  उत्पादन

 5633.  शी  प्रम  अहद  कछवाय  क्‍या

 इस्पात  धौर  शामे  मंत्री  यह  बताने की  कृपा

 करेंगे  कि

 (क)  इस  समय  देश  में  कुछ  कितनी  कोयला

 खाने  हैं  ;

 ख)  इन  खातों  में  कितने  अधिक  काम

 कई  रहे  हैं

 (ग)  बिलीव  ब्षें  1968-69,  1969-70
 -  और  1970-71  में  देश में  कोयले  का  कुछ  fran  .

 fertilizers.  is  sought to  -bavextended te  fare

 rate  का  अनुमानित कक  सत्यावन  होंगी



 और  सलोनी  ‘wate  में  राज्य  मंत्री

 [जी  शाहुववाय  का):  (क)-  जान;  सुरक्षा

 :  :गहातिदेश$  की  र्पॉटानुसार  लगभग  773  +

 («)  लगभग  3.71,300  (  970  के

 -  दौरान  औसतन  दैनिक  नियोजन  )  |

 .  म)  कोयला  उत्पादन  निम्नलिखित  प्रकार

 कै  था  :--

 (i)  1968-69  74.00  लाख  टन

 (४)  969-70  =  757.10  लाख  टन

 (  iii)  |
 970-7

 l
 —-  707.50  ere  दन

 (धन तिम)

 (घ)  लगभग  660.00  लाख  टन

 (धनुमभानित )  ।

 पश्चिम  बंगाल  और  उत्तर  प्रदेश  में

 कैसी  अकादमिक  उपक्रमों  में

 हड़तालें  और  भ्रम-दिवसों

 को  हानि

 5634  al  gee  wt  कछवाय  :  क्या

 क्रम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (#)  पश्चिम  बंगाल  और  उत्तर  प्रदेश

 स्थित  केन्द्रीय  औद्योगिक  उपक्रमों  के  कर्मचारियों

 शौर  श्रमिकों  ने  ।  जनवरी,  968  से  लेकर  ब

 ore  तक  कुल  कितनी  हड़तालें  राज्यवार  की  हैं;  कौर

 [की  उसके  परिणामस्वरूप  उक्त  अवधि

 it  सवार  -  कितने  श्रम  दिवसों  कौ  होती  हुई

 'और  सरकारी  क्त्र  के  उद्योगों  को  कितनी

 tng

 gare  gear  मंत्री  (भो  भार०  Bo

 eee)  (a)  घोर  (स)-  सूचना  रकम  .

 ASADHA  St,  4893  '(SAKA)  Written  Answirs
 he

 की  वा  रही  है.  और  प्राप्त  होने  पर  सदय  की

 मेज  पर  रख  दी  जाएगी.

 दुर्गापुर  इस्पात  सर्वे  के  उत्पादन  में  कभी

 5635,  शी  हुकम  मदद  कछु बाय  :  क्‍या

 इस्पात और  शाम  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  क्या  जनवरी,  1971  की  तुलना  में  a

 मार्च  तथा  हासिल  976  में.  दुर्गापुर  “इस्पात

 संयंत्र  के  उत्पादन  में  कमी  ही  गई  है  ;

 (स्व)  यदि  हां,  तो  इसके  क्या  कारण

 हैं;  और

 (ग)  यह  सुनिश्चित  करने  के  लिए  कि

 उक्त  संयंत्र  सके  उत्पादन  में  कमी  नहीं  होगी,

 सरकार  का  विचार  क्या  कार्यवाही  करने  का  है?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (भी  शाहनवाज़  खान)  :  (क)  जो,  हां।

 जनवरी  97]  में  74,800  टन  इस्पात  पिण्ड के
 .

 उत्पादन  की  तुलना  में  मार्च  97]  में  इस्पात
 पिण्ड  का  उत्पादन  58.100  टन  तथा  अनिल

 97  में  60,500  टन  हुआ  1

 (ख)  फरवरी  297]  में  कामबन्धी  की

 लगातार  वारदातों  (अर्थात्‌  8  फरवरी  से  4

 फरवरी  97  तक  मन  भट्टी  में  हड़ताल,
 19-2-71  को  अंतड़ियों  में  भ्रामक  हुड़ताछू,

 272०]  को  बंगाल  बंद,  24-2-71  को  24

 चन्दे  की  टूल  डाउन  हड़ताल)  ने  प्रबन्धक  वर्ग

 /  को  इस  बात  के  लिए  विवश  कर  दिया  कि  वे

 मार्च  के  पहले  तीन  हफ्तों  में  उत्पादन  की  व्यवस्था:

 इस  प्रकार  करें  कि.  ऐसी  स्थिति  में  जिसकी

 पहुंचे  से  जाोभास  न  हो  में  कातते  के  महत्वपूर्ण

 मशीनरी  तथा  उपकरणों  पर  कोई  अतिकृत

 प्रभाव  व  पढ़ें  हैमर  मिल  के  1. अ  हो  आने,

 तंबा  3i-3-FLe)  ewe  बंद  से  उत्पादन  में
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 a  और  की:
 पलकों  cate  Coie 7  गैस  पर

 -.अक्सर  प्रतिबन्ध  लगाये  आते,  कोस  हेडली

 प्लॉट  में  नियमानुसार  कार्य  करो  झाष्दोलन  तथा

 29  अप्रैल  497L-S.  .दुल-डाउन.  हडताल  के

 =  कारण  उत्पादन  पर  बुरा  प्रभाव  पड़ा  ।

 (ग)  प्रबन्धक  वर्ग  तथा  यूनियनों  में  द्विप

 क्षीण  बातचीत,  प्रोत्साहन  योजनाओं  का  पूरी-

 क्षण,  शिकायत  निवारण,  समितियों  की  स्थापना

 आदि  द्वारा  मालिक  मजदूर  सम्बन्धों  में  सुधार
 आने के  हर  सम्भव  प्रयत्न  किए  जा  रहे  हैं

 गेहूँ  को  वसूलो  में  भारतीय  ere

 fara  के  अधिकारियों  हारा

 तथाकथित  गड़बड़ी

 शी  कमल  लिन  समुद्र  :

 श्री  प्रयोग  चन्द  :  क्या  कृषि  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 5636.

 च)  क्या  सरकार  का  ध्यान  इस  तथ्य

 की  ओर  दिलाया  गया  है  कि  भारतीय  खाद्य

 निगम  में  कुछ  अधिकारी  किसानों  द्वारा  बिक्री

 के  लिए  लाए  गए  गेहूं  को  जानबूझकर  टिया

 घोषित  करते  हैं  पौर  इस  प्रकार  उनको  परेशान

 करते  है  और  गेहूं  की  वसूलो  में  बढ़े  पैमाने  पर

 पड़ता  करते  हैं  ;

 (लत)  ऊपर  बताये  गये  तथ्यों  के  बावजूद

 अधिकारियों  के  विरुद्ध  कोई  कार्यवाही  न  किये

 जाने  के  क्‍या  का  रण  हैं;

 पग)  क्या  भारतीय  साद  निगम  द्वारा

 उत्तर  प्रदेश  भर  जिहार  में  वसूल  किए  गए  गेहूं

 के  निरीक्षण  के  लिए  सरकार  प्रबन्ध  करेगी

 कौर  इस  बात  को  भी  जांच  करेगी  कि  किस

 STC  गड़बड़ी  होरही  है पौर  किसानों  को

 परेशान  किया  जा  रहा.  है;  और
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 फूटी  मंत्रालय  में  राज्य  मंत्री  Fall  चंगा

 साहिब  पो.  Fat):
 (क)

 भोर  (ल)  .  इस
 संबंध  में  कुछ  शिकायतें  प्राप्त  हुई  हैं  और  जैसे

 ही  ये.  शिकायतें  प्राप्त  हुई  थी  तभी  उनकी  जाब

 करने  के  बारे  में  कार्यवाही  की  गई  है।

 (ग)  और  (घ).  भारतीय  ene  निगम

 के  स्थानीय  प्राधिकारों  मंडियों  में  गेहूँ  की

 खरीदारी  के  समय  सामान्य  किस्म  संबंधी  जाच

 करते  है।  खरीदी  गई  गेहूं  की  भारतीय  लाच

 निगम  के  किस्म  नियंत्रण  ब्र माग  के  बलिष्ठ

 अधिकारियों  द्वारा  पुन:  जांच  की  जाती  है  भोर

 गेहूं  के  नमूनों  की  नियम  की  प्रयोगशालाओं  में

 विशलेषण  द्वारा  भी  जांच  की  जानी  होती  है।

 इसके  झ्र ति रिक्त,  क्योंकि  उत्तर  प्रदेश  की  मंडियों

 में  कठिनाइयों  की  शिकायतों  की  संख्या  बहुत

 अधिक  थी,  इसलिए  जिलाधीशों  को  स्थानीय

 समितियां  गठित  करने  ओर  अनाज  की  किस्म

 के  बारे  में  स्थल  पर  ही  निर्णय  लेने  के  लिए

 प्राधिकृत  कर  प्रबन्ध  किया  गया  था।  इनसे

 प्रबन्धों  तथा  निगम  के  उच्च  तकनीकी  अधिका-

 श्यो  द्वारा  अधिजांच  करते  और  प्रयोगशाला  में

 विश्लेषण  करने  की  हस्ती  में  श्षिप्राप्त  गेहूं  के

 निरीक्षण  के  लिए  कोई  और  प्रबन्ध  करना

 आवश्यक  नहीं  सीमा  जाता  हैं

 Storing  of  wheat  in  Schools,  Colleges  and
 Private  Godowns  in  Balandsbabr

 4637
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  र्

 O}  whether  Goverameont  ato  sware
 ‘that  four  lakh  bags  with  wheat  were  dumped
 in  Schoolé,  Colleges  and  Private  Gadowas

 for  want  of  sail  wagons  at  :  Bulandshabr
 ‘and

 (b)  it  80,  what  is  the  position  today?
 ee

 -  RHE  MINISTER  OF  STATBIN  THER
 “MINISTRY  .OF  AGRICULTURE  <(@@HMl

 SHRI  RAJ  DEO  SINGH  :  Wil
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 TENDE}  be  ६2)  Due  to
 anprecedented  heavy  arrivals  of  wheat  in  the
 mandies  at  Bulandshahr,  aad  consequent

 a  difficulties  experienced  ia  movement  by  Rail
 asa  result.  of  which  despatches:  could-not
 kesp  .pace  with  procurement,  the  F.C,  L
 stored  the  stocks  of  wheat  temporarily  at
 Bulandshahr  (Proper)  in  the  following
 manner  :—.

 lL  Séhool  and  Colleges  :  4,000  tonnes.

 2.  SWC  godowns.  5,000  tonnes,

 3.  Open  storage  built
 on  dunnage  and  cover-
 ed  by  Polythen  cover,  _—-4,86  tonnes.

 4  Privately  hited  godowns,  3,000  tonnes,
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 Total  13,861  tonnes,
 ee eeinammmeterancinaanalanmentenenssate  leaned

 (b)  All  stocks  of  wheat  stored  in  scho-
 ols  and  colleges  have  since  been  cleared,
 The  stocks  of  wheat  built  in  the  open,  how-
 ever,  will  be  issued/moved  into  covered
 storage  on  priority,

 "Construction  of  hospitals  under  E.S.I.
 Corporation

 $638,  SHRIS  M.  BANERJEE:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleascd  to  state

 {a}  whether  more  hospitals  are  likely
 to  be  constructed  by  the  Employees  Siate
 kasurance  Corporation;

 (b)  if  so,  the  number  of  such  hospitals;
 and

 (c)  the  places  at  which  these  hospitals
 are  likely  to.  constructed’?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K:  KHDIL-:
 KAR)  H  The  Emptoyeés  State  Insurance
 Corporation’  has  faraished  ‘the  following  ©  ia-
 formation’  ot

 @  :  You.
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 ©)»  ‘The  Corporation  has  agresdsto.the
 onsiruction  ef  new  B:S.i.  -  Hospitale-under

 the  Scheme  at  the  following  places

 S.No.  State  Place

 I,  Mysore  Mangalore.

 2,  Mysore.  Hubii

 3,  Pondichery  Pondichery

 4.  West  Bengal  Manicktolla

 5,  West  Bengal  Kanyapur—
 Asansole

 6,  Orissa  Kansbahal,

 Production  cost-of  steel  in  public  sector.
 steel  plants

 5639,  SHRIS.  M,  BANERJEE  :  Wit
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  production  coat  of  stee!
 produced  in  all  the  steel  planis  under  Hind-
 ustan  Steel  Ltd.  is  likely  to  come  down
 because  of  increase  in  production;  and

 (b)  if  so,  to  what  extent  t

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  and
 {b).  Norwially,  the  unit  cost  of  prodection
 should  come.  down  with  increase  in  produc-
 tion  as  fixed  costs  get  spread  over  a  larger
 volume  of  production  provided  that  there  is
 no  corresponding  increagee  in  cost  elements,
 In  the  case  of  Stee]  Plant  under  Hindustan
 Sicel  Limited,  prices  of  raw  materials  and
 stores  and  spares  and  incidence  of  railway
 freight  and  excise  duty  etc.  are  expected  to
 go  up  during  1971-72  as  compared  to  1970-
 पा,  The  impact  of  the  Wage  Agreement:
 concluded  in  Oct.  1970,  will:  also  फट  feit  for.
 the  full  year  in’  1971-72.  Accordingly,  aay:
 Variation  in-unit  cost  of  production  of  steet

 from  these  plants  during  the  current  financial.
 year  frorn  that  in  the  preceding  year  would  ©
 depead  on  the  impact  of  these  factors  and
 the  actual  production  achieved
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 ‘Protedure  followed:  fer:  Disposal  of  Food
 grains  oft  for  hasan  consumption

 $640,  SHRI  ह,  K.  SANGHI

 to  state

 ce  -(a)..  the  procedure  followed.  by  Govern-
 ment  for  the  disposal.  of  foodgrains  which
 are  found  tobe  unfi  for  human  consump-—

 ton  boo

 @Q.  the  quantum  of  such  foodgrains
 disposed  of  during  the  last  three  years;  year-
 wise;  and

 {c)  whether  the  Government  have  any
 machinery  to  check  that  the  damaged  food-
 grains  which  are  disposed  of  being  unfit  for

 fuman  consumption,  are  put  into  the  market
 after‘some  treatment  and:  if  so,  the  existing
 procedure  followed  and  whet  steps  Govern-
 ment  propose  to  take  in  this  regard  for
 future  ?  a

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  oF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Food-

 grains  retidered  unfit  for  human  consumption
 are  either.  destroyed  or  disposed  of  through
 fate  contract  to  State  Governments  or  by
 direct  sale  to  the  State  Government;  somi-
 nees  or  through  tender  enquiries  confined  to
 parties  registered  for  handling  such  foodgra-

 jas  for  specific:  purposes

 ©  4b)  1969  sue  —92,03  tonnes

 19  ee  12,638 ,,

 ASTI  (upto
 May)  4m,

 ©)  In  respect  of  silos  to  the  State
 :  Governments  or.  their  nominees,  it  ia  the  .

 responsibility:  of  the  —  Siate.  Governments.
 to  ensure  tliat  no  malpractice,  take  place.
 When  the  sales  are.  made.to.  other  duly  regi-

 poet
 parties,  intimation  of  -such:  sates  is

 |  86
 ‘pier:  State  Government  -auchorities

 safeguard  against  any  misuss,
 ah

 JULY:  bo  972

 Wik ©
 the  Minister  of  AGRICULTURE  be  pleased.

 pe
 generally  prefer  outside  labour,  tp

 to  the  local  municipal  body  concerned  A
 Bt  no  arte  gown  as

 Corporat
 where’  Nat

 lonal  ;

 Research  on  Cultivation  of  high  yielding.
 Variety  of  Millets  by  cadivatis  it:  ie

 he  wee  MP.  हि  न

 ‘S6AL  SHRI  RANABAHADUR  SINGH  :
 Will  the  Minister  of  AGRICULTURE  ‘be
 pleased  to  states

 (a)  how  long  it  will  take  for  the  poor’
 Adivasi  farmers  to  be  able  to  grow  high-
 yielding  variety  of  millets  on  their  fields;::
 and

 (b)  the  present  stage  of  research  on
 high  yielding  variety  of  millets  suitable  for
 rain  fed  light  soiled  areas  of  Madhya
 Pradesh  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b)
 Information  has  been  called  for  from  =  the
 State  Government  and  would  be  placed  on
 the  table  of  the  Sabha  as  soon  as  it  is
 received,

 Employment  of  Labour  in  Coa)  Mines
 under  Natioust  Coal  Development

 Corporation

 5642,  SHRI  RANA  BAHADUR  SINGH:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  siate  ;

 (a)  whether  Government  are  aware  that
 the  coal  mines  operated  by  National  Coal
 Development  Corporation  at  Singrauli.  and
 Morwa  do  not  employ  focal  people  and
 generally  prefer  outside  labour  for  execution
 of  its  work

 (b)  if  so,  the  steps  Government  ‘have
 taken  to  help  Jocal  unemployed  to  fiad  work
 with  the  N,  C.D.  C,  :  and

 (eo)  if  not,  the  reascns  therefor  ?

 'FHE  MINISTER  OF  STATE.  IN.  THE.
 MINISTRY  OF  STEFL  AND  MINES  (SHRI
 SHAH  NAWAZ  KHAN.  y  (a):  I:  is)  not
 a  fact  that  the  coal  mines  operated.  by.
 Naiienal  Coal  Development.  Cotporation-in.
 the  Singraull  dont:  employ.  jocal

 mo
 7

 ;



 403
 i,  1093  (SAKA)

 Commilttees  vader  Ministry  of  Agriculture

 5643,  SHRI  0.  Y.  KRISHNAN  :  Will’

 the  Minister  of  AGRICULTURE  be  pleased
 ta  state

 (a)  the  ‘names  and:  functions  of  the
 various  Committees  under  his  Ministry  ;

 ‘-  €b)  whether.  non-officials  are  also  serv
 ing  on  these  Committees  ;  and

 (c)  if  80,  their  number  and  names  and
 functions  of  such  persons  serving  on  each
 Committee  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE):  (a)  3०  (०).  The
 information  is  being  collected  and  will  be
 placed  on  the  table  of  the  Sabha,

 Appointment  of  M.Ps.  on  Agriculture
 Commission  te  Advice  on  Farmers’

 Difficulties.

 $644,  SHRI'G.  ९,  KRISHNAN:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  Government  heve  appoint-
 ed  three  Members  of  Parliament  on
 National  Commission  on  Agriculture  to
 advice  Government  regarding  farmers’  difli-
 culties  ;  and

 (b)  if  so,  the  names  of  the  Members
 of  Parliament  and  the  functions  of  the
 Commission  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  ।  SHINDE):  (a)  and  (b).
 At  present,  thres  Members  of  Parliament
 शठ  Part-time  Members  of  the  National
 Commistion‘on  Agriculture,  Their  names
 ate  as  udder:

 Lok  Sabha

 os  ह"  है: A  Ahmed,  Member,  @ajya
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 Under  the.  terms  of  reference  the.Com-
 mission  has  to.cxamine  comprehensively.  the;
 curtent  progress  of  agriculture  in  India.  aod
 to  make  recommendations  for  its  improves:
 ment  and  modernisation  with  a  view  to

 promoting  the  welfare.  and  prosperity::of
 the  people.

 Im  plemeotation  of  Recommendations  of
 Coal  Wage  Board  by  Coltierles  in

 Dhanbad  Coalfield

 $645.  SHRL  DASARATHA  DEB
 Will  the  Minister  of  LABOUR  AND  RE--
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Coal  Wage  Board  recom-
 mendations  have  not  been  implemented  in_
 a  large  number  of  collieries  in.  Dhanbad.
 Coalfield,  Bihar  ;

 (d)  if  so,  the  names  of  the  collieries
 which  have  not  implemented  the  Coal  Wage
 Board  recommendations  ;  and

 (c)  the  steps  taken  by  the  Government:
 to  force  such  collieries  to  implement  the
 Coal  Wage  Board  recommendations  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR  :  (a)  and  (b)..  Out  of 417  working:
 collieries  in  the  Dhanbad  region,  73  coilier-
 ies  as  per  list  laid  on  ‘the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-717/  Dy  have  not  implemented  the  Wage
 Board's  recommendations.  The  remaining
 collieries  have  implemented  the  recommen:
 dations  either  partly  or  fully,

 {c)  The  recommendations  are  aot  en-
 forceable  statutorily.  Efforts,  therefore,
 continue  to  be  made.  to  secure  implementa:
 tion  through  persuasion  and  advice.  More-_
 over,  public  sector  consumers  have  been
 asked  t>  purchase  coal  from  only  those’

 collieries  which  produce  certificates  to  the
 effect  that

 4  Shei  M.  V..  Krishnappa,  Member,

 they  have  implemented  the*
 recommendations  of  the  Wage  Board

 Sale  of  Corrugated  Tron  shects  fa

 Feipura

 5646.  SHRI.  DASARATHA.  DEB:
 a  ‘Will  the  Minister  of  STEBL  AND  MINES.  -

 “sags  be  plonsed  tO  atate  5
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 (a)  whether  the  Corrugated  Iron  ‘sheets
 ate  being:  sotd  ‘bythe  authorised  agenta‘at™
 Re:  340:to-Rs  360-per  bundle  in.  Tripura

 “<(b)  if  so,  the  retail  ‘price  of  Corrugated
 Teron  Sheets  per  bundle  fixed  by  Gevern-
 meat  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  and
 (b)  Do  not  arise,  as  statutory  control  over
 price  and  distribuiion  of  the  categories  of
 stest  was  withdraaa  with  effect  from  the
 29th  April,  1967,  and  the  earlier  system  of
 having  controlled  and  registered  stockists
 given  up,  Therefore,  there  are  no  ‘“‘retail
 prices”  fixed  by  Government,  nor  is  there
 any  “authorised”  agent  or  stockist.

 Cotton  Caktivation  in  Tripura

 5647.  SHRI  DRSARATHA  .  DEB:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a}  the  total  production  of  cotton  in
 Tripura  during  t970-7!  ;

 (b)  whether  product  of  cotton  in
 Tripura  decreasing  or  increasing  ;

 (c)  if  s0,  the  reasons  for  it  ;  and

 (d)  whether  Government  have  any
 scheme  to  encourage  tribal  Jhumias  in
 Tripura  for  Cotton  production  with  financial
 assistance  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Accord-
 ing  to  the  information  furnished  by  the
 Tripura  Administration,  the  production  of
 cotton  is  estimated  as  2.2  thousand  bales.

 (b).and  (c),  The  production  of  cotton
 in  Tripura  has  been  more  or
 same  since  ‘1967-68  although  it  had  shown  a
 decliniag  trend  before  thar

 @)  A  cotton  development  seheme  for
 demonstration  of  improved  cultivation
 practices  in  cotton  is  being

 MOLY"22  on

 less  the.

 implemented
 for.  ‘the  benefir  cf  cultivarors.  io  Tripura,’
 Free.  distribution  of  cotton  seeds  and.  other:
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 inputs:  ig  -also  ‘  arranged  ‘for:  cultivation:  of
 cotion  by  tribal  cultivators  under  tribal
 welfare  pragramine,

 Central  Assistance  to  Cooperative  Societies

 of  Landiess  in  Tripura  oy

 5648,  SHRI  DASARATHA  DEB  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 te  state  :  7

 (a)  whether  Cooperative:.  Societies  in
 Tripura  for  landless  are  receiving  any  38880
 tance  from  Government  ;

 (७)  if  so,  the  total  amount  disbursed  so
 ‘far  through  the  Cooperative  Societies  of
 Tripura  ;  and

 (०)  the  number  of  the  Societies  that  have
 received  aid  so  far  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  to  (c).
 Information  is  being  collected  from  the
 Tripura  Administration  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Cancellation  of  Registration  of  Kolar  Gold
 Miace  Undertaking  Medical  Employees

 Association

 $649,  SHRI  B.  N.  REDDY:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state

 (a)  whether  the  Registration  of  Kolar
 Gold  Mines  Undertaking  Medical  Establish-
 méot.  Employees’  Association,  Champion
 Reefs,  KGF  (Mysore)  had  been  cancelled  on
 the:  ground  of  non-compliance  of  Sec,  28  of.
 Indian  Trade  Unions  Act;

 -(b)  whether  the  recogaition  was  givea.to
 the  said  Union  at  the  insistence  of.  some
 political  parties  ;  and

 cGy  if  sv,  the  reasons  therefor  ?

 THE  MINISTER  ‘OF  LABOUR  AND
 REHABILITATION:  (SHRI  R,  K.  KHA-
 DILKAR)  :  (a)  According  to  the  State
 Governesent,  the-registeation-of  the.  Associn~
 tion  has  not  eo  far  bean  cancelled,  :

 -
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 ©  (bo)  Rec  rgrition  was  granted  to  the
 Kolar’  Gold.  ‘Mining’  Undertaking  «  Medical

 :  >  Betablishment.-Employces  Association  on
 &6th  February,  1965  as  per  othe  procedure

 .  prescribed  under  the  Code  of  Discipline.

 (c)  ‘Question  does  not  arise

 Progress  in  Agricultural  Research  inade  by
 Agricultaral  University

 $650.  SHRI  H;  K.  L,  BHAGAT  .  Will
 the  Minister  of  AGRICULTURE  be  pleased
 {o  state  :

 (a)  the  progress  made  by  Agricultural
 Universities  in  agricultural  research  ;  and

 tb)  if  so,  the  names  and  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ि  SHINDE)  :  (a)  and  (b).
 Agricultural  Universities  are  the  major
 participants  in  the  coordina’ed  projects  in
 crops  and  animal  sciences  sponsored  by  the
 Indian  Council  of  Agricultural  Research,
 Most  of  these  universitics  having  statewise
 research  have  been  effectively  discharging
 the  responsibilities  to  meet  the  rigional
 needs,  The  progress  mads  by  these  univer-
 sities  in  agricultural  research  is  satisfactory,
 The  notable  research  fesults  available  in
 respect  of  som:  of  the  universities  are
 detailed  below.  :

 Punjab  Agricultural  University,
 Ludhiana

 @  Evolution  of  high  yielding  Hybrid
 Bajra  No,  l.

 (ii)  Evolution  of  early  maturing  Moang
 variety  G-65  which  matures  on  65
 days.

 (iD  Release  of  3  high  yielding  varioties
 ef  Sagarcane,  namely,  COS  58

 toarly  -  maturing),  Co  975  and
 Co  1158  .

 {iv)  A  self'raking  tractor  drawn  reaper
 has  been  developed

 ‘aryana  Agricultural  University,
 Hissar

 gh
 yielding  cotton  varieties
 jean  eM  and  Dest  'G-27
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 (i)  An  early  ripening  high  yielding
 uae  Fodder  FS-277.  has.”  becn
 released

 (iii)  An  efficacious  line:  of  treat  ment  of
 Pica,  a  chronic  disease  of  camel
 has  been  evolved

 U.P.  Agricultural  University,
 Pantnagar

 (i)  Maize  lines  possessing  high  lysine
 content  have  been  developed

 Ui)  A  Soyabean  planter  has  been
 developed  by  the  University

 (iii)  The  unthrifty  growth  of  paddy  in
 the  Tarai  Region  wax  identified  to
 be  due  to  Zine  deficiency,

 (iv)  The  University  developed  a  com-
 plete  maintenance  ration  cattle  by
 using  wheat  straw,  molasses  and
 urea,

 University  of  Udaipur,  Udaipur
 (Rajasthan  Agril.,  University)

 (i)  Two  high-yielding  =  varieties  of
 Sponge  gourd  and  pumpkin  aamed
 Rajasthan  Prolific  and  Rajasthan
 early  respectively  have  been
 developed.

 Jawaharlal  Nehru  Krishi  Vishwa
 Vidyalaya,  Jabalpur.

 (i)  #  tal)  wheat  variety  named
 ‘Narbada-4  has  been  developed  for

 unirrigated  areas.

 University  of  Agricultural  Science  ,
 Bangalore

 ri)  Suma  and  Kusama  which  =  are
 improved  strains  out  of.  IR-8

 paddy  have  ‘been  recommended
 for  cultivation  by  university,

 i)  A  new  strain  of  Rabi.  Juar  Sobel
 has  been  (developed  for  ‘the  Dry
 Farming  areas  ta  the  State.
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 oe
 ‘Orissa  University  of  Agriculture  and

 Technology,  Bhubaneswar

 A  new  high-yielding  variety  of  rice
 named  ‘Jagaonath’  with  —  better
 gtain  quality  has  been  evolved  by
 the  University.

 Rajendra  Agricultural  University,
 Bihar

 A  new  early  maturing  high-yield-
 ing  variety  of  Moong  has  been
 evolved,

 Scheme for  Rehabilitation  of  Displaced
 Persons  in  Kingsway  Camp,  Delhi

 ‘S651,  SHRI  पर,  K.  L.  BHAGAT:  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  Government  prepared  a
 scheme  for  rehabilitation  of  displaced
 persons  in  Kingsway  Camp  area,  Delhi  ;

 (b)  the  date  on  which  this  scheme  was
 framed  ;

 (c)  the  total!  amount  sanctioned  ;

 (d)  whether  the  scheme  was  given  to
 Municipal  Corporation  of  Dethi  for  ex-
 ecution  and  if  so,  the  progress  made  ;  and

 (९)  the  steps  Government  propose  to
 take  for  a  quick  implementation  of  the
 Scheme  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  8.  K,  KHADIL-
 KAR)  :  (a)  to  (€),  A  scheme  for  the  re-
 development  of  the  Kingsway  Colony  and
 (a)  provision  of  accommodation  for  700
 displaced  families  living  io  barracks  and
 (b)  redevelopment  of  the  land  for  allotment
 to  2700  displaced  families  who  were  living
 in  tenements  allotted  by.  the  then  Ministry.
 of  Rehabilitation  was  prepared  by  the  Delhi
 Municipal  Corporation.  The  Government
 of  India  approved  a  joan  not  exceeding
 Rs.  90  lakhs  for  the  purpose  on  146.8.1962

 e  According  to  the  information  received
 from  the  Delhi  Municipal  -Corporation  con-
 struction  and  allotment  of  7  tenements
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 has  been  completed,.  4454  picts  have  been
 developed  and  allotted.  Development  and
 allotment  of  46  plots  are  nearing  com
 piction.

 Rest  of  the  400  plots  will  be  developed
 for  allotment  as  soon  as  the  families  to
 whom  600  plots  have  been  0  will  shortly
 be  allotted  have  shifted  to  the  allotted  plots.
 A  time  limit  of  one  year  has  been  prescribed
 for  the  allottees  for  shifting,

 समय  प्रदेश  के  जिलों  में  विकास  कार्यो
 के  हेतु  धन  का  आवंटन

 5652.  क्रि  नवा  शरण  दीक्षित  :  क्‍या

 कवि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  कतिपय  विशेष

 जिले  विकास  कार्यों
 के  लिए  चुने  गए  हैं  प्रौढ़

 यदि  हाँ,  तो  उनके  नाम  और  भ्रष्ट  ब्यौरा  क्या  है।

 (ख)  प्रत्येक  जिले  के लिए  विशेष  तौर  पर

 कितना  घन  आवंटित  किया  गया  है  और  इस

 धन  को  किस  प्रकार  व्यय  किया  जायेगा  ;  और

 (ग)  जिलों  के  चयन  शौर  उनके  लिये  धन

 के  आवंटन  में  कया  मापदड  अपनाये  गये  हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रो  (भी  देर  सिह):

 (क)  देश  के  निरन्तर  सूखाग्रस्‍त  क्षेत्रों  क ेलिए

 ग्रामीण  निर्माण  कार्यक्रम  के  कार्यान्वयन  के

 लिए  मध्य  प्रदेश  के  चार  जिला--भाभा,  धार,

 सिधी और  बेतुल  को  चुना  ग.।  है  {

 (खि)  चुने  यए  प्रत्येक  जिले  को  1970-71

 से  73-74  तक  आर  ह. | ड  को  अवधि  के  दौरान,
 2  करोड़  रुपये  की  राशि  आवंटित  की  जाएगी  |  इस

 कार्यक्रम  के  अस्तसंतत,  रुकू  सिचाई  योजना,  मृदा
 संरक्षण  वनरोपण  एवं  सड़क  निर्माता  जैसी

 अम प्रधान  तथा  उत्पादक  योजनाएं  चलाई

 ज्यूंही  t  मध्य  आदेश  के

 हाय

 बुनींवा  जिलों  के

 लिए  1970-71  के.  दौरान,  निम्नलिखित

 परिव्यय ों  का  लगुमोदन  कया  ea
 Es
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 oo  कार्यक्रम  (रु०  लाखों  में)

 लघु  विस्तार  चरागाह  सावों...  कुल

 सिंचाई  हैक  विकास  शौर

 योजना  बन  रोपड़

 भबुआ  4.75  .33  3.04  0.95  40.07

 पार  4.05.  1.05  2.00  0.50  7.60

 सिधी  2.00  .00  3.00

 10.80  2.38  5.04  2.45  20.67
 a

 बेतुल  जिले  की  परियोजना  रिपोर्ट  नहीं  मिली  है  ।

 (ग)  ग्राम  निर्माण  कार्य  में  जिलों  का

 चयन  सूते  से  ग्रस्त  क्षेत्रों  में  भी  भझत्याविक  सुखे

 क्षेत्रों  तथा  यहाँ  पर  सूखे  को  सम्भाव्यता  को

 देखते  हुए  कुछ  वस्तुपरक  मापदंडों  के  आधार

 पर  किया  जाता  है  जैसे  वर्षा  का  स्वरूप  एवं

 मात्रा  ।  से  की  प्रा यु लि  तथा  सीमा,  जीके  के

 कुल  कृषि  क्षेत्र  की  तुलना  में  सिविल  क्षेत्र  का

 प्रतिशत  तथा  अन्य  सल्बस्धितकररश  1

 मध्य  प्रदेश  के  होगेंपाबाव  कौर  ६ ह  निमाड़

 खिले  में  बर्षा,  काढ़ों  कौर  पौधों  को

 शी सारी  के  कारण  न  को

 फसल  को  हुईं  हानि।

 5653.  श्री  गंगा  अरब  दीक्षित  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  विशेषकर  पूर्वी  निमाड़

 तथ।  होशंगाबाद  जिलों  में  वर्षा,  कीड़ों  और

 पौधों  की.  ओऔम।रियों  के  कारण  कितने  एकड़

 भूमि  में  ई  की  फसल  को  हानि  पहुंची;

 (ख)  कया  प्रभावित  क्षेत्र  के
 किसानों  को

 सहायता  देते  के  लिए  सरकार  ने  कोई  उपाय

 +)  यदि  हां,  तो  किस  कार  की  सहायता

 दी  गई  अथवा  देने  का  प्रस्ताव  है  तथा  उसकी

 राध  कितनी  है?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (611  अ्रणपा-

 साहेब  पी.  बिर्टेन:  (क)  राज्य  सरकार  ने

 बताया  है  कि  पूर्व  निगाह  और  होशंगाबाद  जिलों

 में  या  राज्य  भें  किसी  अन्य  स्थान  पर,  इस  वर्ष

 अधिक  वर्षा  और  कीट  और  बीमारी  के  कारण

 कपास  की  फसलों  को  कोई  बहुत  क्षति  नहीं

 हुई  है

 (a)  ate  (ग).  प्रश्न  नहीं  होता  1

 तथापि,  पिछले  वर्ष  राज्य  सरकार  ने  खंडवा,

 खरगौन  ओर  धार  ज़िलों  में  कपास  की  फसल

 पर  महामारी  के  फैलने  को  रिपोर्ट  ढी  थी

 इसके  बारे  में  जानकारों  सोक-सभा  में  दिनांक

 106-71  के  लिये  प्रताराकित  प्रश्न  संख्या

 _ 1873  के  उत्तर  में  पहले  ही  दी  जा  चुकी  है।

 Popularisation  of  New  Variety  of  Wheat

 Development  in  Punjab

 ” 5684,  SHRI  M.M,  HASHIM:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  the  way  the  Government  propose  to

 popularise  the  new,  vatiety  of  wheat  seed:

 developed  by  Punjab  Agricultural  University
 amongst  the  farmers  7
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 THE  MINISTER  OF  STATE  IN  THE  —
 MINISTRY  OF  AGRICULTURE  (SHRI

 ANNASAHEB  -P,  SHINDE)  :  Information
 has  been  called  for  from  the  State  Govern-

 .  Seat  and  would  be  placed  on  the  Tabie  of
 the  Sabha  as  soon  as  it  is  received.

 "Fall  fo  the  Consemption  of  Fertilizer  ia  Rice
 Growing  areas  in  Eastern  Reglon

 5655.  DR.  RANEN  SEN:  Will  the
 Minisier  of  AGRICULTURE  be  pleased  to
 state  ;

 (a)  whether  fertilizer  consumption  in  the
 rice  growing  areas  particularly  in  the  eastern

 tegion  of  the  country  had  been  far  below
 ‘the  target  set  .in  the  Fourth  Five-Year  Plan  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  what  steps  have  been  taken  to
 increase  thé  intake  of  fertiliser  in  the  rice
 growing  areas  particularly  in  the  eastern
 region  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Fertilizer
 consumption  in  the  rice-growing  areas  parti-
 cularly  in  the  eastern  region  has  been  gener-
 ally  below  the  operational  targets  set  in  the
 first  two  years  of  the  Fourth  Five-Year  Plan,
 viz.,  1969-70  and  1970-71,

 (b)  The  reasons  for  this  shortfall  in
 fertilizer  consumption  from  the  targets  are

 a8  follows  :

 (i)  A  major  part  of  the  targeted
 consumption  of  fertilizer  in  the
 Fourth-Five  Year  Flao  was  estimat-
 ed  to  come  from  the  high-yielding
 varieties  of  crops  which  consume  a
 larger  dose  of  fertilizers.  As  a
 break-through  has  yet  to  take  place
 in  production  of  rice  in  the  country,
 the  consumption  of  fertilizers  has
 been  legging  behind  the  targets  in
 the  predominantly  rice-growing
 areas,

 (ii)  Distribution  system  in  the  States
 in  eastern  region  and  -espéciatly

 JULY:  22,°9972

 [ery
 ;

 [  Lack  of  transport  facilities  in  hilly
 and  inaccessible  areas  jike.  parts  of

 Assam.

 (iv)  Lack  of  availability  of  -  sufficient
 credit.

 (v)  Gaps  in  extension  efforts.

 (c)  Various  steps  are  being  taken  by  the
 Government  to  increase  the  use  of  fertilizers
 in  the  rice  growing  areas.  particularly  in  the
 eastern  region  as  mentioned  below  :

 (i)  Research  to  evolve  new  high-yield-
 ing  fertilizer  responsive  paddy  seeds
 suitable  to  the  different  regions  of
 the  country  is  continuing  ;  recently
 as  many  a8  dine  such  new  varieties
 have  been  released  indicating  that
 the  country  is  poised  fora  break-
 through  in  rice  technology.  It  is
 hoped  that  with  this  break-through ,
 there  will  be  a  substantial  increase
 in  rice  production  and  in  consump-
 tion  of  fertilizers  in  the  rice-grow-
 ing  areas,

 (ii)  Government  are  considering  sub-
 sidizing  transport  of  fertilizers  to
 hilly  and  inaccessible  areas  in  the
 States  of  Nagaland,  Meghalaya
 Assam  and  the  Union  Territory  of
 Tripura.

 (iii)  The  Central  Fertilizer  Pool  is  main-
 taining  buffer  stocks  of  fertilizers
 in  some  of  these  States  where  the

 ‘distribution  arrangements  are
 inadequate,

 (iv)  The  Government  have  taken  steps
 40  increase  the  availability  of  pro.
 duction  and  distributiog  credit,

 ‘The  State  Governments  ि  given
 short-  erm  loans  to  the  extent  ‘of
 Seth  of  the  value.  of  Pool  fertilizers

 Lifted  #  Credit  Guarantee  Cor
 poration.  was  recontly  set  to
 Cover  risks  involved  in  lending  by
 commercial  banks  to  farmers  upto
 a  Smit of  छह  1,000/- in in.  gach.  case

 पी  eid  loans  given  to  fertilizer.  deniers
 tapto  a  limit-of  Rs.  3
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 *  will  fncréease  and  cater  to  farmers
 a  in  tateriog  areas’  where  fertilizer  use

 ae  fe  not  satisfactory

 study  the  location  of  depots  and
 take  steps  to  open  retail  depots  in
 the  interior  areas,

 (vi)  National  demonstrations  are  being
 conducted  in  a  number  of  districts

 ,  aod  farmers  training  programme  is
 ‘being  intensified  to  educate  farmers

 -in  all  aréas  to  increase  fertilizer
 use.

 Cultivation  af  Chicong  in  Punjab

 5656.  DR.  RANEN  SEN:  Will  the
 Minisier  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  soil  in  Punjab  is  found
 ta  be  ideal  for  the  cultivation  of  Chicong  ;
 and

 (9)  18  so,  whether  there  is  any  proposal
 before  Government  to  encourage  the  culti-
 vation  of  Chicong  in  Punjab  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  information  is  being  collected  fram  the
 State  Government  and  will  be  placed  on  the
 Table  of  the  Sabha  when  received.

 Arrears  of  Royalty  outstanding  agaiast
 Wost  Bengal  Collieries

 5657,  DR.  RANEN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  State  :

 @o  whether  the  Collicries
 Bengal  owe  to  the  State  Government  arrears
 of  royalty  amounting  to  Rs.  wg  crores  ;
 aod

 ()  if  so,  the  action  taken  to  recover  the
 arrears  from  ihe  defaulting  Coltierics  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  .  STEEL  AND  MINES
 (SHRI’  SHAHNAWAZ  KHAN):  (a)  As
 on  yoyul  amounting.  to

 ASADHA  3  3853  (S44)

 The  State
 Governments  has  ‘been  requested  ta
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 West  Bengal.  This  does  not  include  royalty
 arrears.  amounting  to  about  Rs.  If  crores,
 claimed  by  the  Government  of  West  Bengal.
 in  pursuance  of  the  Supreme  Court  Judge-
 ment  in  Bihar  Lend  Reforms  case  (A.LR.
 967  S,  C.  887)

 (b)  The  Srate  Government  of  West
 Bengal  are  making  attempts  for  the  realisa-
 tion  of  royafty  dues  cither  amicably  or
 through  certificate  procedure  under  the  West
 Bengsi  Public  Demand  Recovery  Act.

 Statutory  Wage  Boards

 5658.  इतर  MUHAMMED  SHERIFF:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  considered
 that  the  machinery  for  fixation  of  wage
 scales  needs  to  be  rationalised  and  made
 more  effective  ;  and

 (b)  if  so,  whether  Government  propose
 to  have  any  Jaw  to  back  Wage  Boards  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR):  (a)  and  ().  Govern-
 ment  are  considering  the  recommandations
 of  the  National  Commission  on  Labour
 about  changes  in  Wage  Board  system  as
 operated  so  far.  This  also  includes  the
 question  of  statutory  enforcement  of  Wage
 Board’s  recommendations.

 Jron  Ore  Mine  under  Bokaro  Steel  Ltd.

 5659,  SHRI  ESWARA  REDDY:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  ‘whether  the  demand  of  the  Bokaro
 Steel  Ltd,  to  have  a  captive  iron  ore  mine
 under.  its  control  has  since  been  considered
 by  Government  ;  and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  जब  THE
 MINISTRY  OF  STBEL  AND.  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  and
 (b).  The  proposal  of  the  Bokaro  Manage-
 ment  for  a  captive  iron  ore  mine.  needs
 ful  examination  and  is  stilt  under  Govern-_
 ment’s  consideration,  In  view  of  the
 assurance’  giveh  “In  reply  to  -Lok”  Sabha
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 Starred  Question  No.  242  answered  on  the
 3rd  June,  i97t,  Governitent's  decision  in
 this  regard  will  ा  placed  on  the  Table  ‘of
 the  House  whet  it  is  taken

 कृषि  औजारों  को  अमाने  के  लिए  लोहे

 .  को  आवश्यकता  का  निर्धारण

 5660.  शी  विभूति  मिथ :  क्या  इस्पात

 ओर  खान  मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  ने  देश  में  किसानों  को

 आवश्यकता  के  लिए  कृषि  के  औजार  बनाने  में

 काम  शाने  वाले  लोहे  को  मात्रा  का  निर्धारण

 कर  लिया  है;

 (ख)  यदि  हां,  तो  उसका  मात्रा  कितनी  है;

 (ग)  क्या  घटी  दरों  पर  लोहा  सप्लाई

 करने  की  कोई  योजना  सरकार  के  विचाराधीन

 है;  भोर

 (च)  यदि  हां,  तौ  उसकी  मुरूम  बातें

 गया  हें?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्रो

 (थी  शाहनवाज  सां):  (क)  और  (शव).  इस्पात

 तथा  भारी  इंजीनियरी  मंत्रालय  द्वारा  गठित  की

 गई  कराधान  समिति  ने  अनुमान  लगाया  था  कि

 बं  (97I-72  में  इस्पात  की  मांग  60.5  लाख

 टन  होगी।  इसमें  कृषि  के  औजारों  की  आवश्यकता

 का  अलग  से  कोई  अनुमान  नहीं  लगाया  था  ।

 ग)  जी,  नहीं

 (घ)  प्रश्न  नहीं  उठता

 Survey of  Educated  and  Uneduested
 Unemployed

 ‘S661  SHRI  BIBHUTI  MISHRA
 Witl.  the  Minister  of  LABOUR
 REHABILITATION  be  pleascd  to  state

 JULY  2,  3974

 AND
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 (a)  whether  Government  have,  conducted
 any”  survey  to  fad  out  the  sumber  of
 educated  and  uneducated  ‘unemployed
 persons,  statewise,  in  the  country  a3  on  the
 29th  June,  977°;

 (b)  if  so,  the  salient  features  of  the
 acheme  proposed  to  be  implemented  to  be
 solve  the  problem  of  unemployment  among
 the  educated  and  uneducated  persons  :

 (c)  the  estimated  number  of  persons  to
 be  benefited  thereby  ;  and

 being  made  to

 the  remaining  |
 “{d)  the  arrangements

 provide  employment  to
 persons  7?

 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  R,  K,
 KHADILKAR):  (a)  to  qd).  No  such
 survey  has  ten  conducted.  However,
 Government  has  been  making  continuous
 effor:s  for  creating  an  increasing  number  of
 employment  opportunities.  In  this  connec-
 tion  reference  is  invifed  to  the  statement
 laid  on  the  Table  of  the  House  in  reply  to
 parts  (a)  to  (d)  of  Siarred  Question  No,  970
 on  TTAVTL

 import  of  Spares  for  RS-69  Tractors

 ‘5662,  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  total  amount  involved  in  the
 import  of  spares  fot  the  RS.O)  tractors  and
 whether  various  Agrd-Industrics  Corporations
 were  asked  to  send  their  requiremenis
 before  the  import  of  such  spares  was  under-
 taken  and  if  not,  the  teasons  therefor  ;  aad

 (b)  whether  Government  have  taken  up
 with  the  German  Democratic  Republic
 authorities  for  the  return  of  buch  spares  and.
 if  not,  the  seasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHES  P.  SHINDE);  @  import
 of  spare  paris  of  ihe  the  vatue  of
 Rs,  .2i,'9,08!.  was.made,  Normally  import
 of  spare  paris  to  the  extent  of  10  per  cont
 is  allowed  along  with  the.  gactors,  Where
 however,  the  tractor  is  being  iattoduced
 the  first  time,  spate  paris



 ‘imports  through  the  S.T.C.

 :  ;  IS  per  cent..ate  allowed,  Agro-Industries
 Corporations  draw  up  tists  of  required
 giiatities  of  spare  parts  and  after  gotting
 these  cleared.  fram  D.G.T.D.,  arrange

 (b)  Negotiations  are  in  progress  for  the
 return  of  these  parts.

 Unemployment  fn  Kerala

 5663,  SHRI  RAMCHANDRAN
 KADANNAPPALLI  :  Will  tho  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  whether  any  memorandum  was
 submitted  to  the  Prime  Minister  in  the
 month  of  June,  I97t  by  the  Kerala  Pradesh
 Youth  Congress  regarding  the  unemployment
 in  Kerala  State  ;

 (०)  whether  any  Committee  was  set  up
 in  this  regard  and  it  had  submitted  its
 report  ;  and

 (c)  the  reaction  of  the  Government
 thereto  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.
 KHADILKAR)  :  (a)  Yes,

 (b)  and  (c).  The  Government  of
 Kerala  had  appointed  a  Cuommittes  to

 undertake  a  study  of  the  problem  of  un-

 employment  in  the  Stare  in  all  its  aspect
 with  a  view  to  suggesting  remedial  measures

 capable  of  creating  an  immediate  impact
 The  report  of  this  Committee  was  forwarded

 by  the  Kerala  Government  to  the  Planning
 Commission  for  consideration.  The  main

 findings  of  the  Committes  are  that  there  is
 considerable  unemployment  and  under-

 employment  im  Kerala  and  that  steps  should
 be  taken  to  deal:  with  this  problem  on  an

 urgent  basis,  The  report  had  suggested.
 proposals  involving  @  total  outlay  of
 Rs.  86  crores  embracing  programmes  in  the

 fleld.  of  Agriculture  (Rs.  37  crores),
 Fisheries.  (Ri.  $8  crores),  fadustries

 (Ra.  .8t  crores)  and  others  (Rs.  40  crores)
 After  ibe  preliminary  examination  of  this

 report,  meetings  were  held  by  officials  of
 the  Pisnning  Cosymission  aod  Central
 Minisiries  with  the  State  Government

 ‘Trivaedrum  in  May;  9  regard-

 teasaility.of  thae  proposals,  le
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 the  light  of  these  discussions,  the  proposals
 ato  being  further  examined  in  the  Planning
 Conmmission  in  consultation  with  various
 Ministries.

 Assessment  of  Unemployment  made  in
 1970.71

 5664.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  ;

 (a)  whether  any  assessment  has  been
 made  in  the  matter  of  un-employment  in
 the  country  during  the  year  1970-71  ;  if.  so,
 the  State-wise  assessment  made  ;  and

 (b)  the  steps  taken  by  State  Govern-
 ments  ia  the  matter  and  help  given  by  the
 Centre  to  the  States  in  this  regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  ४.
 KHADILKAR):  (a)  and  (b).  No
 estimates  have  been  made  in  view  of  paucity
 of  seliable  data.  A  Committee  of  Experts
 on  Unemployment  Estimates  set-up  by  the
 Planning  Commission  under  the  Chairman-
 ship  of  Prof.  M.  L,  Danatwala  has  made  a
 number  .of  recommendations  high-lighting
 the  need  for  further  studies  which  are
 proposed  to  be  taken  up.

 Further  the  Government  have  set-up
 another  Expert  Committee  under  the
 Chairmanship  of  Sri  3.  Bhagavati,  M.L.A.,
 Assam  to  assess  the  extent  of  unemployment
 in  all  its  aspects  and  suggest  remedial
 measures.  The  work  of  the  Committee  is
 in  progress.

 gat  बंगाल  से  शरणार्थियों  का

 आरी  संख्या  में  आना

 5665.  भी  कतननथ  राव  जोधा  :

 शी  विभूति  मिन  :

 क्या  क्रम  और  पुरखास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  विभाजन  के  बंद  मार्च,  कभी1  तक

 लया  इसके  बाद  के  भ्रम  तक  अलग-अलग  पूर्वी

 बंगाल  है  कुल  कितने  ब्रिस्थापित  भारत  आये  be
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 (a).  मार्च,  974  से  पहले  कौर  बाद
 में

 i  उसे  पर  अलग-अलग  कुल  क्रिया  व्यय  किया
 ;

 गया;  और

 (4)  इस  समस्या  को  सुलझाने  के  लिए

 क्या  कार्रवाई  की  गई  शौर  करने  का  विचार  है  ?

 म  कौर  पुनर्वास  मंत्री  (सो  आर०  he

 खाडिलकर)  :  लास  व्यक्ति

 (क)  |  (i)  दिसम्बर,  963

 _तक भराए  चुराने
 प्रवासी  ।

 4.79

 1.1.64  से.
 25.3.7b  तक

 शाए  नए  प्रवासी

 (४)

 (ii)  मार्च,  97L  तक  70.2[
 के  अंतिम  सप्ताह
 से  5.071  तक

 पश्चिम  बंगाल,
 आसाम,  मेघा-

 लय,पत्रिपुरा  और

 बिहार  के  राज्यों

 में  शाए  शरणार्थी
 Sa  omni  a

 123.14
 ‘omar  emit  ein

 (@)  मार्च,  to7L  तक  पूर्वी  पाकिस्तान

 से  आए  पुराने  भर  नए  प्रवासियों  के  राहत  कौर

 पुनर्वास  पर  351.74  करोड़  रुपये  को  राशि

 खर्च  की  जा  चुकी  हैं।  ये  ऑआकडें  314-3-7y  तक

 ..  के  वास्तविक  आँकड़ों  और  1970-71  के  लिए

 .  युमरीक्षित  अनुमानों  पर  बालोचित  हैं।

 पूर्वी  पाकिस्तान  से  आए  लग मंग  47  राख

 शरणार्थियों  के  लिए  जिन्होंने  शिविरों में  प्रवेश

 चाहा  है।  राहत  कार्यों  के  राज्य  सरकारों  को.

 |
 /भारत  एकाउन्ट”  अग्रिम,

 के
 रूप  में  25.24

 L  करोड़  रुपये  की  राशि  मंजूर  की  जा  चुकी  है।।

 ae
 इसके  अतिरिक्त,  केन्द्रीय  शिविरों  के  निर्माण

 फ़
 :  अफ्रीकी  देशों  के  4i9  अधिकारियों  को  परीक्षित  हि  7

 JULY  a2,  970

 4.44

 औद्योगिक  शिक्षा  .  संस्था

 नम्य  g  ?

 के  लिए  2.05  करोड़  रु०  की.  रोगी  मंजूर  कर
 पे

 दी  गई  है।  तथापि,  इसमें  कूल  |  शामिल:

 .
 नहीं  किया  arg

 i

 (x)  पहढ़िचम  बंगाल  में  कुछ  अवशिष्ट

 समस्या  को  छोड़कर,  पूर्वी  पाकिस्तान  से  आए

 पुराने  प्रवासियों  शोर  नए  प्रवासियों,  जो  1964

 से  969  की  अवधि  के  बीच  आए,  से  सम्बन्धित

 पुनर्वास  कार्य  प्रायः  पूर्ण  हो  चुका  है।

 ब  तक  पूरबी  पाकिस्तान  से  जाए  रु गे भग

 42,((0  परिवार  बसाये  जा  बुके  हैं।  शेष  परिवारों

 को  भूमि  पर  और  गैर-कृषि  व्यवसायों,  जैसे  उद्योग,

 ओर  व्यापारिक  व्यवसायों  में  बसाने  की  संभव-

 माथों  की  खोज  की  जा  रही  है।

 ऐसे  व्यक्तियों  के  जो  25-3-72  के  बाद

 भारत  आए  हैं,  बंगला  देश  लौट  जाने  की

 झाझा है  और  उन्हें  कमल  राहत  सहायता  ही
 प्रदान  की  जा  रही  है

 केलिए  भर  झनुसंघाम  संस्थान  ओर

 केन्द्रीय  ऑद्योगिक  शिक्षा  संध्या

 को  उपलब्धियां

 5666.  भी  झगतसाभ  राय  जोशी  :  क्‍या

 श्रम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  केन्द्रीय  श्रम  अनुसंधान  संस्था  और  केन्द्रीय:
 की  उपलब्धियां:

 अरब  और  पुनर्वास  मंत्री,  कभी  सर  के.

 खाडिलकर  )  :  इन  नामों  के  कोई  संस्थान  नहीं

 हैं  +  तथापि,  अम  अध्ययन  का.  एक  भारतीय.

 संस्थान  है  जो  अधिकतर  $.:. ई  के  क्षेत्र  में  कार्य

 कर  रहे  अधिकारियों  को  सेवा  में  अधिक:  -

 देने  की  व्यवस्था  करता  है.।  अब  तक,  मेंह  VI7.

 अस  अधिकारियों,  राज्य  और  केजी  सरकारों:

 सरकारो  क्षेत्र  के  सरसों  ओर  cide

 Writtes:  Answers  Bee
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 Sy कर  चुका  है  ओर  t2  क्षेत्रीय  मा युग् तों  को

 पुनश्चर्या  प्रशिक्षण  दे  चुका  है।।  संस्थान  &  विद्या.

 विभाग  के  सदस्यों  ते  अन्य  समवर्ती  संस्थानों  में
 अ्श्निमाष्रण्न  किए  हैं।  राज्यों  के  श्रम  विभागों

 .  और  सरकारी  क्षेत्र  के  उपकरणों  के  अधिकारियों

 के  लाभ  के  लिए;  संस्थान  ने  कल्प  विस्तरण

 पाठ्यक्रमों  का  संचालन  भी  किया  है।  'न्यूनतम

 मजदूरी  विधान,  “उद्योग  में  संचार,  और

 गांधीजी  शौर  श्रम'  के  विषयों  पर  संस्थान  ने

 तीन  सेमिनार  संगठित  किए  'शमभौता

 तक नो कीं'  पर  संस्थान  ने  एक  कर्मशाला  का

 आयोजन  किया  संस्थान  की  अनुसंधान  शाला

 एव डेस  डाइजेस्ट'  शीर्षक  से  एक  मासिक

 बुलेटिन  प्रकाशित  करती  है  जिसमें  केन्द्र  और

 राज्यों  के  संबंधित  प्रतिभा  (यों  के  उपयोग  के

 लिए  औद्योगिक  अधिकारों  के  पंचाटो  तथा

 न्यायालयों  और  केन्द्रीय  क्षेत्र  के  प्राधिकारियों

 निक्षेपों  का  सार-संग्रह  होता  है।  संस्थान,
 नियोजकों,  मजदूर  संघों  और  श्रमिकों  के  लाभ
 के  लिए,  विभिन्‍न  श्रम-विधियों  सम्बन्धी  छोटी
 छोटी  विवरणिका यें  भी  प्रकाशित  करता  है।

 पश्चिम  बंगाल  को  एक  वनस्पति  तेल

 मिस  सें  भू  गिलो  के  तेल  सें

 मिट्टी  के  तेल  को  मिलावट

 5667.  शो  जगन्नाथ  राव  जोशो  :  नया

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  5  जून,  I97]  को  पश्चिम

 बंगाल  में  बड़ा  नगर  के  पास  स्थित  वनस्पति
 तेल  मिल  के  पास  मूंगफली  के  तेल  का  एक
 ऐसा  कन्टेनर  पकड़ा  गया  था  जिसमें  मिट्टी  का
 तेल  प्रिया  हुआ  था

 (8).  क्या  यह  मिलावट  का  तेल  वनस्पति
 घी  के  उत्पादन  में  उपयोग  में  लाया  जाता

 है।  और  -

 ASADHA  3A;  3899  (SAKA)  Written  Answers  th

 चमक  खूबियों  का ब्यौरा  क्‍या  है  तथा  उनसे  जया

 निष्कर्ष  निकले  ?

 कृषि  संजा लय  सें  राज्य  मंत्री  (आओ  शेर
 सह);  (क)  जी  हां

 [स)  और  (गि).  राज्य  सरकार  से  प्राप्त

 रिपोर्ट  के  अनुसार,  बेल धरिया  में  स्थित  चन

 स्थति  फैक्टरी  जिसे  तेल  बेचा  गया  था,  ने  मिला-

 बट  होने  का  पता  लगाया  था  और  फैक्ट्री  ने
 उस  प्रेषण  को  छेना  अस्वीकार  कर  दिया  था।
 अ्रपम्रिश्चित  तेल  वाले  टेंकर  को  फैक्ट्री  से  वापिस
 के  जाते  समय  रास्ते  में  रोक  कर  उस  प्रेषण
 को  पकड़  लिया  गया  शौर  मालिकों  को  गिर-
 फ्तार  कर  लिया  गया  था।  बाद  में  सम् भरण कर्ता
 के  अहाते  पर  छापा  मारा  गया  लेकिन  मालिक

 आग  गए  थे।  पश्चिमी  बंगाल  पुलिस  की

 प्रवर्तन  शास्त्री  म ेऐसे  अपमिश्नकों  को  फांसने

 ओर  कानून  के  अधीन  उनके  विरूद्ध  कार्यवाही
 करने  के  लिए  अपेक्षित  मशीनरी  भ्रमित

 कहे।

 खाने  योग्य  तेलों  और  द्न्य  वाद्य  पदार्थों
 में  अपमिश्रण  की.  ऐसी  वारदातों  की  रोकथाम

 आमतौर  पर  खाद्य  अपमभिश्वर  निवारण

 अधिनियम,  t954  और  राज्य  सरकारों  की

 एजेन्सी  द्वारा  इसके  भ्र धीन  बसाएं  गये  नियमों

 के  प्रभावी  प्रवर्तन  द्वारा  की  जाती  है  t

 Complaint  Against  Regional  Labour
 Commiussfoner  Dhanbad  Re:  Issue

 of  Certificates  to  Coal  Mines
 "who  have  not  Implemented

 Wage  Board  Recom-
 mendations

 5668;  SHRIMATI  BIBHA  GHOSH  :
 "WHI  the  Minister  of  LABOUR  AND  RE-

 HABILITATION  be  pleased  to  state

 (a)  Whether  Government  have:  received
 any  complaints  of  corruption  about.  the
 Regional  Labour  Commissioner,  Dhanbad

 (Bihar)  tegarding  .  alleged  -grant  of  false
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 cattificates  to  the  collieries  which  have  not
 implemented  the  Coal  Wage  Board  recom-

 -thendations  thus  violating  the  Government's
 ‘order  ;

 a  )  whether  Government  have  made
 any  enquiry  into  the  complaints  ;  aod

 ©  if-so,  the  action  taken  against  the
 said  Regional]  Labour  Commissioner  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  (a)  Yes.

 (by  and  (c).  The  complaints  are  being
 examined,

 Report  of  Transit  Loss  Committee  Sub-
 mitted  in  1969

 5669,  SHRI  S,  A.  MURUGANANT-
 HAM:  Wiil  the  Minister  of  AGRICULTURE

 be  pleased  w  state:

 (a)  .  whether  Government  have  consider-
 ed  the  report  of  the  Transit  Loss  Committees
 submitted  in  1969  ;  and

 (b)  if  so,  the  decisions  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  7,  SHINDE):  (a)  aad  ©.
 The  recommendations  made  by  the  Com-
 mittee  have  been  considered  and  have  been
 taken  up  with  the  various  authorities  con-
 cerned.  Of  the  thirty  recommendations
 made  by  the  Committee,  twenty  have  been
 accepted  :  two  have  not  been  accepted  by
 the  Bombay  Port  Trust  and  Ministry  of
 Railways  (Railway  Boird}.  One  has  been
 dropped  and  seven  are  still  under  corres-

 ‘pondence  with  the  Food  Corporation  of
 India  with  reference  to  feasibility  and  im-
 plementation.

 Estahiiahment  of  Collective  Farms  in
 Areas  of  Fragmented  Holidings.

 5670  SHRI  8,  A.  MURUGANANT-
 IAM:  Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  whether  Government  have  consider-
 at  ed  the  feasibility  of  organising  collective.

 oo  :  =

 JULY:  mot  »
 Written  Answers

 farms  in  areas  where.  there  has  been:  frag-
 mentation  of  holidings  ;  and  °°.

 (b)  if  ‘80,  the  decision  takes  thereon.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  and  (bd),
 There  is  no  proposal  to  organise  collective
 farms  in  areas  whero  there  is  fragmentation
 of  holidings,  However,  cooperative  joint
 farming  societies  have  been  encouraged  where,
 as  a  result  of  pooling  of  land.  by  members,
 the  number  of  plots  will  generally  be  reduced
 and  unit  of  cultivation  iacreased

 increase  in  Contract  Labour  59३९७  in
 Dhanbad  Coalfield

 s67t.  DR,  SARADISH  ROY:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  contract  labour  syste
 has  doubled  this  year  ia  Dhanbad  coalfield
 (Bihar)  in  comparison  with  the  year
 1969-70;

 (b)  if  not,  whether  any  firm  and  strin-
 gent  measures  have  been  taken  by  Govera-
 ment  to  check  this  trend  and  abolish  con-
 tract  system  in  Dhanbad  coalfield;  and

 (c)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RK.  KHADIL-
 KAR)  :  (a)  ‘No.

 (b)  and  (¢).  Do  not  arise,

 Death  of  a  worker  of  Mining  and  Alitled
 Machinery  Corporation,  Durgapor

 $672.  SHRI  SAMAR  MUKHERJBE  :
 Will  the  Miniser  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Shri  Gopal  Chandra  Roy,.
 a  worker  of  the  Mining  and  Allied  Machi-
 nery  Corporation,  Durgapur  had  |  been
 stabbed  ta  death  ‘by  some  miscreants.  in
 front  of  his  residence..  at  Viawakarmanaget.
 on  the  23rd  June,  £97!;  and

 {B)  ifeo,  the  total  number  of  persons
 >  arresied  in  this  conarction  aad  the:  ‘steps

 _  taken  by  Government  is  che  matter  ie  ;  ps
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 हि  THE  MINISTER.  OF  STATE  IN  THE
 ‘MINISTRY,OF  STEEL  AND  MINES  (SHRI
 SHAH  NAWAZ  KHAN):  (a)  te  Shri  Gopal
 Chandra  Rsingh  Roy,  a  worker  of  the
 Mining  asd  Allied  Machinery  Corporation
 was  stabbed  to  death  on  the  22nd  June,
 1971,  की  about  23.40  hours  near  bis  -resi-
 dence  in  the  MAMC  township.

 (b)  The  local  police  have  the  case
 under  investigation,  So  far  one  person
 has  been  arrested.

 Police  patrolling  has  also  been  intensified
 in  the  Township.

 Financial  atd  and  permission  for  setting
 up  Distillarles  at  Aska  Cooperative

 Sugar  Industries  Ltd.  Orissa
 and  other  Factories

 5673.  SHRI  9.  K.  PANDA  :  Will
 the  Minister  of  AGRICULTURE  _  be
 pleased  to  state  :

 (a)  whether  Cooperative  Sugar  Indus-
 tries  in  India  have  applied  or  made  represen-
 tation  for  financial  aid  and  rermission
 for  setting  up  distillarics  in  their  factories;

 (0)  if  so,
 trics,

 the  names  of  such  indus-

 (०)  whether.  the  Aska  Cooperative
 Sugar  Industries  Lid.  in  the  State  of
 Orissa  is  one  of  them  who  applied  for  the
 same  to  utilise  the  molasses  of  its  factory;

 (ay  if  so,
 sought  for;  and

 the  amount  of  finanical  aid

 (e)  the  action  taken  thereon  by  the
 Central.  Government  ?

 THE  DEPUTY  MINISTER  जप  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  and  (b).
 Yes,  Sir.  Seven  Cooperative  Sugar  Indus-
 tries  applied  to  the  National  Cooperative
 Development  .  Corporation  for  financial
 assistance  for  setiing  up  distilleries;  their

 ‘games  are  given  in  the  atiached  Statement,
 Placed  on  the  Table  of  the  Sabha

 ©  Yes,  Sie.
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 (e)  The  application  is  under  the  consi-
 deration  of  the  National  Cooperative  Deve-:
 lopment  Corporation,

 Statement

 .  Assam  Cooperative  Sugar  Mills
 Ltd.,  Post  Office  Baruabamungaon,
 Assam.

 2.  Cooperative  Sugar  Ltd.,  ‘Chittur,
 Distt,  Palghat,  Kerala.

 3.  Shri  Panchganga  Sahakari  Sakhar
 Karkhana  Ltd.,  Ichalkaranji,  Dist-
 riet  Kolhapur,  Maharashtra.

 4.  Krishna  Sahakari  Sakhar  Karkhana
 Ltd.,  Satara,  Maharashtra.

 s.  Rahuri  Sahakari  Sekhar  Karkhana
 Ltd.,  Rahuri,  District  Ahmednagar,
 Maharashtra,

 6.  Nira  Valley  Cooperative  Distillery,
 Phaltan,  Maharashira  (Consortium
 of  Shriram  Sahakari  Sakbar  Kar-
 khana  Lid.  Someshwar  Sahakari
 Sakhar  Karkhana  Lid.,  and  Malo-
 gaon  Sahakari  Sakhar  Karkhana
 Ltd.)

 7.  The  Aska  Cooperative  Sugar  Indus-
 tries  Ltd.,  Aska,  District  Ganjam,
 Orissa,

 Visit  of  Official  Team  to  Orissa  to
 assess  damnge  to  Crop

 5674.  SHRI  70.  हू,  PANDA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  ;

 {a}  whether  Government  propose  to
 send  a  team  of  officials  to  Orissa  to  assess
 the  damage  caused  to  crops  due  to  recent
 heavy  rains  in  the  Siate  and  to  report  on
 the  requirements  of  Central  assistance  fer
 the  State  ;

 (b)  if  s0,  when  the  team  will  be  sent  ;

 (०)  .when  the  team  is  expected  to
 submit  its  report’  ?

 won
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 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  ‘OP  |  AGRICULTURE  “(SHRI
 ANNASAHEB  P.  SHINDE)-;  (a)  No’  re-
 quest  for  the  visit  of  a  Central  team  has  so
 far  been  received  from  the  Govt.  of  Orissa
 ia  the  current  “year,

 पं  ne
 ®)  and  (०).  ce  Do  not  arise.

 Development  of  Special  Variety  of  Prawas
 fe  amd  Lebsters  ta  Andhra  Pradesh

 5675,  SHRI  8,  5.  MORTHY  :  Will  the
 Miaister  of  AGRICULTURE  be  pleased  to

 (a)  whether  any  technical  assistance  has
 boen  made  available  to  Andhra  Pradesh  to
 develop  special  variety  of  prawns  and
 obsters  ;  and

 '  (b).  if  20,  the  main  features  thereof  with
 progress  made  ?

 ‘THE  MINISTBR  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 -ANNASAHEB  P,  SHINDE);  (a)  and  (०).
 No  technical  assistanc:  is  being  given  by  the
 Central  Governamsat  to  Andhra  Pradesh  for
 development  of  special  varieties  of  prawn
 and  lobster.  However,  the  Central  {nstitute
 of  Fisheries  Technology  and  the  C2a'ral
 Marine  Fisheries  Research  Institute  are
 cafrying  out  research  along  the  Andhra  coast
 in  order  to  increase  the  prawn  catch  from
 that  area.  The  Sub-station  of  the  Central
 Institute  of  Fisheries  Technology  at  Kakinada
 is  engaged  in  rcsearch  inorder  to  develop
 suitable  types  of  trawl  eis  for  the  effective
 exploitation  of  prawns  as  well  as  other  fish
 resources,  The  Sib-sfation  of  the  Central
 Marine  Fisheries  Research  Institute,  also  at
 Kakinada,  is  making  studies  to  assess  the
 resources  of  prawns  in  relation  to  their  dis-
 tribution  at  various  depths  and.  areas  and  to
 elupidate  various  biological  aspects  including
 migration  and  behaviour  of  commercially
 important  prawas  in  order  to  develop  the

 tawa  fishery

 Surrey  for  Digging  Exploratory  Tubewells
 ia  Basti,  Uttar  Pradesh

 5676,  . SHRI  K  C,  PANDEY  ;  Will  the

 sates.

 SOR  FR  oo

 ho  Minister  of  AGRICULTURE  be  pleased  to
 2 “protect  the  procured  ‘grains  from  the  rains  ?
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 (a)  ‘whether  any  “aurvey  has  been  cons
 ducted.  to  ‘dig’  ‘exploratory  ©  tubewells”  ix
 Khalilebad  of  Basti  District  of  U.P.  ;  and

 (b)  if  so,  the  main  features  of  the  same?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  No,  Sir.

 (b)  Does  not  arite

 Bringing  of  more  Arcas  under  Rice
 Caltivatioa  in  Eastern  U.  P.

 5677.  SHRIEK.  con  PANDEY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 alate  :

 (a)  the  steps  taken  by  Government  to
 bring  more  areas  under  rice  cultivation  in
 the  Eastern  Districts  of  Uttar  Pradesh  :

 (b)  the  arrangements  made  for  the
 supply  of  good  quality  secds  and  fertilizers
 for  paddy  cultivation  ;  and

 {c)  the  increase  expected  in  production
 of  paddy  as  a  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).
 lafermation  has  been  catted  for  from  =  the
 State  Govt.  and  would  be  placed  on  the
 table  of  the  Sabha  as  soon  as  it  is  received.

 Procarement  targets  and  steps  taken  {o
 protect  procured  foodgains  from

 Rains

 3678,  SHRIS.  C,  SAMANTA:  Will
 the  Minister  of  AGRICULTURE.  be  pleased
 to  state  5

 @  by  what  time  the  procurement
 targets  are  likely  to  be  achieved  in  the.  varie
 ous  States  of  India;  .f

 (b)  what  percent.  of  the  targets  has
 aiready  been  procured  by  the  With  :  June,
 97s  a

 (c}  whether  the-demand  of  the  Railway  -

 wagons  is  being  fuily  met  with;  ae

 ®  if,  wat,  the  steps.  being:  talon’:
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 NASAHEB  P.  SHINDE)  :  (a).  and  (b)
 Two  statements,  are  laid-on  the  Table  of  the
 House,  [Placed  in  library.  See  No.  LT

 8/71}  showing  the  State-wise  targets  of
 procurement  of  kharif  and  rabi  cereals  during
 the  current  marketing  season  as  recommend.
 ed  by  the  Agriculiural  Prices  Commission
 on  the  basis  of  advance  estimates  of  produc-

 tion  available  before  the  harvesting  of  the
 crops  and  the  quantities  actually  procured

 ‘upto  the  end  of  June,  97i,  alongwith  the
 percentage  of  the  targets  achieved.  No
 targets  were  recommended  by  the  Agricul-
 tural  Prices  Commission  for  other  tabi
 cereals.

 The  kharif  procurement  season  in  most
 of  the  States  is  from  November  to  October

 -and  the  wheat  procurement  season  is  from
 April  to  March.  The  procurement  of  kharif
 cereals  and  wheat  in  the  States  is  still  going
 on,  The  targets  recommended  hy  the  Agri-
 cultural  Prices  Commission  for  rice  procure-
 ment  in  Madhya  Pradesh  and  Punjab  have
 already  been  exceeded  The  targets  are
 likely  to  be  achieved  or  nearly  achieved  in
 Andhra  Pradesh,  Haryana,  Mabarashtra  and
 Uttar  Pradesh  befor.  the  season  is  over.  The
 targets  in  the  other  States  are  not  likely  to
 be  achieved  The  targets  for  procurement
 of  other  kharif  grains  have  already  been
 exceeded  in  Haryana,  Punjab,  Rajasthan  and
 Uttar  Pradesh,  They  are  not  likely  to  be
 achieved  in  other  States.

 Report  of  Land  Acquisition  Review
 Committee

 5679,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  AGRICULTURE  be

 pleased  to  refer  to  the  reply  given  the  U.S.Q,
 ‘No:  686  on  the  30th  July,  3970  regarding
 Land  Acquisition  Review  Committee  and
 slate.

 {a)  whether  Government  will  place  the
 teport-on  the  T:

 (by  if  to,  when;  and

 hether  the  ‘report.  will  be  brought
 House  for  discussion  if  so,  when  ?
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 “THE  MINISTER.  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  end  (b)
 The  Report  of  the  Land  Acquisition  Review
 Commiltee  was  placed  on  the  Table  of  the
 Sabha  on  the  18th.  March,  970

 {c}  The  report  was  circulated.  amongst
 all  the  State/Union  Territory  Governments
 for  obtaining  their  considered  views.  Many
 of  the  State/Union  Territory  Governments
 have  not  yet  furnished  the  same,  inspite  of
 reminders,  It  may,  therefore,  be  conven-
 iently  discussed  after  the  views  of  ail  the
 State  Governments  on  the  report  are  avail-
 able

 Data  on  organised  and  unorganised
 labour

 5680,  SHRI  B.  K.  DASCHOWDHRY
 Will  the  Minister  of  LABOUR  AND  REHA
 BILITATION  be  pleased  to  state

 (a)  whether  his  Ministry  has  any  scheme
 to  seek  co-operation  and  co-ordination  from
 unorganised  labour  in  different  section  which
 constitute  about  80  per  cent  of  the  total
 labour  force  in  India;

 (b)  whether  his  Ministry  has  collected
 data  of  organised  and  unorganised  labour  in
 various  fields  of  activity;  and

 i

 (c)  if  so,  what  are  these  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHADIL-
 KAR):  qa)  There  is  no  specific  scheme  as
 such.  But  important  policy  decision  con-
 cerning  Iabour.  are  generally  taken  after
 discussions  at  pripartite  bodies  at  which  the

 ‘workers’  orgenisations  are  represented.

 (b}  and  (c).  Data  in  respect  of  organised
 and  unorganised  labour  are  being  collected.

 “under  various  regular.  and  ad-hoc  schemes,
 the  salient  features.of  which  are  explained  in
 the  attached  statement
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 Statement

 L  Data  collected  under  various  Labour

 Laws  a

 Date  relating  to  employment,  hours  of
 work,  health,  safety  and  welfare,  ececupa-
 tional  diseases,  employment  of  women  and
 young  persons,  leave,  wages,  social  security,
 etc.  are  collected  under  the  various  labour
 laws  generally  administered  by  State  Govern-
 meats.  The  informa‘ion  js  consolidated  on
 an  all-India  basis  und  published  by  the
 Labour  Bureau  in  its  regular  publications
 and  special  reports.

 2.  Data  Collecied  on  a  voluntary  basis.

 Statistics  relating  to  industrial  disputes
 resi.hting  in  temporary  work-stoppages  and.
 tock-ouis  involving  10  or  more  workers  in  an
 establishment  are  collected  on  a  voluntary
 basis  at  present.  These  are  analysed  state-
 wise,  industry-wisc,  cause-wise,  sector-  wise,
 duration-wise  and  result-wise,  etc.  These
 data  cover  all  sectors  of  economic  activity
 such  as  manufacturing,  plantations,  mines,
 commerce,  transport,  construction,  services.

 3.  Data  collected  under  the  Collection  of
 Statistics  Act.  \953

 Certain  labour  statistics  are  being  collec-
 ted  on  a  seguiar  basis  under  the  Annual
 Survey  of  Industries  as  per  statutory  provi-
 sions  of  the  Collection  of  Statistics  Act,!953.
 The  scope  of  the  survey  is  at  present  conf-
 ned  to  factories  using  power  and  employing
 on  an  average  50  or  more  workers  and  those
 not  using  power  and  employing  on  an  aver-
 age  100  or  more  workers  as  weil  as  all  elec-
 trical  undertakings.  The  daia  collected
 under  the  scheme  relate  to  mandays  worked,

 -absentecism,  labour  turnover,  earnings,
 salaries,  wages,  bonus,  computed  value  of
 benefits  in  kind  and  contributions  by  emplo-
 yees  to  old  age  and  social  security  benefits
 during  a  year

 Ad-hoc  and  Periodic  Schemes  :

 i)  Occupational  Wage  Survey— Data  ate  collected  from  about  45
 major  mining,  plantation  and
 factory  indusities  regarding  mini-

 -mum  asd  maximum  rates.  of  wages
 paid  to  workers  in  differeat  occu.

 JULY  22,  भी  *

 +  Will  the  Minister
 HABILITATION  06  pleased
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 -_-pations,  characteristics.  of  working
 force,  pay-rolt  earnings  and  incen
 tive  bonus  schemes,  etc.

 ii)  Survey  of  Labour  Conditions—
 Information  is  collected  on  employ-
 ment  and  composition  of  the  work-

 ing  force,  earnings,  working
 conditions,  welfare,  social  security
 measures,  industrial,  relations  and
 labour  cost.

 iii)  Family  Budget  Enquiries/  Family
 Living  Srudies—Daia  are  cottected
 for  selected  factory,  mining  and
 plantation  centres  on  the  consump-
 tion  pattern  of  the  working  class
 population  mainly  to  derive  weight~
 ing  diagrams  for  construction  of
 Consumer  Price  Ind:x  Numbers  for
 individual  centres  as  well  as  for
 All-India.  The  major  scheme  of
 Working  Ciass  Family  Income  and
 Expenditure  Survey  at  60  Centres
 is  in  progress.

 iv)  Contract:  Labour  Survey  —Data
 are  collected  on  the  nature  and
 extent  of  contract  labour  in  indus-
 tries  where  their  employment  is
 considerable,  Conditions  ia  19
 industries  have  been  studied.

 v)  Agricultural/Rural  Labour  Enqu-
 irieg  —Data  are  collected  on  socio-
 ecianomic  characteristics  of  rural
 labour  households  along  with  the
 impact  of  deve‘opmental  activities
 on  them,  Diagnostic  fype-studics
 of  rural  labour  in  India  are  also
 made  to  give  precise  idea  of  the
 unemployment  and  under  employ-
 ment  problem,

 $.  New  Scheme  :

 A  new  scheme  which  secks  to  provide
 information  on  the  living  and  working  cond-
 itions  of  workers  engaged  in  the  unorgani-
 sed  sector  has  just  been  comrmcnced,

 Allocation  for  Resettlement  Ptan.  of
 Indian  Enclave  Displaced  Persons

 from  Pakistaa

 SHRI  BK.  DASCHOWDRURY
 ef  LABOUR  AND  ‘RE.

 aes $68i
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 (a)  the  total  amownt  8७  far  released  by
 ‘his  Ministry  for  resettlement  plan  of
 Indian  enclave  displaced  persons  from
 Pakistan  under  a  separate  scheme  ;  and

 (b)  the.  total  number  of  persons  re-
 ceiving  such  benefits  and  the  number  of
 those  who  are  on  the  waiting  list  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHR  R  K,  KHADIL-
 KAR):  (a)  and  (b).  Two  schemes  for
 the  rehabilitation  of  4I68  families,  who  had
 migrated  from  the  Indian  eaclaves  and  were
 staying  in  Jatpaiguri,  Coach  Behar  and  West
 Dinajpur  Districts  in  North  Bengal  have
 been  sanctioned  at  a  cost  of  Rs.  121.23
 lakhs.  A  sum  of  Rs.  23.28  lakhs  has  been
 released  to  the  State  Government.  Further
 amounts  will  be  released  as  and
 when  required  by  them.

 The  West  Bengal  Government  have
 issued  urgent  instructicus  to  the  Disirict
 Officers  concerned  for  disbursement  of  loans
 as  quickly  as  possible  and  funds  required
 are  also  being  released  fer  the  purpose.

 Loans  given  to  Ecst  Pzkistan  displaced
 Persons

 ‘5682.  SHRI  BK.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  fo  state  :

 (a)  the  totat  amount  given  in  loan  to
 various  categories  of  displaced  persons  from
 East  Pakistan,  with  numbers  and  amount,
 State-wise  ६

 (b)  the  extent  to  which  the  above
 loans  bave  been  repaid,  category-wise  and  the
 amount  of  the  dues  to  be  realised  with
 interest  or  without  interest  ;  and

 (©)  whether  any  relaxation  or  remission
 of  payment  of  loans  has  been  ordered  by
 Government  ;  if  so,  the  main  features  of
 the  orders  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (@):and  (b).  A  statement,  indicat.
 ing  the.  amougts  of  ioans  given  to  the

 ASADHA  a  5893  (SAKA)

 "SHER  SINGH):  (a).
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 and  the  amounts  outstanding  against  them,
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-749/7],  As  the
 joans  are  advanced  to  State  Governments
 for  relending  to  the  displaced  persons  and
 implemention  of  rehabilitation  schemes,  the
 category-wise  break-up  and  number  of  the
 displaced  petsons/parties  to  whom  the  loans
 have  been  advanced  by  them  and  from
 whom  dues  are  to  be  realised  is  not  readily
 available  with  the  Central  Government..

 (c)  Yes,  Sir.  A  Remission  Scheme  has
 been  sanctioned  for  displaced  persons  from
 East  Pakistan  who  had  been  advanced  foans
 upto  31.3.1964  for  their  resettlement.  The
 loans  are  remitted  upto  the  extent  of
 Rs.  1 ,000/-  in  each  case  and  after  this
 remission,  if  there  is  any  balance  left,  the
 amount  in  excess  of  Rs.  2,000-  is  also
 remitted.  No  interest  is  charged  on-  the
 amounts  femitted,  Contribulory  house
 building  loans,  Professional  loans  etc,  are
 not  covered  by  the  Remission  Scheme,
 Individual  cases  of  hardship  are,  however
 examined  by  the  Central  Government  -  in
 consuliation  with  the  State  Governments
 concerned  on  merits.  The  State  Govern-
 ments  are  absolved  of  their  responsibilty  to
 share  any  portion  of  losses  on  loans
 advanced  to  ithe  displaced  persons  which
 is  borne  fully  by  the  Central  Governments,
 This  Scheme  is  also  not  applicable  to  the
 displaced  persons  who  were  advanced  loans
 after  31,3.1964,

 Selection  of  Backward  districts  in  North
 Bengal  for  Irrigation  purpose

 5683.  SHRI  B.K.  DASCHOWDHURY:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  his  Ministry  has  decided
 ‘to  make  a  s:udy  in  North  Bengal,  the  most

 +  backward  =  region
 selection  of  same  particular  area  or  District

 in  West  Bengal.  for

 for  irrigational  purpose  and  to  submit  a
 list  of  the  same  tothe  Ministry  of  Irrigaiion
 and  Power  ;  and

 (b)  if  so,  when  the  study  will  be
 completed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI.

 No  such  decision
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 -  bas  been  taken’.  by:  this.  Ministry.  However,
 under  Small.Farmers  Development.  Agency

 scheme  sanctioned  for.  Darjeeling  ,  District,
 fe  is  envisaged  to  carry  out  a  detailed  survey

 of.  the  area  to  find  out  the  potentialities
 for  extending  the  irrigation:  facilities,  The

 oe  SEDA  will  extend  credit.  facilities  with
 -gubsidies  where  necessary  for  farmers  to

 :  develop.  irrigation  facilities  in  their  area
 by  tapping  hill  streams  and  hill.  springs.

 These  will  be  minor  irrigation  works  which
 do  not  require  to  be  referred  to  the  Ministry

 of  Irrigation  and  Power,

 ;  (b)  Does  not  arise.

 Plan  for  Fishing  with  Soviet  Asststance
 in  Kerala

 5684.  SHRI  M.  K.  KRISHNAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 {a)  whether  the  Kerala  Goverament
 had  approached  the  Government  for  giving
 clearance  to  a  plan  for  fishing  to  be

 implemented  in  Kerala  with  the  assistance
 of  Soviet  Union  ;

 (b)  if  so,  the  main  features  thereof  ;

 (c)  whether  the  clearance  has  been

 given  to  this  plan  ;  and

 (dd)  if  not,  when  it
 given  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  (a)
 The  Government  of  Kerala  have  forwarded

 project  report  for  deep-sea  fishing  with

 foreign  ‘collaboration  to  this  Ministry  in
 March,  I97t.  The  agency  for  foreign
 collaboration  has  not  been  specified.

 is  likely  to  be

 (b)  The  project  envisages  the  operation
 of  4  large:  and  6  medium  fishing  vessels
 from  Cochin  as  a  base.  The  capital  cost
 of  vessels  and  shore  equipment  is  estimated
 at  Rs,  I85  Jakhs  and  saanua!  ruaning  |  costs

 about  Rs
 annual  landings  ate  3600  tonnes.  valued  at
 Rs,  64  Jakhs

 (c)  and  @  Clarification:  on  same
 aspects,  of  the  proposal  has.  been.  sought
 from  the  Government  of  Kerata‘oa  receipt.

 h.the  matier  will  be  pursued.

 -
 TULY  re  97

 40  lakhs.  The.  anticipated
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 Allpeation  to  Market  Secisties.  for
 .  distributing  Fertilizers

 oa

 ‘5684  SHRI-M.  K,  KRISHNAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  total  amount  set  apart  fer  the
 Marketing  ‘Societies  in  vatious  States
 towards  .share  capital  and  loan  for.  dis-
 tributing  fertilizers  ;  and

 (b)  the  Siate-wise  ailocation  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  An
 amount  of  Rs.  4.53  crores  has  been
 provided  in  the  Pourth  Five-Year  Pian
 under  a  Centrally  Sponsored  Scheme  for
 providing  margin  money  to  cooperatives
 undertaking  feriilizer  distribution.

 (b)  A  tentative  State-wise  allocation  is
 given  in  the  statement  placed  on  the  Table
 of  the  Sabha,

 Statement

 (Margin  money  to  cooperatives
 for  distribution  of  fertilisers)

 (Rs.  in  lakhs)
 Ss.  No.  State  Tentative  All..ca-

 tion  for  th:  IV
 Pian

 Andhra  Pradesh  460

 2.  Assam  43

 3,  Bihar  95
 4,  Gujarat  4
 §,  Haryana  90

 6.  Kerela  2

 a A  Madhya  Pradesh:  03
 I,  Tamil  Nadu  ee  429

 9,  Maharashtra  «$88
 10...

 Mysore  ०
 Ane

 it,  1 4B.
 12;  16S

 33,
 अं
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 Implementation  of:  Recomitiendations  of
 Enquiry  Committee  on.  Abolition  of

 Contract  System  ta  Coal  Mines

 $686.°:-SHRI  MUKHTIAR.  SINGH
 MALIK  :  Will.  the.  Midister  of.  LABOUR
 AND  REHABILITATION  be  pleased  to
 frefer.to  the  reply  given  to  S,  0  No.  655  on
 the  10th  “December
 tiites  on  abolision  of  contract.  system  in
 coal  mines  and.  state

 (a)  whether  the  recommendations  made
 “in  the  Enquiry  Commitiee  Report  have

 since  been  implemented  ;  and

 (0)  if  mot,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR}):  (a)  and  (b).  6  recommenda-
 tions  having  no  statutory  force,  they  can  be
 imptemenied  enly  by  pursuation  and  this  if
 a  continuing  process,

 बिहार  फ्लाइंग  लय  कर्मचारी  सच

 हारा  भविष्य  निधि  के  बारे  में

 '  ज्ञापन

 S687.  8)  रामावतार  शास्त्री:  क्या

 &.. |. ड  और  पुनर्वास  मंत्री  यह  बनाने  की  कृपा

 कस्मे  कि

 (क)  क्या  उन्‍हें  बिहार  फूला इंग  बलब

 कर्मचारी  संघ  के  संयुक्त  सचिव  से  भविष्य

 निधि  के  बारे  में  दिया  गया  एक  ज्ञापन  प्राप्त

 हुआ  है;

 (ख)  यदि  हुं,  तो  तत्सम्बनस्बी  ब्यौरा  क्या

 है;  और,  an

 Ait)  इस.  बारे  में.  सरकार  की  जया  अति:

 किया  हैं?  _  =

 कह  और  पुनर्वास  मंत्री  थ्री  wz.  के.

 WC).
 कप्तंथारों  भविष्य  निधि  की  व्य-

 सम्बन्ध  केंदिय  स्पा सी  बोर्ड से
 है

 ASADHA‘3t,'  893  aKa  )

 1970  regarding  “Com-"

 THON  be  pleased  te  a
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 वैन्लन  निधि  अधिनियम,  1952  के  धीन

 स्थापित  किया  गया  है और  इससे  केन्द्रीय  सर-
 कार  का  सीधा  सम्बन्ध  नहीं  है।।  भविष्य  निधि

 प्राधिकारियों  ने  इस  प्रकार  सूचित  किया  है  :—,
 ’  Sage,

 (क)  जी,  हाँ

 (a)  झ्र भि कथित  किया  गया  है  कि  कर्म-

 परियों  को  भविष्य  निधि  ऋण  प्रदान  नहीं
 किये  जाते  ।

 (ग)  मामला,  उचित  कार्यवाही  के  लिए
 क्षेत्रीय  भविष्य  निधि  आयुक्त,  बिहार  को  भेजो

 गयाहै।  re

 Setting  up  of  Agricultural  Farm  in  Midsapar,
 Baskarn  and  Burdwar  for  Imparting

 C'  knowledge  of  tmproved  ‘Agrivaliare”,

 5688  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State

 (a)  whether  Midnapur,;  Bankura  ‘and
 Burdwan  are  major  rice  Producing  Distriets
 of  West  Bengal;  and”  eo.  r

 (b)  if  so,  whether  Government  have
 uddertaken  will  underiake  ‘steps  to’,  50  ap
 more  agricultural  farms  in  ‘these  areas  for
 imparting  knowledge  of  improved  agriculture
 to  the  people  of  this  area  ?

 a

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY.  OF:  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Siz

 re  y
 (b)  Information  has:  been  called  fer

 .drom  the.Stafe.  Government  aad  would  bp
 placed  ob  the  Table  of  the  Sxbba  as  sopp
 aa  it  is  received.  -

 af bg

 “(Unemployment  ta  West  Bengal.



 Writtén  Answers

 {a}  whether  unemployment  problem.  is

 :  .  getting  acute  in  West  Bongal  ;
 an

 (b)  if  so,  the  number  of  job  seekers
 registered  with  the  Employment  Exchanges
 in  the  State  upto  30th  June,  I97]  ;

 ©  the  classification  of  the  job  seekers
 inte  -General  Engiscering,  -Medical,  Agri-
 cultural,  Science,  Technological,  and  Com-
 tercial  lines  ;  é

 (6)  the  approximate  estimate  of  unregis-
 tered  efnployed  in  Urban  and  Agricultural
 sectors  separately  :  and

 {e)  the  plan  of  the  Government  to  deal
 with  the  massive  unemployment  problem  of

 the  State  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION:  (SHRI  R.  K.  KHA-
 DILKAR)  ;  (a)  The  aumber  af  work-seeckers

 on  the  live  register  of  Employment  Exchanges
 ‘Shows  a  rising  trend.

 b)  According  to  the  latest  information
 available,  the  number  of  job-seekers  regis-
 tered  with  Employment  Exchanges  in  West
 Bengal  was  6,85,501  हम  on  3ist  May,  1971.

 (c)  Available  information  is  given  in  the
 statement  attached.

 (d)  Precise  csiimates  are  not  known,

 @  Reference  is  invited  to  the  Statement
 laid  on  the  Table  of.  the  House  in  reply  to
 patt  (b)  of  Starred  Question  No.  yy  om
 26.11.1970.  In  addition  a  ‘Crash  Scheme

 .  for  Rural.  Employment’  in  the  country,  asa
 whale  ‘(including  West  Bengal)  has  been
 taken  up  during  the  current  financial  year
 which  will  provide  additional  emplyyment..
 for  i,000  persons  in  each  District,  Besides,
 a  provision  of  Rs.  25  crores,  hasbeen  made
 in  the  current  year's  Centeal  Bueget  for

 sebemes  designed  to  generate  employment
 for  ‘educated  classes  and  the.  schemes  in

 ing  Commission

 JULY  22,1974

 umber  of  job-seekers  on  the  live  oe

 register  of  Emplopment  .  Exchanges  in.
 West  Bengal  at  the  end  of  I970  oo

 Edncational  ‘evel  Number  on  live
 registér  in  emp-
 loyment  X=.
 changes  in  West
 Bengal  as  on
 34  +.12.1970%,

 LL  Below  Matric  (including
 illiterates).  3,59,  66

 2,  Matriculates  75,624

 3.  Higher  Secondary  (in-
 cluding  iatermediates/
 Under  Graduates).  ]  (07,938

 4.  Graduates  (including
 Post  Graduates)  Total  :  42,530

 i.  Arts  17,630

 2.  Science  10,004

 3  Commerce  12,036

 4.  Engincering/
 Technology  1399

 5.  Medicine  “4

 _  6,  Agriculture  58t

 7,  Others  836

 Toul:  ——-«$,85,258

 *information  relates  to  Mat.  December,
 ~ 1970  ab:  fre  deta  relating  to.  “ednated
 work:  sechers  is,  eoilected.  at  hall  yearly



 Fo-elga  Ald  60  coatrol.of  Valley  Leaf
 ‘ot  Disease  of:  Coconat  Trees

 {a  Kerala

 5690,  SHRI  ८.  K.  CHANDRAPPAN  :
 “Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state

 (a)  whether  Government  considered  the
 urgency  or  need  for  taking  the  help  of
 foreign  scientists  to  control  the  spread  of
 the  yellow  jeaf  rot  disease  of  coconut.  trecs
 ia  Kerala  and

 (b)  the  annual  loss  of  nuts  by  this
 disease  at  present  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No,
 Sir  |  the  leaf  rot  disease  of  coconut,  by
 itself,  is  not  a  scrious  prob.em,  The
 causal  agent  af  the  diseaso  is  a  fungus
 which  is  a  weak  pathogen  and  which
 generally  invades  coconut  trecs  already
 weakened  by  the  root  with  disease.  There-
 fore,  the  question  of  seeking  the  help  of  a
 foreign  expert  to  check  its  spread  did  not
 arise,

 (b)  As  stated  above,  the  leaf  rot  disease.
 usually  invades  coconut  irees  afflicted  with
 the,  root  wilt  disease,  Hence  it  is  not
 possible  to  assess  separately  the  extent  of
 damage  du:  to  this  disease  alone,

 Production  of  Special  Steel  in  India

 Se9E.
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  important  varieties  of  special
 stect  produced  in  India  at  present  and  the
 value  of  production  of  each  such  varioty  in
 97y-7t  ;  and  —

 (b).  whether  India  produces  vanadium,
 and  everbright  stecl  and  if  so,  the  ansual
 quantity  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI:  SHAHNAWAZ  KHAN)

 arigtios  of  tool,  alloy
 tod  ia
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 inforspation  ig  not  y  avajlable.  regard-
 ng  the  valde  df  thes:  pred.

 fae  aes]

 Production  in  1970

 SHRI  C.K.  CHANDRAPPAN

 (in  tonnes)

 Categories  Produttion

 ra)  Spring  Steel  Silico—  —
 Manganese  type.  20  474

 (2)  Spring  Steel  Chrome—  a

 Vanadium  type  6,670

 (3)  Alloy  Constructional  Steel  14,745

 (4)  High  Speed  Steel  IS

 (5)  Toai  and  Die  Sjecl  (High
 Carbon  or  Alloy)  723

 (6)  Die  Blocks.  264

 (7)  Stainless and  heat-resisting
 Steel,  2,261

 (8)  Free  Cutting  Steel  8,953

 re)  Electrical  Steel  Sheets,  52,300*

 (10)  High  Carbon  Steel  other
 than  Carbon  Too!  Steel,  1,06  22

 (t)  Other  types  of  Alloy  and
 special  steel,  28,623

 Total  3,01,349

 (a)  ‘The

 table  shows  quantities  of  various:
 sad

 seca
 steels.

 "Data  for  1970-71,

 {Source  ;  Iron  and  Steel  Control
 Bulletin,  except  for  iter  oO)

 rc)  India  does  produce  some  steel.
 coutaining  elements  like  vanadium  and

 ~  titanium  in  small  quantities,  yiz.  vanadium
 canes  pearing  spring  steel,  Titanium  bearing  stec!

 etc,  but  information  regarding  actusl  qnasti-
 ties  isnot  available.

 If  everbright.  steel.  refers  to  stniniess
 _  steel,  production  ia  97)  amounted  to.



 ली  धन शाह  प्रधान  :  क्या  ग _  5692

 झोर  पृनर्वाप्त  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :
 too

 (क)  क्या  बम्बई के  श्रमायुक्त  ने  1968-

 69  में  निर्शाय  किया  था  कि.  वहां  पर  काम

 करने  वाले  कर्मचारियों  को  उनके  धर  से

 कार्यालय  तक  जाने  के  लिये  सवारी  भत्ता  दिया

 जायेगा  ;  और  बम्बई  उच्च  न्यायालय  ने  भी

 उपयुक्त  नीरज  के  पक्ष  में  फंसका  दिया  था  5

 खि)  यदि  हां,  तो  क्या  केन्द्रीय  सरकार

 के  कर्मचारी  या.  अन्य  ऐसे  बड़े  नगरों  में  काम

 करने  वाले  कर्मचारियों  को  भी  उपयुक्त

 सुविधायें  दी  जा  रही  है;  और

 (ग)  यदि  नहीं,  तो
 सरकार  इस  सम्बन्ध

 में  गया  कार्यवाही  कर  रही  है  ?

 भ्रम  और  पुनर्वास  मंत्री  (भी  आर.  के

 खाडिलकर)  :  (क)  सूचना  एकत्र  की  जा

 शक  है

 .  (स)  और  (ग).  बम्बई  और  इसी

 प्रकार  के-अन्य  बड़ेबड़े  मगरों  में  केन्द्रीय

 सरकार  के  कर्मचारियों  को  उनके घर  से  कार्य-
 स्थल  तक  आने  जाने  के  लिए  कोई  वाहन  या

 परिवहन  सुविधा  ग्राहक  नहीं  है  4/नीति  में  किसी

 बकर  के  संशोधन  के  लिए  तीसरे  वेतन

 आयोग  की  सिफारिशों  की  प्रतीक्षा  करनी

 की

 Damage  of  Wheat  due  to  rain  in  Punjab

 ue  Uttar  Pradesh

 =

 ie
 SHRI  BHOGENDRA  JHA‘  Will

 the

 JULY  22,  mT

 of  AGRICULTURE  be  pleiaed  ig
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 (a)  whether  large  stocks of  wheat  fying
 with  farmers  in  Punjab;  Haryana,  Madhya
 Pradesh  and  yttar  Pradesh  got  damaged  in
 the  recent  heavy  rains  ;

 (b)  if  oo  the  extent  of  damage  caused;
 and

 (¢)  whether  Government.  will  compen-
 agate  the  farmers for  their  loss 7  te

 .  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).°
 The  information  is  being  coliected  from  the
 State  Governments  and  will  be  laid  on  the
 Table  of  the  Sabha,

 Permit  Holders  of  Steel  in  West  Bengal

 5694,  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  the  number  of  permit  holders  functi-
 oning  in  West  Bengal  for  purchase  of  steel  ;

 «b)  whether  any  enquiry  has  been  made
 to  verify  the  actual  requirements  and  con-
 sumption  of  the  permit  holders  in  West
 Bengal  ;  and

 (c)  if  so,  the  mais  features  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KIIAN)  :  (a)  There
 is  no  ‘permit’  or  quota  holder  in  any  State

 Mt  present  for  purchase  of  steel,  as  the
 syttem  of  allocation  of  quotas  has  been
 abolished,

 i)  and  (c).  Do  not  arise,

 Production  snd  Consumption  of  Ghee
 faethe  Country

 ,

 se0s  SHRI  INDER  J.  MALHOTRA
 Wili'the  Minisfer  ‘of  “AGRICULTURE  be
 plefised  to  state  :

 (a),  the  estimated  production  and  com
 sumprjon  of  ghee  in  India;
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 (c)  the  number  and  names  of  modern
 plants  producing  ghee  and  their  out  put
 during  the  last  three  years  ;  and

 (d)  whether  Government  have  taken
 any  steps  to  encourage  production  of  ghee
 in  organised  sector  to  ensure  purity  of  stuff
 hygienic  preparation  and  marketing  and  also
 to  check  adulteration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  The  production  of
 ghee  is  generally  estimated  on  the  basis  of
 quinquennial  livestock  census  figures.  The
 last  census  was  held  in  1966,  when  the  pro-
 duction  was  estimated  as  3,65,600  tonnes
 approximately,  The  demand  of  ghee  being
 large,  it  may  be  reckoned  that  the  entire
 production  is  consumed,

 (b)  The  information  is  not  available.

 (c)  Material  is  being  collecied  and  will
 be  placed  on  the  table  of  the  Sabha  when
 received,

 (d)  Yes.  Organissd  Dairies  are  being
 encouraged  to  produce  quality  ghee  by
 modern  methods  of  processing.  Under  the
 AGMARK  Scheme,  parties  desirous  of
 grading  ghee  are  required  to  obtain  certifi-
 cate  of  Authorisation  from  the  Agricultural
 Marketing  Adviser,  This  certificate

 is  issued  only  after  proper  testing  of
 the  samples  by  a  qualified  and  approved
 chemist  who  also  supervises  the  packing  of
 ghee.

 Froduction  of  Skimmed  Milk  Powder

 5696,  SHRLINDER  J.  MALHOTRA:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  total  production  and  value  of
 Skimmed  Milk  Powder  annually;

 (b)  th:  estimated  requirements  by  975
 for  various  nutritional  feeding  programmes
 and  for  consumption  in  urban  centres
 especially  by  lower  middle  class;

 (c)  the  gifts  of  skimmed  milk  powder
 received  during  last  three  years  and  the
 programme  of  offers  during  the  Fourth  Plan
 period;  and
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 (d)  whether  there  is  any  plan  to  econu-
 rage  indigenous  production  and  distribution
 of  skimmed  milk  powder  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  The  estimated  pro-
 duction  of  milk  powder  (both  skimmed  and
 whole)  during  the  year  1970:  was  7,288  tonnes
 of  the  approximate  value  af  Rs.  6.44  crores
 (exclusive  of  taxes),

 (b)  The  annual  requiramente  of  skimm-
 ed  milk  powder  under  the  various  nutritional
 programmes  and  for  supply  to  urban  milk
 schemes  including  additional  requirements  of
 Milk  Schemes  located  in  Bombay,  Calcutta,
 Delhi  and  Madras  covered  by  Operation
 Flood  are  estimated  to  be  about  50,000
 tonnes  to  55,000  tonnes.

 (c)  During  the  last  three  years,  gift
 supplies  of  skimmed  milk  powder  totalled
 53,432  tonnes,  exclusive  of  the  supplies  recei-
 ved  under  Operation  Flood,  Under  Opera-
 tion  Flood,  World  Programme  have  agreed
 fo  supply  1,26,000  tonnes  of  skimmed  miNk
 powder  from  July,  970  to  June,  £974,

 (d)  Indigeneus  production  is  being
 encouraged  by  restricting  unfettered  imports
 and  by  encouraging  establishment  of  new
 capacity  for  the  manufacture  of  skimmed
 milk  powder  ia  areas  where  surplus  fluid
 milk  is  available,

 Curtailment  in  rice  production  in  view  of
 Imports  from  South  East  Asian

 Countries

 5697,  SHRI  ERASMO  DE  SEQUEIRA:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  certain  South  Asian  coun-
 tries  have  been  pressing  us  to  purchase  their
 rice  surpluses;

 (b)  if  so,  whether  Government  have
 considered  curtailing  rice  production  in  this
 country  as  a  result  of  this  pressure;  and

 (c)  the  action  proposed  by  Government
 in  this  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  ;  (a)  There
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 «pave.  beet:  wesial  requests  for-pucdtians  of  rics  ta)  whether  certain  eomdiiote  for  work
 -  from  Burma  and  Thailand,  ing  of  Khandiha”  Seam  Mines  have  been

 oo  In  view  of  our  intention  to  become
 #elf-sufficient  in  foodgrains,  there  is  no.  ques-
 ‘Goa  of  curtailment:  of  .  rice  -  production  ‘ih

 Shortfall  la  Foodgraia  during  Drought
 .  Year

 5698,  SHRI  BRASMO DE  SEQUBIRA

 ‘Will  the  Mioister  of  AGRICULTURE  be

 pleased  to  state  ;

 {a)  the  shortfall  in  foodgrain  usually
 experienced  in  a  year  of  drought,  by  type  of

 grain;

 qb)  the  steps  proposed  by  Government
 to  build  storage  facilities  to  enable  it  to  meet
 a  bad  year  है

 SHE  MINISTER  OF  STATE  IN  THE

 MINISTRY.  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  ;  (a)  The
 shortfall  in  foodgrains  experienced  in  a  year

 of  drought  depends  on  a  number  of  factors
 like  time  and  areas  of  occurence,  extent  of
 area  affected  and  intensity  of  drought.  It  is,
 therefore,  not  possible  to  frame  a  precise
 quantitative  estimate  of  the  shortfall  in

 production  due  to  drought.

 o  A  construction  programme  of  stor-
 age  godowns  of  a  capacity  of  3.4  million
 tonnes  has  been  envisaged  during  Fourth
 Five-Year  Plan,  to  store  a  buffer  stock  of  2
 million  tonnes  of  foodgrains,..out  of  which

 -a  capacity  of  V2  million  tonnes  has  already
 been  completed  during  4969-70,  and  I970-

 थि

 Report  of  Technical  Committee  on  Giridth
 Coliterien

 |
 ial  SHRI  BHOGENDRA  JAA  ;  Will,

 to  refer  to  the  ‘reply.  given  to  Part.
 (2)  of  Unstaried  Question  No,  3065  on  the  _

 specified :
 implement  the  same;  and

 and.  efforts  are  being  madeto  —

 (b)  .if  so,  the  particulars  thereof  7

 THE.MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  STEEL  AND  |  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and  (5).
 Yes,  Sir.  The  conditions  specified  by
 the  Technical  Commitiee  for  the  working  of
 the  lower  Khandia  Mine  are  :

 rib)  National  Coal  Development  Cor-
 poration  should  be  assued  a  mifiimum
 monthly  offtake  of  है  to  40  thousand  tonnes.

 @  There  should  be  written  agreement
 with  the  local  unions  that  —

 i)  All  piece  rated  fosders  should
 ensure  a  minimum  offiake  output
 of  72  CFT  as  tonnes)  per  man-
 shift.

 ii}  The  attendance  should  be  regular
 and  absentecism  restricted  to  with-
 in  10  fo  15%  (in  each  category  and
 not  overall).

 iii)  The  overall  O.M.S.  of  the  mine
 should  not  be  less  than  0.65  and
 the  monthly  production  about  8,500
 tonnes.  If  there  is  no  assured
 offtake  for  coal  from  this  mine  it
 merits  immediate  closure.  Even
 at  a  level  of  8,500  tonnes  of  mon-
 thly  production  the  loss  would  be
 Rs.  a  por  tonnes-at  an  O.M.S.  of
 0.55,

 in  view of  the  insufficiency  of  demand
 for  the  inferior  quality  of  coal  produced,  kt
 has  not  been  possible  so  far  to  achieve:  the
 mininum  monthly  :offiake  ‘recommanded  by
 the  Technical  Committee...  The  question  of
 implementing  the.  other  recommendations  of
 the  Commitice,  therefore,  does  not  arise

 ae  Min
 jinister  of  STEEL  AND  MINES  be

 Pave

 ;  pica!  Comm  ding  Tech

 ie
 ites

 on  Giridih
 -  Colligrion and
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 Pleased  to  refer  tothe  ‘reply  given  tw  the
 3.  Uastarred  Question  No,  8097  on  the  24th
 oo  June,  I97t  re,  management  of  Samastipur

 :  ‘Sugar  Mills  Limited,  Bihar  and  state

 (a)  ‘the  net  profit  and  total  loss  in  seven
 prior  to  Government  management  and

 met  profit  and  total  loss  iacurred  during
 Government.  management  of  the  Samastipur
 Sugar  Millis  Limited  ;  and

 (b)  for  what  period  Government
 management  is  being  extended  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Net  profit  and  total
 loss  incurred  by  Samastipur  Sugar  Mills
 Ltd.,  during  seven  years  prior  to  Govern-
 ment's  management  and  also  during  the
 seven  years  of  Government  management  are
 given  below  :—
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 SHER  SINGH):  Criteria  for  selection  of

 (In  lakhs  Rs.)

 Period  Loss  Profit  Net
 loss

 (i)  Seven  years  prior
 to  Government's
 taking  over  manage-
 ment  j.¢.  1956-57
 to  1962-63,  29.5  134  27.8

 (ii)  Seven  years  during
 Government's
 management  from
 १963.64  to  1969-70  26.97  6.82  20,I5

 (b)  Goverament’s  control  over  manage-
 ment  of  this  mill  is  at  present  upto
 3th  September,  1971.

 Criteria  for  Selection  of  Sites  for  Instal-
 "tation  Of  Tebe-welle  fa  Bikar,  dertag

 Poarcth  Plan

 SHRINK.  SINHA:  Will  the
 Mioiuer  of  AGRICULTURE  be.  pleased  to

 ‘slate  the  criteria  for  selection  of  sites  for
 jastatlation  of  Seare  ‘tubewells  id  Bihar
 daring  the  Foorth  Pian  ?

 ह...  MINISTER  OF  STATE  IN
 \  THR

 WMOGSTRY:  OF  AGRICULTURE  (SHRI

 KHADILKAR):

 ‘gpesed:;  4a  the  Fourth  फ्  -‘Vees

 shtos  for  State  tubewells  jn  Bibar  are  धा

 rey  Preference  in  location  of  nsw  tube-
 wells  should  be  given  to  rained
 areas  not  likely  to  come  in  the
 command  of  the  major  projects  and
 to  chronically
 areas  ;

 (i)  The  areas  where  tubewells.  are
 located  should  be  free  from  floods  ;

 (iii)  The  eleciric:  transmission  line  from.
 the  proposed  site  should  not  be
 more  than  one  mile  ;

 (iv)  A  minimum  spacing  ‘of  2,100 to
 3,000  ft.  depending  on  the  forma-
 tion  tapped  should  be  ensured
 between  adjacent  wells  and

 (९)  Theo  site  should  be  easily  approach-
 able  so  that  rigs  and  other  plants
 can  be  carried  conveniently

 Welfare  of  Salt-Workers  in  Saurashtra,
 Gujarat

 $702.  SHRI  P.  M.  MEHTA:  |  Wilt
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  picased  to  state  ;

 (a)  whether  the  attention  of  Govera-'
 ment  has  been  drawn  to  the  fact  that  ‘‘No
 Welfare  activities”  exist  fof  Salt  Workers  in
 Saurashtra  (Gujarat)  ;  and

 {b)  if  so,  the  steps  taken  by  Government
 ‘to  start  welfare  activities  ?

 THB  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  XK,

 (a)  Yes.

 {b)'  The  State  Government  has  intimated
 that  Factory  Inspectors  during  visits  ses.that
 workers  employed  in  Sait  Works  are
 provided  with  amenities  like  drinking  ‘water,

 -jurinals  and  latrines  at  the.  work:  placa,
 They  also  insist  on  creches  in  factoriey

 “employing  more  than  SO  wimgin,  -Dirisg
 1990-71  a  Labour.  Welfare.  Cenjae  for  suit
 workers  at  Kuda‘in  Sadrashire:  Bagion

 aa
 1...  है... उ 4  J there  is  3  provision  of  Re,

 the  State, basic  facilities  in  sels  works  in

 drought  affected.

 ta
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 One  of  the  objects  for  which  the  proeeeds
 of  the  Cess  collected  under  the  Salt  Cess
 Act  should  be  utilized  is  the  promotion  of
 the  welfare  of  labour  employed  in  the  Salt
 Industry,  Salt  Commissioner  is  looking  to
 this.

 More  Powers  for  Wage  Boards

 5703.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  :

 (a)  whether  Government  are  considering
 to  assign  more  powers  to  the  Wage  Board,
 and  their  Chairmen  in  dealing  with  labour
 wages  and  arbitration  ;

 (b)  if  so,  Government’s  thinking  in  the
 matter  ;  and

 (c)  whether  precise  proposals  have  been
 formulated  in  this  regard  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  to  (c).  The  National
 Commission  on  Labour  recommended
 changes  infer  alia  in  the  composition  of
 Wage  Boards  and  the  role  of  their  Chairman.
 Action  on  the  Commission’s  recommedations
 is  being  considered  in  the  light  of  the  views
 expressed  on  the  subject  at  tripartite
 meetings.

 भूमि  सुधार  क्रियान्वित  करने  के

 सम्बंध  में  विश्व  बैक  का

 प्रतिवेदन

 5704.  श्री  नरेन्द्र  सिह  विष्ट  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  28  जुन,
 97]  के  दैनिक  नवभारत  टाइम्स  में  प्रकाशित

 इस  समाचार  की  ओर  दिलाया  गया  हैं  कि

 विश्व  बैंक  ने  पेरिस  सहायता  क्लब  की  बैठक

 में  प्रस्तुत  अपने  प्रतिवेदन  में  चेतावनी  दो  है  कि
 कि  यदि  भारत  में  भूमि  सुधारों  को  तुरन्त
 क्रियान्वित  नहीं  किया  गया  तो  देश  में  असंतोष

 की  भावना  फेल  जाएगी  ;
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 (a)  यदि  हां,  तो  उसकी  मुख्य  बातें  क्‍या

 हैं;  और

 (ग)  इस  सम्बन्ध  में  सरकार  की  प्रति-

 क्रिया  क्या  है  और  विना  विलम्ब  के  भूमि  सुधार
 क्रियान्वित  करने  के  लिये  अब  क्‍या  कार्यवाह
 की  गई  या  भविष्य  में  करने  का  विचार  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्ना

 साहिब  पोशीदा  ):  (क)  जी  हाँ  |  एक  दैनिक  समा-

 चार पत्र  में  प्रकाशित  भूमि-सुधार  पर  विश्व

 बैंक  की  सिफारिशों  से  सम्बन्धित  नये  समाचार

 की  ओर  भारत  सरकार  क्या  ध्यान  आकर्षित

 किया  गया  है।

 (ख)  भूमि  सुधारों  की  आवश्यकता  पर

 बल  देते  हुए  विश्व  बैक  ने  निम्नलिखित  बातों

 के  लिए  न्यूनतम  भूमि  सुधार  कार्यक्रम  का

 सुझाव  दिया  है  :--

 (1)  पट्टेदारों  के  अभिलेख  तैयार  करना  ;

 (2)  नकद  लगान  का  भूमि  लगान  के

 गुणक  के  रूप  में  निर्धारण  ;

 (3)  व्यक्तिगत  कामत  के  लिए  जमींदार

 द्वारा  भूमि  के  पूनग्रहशा  अधिकार  को

 समाप्त  करना  अथवा  कुछ  अपव/द

 स्वरूप  मामलों  में  ही  इस  प्रकार  की

 स्वीकृति  देना  ;

 (4)  पढें दारों  द्वारा  परित्याग  को  नीय-

 मित  करना  ;

 रिपोर्ट  में,  --भूसी  की  अधिकतम  स्वा-

 महत्व  सीमा  को  कम  करने  के  लिये  किये  जा

 रहे  उपायों  और  इस  सीमा  के  कार्यान्वयन  के

 उपायों  से  सम्बन्धित  समस्याओं  की  ओर  भी
 संकेत  हैं  ।

 (य)  विश्व  बैंक  को  रिपोर्ट  में  जो  कुछ
 कहा  गया  है,  अ्रथवा  किसी  भिन्न  के  कहे  बिना
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 -  सही।  भारत  श्व रकार  स्वीकृत  नीति  और  कानूनों
 :  केबीच  तथा  बताए  गए  कानूनों  एवं  उनके

 काग्रल्िंगन  के  बीच  अन्तर  को  दूर  करने  के

 लिए  स्वय  ही  विधित  है  t

 भूमि  सुधारों  से  सम्बन्धित  समस्याओं  पर

 सितम्बर,  970  में  एक  सम्मेलन  में  मुख्य
 मन्त्रियों  से  विचार-विमर्श  किंया  गया  था।

 भरत  सरकार:  भी  समय-समय  पर  राज्य

 सरकारों  से  इस  मामले  में  विशेष  कानूनी

 कार्यवाही  करते  का  अनुरोध  करती  रही  है।

 इस  प्रयासों  के  परिणाम  स्वरूप,  भूमि  सुधार

 के  विविध  का दूत  बसाने  तथा  उनके  का्थान्विमस

 कार्य  मे  ओर  भी  अधिक  प्रगति  की  गई  है  1

 Deputationss(s  front  Rourkela  568  Plant

 5705,  SHRIS,  Ss  MORAPATRA:  Wilt
 the  MINISTER  OF  STEEL  AND  MINES
 de  pleased  io  siaic

 (a)  whe:her  there  is  any  proposal  to  send
 back  the  deputauoimsts  to  Orissa  from
 Rourkela  Siee!  Pian  ;  and

 “(b)  if  so,  whether  Goverament  of  Orissa
 have  protested  uguiast  this  move  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STLEL  AND)  MINES  (SHRI
 SHAHNAWAZ  KHAN):  (७)  In  pursuance
 of  the  general  policy  decision  of  the  Govern-
 ment,  based  on  the  tecquuniendations  of  the
 ARC,  that  every  officer  of  the  pernianent
 ci¥il  services  on  deputation  vo  a  public  under

 “taking  stiuuid  eacccise  an-  option  by  a  stipu-
 fared  date  either  &  ge.  petimahently  absurbed
 in  the  service  of  the  undertaking  or  revert  to

 Hie  parent  department.  Accordingly,  it.  was
 ‘proposed  to  send  back:  twolfAS  Officers of
 the  Orissa  Cadre  on  depuiation  to  the  plant
 on  the  expiry  of  wbheir  period  of  depuiation
 as  neither.  bad  opted  to  ,  be  permanently
 ahsosted-in  Hindusian  Step):

 SHAHNAWAZ  KHAN)’:  (a)  Yes,  Si  -

 eaipentes;  which  includes  thy
 ग  (न् हि  goon  aggnunt  and  the  general:

 4993  (SAKA)
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 Expenditare’  on’  Advertisements  by  Hindustad
 “Steel  Limited

 ‘3107  BHRIS.  8  MOHAPATRA  :  Will
 the:  Minister  of  STEEL  “AND<“MINBS  “be
 pleased  to  state

 Be  (a)  whethet  a  few  lakhs  of  rupees
 oe been  spent  on  adveriisethents””  by

 Hindustan  Steel  Limited  last  year  ्य
 *

 (b)  whether  ‘these  advertisements  .  wero
 feieased  under  Chairman's  special  orders.;
 aad

 *
 ()  what  has  been  the  net  gain  over  it  a

 a  THE  MINISTER  OF  STATE  IN-THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRE
 SHAHNAWAZ  KHAN)  :  (a)  Yes,  Sir.

 (b)  No,  Sir,  .
 ;

 (eo  The  advertisements  released  by  Hine
 dustan  Scel  Limited  during  1970  7!  com-
 prised  clatsified  and  display  adverlisements
 relating  to  recruitment  and  tenders  for
 purchase  and  construction  etc,,  sales  promo-
 tion  advertising and  insujutional  advettising
 intended  to  keep  the  public  informeéd.of.the
 Company's  activilies..  है 14  is  difficult. td
 quantify  the  gains  accruing  from  such
 Advertisements.

 "Provision  for  Entertainment  Expenses  in
 Rourkelu  Steel  Plant

 +

 5707,  SHRI  $.  5.  MOHAPATRA  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  t@  stale  ss  द

 Peer?)

 (a)  whether  there  is  any  provision  for
 ‘entertainment  expenditure  in  Rourkela  Steel
 Plant  ;  and

 ®  ‘if  so,  the  total  amount  spent  iast
 year  in  entertaining  the  Ministers  and  out-—
 siders  ?  oa  3

 ae  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRE

 ee}

 (b)  The  total  amount  spent  last  year  in
 Rourkéla,  Step)  Plant  |  on

 entertainment,

 peak
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 “pecount;  was  Ra.  I02,082  ‘which  <incindes
 ‘  about:  Rs.  80.000  on  inter-departmental  and.  .
 -  iptra-depattmental  meetings  of  the  Piant.

 |  Mobile  Exhibition  of  Rourkela  Steet  Plant

 ‘5708  SHRI  s.  MOHAPATRA  Will
 the  Minister  of  STEBL  AND  MINES  be

 ‘pleased  to  state

 (a)  Whether  there  was  a  mobile  oxhibi-
 ‘tion  on  behalf  of  Rourkela  Steel  Plant  of
 Hindustan  Steel  Lid.  last  year,  which  went
 from  place  to  place  ;

 @)  whether  this  exhibition  was  held  only
 in  posh  hotels:  of  ladia  ;  and

 ‘(c)  if  so,  the  total  amount  spent.  there-
 on?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN)  :  (a)  No,  Sir.

 (b)  and  (०)  Do  not  arise,

 Techno-Ecoaomic  Feasibility  Report  on
 Diamond  bett  in  Andhra  Pradesh

 ‘5709,  SHRI  K,  KODANDA  RAMI
 REDDY  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  techno-economic  feasi-
 bility  report  on  diamond  belt  in  Ramallakota

 (Kurnoo!  District)  Andhra  Pradesh  has  been

 prepared  and  submitted  ;

 (b)  if  80,  its  salient  features  ;

 .  ©  whether  exploratory  operations  are
 being  closed  down  and  if  so  the  reasons
 therefor  ;

 (d)  whether  a  separate  Corporation
 named  “The  Gem  Corporation  of  India”  is
 being  set  up  to  take  up  all  the  diamond  and
 precious  stones  projects  in  the  country  ;

 {e)  whether  the  Centre  has  been  re-
 quested  by  Andhra  Pradesh  Govornment  not
 to  lose  the  said  project  but  to  continue  it  ;
 and

 wo  if  20  the  reaction.  of  the  Centrat

 Government  thereto?

 JULY  2  49h

 SHAHINAWAZ
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 (b}  The  results’  of  investigations:  show. *  .
 that  virtually  the  entire  ares:  of  the  diamond  |

 bearing  formation  in  Ramaliakota  is  occupied
 by  sand  stones,  conglomerates  occurring  in
 a  few  very  restricted  20058  only.  .695  tonnes  a
 of  sand  stone  and  989  -tonnss  of  conglome-
 ratic  sand  stones  which  were  treated  give  40
 incidence  of  0.24  carats  and  2.84  carats  per”
 100.  tannes  respectively.  Tho  incidence
 obtained  is  far  below  the  cut-off  grade,
 Neither  the  amount  of  ore  reserves  nor  the
 incidence  establish  the  economic  viabiiity  of  -
 the  Project.

 (०)  Cansequent  upon  the  completion  of
 the  investigation,  the  operations  by  National
 Mineral  Development  Corporation  at  Ram-
 allakota  (Kurnool  District)  were  closed  duwn
 with  effect  fram  !5,5.I97.

 (b)  The  matter  is  under  consideration.

 (०)  and  (f).  Yes,  Sir.  But  as  the  opera-
 tions  which  the  National  Mineral  Devclop-
 ment  Corporation  had  under  taken  were
 only  to  complete  the  investigations  they  had
 to  be  closed  down  once  the  investigations
 were  completed.

 Exploration  of  Minerals  in  the  K  avert,
 Krishna,  Godavari  and  Mahanadi

 River  Basins

 ‘S710,  SHRI  B.  8.  MURTHY  :  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  exploration  of  minerals  was
 undertaken  in  the  Kaveri,  K  rishaa,  Godavari.
 and  Mahanadi  river  basins  ;  end

 fr)  -if  ao,  whea  the  exploration  was  done
 and  the  resutts  thereof?  :

 THE  MINISTER  OF  STATE  EN  THE
 MINISTRY  OF  STEEL  AND  MINES  (SHRI

 of  India'and  the  Stats  Govis.  of  Tamit
 hears

 Nadu

 KHAN):  (a}  and  (७)  Bee  |
 ‘ploration  for  minerals  ia  the  Kaveri,  Krishoa,.
 Godavari  and  Muahsnadi.  river:  dasine  hes  -
 been  carried  out.  by  the.  Gaclogioal:  Survey.
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 Bet  Statement  showing  the  minerals
 we  Jocated  state  wise/Basin-wise  is:  placed  on  the

 .  Table  of  the  House

 Madhys

 Pradesh
 (Godavari  and
 Mabanadi

 Basins)

 Statement

 State/area  Minerals  Reserves  in
 (Basins).  located  crore

 lonnes

 «()  (2)  @G)

 Maharashtra  Bauxite  2.4

 (Krishna  and  Manganese
 Godavari  Ore  2.0

 Basins)  Coal  589.9
 Lime  stone
 (Flux  grade)  ३.
 Lime  stone
 (cement  grade)  400  00

 (loferre  estimate)
 Tron  Ore  2.3
 K  yanite-
 sillimanite  rock  0  23

 Chromite  0.048

 Copper  0.04!

 Tungesten
 (Concentrates)  544 §

 Bauzite  .ब.

 (approx)

 Manganese  Ore  2.0
 Tron  Ore

 80.49 (Baitadila)
 Lime  stone

 (coment

 grade)  -—==—00.00
 Oo  Lime  stone

 we  (flux-grade)  —--6.06

 .Fluorspar  0,05

 SSt4 Andhra  Pradesh  Coal
 (Krishna  and  Lime  stone

 (Kaveri  Basin)

 Mysore
 (Krishna  and

 Kaveri  Basins)

 Orissa
 (Mabonadi  and

 Godavari.
 Basins)
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 (flus-grade)  35,7.

 mF  (approx)
 7  Iron  Ore  3

 Base  metals

 (Lead-copper)  .9

 Chromite  (2540

 fonnes)

 Tamil  Nadu  “Magnesite  =  41°

 Bauxite  0.6

 Gypsum  156

 Chromite  0.022

 Barytes  “0,000
 tonnes)

 Rock  .
 Phosphate  8082  .

 Lime  stone

 (cement  grade)  1500,00

 Lime  stone

 (flux  grade)  30.00
 (approx)

 Chromite  0.0
 (approx)

 Iron  Ore  266.4

 Mangancse

 Ore  0.37

 Asbestos  (45994
 हि  tonnes)

 Gypsum  0,068

 Lead  Ore  0.474

 Lime  stone

 (cement  grade)  3.8
 Lime  stone

 (fiux  grade)  3.8

 Dolomite  0.6

 Bauxite  O71.

 Fire  Clay  ©  3.20

 Manganese  Ore  0.36

 Coal
 pnw’

 7
 a

 (approx)



 i  Written  Answirs

 eapiiest

 oo)  ख़बर  प्रदेश  में  रास गंगा  बाज  के  लिये

 Gsqyi)  oft  सुधाकर  पांडे  :  क्‍या  इस्पात

 और  ह  मंत्री  महू  बताने  की  कृपा  करेंगे  कि  :

 Gey  उत्तर  प्रदेश  सरकार  ने  रामगंगा

 बांध  के  लिये  कितने  लोहे की  मांग  की  थी

 और  यहं  मांग  क्रिस  तारीख  को  भेजी

 थई थी.  95  ४  ७,  -

 (खि)  समय  पैर  लोहा  सप्लाई  न  किये

 जाने  के  कारण  उत्तर  प्रदेश  सरकार  को  कितनी

 हानि  हुई  है  ;  और .

 |

 (*)  लोहे  की  सप्लाई  कब  तक  किये  जाने

 'को  संभावना  है  ?

 इस्पात  और  खान  संजय  में  राज्य  मंत्री

 (शी शे  हुनेवाज  खाँ):  (क)  से  (ग).  जानकारी

 प्राप्त  को  जा  रही  है  और  सभा  पटल  पर  रखे

 दी  जायेगी  |
 पु

 Acreage  of  Land  Dis‘ribufed  to  Landiess

 Agcionliural  Labour,  Cooperative
 Farming  Societies,  and  Joint

 v4  “Farming  Societies  etc.

 — asne  SHRI  K.  SATYANARAYANA  :
 Will  the  Miuiser  of  AGRICULTURE
 be  pleased.  to  states  2

 at  {a}  the  land  in  acreage  betonging  0०  the
 State  Géveramenis  which  have  been  distri
 “sputed  to  the  landiess  agricultural.  individual

 labourers  and  also  to  the  Cooperative
 farming  societies  and  Joint  Farming  Societies
 constituted  by  the  agrictlural  labourers  in
 various.  States  during.  the  last  three  years,
 upto  3ist  Match,  I97!,  Siatewise  ;  and

 (b)  the  land.  In’  acreage  that.  were.
 ‘brought.  in  for  cvitivation  wnder  these  :  -

 '  sociaties.?

 THE  DEPUTY  MINISTER  “IN.  THE.
 MINISTRY:  OF  AGRICULTURE  (SARI
 nJAGANNATH  PAHAD:

 yuL¥  az  ih

 Plan  at  Mecherl,  Salem  District

 OO  me
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 ’  Information  is  being  ‘collected  and  will  be
 faid'on  the  Table  of  the  Sabha,  *

 ap  OT

 Setting  up  of  Pig  Iron  Plant  tn
 Audhra  Pradesh:

 $13  SHRI  GANGA  REDDY  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  a  pig  iron  plant  is  proposed
 to  be  set  up  at  Khammam  in  Andhra
 ‘Pradesh  in  public  sector  ;

 (b)  if  so,  the  production  expected
 annually  ;  and”

 (the  cost  of  production  per  ton?

 THE  MINISTER  OF  SPATE  IN  THE
 MINISTRY  OF  STLEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  to
 (c)  There  is  no  proposal  at  preseat  for
 setting  up  a  Pig  iran  Piant  at  Khammam  in
 Andbra'Pradesh  in  the  Public  Sector.  The
 Aodhia  Pradesh:  Indutirial  Development
 Corpord@ion  are  however,  examining  the
 feasrbiluy  of  seiling  up  a  denonsiration
 plaai  wish  a  daily  capaciiy  of  fifly  to.unes  to
 serve  as  a  model  unit  and  a  denicnstration
 centre  at  Kothagudem  in  Khammam  Distt,

 Central  Sheep  Farm  with  Australian
 Assistance  at  Mecheri,  Salem

 Tamil  Nadu  oe

 574...  SHRI  BHUVARAHAN  Will
 the  Minister  of  AGRICULTURE  be  pleared
 to  state  ;  ‘

 (a)  whether  there  is.  any  proposal  to
 atarta  Cyntral  Sheep.  Farm  with  Australian
 Goverment  assistaice  under  the  Colombo

 Tamil
 Nadu  to  improve  the  Mecheri  famous  rams  ;
 and

 =(b)  the  state  at  which  the  proposal,  now  -
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 Canadian  Assistance.  for:  Ground.  Water
 Survey  Project  for  Hard  Rock  Areas

 iy  States
 go.

 Ss  SHRI  BHUVARAHAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state’;

 (a)  Shether  Groyndwater  Survey
 Project  for  hard  rock  areas  has  been  started

 with  Canadian  assistance

 (b)  if  so,  the  Centres  selected  for  this
 purpose  in  all  the  States  especially  in  Tamil
 Nadu  Siate  ;

 (c)  the  details  of  the  assistance  given  by
 Canadian  Government  for  this  purpose  ;
 and

 (9)  whether  there  is  any  propo:al  to
 expand  the  scheme  to  Cofinbatore,  Salem,
 North  Arcot,  part  of  North  Arcot  and
 Madurai  which  are  rock  areas  in  Tamil  Nada
 aid  whether  the  S:ate  Government  have
 sent  any  Conmuniéation  to  the  Centre  in
 this  regard  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICUTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir,  from  April,
 I974.
 4

 (b)  This  is  the  only  Project,  which  covers
 an  atea  of  about  3000  sq.  miles  in  Andhra
 Pradesh  and  360  sq  miles  in  Myscre.  No
 area  of  Tamil  Nadu  is  covered  under  this

 project.”

 ©)  हि  Total  assistance  to  be  received
 from  the  Canadian  Government.  by  way  of
 experts,  equipsient,  vehicles  and  training  of
 Indian  officers  would  be  worth  about
 Ra.  53,00,000,00.

 (व)  There  is  n0  proposal  to
 other  areas  in  this  project.

 Drilliae  of  Tube-wells  ander  Ground
 Water  Exploration  Scheme  io

 Tamil  Nadu

 ASADHA  3h,  1993  (SAKA)

 ‘Scheme  ;

 include,  .
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 (a),  the  number  of  tube-wells  which  have
 been  drilled.  so  far  in  Tamil  Nadu  State,
 under.  the  Ground-Water  "Exploration

 (b)  the  places  where  these  tube-  wells
 have.  been  set  up  in  Tamil  Nadu  ;  and

 (c)  the  total  cost  of  the  scheme  ?

 “THE  MINISTER  OF  STATE  ‘IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  85  wells:  from  the
 year:!965-56  to  March  97t.  In  ‘addition,
 4  production  wells  have  also  been  drilled

 _  (b)  As  in  the  statement  laid  on  the
 Table  of  the  House.  (Placed  in  the
 Library.  See  No,  LT—720/74]

 (c)  Toial  expenditure  on  exploratoty
 wells  comes  to  Rs.  23,78,492.00  and  on
 production  wells  Rs.  76,604  00

 Stoppage  of  Dispersal  of  Refugees  to
 various  Places

 57I7,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be'pleased  to  state  =

 (a)  whether  dispersal  of  refugees  to
 various  places  has  virtually  stopped  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K,
 KHADIL  KAR)  {a}  No  Sir,  The
 dispersal  of  refugees  from  West  Beagal  to’
 the  Central  Camps  at  Mana  in  Raipur
 (Madhya  Pradesh),  Gaya  in  Bihar  and
 lradatgunj  in  Uttar  Pradesh  is  continuing
 ]  (13,608  refugees  have  been  shifted  to  Mana
 Camp,  7922  io  Gaya  and  290]  persons  to
 Iradaigunj.  Movement  of  refugees  from.
 Tripura.  to  Centrat  Camps  at  Changsari
 Sorbhog  and  Bahalpur  in  Assam  is  also-
 continuing  and  about  20,000  persons  were
 moved  out  of  Tripura  by  4th  July,.  i97!.

 (9)  Does  not  arise

 Implementation  of  Crash  Programme  for
 . os  Sambaipur,  -Orrissa

 SUB  SHRI  P,  GANGADEB:  .  Will’

 the  Minister  of  AGRICULTURE  0०  pleased
 lo:  state



 (a):  whethér  the  alotied  money  te  ‘the
 “District  “of  ‘Sambalpur-  under  crash  scheme

 for  rural  employnieat  fs  yet  to  be  put  to
 action  for  completion  of  the  work  within
 four  months

 (b)  if  so,  the  reasons  for  such”  delay’;
 end

 (6)  the  remedial  steps  taken  in  this
 regard?  |  &

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI

 ‘SHER  SINGH):  (a)  to  (c).  State
 Government's  proposals  for  implementation
 under  the  Crash  Scheme  for  Rural  Employ-
 ment  in  respect  of  district  Sambaipur  were
 received  on  July  13  1971  They  are  under
 examination.  The  money  that  will  be  allot-
 ted  after  approval  will  be  repuired  to  be
 spent.  before  3{st  March,  1972,  The  questions
 at  (9)  and  (c)  do  not  arise.

 Fire  ia  Jhingardah  Coal  Mines

 sno,  SHRE  RANA  BAHADUR
 SINGH  :  Will  the  MINISTER  OF  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  Coal  has  caught  fire  in
 Jhingardah  Coal  Mine  and  a  result  thereof
 Government  arc  suffering  heavy  loss  ;  and

 (b)  if  s0,  the  sepa  taken  to  put  out  the
 fire  and  the  success  achieved  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRL  SHAHNAWAZ  KHAN):  (a)  and
 (b).  Yes,  Sir,  Jhingurda  coal  is  highly
 susceptible  to  spontancous  ignition.  On
 10.5.1  fire  was  detected  in  a  part  of  the.
 quarry  ‘and  about  7000  tonnes  of  coal  and

 _  shales,  which  had  been  affected  by  fire,
 dug  out,  Out  of  this  total  quantity,  about
 I/3rd  has  beed  retrieved.  Whenever  a  fire
 is  noticed  it  is  quenched  by  watering  the
 affected  area  and  digging  out  the  cos)  and
 shale  affected,  ‘The  National  Coal  Develop
 ment  Corporation  have  also  sought  advice
 from  Central  Fuel  Research  Institute  for  any
 ipeciat  setion  that  could  06  tuken  to”  avoid.

 “-seearrenite  of  spontaneous  ‘fire’  in  the  coal.

 SULY'  4,  97]

 Comptatats  agaiett
 oo

 स्त  बहुत  एंलामियें  हो  गईं
 rt

 है  अध्यक्ष

 Re.  Flood  Sttiation  —

 thon  and  Trreg:

 S720  SHRISAT  PAL  KAPUR:  Will
 the.  Minister  of  SUPPLY  be  pleased  to  =  state
 the  designation  of  ‘officials  in  his  Ministry
 against  whom  complaints  have  been  received
 for  corruption,  misbehaviour  and.  other
 irregularities  since  967  till  to-date  :and  ‘he
 action  (aken  against  those  officials  7

 THE  MINISTER  OF  SUPPLY  (SHRI
 D..R.  CHAYAN)  ;  A  Statement  giving  the
 required  information  upto  30th  June,  1971
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT~-723/7!]

 2.0]  hrs.

 RE.  FLOOD  SITUATION  IN  THE
 COUNTRY

 SHRI  MANORANJAN  HAZRA  (Aram-
 bagh):  Mr.  Speaker,  Sir,  I  wrote  to  you,  to
 raise  this  matter  in  the  House.  As  ill-luck
 would  have  it,  I  could  not  get  permission  from
 you  About  West  Bengal  flood,  what  is  the
 latest  position  ?  Due  (०  the  incessant  flowing
 of  water  from  Mukdeshwari  and  Darakeswar
 and  also  the  DVC  discharge,  the  whole  of
 Arambagh  hes  been  submerged  into  the
 water,  Hundreds  of  houses  have  collapsed?
 and  thousands  of  men  and  women  have  been
 rendered  homeless.  I  have  already  sent
 telegram  to  West  Bengal  Governor  Mr.
 Dhavan;  !  do  not  know  what  has  been  done
 in  this  regard.  Rescue  party  is  needed  aad
 temporary  shelters  with  food  should  be  sent
 there.  I  am  only  making  the  statement
 here  to  draw  the  attention  of  the  bon.:
 Minister,

 MR,  SPEAKER;  We.  hava  already
 fixed  the  Debate  on  that,  We  have  already
 fixed  up.  debate  on  Flood,

 You.  can  speak
 about  it  at  that  time.

 SHRI  MANORANJAN  HAZRA:  in!
 ‘view  of  ह ....क  éerlous  .  situation  there,  “Yam
 referring  to  it,  _  aes

 को  रामावतार  चाह्ती  (पटना)

 मं हो दिग

 सूची-



 ....  Re  Question

 MR,  SPEAKER:  We  have  alfeady  fixed
 ध्  a  Debate  on  Flood.  .  °-

 SHRI.  S,.M.  BANERJEE  (Kanpur)
 the.  Business  Advisory  Committee  decided
 that  2  or  3  hours.  should  be  devoted  to  floods

 _in  U.P,,  Bengal,  Bihar  and  other  places,  im-
 mediately  after  the  Grants  are  over.  |  would
 request  you  about  it,  Sir.  in  UP,  more
 than  2,000  villages  are  washed  off..  Let  the.
 Minister  make  a  statement  on  that.  4  would
 request  you  kindly  to  Gx  up.  that.  discussion
 also.

 MR.  SPEAKER  :  We  are  quite  used
 to  understand  each  other  now,

 SHRI  8.  M,  BANERJEE  :
 ask  the  Minister,  Sir.

 You  may

 ॥  2.03  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 SHRI  KRISHNA  HALDER  (Ausgram)
 rasée-~—

 MR,  SPEAKER:  The  hon,  Member
 may  mention  briefly  the  point  of  privilege.

 SHRI  KRISHNA  HALDER  ee  Mr.
 Speaker,  Sir,  |  would  like  to  present  before
 the  House  the  factual  backgroud  to  the
 privilege  motion  which  I  am  guing  to  move
 under  rute  222  of  the  Rules  of  Procedure  and
 Conduct  of  Business  of  Lok  Sabha.

 The  incident  which  I  am  narrating  happ-
 ened  on  the  I5th  July  in  Durgapur,  which
 is  8  part  of  my  constituency.  On  that  day,
 I  went  to  the  workeri’  colony  of  the  AVB
 factory,  of  Durgapur,  in  order  to  make
 some  enquiries  regarding  retrenchment  and
 police  atrocities,  I  was  told  that  47  workers
 of  the  factory  had-been  retrenched  and  oitt
 of  thiy  number:20  were  members  of  the  exe-
 cutive  comimitice  of  the  workers’.  union  and
 &  were  members  of  the  works  committee

 ered.  3¢.  ag  a.  case  of  victimisation
 against  the  reptésentatives  af  workers’  and
 my  views.  were  strengthened  when  I  come  to
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 In  the  workers’  colony  I  was  told  in
 detail  about  the  brutal  way.  the  focal  police
 under  Shri  Ati  Mukherjeé  who  is  the  ASI
 are  dealing  with  them.  Iwas  told  about
 periodic  raids  on:  the  workers,  ‘beatings  and
 tortures  and  even  cases  where  woman  had
 been  molested  by  the  savage  policemen  of
 that  area.  During  the  course  of  my  enquiry
 as  the  representative  of  the  people  of  that
 area  to  the  Lok  Sabha,  I  was  shocked  and
 surprised  by  the  stories  about  the  inhuman
 methods  which  sre  employed  by  the  police
 in  that  area  fur  harassing  ‘and  torturing  thé
 inxoceat  people.

 द्  is  against  this  background  of  police
 oppression  and  my  visit  to  this  colony  that
 subsequent  incidents  can  be  properly  under-
 stood

 I  went  to  the  colony  at  about  5.30  in
 the  evening  and  at  approximately  7.30  p:m,
 Y  left  that  place,  I  was  travelling  in  a  car
 with  four  companions,  the  driver  and  his
 assistant.

 My  car  was  stopped  near  the  Apprentice
 Hoste!  of  the  AVB,  by  the  police  and  CRP
 led  by  the  same  Atin  Mukherjee,  about  whom
 l  was  told  so  much  by  the  people  of  the
 workers’  colony.  The  police  officer  who
 was  in  plain  dress  ordered  me  to  get  out  of
 the  car  and  to  go  with  them,  I  then  showed
 my  card  of  the  Parliament  to  him,  but  that
 infuriated  him.  He  startrd  shouting  at  me
 saying  that  the  fact  that  I  was  an  MP  made
 absolutely  no  difference,  as  far  as  he  was
 concerned,  and  again  ordered  me  to  leave
 the  car.  His  behaviour  was  very  insulting,
 rude  and  uncivilised,  and  he  was  all  the  time
 shouting  and  using  filthy  language.  He  then
 brought  me  out  of  the  car  by  force  and  did
 the  same  in  8  much  more  insulting  way  to
 my  companions-....,

 MR,  SPEAKER  :  He  may  mention  just
 those  points  on  which  he  claims  privilege.

 SHRI  KRISHNA  HALDER  “was
 than  forced  to-go  to  the  police  station,  ि
 spite  of  my  repeated  insistence  that  i:  was

 improper er,  that  it  was  infringing  my  rights  and:
 privileges  33  3  Member  ‘of  ‘the  Parliament
 AH  my  arguments:  were  ignored,  .  ond  Shri.
 Alin  Mukherjee;  the  ASI,  treated  aif  that  I
 eid  with  either  indiffererice  or  contempt
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 After  being.  taken  to  the  MAMC.  investi- as
 gation  centre,  |  was  interrogated  by  11:  sub-

 ‘inspector  in  charge  of  that  ceatre,  and  it  was
 got  before  one  hour  passed  that  |  was  releas-

 ed.  |  One  of  my  companions.  beaten  pp.  by  ~

 the  patice,  but  they  also  were  released  with
 po.  The  officer.  who  interrogated  us.  express-

 an  ted  regret  for  the  whole  incident.  Subsequently
 |  LW.  a  press:  feport.  which  stated  ‘that  the

 SDPO  had  said  chat  one  dagger  was  fouad
 .  dpomy  car.  Ln  ms.  state  this  categorically

 ‘and  with  full  respousibility  that  this.  was  a
 Big  lie  and  this  story  was  given  to  the  press
 in  order  to  justify.  our  deiention,  Nothing
 was  found  or  seized  by  the  police  from  my

 car.  This  story  was  given  in  order  to
 tarnish  my  image  as  a  public  figure.

 «Mr,  Speaker,  Sir,  Iam  sure.  that  allshon.
 Meinbers  would  appreciate  -the  scriousness
 of  my  complaint.  |  was  detaincd  and  inter-
 rogated  for  more  than  one  hour,  but  this
 matier  was  not  reported  to  the  Hon.  Speaker.
 I  consider  this  as  a  matter  of  privilege,  and
 the  persons  responsible  for  my  arrest  and
 detention  are  prima  facie  guilty  of  breach
 of  privilege

 My  c.mplaints  against  Shri  Atin  Mukher-

 jee  the  ASI,  are  as  follows  :

 {I}  He  filthily  abused  me,  along  with
 the  CRP  personnel,  alihough  !
 showed  him  my  indentity  card;

 re)  He  threatened  me  while  arresting
 me,  and  forced  me  out  of  the
 car;

 G3)  He  untawfully  restrained  my  move-
 ment  and  campelied  me  to  go  t+:  the
 investigation  centre,  and  detained
 Me  there  against  my  wishes;  and

 rO))  All  these  amounted  to  molestation
 on  his  part

 I  aleo  accuse  the  sub-inspector  in  .  charge
 of  the  investigation  cenire  andthe  SDPO  of

 Durgapur  for  being  a  party  to.  this  molesta-
 and.  particularly  the  latter  for.  giving

 outa  fabricated  story  io  the  press  detained,  shown  some  disrespect...

 Firsily;,  this.  action:on  be  -part  of  the
 police  denied  me  of  the  right  cy  serve nag
 constituen’s,  apart  from  Its  being  a  matter
 of  privilege  for  the  reasons  that  have:given

 so  far,  rn
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 Secondly,  it  raises  another  question  of
 crucial  importance  which,  ‘l  hope,  membet
 would  consider  in  a!l  seriousness,  {am  an
 MP  and  a  former  Minister  of  Cibinet  of  the
 West  Bengal  Government.  If  the  police  can.
 be  so  insuliing,  so  rude  and  abusive  towards
 me,  you  can  well  imagine  what  is  happening
 every  day  to  the  ordinary  citizen,  to  the
 common  man,  who  cannot  mové  a  motion
 of  privilege  in  this  House,  This  incident
 shows  only  a  fraction  of  the  kind  of  govern-
 ment  we  are-having  in  West  Bengal  these
 days,  a  police  raj  with  complee  denial..o
 the  people  of  their  fundamental  rights.  I
 appeal  to  all  members  of  the  House,  irres-
 pective  of  their  party  affiiations.......

 MR.  SPEAKER:  He  aced  not  go  into
 all  that.

 SHRI  KRISHNA  HALDER:  This  is  a
 matter  concerning  the  entire  House,  this  is
 something  which  constitutes  an  attack  on
 the  rights  and  privileges  of  individual
 members

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli)  want  to  make  a  submis-
 sion.  The  hon,  member  has  categorically
 sta‘ed  in  this  House  that  he  was  under  duress
 in  the  police  stasjon  for  mose  than  an  hour,
 May  |  know  whether  that  fact  was  communi:
 cated  to  the  hon.  Speaker  by  the  police  ?

 MR.  SPEAKER:  He-  had  discussed
 this  with  me,  He  has  raised  certain  issucs
 which  can  be  split  up  like  this..  There  was
 a  certain  situation  as  alleged  breach  of  low
 or  any  other  offence

 SHRI  KRISHNA  HALDER  :  I.  would
 request  you  to  send  ॥  to  the  Privileges
 Committes,  =

 MR,  SPEAKER:  Secondly,  be  was

 I  would  like  to.  make  two  further  points
 —  pen  te  eda  gale

 8  ‘ia  thia  conaection,



 MSPEAKER  :  ‘“Moleited.  “He  used
 that  Word  also,

 AN  HON,  MEMBER  :  It  is  a  wrong
 word  td  use.

 MR.  SPEAKER:  So  far  as  one  side
 of  the  offence  is  concerned,  if  he  was
 arrested,  the  communication  should  have
 been  immediately  sent  to  me  either.  by
 express  letter  or  telegram.  I  have  asceriain
 ed  from  my  office  that  it  has  not  been
 received.  Sol  am  sending  this  to  the  Home
 Minister  to  verify  the  acis  as  to  what  is  the
 version  from  his  side.  When  it  comes,

 4  will  fay  it  before  the  House.

 SHRI  M  KALYANASUNDARAM  :
 Government  itself  is  a  party  to  this,

 SHRI  द  K.  DEO  (Kalahandi):  May
 I  gay...

 MR.  SPEAKER  :  No  (Interruptions)
 Why  he  is  cackling  Jike  that?  Everyday
 he  behaves  like  ihis,  |  am  not  going  to
 tolerate  it.  [have  not  given  my  consent
 set.  Ll  am  sending  it  to  the  Home  Minisser.
 The  moment  I  receive  his  reply,  will  lay
 it  before  the  Houte.

 SHRI  हम  ९...  BADE  (Khargone)  Can
 we  not  say  that  it  should  be  sent  to  the
 Privileges  Committee  ?

 Il  am  asking  from
 to  what  is  the

 MR,  SPEAKER  :
 the  Home  Minister  as
 situation,

 SHRI  P.K.  DEO:  May  |  submit  that
 you  are  adopting  a  very  novel  procedure  ?

 MR.  SPEAKER:  No  novel  procedure;
 that  is  the  normal  procedure.

 SHR!  P.  K.  DEO:
 occasion  like  this  fa  Shri  Kavishik’s  case......

 MR.  SPEAKER:  He  is  speaking
 without  my  ‘permission,  As  said,  I  will
 bring  ‘it  before  the  House  again

 SHRI  PILOO  MODY  :  I  want  to  say
 something,

 MR.  SPEAKER  |
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 (SHRI.  PILOO  MODY:  About  the
 procedure  of  this  Houte.  You  have  given
 a  ruling.  There  is  nothing.  deprivitg  a
 member  from  oiaking  a  submission  in
 connection  with  a  ruling.  Thereafter,  you
 may  rule  it  out  again.

 MR.  SPEAKER:  When  I  give  iny
 consent  to  it.

 SHRI  PILOO  MODY  ञ  you  do  not
 allow  us  to  make  submissions,  I  do  sat  -  see
 how  any  member  can  express  his  opinion  5
 this  House

 MR.  SPEAKER:  Only  when  I  give
 my  consent  to  it.

 DINEN  BHATTACHARYYA
 What  is  your  ruling  ?

 SHRI
 (Serampore)  :

 I  am  sending  it  to
 Let  him  give  the  facts,

 MR.  SPEAKEK  :
 the  Home  Minister.

 SHRI  DINEN  BHATTACHARYYA  :
 You  have  heard  a  specific  statement  from  she
 member  that  he  had  beet  arrested  by  a
 police  authority.  What  is  the  use  of  send-
 ing  it  to  the  Minister  now?  You  do  not
 believe  (he  member's  statement  ?

 MR  SPEAKER  :  It  is  not  a  question
 of  not  believing.  I  want  to  know  the  facts
 from  him.  (Jnterruption)

 SHRI  PILOQ  MODY:  There  is
 nothing  to  do  with  your  knowing  the  facts,

 SHRI  M.  KALYANASUNDARAM  :
 You  may  have  full  faith  in  us.  That  is  not
 dispued.  That  is  a  differen  matter.
 But  about  this  question  of  behaviour  of  the
 police,  Iam  sure  the  police  would  not  have
 got  any  record  about  the  arrest  and
 tomorrow  they  will  say  “‘We  have  not  at  all
 arrested  you.”  So,  the  statement  of  the
 Member  should  be  taken  into  account
 rather  than  a  verification  through  the  Home
 Ministry.  (interruptions)

 MR.  SPEAKER  :  After  all,  i  have  to
 ascertain  the  facts

 श्री  शशि  सुधा  (दक्षिण  दिल्‍ली)  :  अध्यक्ष

 महोदय,  इसे  प्रिवलिंज  कमेटी  की  भेज  दीजिए  is

 पिछली  .बार  भी  ऐसा  ही  केस  था,.  जिसे  भागने

 भेजा  था।



 “18  Re.  Question
 —

 .  MR.  SPEAKER:
 had it,  -  We  hsd  their  version  and  then

 J  cent  it  to  the  Committec..  You  know  the
 procedure,  We  follow  that  pracedure

 SHRI  7.  हू,  DBO:  You  have  to.  take
 “note  of  what  the  hon.  Member  has  said.

 (CInterruption)

 “SBVERAL  HON.  MEMBERS  sose—

 MR.  SPEAKER  :  Why.  do  you  presume
 that  I  am  not  in  favour  of  sending  it  to  the
 Committee?  (interruption)  We  have  to
 follow  the  procedure.

 SHRI  मे,  N.  MUKERJEE  (Calcutta—
 North  Bast):  In  the  case  of  Shri  Tul
 Mohan  Ram,  a  member  of  this  House,  we
 have  proceeded  the  House  has  proceeded—
 and  referred  the  matter  to  tho  Privileges
 Committee  in  the  last  Parliament  as  well  as
 in  this  Parliament  on  the  basis  of  information
 which  was  no  whit  different  from  the  infor-
 mation  presented  by  the  hon.  Member,

 MR.  SPEAKER:  We  got  the  facts
 because  after  all  we  have  to  enquire  what
 happened.  I  am  not  going  to  send  anything
 else  except  about  the  fact  of  the  arrest.  As

 far  as  other  points  such  as  d'srespect  having
 been  shown  to  the  Member  are  concerned,
 Tam  oone  with  him.  It  should  not  have
 been  done,

 SHRI  P.  K.  DEO:
 the  facts—(Jnterruption)

 They  can  ask  for

 MR,  SPEAKER:  There  is  no  other
 fact.  I  want  to  know  the  facts  about  why
 it  was  not  conveyed  to  the  Speaker.  As  for
 other  matiers,  I  say  that  they  are  not  being
 referred.  There  is  a  procedure.  After  all,
 I  have  to  ask  for  the  facts.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 You  'have  already  said  that  only  in  the
 matter  of  arrest,  you  afe  going  to  verify.
 But  apart  from  arrest,  there  is  the  question
 of  manhandling  the  Member,

 MR.  SPEAKER:  I  am  not  asking
 them  anything  about  it.  That,  Lam  dealing
 with,  myself.  .  Leave  it  to  me,

 SHRI  DINEN  BHATTACHARYYA  :

 But  what  is  the  protection  that  wo  ‘have.  to
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 sek  from  you?  What  is.  the  protection  —
 from  you  for  the  Member  who.  has  rrised
 this  question  now.  (Jnterruption)

 MR.  SPEAKER:  006  please.  Aa.
 far  as  the  other  matters  are  concerned,  |  am
 not  sending.  I  want  to  know  the  facts
 about  the  arrest.  As  far  as  other  matters
 are  concerned,  |  will  lay  it  before  the
 House.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Sir,  are  we  to  understand
 from  you  this  way  27  You  have  split  the
 motion  into  two  parts,  You  have  referred
 only  one  part  to  be  confirmed  by  the  Mome
 Minister.  The  other  part,  you  have  referred
 it  to  the  Privileges  Committee.

 MR,  SPEAKER:  This  is  an  august
 House.  You  are  all  Members  of  this
 House.  (/nterruption)  So  far  as  any  dis-
 respect  that  is  shown  toa  Member  of  this
 august  House  is  concerned,  |  fee]  much  more
 concerned  about  it.  So  far  as  the  contempt
 of  the  Houte  is  concerned,  because  of  non-
 intimation  about  the  fact  of  arrest,  I  want
 to  know  about  it.

 SHRI]  TRIDIB  CHAUDHURI  (Berham-
 pore):  Let  me  make  one  submission.  With
 all  due  respect,  |  would  like  to  point  out
 that  if  you  have  followed  the  statement
 made  by  Mr,  Halder,  he  has  said  the  police
 never  claimed,  never  said  that  he  was
 placed  under  arrest.  They  have  never  said
 that  he  was  arrested  ;  the  police  know.
 A  similar  thing  happencd  with  me  and
 Mr.  Madhu  Limaye  in  the  third  Lok  Sabha  ;
 we  were  put  in  a  car,  taken  down  from  the
 plaxe,  and  then  tucked  away  to  Moghul
 Sarai.  These  things  happen.  That  matter
 was  referred  to  the  Privileges  Committee  of
 the  Third  Lok  Sabha  but  the  Third  Lok
 Sabha  was  dissolved  and  that  matter  ‘could
 not  be  pursued.

 lg  this  cate  ho  is  not  saying  that  he  was
 asrosied.  He  was  not  arrested.  He  was
 kept  under  duress  and  wrongful  detention
 while  discharging  his  duties  asa  Member
 of  Parliament.  Me  was  never  arrested  ;  the
 police  will  never  say  that  he  was  arrested.
 There  is

 a

 necessity  for  verifying  or  ascet:

 taining
 eek

 fact.  ‘You  can  straightaway  on
 the.  bas  the  statement.  that  he:  basimade

 the  “question



 Re:  Question  —

 DR.  MELKOTE  (Hyderabad)  :  If  the
 police  do  not  arrest  him,  how  can  they  take

 him  to  the.  police  station?  They  cannot

 take  him  to  the  police  station,  .  That-is  the
 ‘first  thing.  They  always  say  detained,  etc,
 All  that  comes  [ater  on.  Without  arrest
 they  cannot  take  him  to  the  police  station.
 But  that  is  the  method  of  the  police.

 Secondly,  we  represent  nearly  a  million
 people,  Here  prima  facie  you  have  got  to
 believe  a  Member  of  Parliamsat  what  he
 8898  on  this  question  here.  You  have  got
 to  protect  the  right  of  Members.  That  is
 my  submission,

 MR.  SPEAKER  :  |  have  already  said
 that  |  want  to.  know  whether  he  was  arrested
 or  not.........  (Interruptions).  So  far  as  the
 other  matters  are  concerned,  if  he  was  not
 arrested  if  he  was  taken  to  the  police  station
 and  detained  there,  we  shall  deal  with  it.  It
 will  come  before  you;  all  of  you  will  see
 that  it  is  done,  But  I  must  know  whether
 he  was  arrested......((Jaterruptions).

 SHRI  TRIDIB  CHAUDHURI  :  If  this  is
 the  attitude  of  the  Chair  to  the  privileges  of
 Members,  when  they  are  manhandled  by  the
 police  and  forcibly  detained  at  the  police
 station,  I  at  least  do  not  like  to  take  part  in
 the  proceedings  of  the  House.

 Shri  Tridib  Chaudhuri  then  left
 the  House.

 SHRI  P.K.  DEO:  You  cannot  reduce
 this  House  to  a  farce.

 Shri  ्  K.  Deo  and  some  hon.
 Members  then  left  ihe  House

 SHRI  DINEN  BHATTACHARYYA  :
 You  ate  playing  into  the  hands  of  the
 Government......  (Interruptions).

 MR  SPEAKER  lam  sorry  if  you  do
 not  like  it......  (nterruptions)

 SHRI
 (Bogusaral):  You  are  perfectly  right  ‘in
 eollecting  as  much  laformation  as  is  nace:

 -saary  for  the  condideration  of  this  matter,
 ei  ng  hmible-  submission  is:  whether  the

 fagte.that-you  want.to.  gether  are  material
 “to  the  oorsideration  of  the  question  namely,  |

 whether  this.is  a  privilege  issue  or  not,  Even:  a

 7  a#  it  le  denled’by  the  other  party  that  be  was
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 not  detained  and  was  not  put  under  restraint,
 would  that  prejudice  the  consideration  of  the
 matter  as  a  privilege  issue  7?

 MR.  SPEAKER  :  I  have  not  rejected
 this  motion  ;  4  have  not  refused  my  consent.
 All  I  say  is  that  I  want  to  know  from  the:
 Home  Minister  whether  he  was  arrested  or.
 not......  (Interruptions).  I  have  not.  givea
 my  decision.  If  you  do  not  allow  even
 this  much  to  me,  what  is  the  use  ?

 SHRI  SHYAMNANDAN  MISHRA  :
 That  is  not  material

 MR.  SPEAKER  :  It  is  pending  for  my
 consideration.  Before  giving  my  final  con-
 sent,  |  have  the  right  to  ascertain  whether
 he  was  arrested  or  not

 SHRI  SHYAMNANDAN  MISHRA:
 Nobody  quarrels  with  that,  but  that  will
 only  increase  the  enormity  of  the  offence.
 That  will  not  materially  alter  the  nature  of
 the  case,

 MR.  SPEAKER  :  It  has  always  been  the
 practice,  when  a  Member  is  arresied  and
 intimation  is  aot  given  to  me,  for  me  to  ask
 why  that  has  not  come  to  me,

 SHRL  SHYAMNANDAN  MISHRA  t
 We  leave  the  House  because  we  feel.  very:
 strongly  in  the  matter.

 Shri  Shyamnandin  Mishra  and  some
 hon.  Members  then  left  the  House.

 MR.  SPEAKER  :
 unfair.

 I  think  it  is  very

 SHRI  धजी  M,  BANERJEE:  Once  a  Mem-
 ber  makes  a  statement—he  is  as  honourable
 as  anybody  else—the  matter  should  be-
 referred  to.  the  PrivilezesCommittee,  Once
 it  is  verified  by  the  Government,  the  other
 report  will  come,  Let  the  report  come,
 Let  the  Privileges  Committee  be  seized  of  |
 the  matter,  and  they  can  consult  the  Home
 Minister  and  ask  the  other.  Ministers.  also.
 to  come.  Otherwise,  this  will  be  setting  up:  -

 a  wrong.  precedent
 encouragement  to  the  CRP  and  the  -police:~.
 who  will  even  beat  our  Members:  without:
 any.fesr,  and  if  we  ‘approach,  the.  Home.
 -Ministry  will  intervene.  Kindly.  reviee:  your.
 position

 and  it  will  be  an  °”



 167 |  Re  Question

 MR.  SPEAKER:  I  have  not  withheld
 my.  consent,  Ihave  not  given  my  decision
 As  far  as  molestation,  as  you  say,  or  any
 disrespect  shown  to  him  is  concerned,  I  said
 L  was  one  with  you.  I  said  it  in  the  very
 beginning.  But  so  far  as.  contempt  of  the
 Chair  or  the  House  is  concerned,  that  is
 before  me  as  to  why  his  intimation  was
 given  to  me  as  the  Member  says  he  was
 asrested.  Ihave  to  get  the  information
 from.  them.  We  have  becn  getting  it  in  the
 House,  we  wiil  keep  on  getting  it.

 SHRI  M.  KALYANASUNDARAM  :
 There  is  a  prima  facie  case.  It  is  a  case
 of  obstruction  of  a  Member  in  the  discharge
 of  his  duties,

 MR.  SPEAKER:  I  want  to  get  that
 information  along  with  this

 SHRI  M.  KALYANASUNDARAM  :
 But  that  is  not  necessary  for  holdicg  that
 there  is  a  prima  facie  case.

 a  जगन्नाथ  राव  जोशी  (शाजापुर)  :

 माननीय  अध्यक्ष  महोदय,  जहां  तक  माननीय

 सदस्य  के  साथ  रांग फुल  रेस्ट्रन्ट नट  का  सवाल  है,

 जहां  तक  उनके  साथ  किए  गए  दुर्व्यवहार  का

 सवाल  है  और  जहां  तक  भी  गाली  देने  का

 सवाल  है  वह  तो  विवेकाधिकार  समिति  में  जा

 सकता  at  जानना  चाहता  हूं  इसको  स्वीकार

 करने  में  कया  आपत्ति  है  ?...  (व्यवधान)...

 अध्यक्ष  महोदय  :  यह  इतने  दिन  से  पेंडिंग

 है  |  यह  9  तारीख  को  हुआ  था  और  राज

 अगर  मैं  इसके  बारे  में  पूछता  हूं  तो  एक  दिन

 में  कया  फर्क  पड़  जायेगा  ?  eve  (व्यवधान)  ...

 .  SHRI  M.  KALYANASUNDARAM  :
 If-you  tell  us  here  and  now  that  there  is  a

 prima  facie  case,  you  would  have  done
 your  duty  properly.
 you  concede  there  is  a  prima  facie  case,  you
 can  make  any  other  enquiry  you  want

 MR.  SPEAKER  :  Do  you  remember  or
 not  that  in  the  very  beginning  |  said  that  so
 far.as  the  disrespect  and  other  matters  are.
 concerned,  am.cne  with  him  7  But  so
 far.  noa-communication.  of  this  arrest  is
 concerned,  I  am  asking.  why  it..was:  sot

 —  Sommusicated
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 SHRI  M  KALYANASUNDARAM
 The  failure  of  the  poiice  to  faform  the
 Speaker  is  a  different  matter.

 MR.  SPEAKER  :  I  want  to  treat  it  ae
 a  whole.  (/nterruptions)

 SHR!  SAMAR  GUHA  (Contai)':  It  in-
 volves  the  privilege  not  only  of  one  member
 but  of  all  the  members  of  the  House.
 Already  a  press  report  has  come  that  Mr.
 Krishna  Chundra  Haider  has  been  arrested,
 The  second  report  has  come  that  a  dagger
 has  been  found  in  his  car.  As  it  has  been
 reported,  if  he  was  arsesied,  the  communi-
 cation  should  have  been  sent  to  you.  You
 have  not  received  that  communication.
 Already  it  has  come  to  the  press  from  that
 sourse  that  he  has  been  arrested.  On  the
 second  day,  to  cover  this  wrongful  act,  an-
 other  report  came  in  the  press  that  a  dagger
 was  found  in  his  car,  This  is  is  a  prima
 facie  case......

 MR.  SPEAKER  ;  I  have  not  got  a  copy
 of  any  report.  have  already  made  my
 observations  on  this.

 SHRI  SAMAR  GUHA:  You  are  not
 referring  it  to  the  Privileges  Committee  ;  as
 a  protest,  4  also  join  the  walk-out,

 Shri  Samar  Guha  then  left  the  House.

 SHRI  R.  V.  SWAMINATHAN  (Madu-
 rai):  Sir,  |  feel  that  some  confusion  has
 been  created  in  this  matter.  The  honourable
 member  says,  he  was  not  arrested  ;  he  was
 only  taken  by  the  police.  You  said,“l  am
 referring  it  to  the  Home  Minister  to  find
 out  whether  he  was  arrested  or  not’’,  Where
 is  the  necessity  to  find  it  out  when  he  says
 he  was  not  arrested  ?

 MR.  SPEAKER  :  This  is  what  we  have
 been  following  in  the  past.

 SHRI  | श  V.  SWAMINATHAN  :  We  do
 not  like  the  opposition  benches  to  be  empty
 over  a  smali  matier  like  this,  You  con  re-
 serve  your  ruling  and  give  your  decision  in
 the  afiernoon  oe

 SHRI NN.  K.  SANGHI  Galore}  :  We
 sorry  that  the  opposition  -has.  watked:  out,”
 but  this.is  a:  procedural  matter.  Under  इंडिक  -



 10  you  and  sanclion  has  to  be  accorded  by
 you.  In  this  particular  matier,  before  it
 was  brought  before  the  House,.  it  would  have
 been  advisable  if  you  hed  asked  the  minister
 as  to  what  the  facts  were,  instead  of  asking
 him  here  on  the  floor  of  the  House..

 MR,  SPEAKER  :  He  was  not  there  at
 thattime.  (/nterruptions).  The  member
 himself  said  that  he  was  arresied.  So,  I
 wanted  to  ask  the  minister  why  that  com-
 munication  was  not  sent  to  me.  So  far  as
 disrespect  and  other  matters  are  concerned,
 J  have  said  L  am  one  wiih  the  members,
 But  se  far  as  the  factum  of  arrest  is  con-
 cerned,  |  was  asking  the  minister  why  it
 was  not  communicated.  Let  me  know  the
 reasons  and  along  with  that,  ]  wanted  to
 send  it  to  the  privileges  committee.

 SHRI  RR,  V.  SWAMINATHAN  :  What
 is  the  communication  you  are  expecting  ?

 MR,  SPEAKER
 I  was  not

 :  Twantto  know  why
 informed,

 SHRI  K.  LAKKAPPA  (Tumkur)  :  When
 you  are  ascertaining  the  facts  of  the  matter,
 they  want  to  coerce  you  and  influence  your
 decision.

 MR.  SPEAKER:  4  am  not  influenced
 by  any  coercion.  [any  following  my  own
 judgment.  1  am  doing  whatever  )  think
 proper,  according  10  my  best  judgment  and
 my  conscience.  [tell  you  that  Io  am  not
 going  to  be  bought.  It  can  never  be  done.
 I  cannot  be  ceerced,  I  will  do  whatever  is
 fair  and  just.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ)  BAHADUR):  We
 express  our  fu'l  confidence  in  the  fairness  and
 impartiality  of  the  Speaker,  Sir,  we  have  every
 confidence  that  you  wif!  protect  the  righis
 aad  privileges  of  every  member  of  the  House
 and  I  am  sure  we  will  co-operate  with  you,
 We  are  srorry  that  our  friends  have  walked
 out  of  the  House,  This  is  not  a  matter  which
 they  should  have  taken  in  that  light.  Sir,
 you  are  the  custodian  of  the  rights  of  every
 member  and  you  will  certainly  see  to  it
 that  our  rights  and  privileges.  are  protected.
 ‘We  shall  certainly.  co-operate  with  you  there,

 a

 -
 ASADHA 3L,  893  (SAKA)  of  Privilege...  i70:

 MR,  SPEAKER:  When.  they  met  me
 in  my  chamber  I  told  them  that  [  take  it  as
 a  breach:  of  priviige  but  I  want  to  know
 from  the  Minister  about  the  fact  of  the
 arrest.  But  here  it  took  a  different  turn,  I:
 am  really  surprised  at  what  has  taken  place.’
 I  have  already  told  them  that  I  fully  sympe-
 thize  with  them  and  that  I  quite  appreciate
 that  he  was  shown  some  disrespect.  But
 so  far  as  other  matters  are  concerned,  4
 cannot  just  be  cowed  down  like  that.  It  is
 not  (he  proper  method,

 ef}  trae  विकल  (बागपत)  :  अध्यक्ष

 महोदय,  मैं  इस  सम्बन्ध  में  कुछ  निवेदन  करना.

 चाहता  हूं  1

 अध्यक्ष  महोदय  :  श्री  इसको  छोड़िये

 भी  रामचन्द्र  निकल:  मेरा  व्यवस्था  का

 प्रीत  है  ।  प्रभी  अप  ने  कहा  कि  मैं  इस  को.

 विशेषाधिकार  का  प्रश्न  मानता  है।  भाप  एक

 मिनट  का  मोका  मुझे  अपनी  बात  कहने

 यादें।

 अध्यक्ष  महोदय  :  मैं  दूसरे  आइटम  पर

 चला  गया  हूं

 eft  were  विकल :  अध्यक्ष  महोदय,

 प्रत्येक  माननीय  सदस्य  का  सम्मान  या  भ्रपमान

 बाप  से  जुड़ा  हुआ  है,  और  आप  के  चन्द्र

 वहू  शक्ति  निहित  है,  आप  सक्षम  हैं  कोई  भी

 निर्माण  यहां  देने  के  लिये।  जैसा  प्रभी  आप  ने

 स्वीकर  किया  कि  विशेषाधिकार  का.  प्यासे  है।

 लेकिन  यह  मानते  हुए  भी  प्राय  गृह  मंत्रालय

 से  कुछ  इस  बारे  में  जानना  चाहते  हैं,  केवल

 इसलिये  कि  धाप  को  कोई  तार  या  खत  द्वारा

 सूचना  नहीं  दी  गई  t  मैं  समझता  हूं  कि  माल-

 नीय  सदस्य  का  जो  बक्‍तंत्य  सदन  में  हुआ  है

 बहु  तार  और  चिटी  से  कहीं  ज्यादा  महत्व
 रखता  है  बनिस्बत  तार  आर  चिट्ठी  के.  जिस
 पर  आप  भरोसा  करना  चाहते  हैं  ।  aoe



 ...  अध्यक्ष  लहोरी  :  यह  भरोसे  की  बात  नहीं

 हैं।  बह  पोसी जरल  मैटर  हैं।  यह  तो  हवा-

 इडी  है  I  According  to  the  rules  the  spesker

 must  be  informed.  It  is  not  a  question  of

 believing  or  disbelieving  a  member

 ही  राम बं ना  विकल  :  जब  माननीय

 सदस्य  का  एक  वक्तव्य  सदन  में  हो  गया  तो

 उस  वक्तव्य  के  मुकाबले  में,  तार  नहीं  मिला

 यह  आप  मे  एक  कमी  बतायी,  जौर  केबल  इसी

 विषय  को  आप  गृह  मंत्रालय  को  सौंपना  चाहते

 हैं।  मेरा  निवेदन  है  कि  यह  स्वस्थ  परम्परा

 होगी  कि  माननीय  सदस्य  के  वक्तव्य  के  बाद

 आप  निर्णय  ले  सकते  हैं  कि  विशेषाधिकार  का

 प्रश्न  नहीं  है।  लेकिन  विशेषाधिकार  मानते

 हुए  भी  फिर  जो  आप  टाल  रहे  हैं,  मैं  समझता

 हूँ  यह  बात  पूरे  सदन  के  हक  में  नहीं  होगी  ।

 अध्यक्ष  महोदय  :  इस  में  मेम्बर  को

 बिलीव  और  नान-बिलीव  करते  का  सवाल

 नहीं  है।  इस  में  एक  छागल  प्रोविजन  है  that

 the  Speaker  must  be  informed  about  the

 arrest.  I  am  asking  whether  that  is  a  fact  or

 not  and  if  it  isa  fact,  why  that  was  nat

 sent  to  me,

 जहां  तक  दूसरी  बातों  का  सम्बन्ध  है

 पिछले  सदन  में  इस  से  भी  ज्यादा  जबरदस्त

 मामले  आये  हैं।  तो  इस  बारे  में  प्रोसीजर  है,

 प्रीसीढेंट्स  हैं,  उन  के  मताबिक  चलेंगे  ।  अभी

 नये  मेम्बर  शाये  हैं  उन  को  पिछली  बैकग्राउंड

 का  पता  नहीं  था,  इसलिये  उन  को  समझाना

 पड़ा  i  तो  आप  भी  उसी  तरह  कर  रहे  हैं,

 इस  तरह  कैसे  काम  चलेगा,  फिर  तो

 परमात्मा  जाने  {

 शी  झड़ी  भूषण  :  अध्यक्ष  महोदय,  हुम

 आप  कौ  इज्जत  करते  हैं,  और  दोनों  पहलुओं

 को  सुनने  की  आप  ने  जो  बात  कही  उस  की  भी

 हम.  इज्जत  करते  हैं।  माननीय  सदस्य  विरोधी

 दस  के  चले  गये  हैं,  सिफ  उन  को  एक  भोगा

 श्र

 महू  हो  गयी  है  कि  उन  के  एक  सालिनी  सदस्य
 पकी  बात  नहीं  मानी  गयी  ।

 अध्यक्ष  महोदय  :  किस  मे  कहा  नहीं
 मानी  ?  मैं  कुछ  जानकारी  चाहता  हूं!

 श्री  हाथी  सूची:  लेकिन  माननीय  मंत्री

 महोदय  कितना  समय  लेंगे  भाप  को  इसलिए

 देने  में  ।  जिस  अथारिटी  ने  आप  को  इत्तला

 नहीं  दी  आप  उस  के  बारे  में  कार्रवाई  करें  और

 इस  को  प्रिविलेज  कमेटी  को  भेजें  t

 अध्यक्ष  महोदय  :  मुझ  को  ओर  कुछ

 पूछना  नहीं  है।  सिफ  मंत्री  महोदय  से  यह

 पूछना  है  कि  why  was  not  the  Speaker  infor-

 med  about  it.  I  have  not  given  my  decision

 over  it,

 भी  शशि  सूचा :  कितना  वक्‍त  लगेगा

 यह  बतलाने  में  ?

 अध्यक्ष  महोदय  :  चैम्बर  में  उन  से  मिला।

 खुल  कर  बातें  हुई  |  हाउस  में  यह  बातें  कुछ

 और  टन  ले  लेती  हैंतो  क्‍या  किया  जाये  ?

 जब  मेम्बर  मुझ  से  मिले  तो  उन  से  खुल  कर

 बातें  हुई  ।

 2.42  brs.

 PAPERS  LAID  ON  THE  TABLE

 REVIEW  AND  ANNUAL  REPORT  CF.
 N.C.D.C.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN:.
 GALAM):  On  behalf  of  Shri  Shahnawaz
 Khan.  Ibegto  lay  onthe  Table  a  copy
 each  of  the  following~  papers  (Hindi  854
 English  versions)  under  sub-section  (J)  of
 section  6I9A  of  the  Companies  Act,  956  =e °

 (i)  Review  by  the  Government  on.
 the  working  of  the  Natlonal.
 Coal  Development  |  Corporation
 Limited,  Ranchi,  for  the  year  19

 5  cae  eee
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 Q  Annual  Report:  of  the  National
 Coat  Development  Corporation
 Limited,  Ranchi,  for  the  sear  1969-
 70  along  with  the  Andited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General  there-
 on.  [Placed  in  Library.  See
 No,  LT-723/73].

 GUJARAT  SURVIVING  ALIENATIONS
 ABOLITION  (AMDT)  RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  S{NGH):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Gujarat  Surviving  Alienations
 Abolition  (Amendment)  Rules,  1971  (Hindi
 and  English  versions)  published  in  Notifica-
 tion  No.  GHM/!766/MGSA/I07!/288I0-Y
 in  Gujarat  Government  Gazette  dared  the
 Sth  May,  1971,  under  sub-section  (2)  of
 section  28  of  the  Gujarat  Surviving  Aliena-
 tions/Abolition  Act,  1963,  read  with  clause
 (९)  (iv)  of  the  Proclamation  dated  the  3:h
 May,  97I  issued  by  the  President  in  relaticn
 to  the  State  of  Gujarat.  [Phiced  in  Li-
 brary.  Sce  No.  LT-712;71).

 ANNUAL  REPORT  OF  EMPLOY  EBB
 PROVIDENT  FUNDS  SCHEME

 THE  DEFUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 I  beg  to  lay  on  the  Table  acopy  of  the
 Annual  Report  (Hindi  and  English  versions)
 on  the  working  of  the  Employees’  Provident
 Funds  Scheme,  1952  for  the  year  1969-70
 Placed  in  Library.  See  No,  LT-7!4/7!)

 4s  hres.

 BH:  CALLING  ATTENTION

 ‘SHRI  8.  M.  BANERJEE  (Kanpur):
 Sir,  poiat  of  order  on  the  Order  Paper.
 Yesterday,  Sir,  efter  3  O’  clock  we  saw  on
 the  Notice  Board  a  Calling  Attention  admi-
 tted  for,  today  in  the  name  of  five  hon,
 Members  and  the  subject  was  United  Nati-
 ons  observers  which  they  wanted  to  post  in
 India.  and  ‘today  wedo  not  find  it  at  ail
 When  ह  consulted  the  Notice  Board  that  was
 AOt  available.  My  submission  is-—~I_  speak
 subject  छ  ion  —that_  the.  Government

 sources  rather  persuaded  those  Members
 to  withdraw  the  Calling.  Attention  Motion
 I  will  only  request.  you  to  admit  another.  .
 Calling  Attention  which  we  have  given  on
 the  basis  of  the  news  item  that  Government
 refused’  to  accept  those  United  Nations
 observers.  We  want  to  press  for  it,  Iam
 really  sorry  those  Members  have  withdrawn
 it.  We  have  not  even  been  informed  about
 it.  Why  has  it  been  withdrawn  7?  What  are
 the  facts  ?

 MR.  SPEAKER  :I  am  told  the  Members
 have  withdrawn  it

 KALYANASUNDARAM
 Afier  balloting  can  they

 SHRI  M.
 (Tiruchirapalli)  :
 withdraw  it  ?

 MR.  SPEAKER:  They  can  withdraw
 it  even  if  it  was  printed.  In  this  case  it  was
 not  printed,

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 Even  if  it  is  on  the  Order  Paper  the  Member
 may  not  move  it.  He  may  withdraw  it.

 SHRIS.  M.  BANERJEE:  Previously
 there  was  no  ballot,  Now  there  is  ballot
 and  out  of  twenty  to  thirty  Members  five
 Members  name  are  selected.  ह  those  Mem-
 bers  withdraw  why  should  I  be  deprived  ?

 MR,  SPEAKER  :  I  do  not  know,  Those
 people  whose  names  came  withdrew  it,  I
 am  sorry  there  is  no  rule  about  it.  Let  me
 know  whether  there  are  any  rules  that  the
 Members  cannot  withdraw,

 2.45  hes,

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :-—_

 (i)  ‘In  accordance  with  .the  provisions:
 of  rule  1  of  the  Rules.  of  Proce-
 dure  and  Conduct  of.  Busingss.  in

 ‘the  Rajya  Sabha,  I.  am  direc'ed  to.
 enclose  a  copy  of  the  Gujarat
 State  Legislature.  (Delegation.  of

 ’.  Powers).  Bill,  1973,  which.  has.  best.
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 passed  by  the  Rajya  Sabha  at  its
 sitting  held  on  the  I9th  July,  1971.7

 (ii)  ‘La  accordance  with  the  provisions
 of  rule  lit  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Subha,  I  am  directed  to
 enclose  a  copy  of  the  Punjab  State
 Legislature  (Delegation  of  Powers)
 Bill,  :97I,  which  has  been  passed
 by  the  Rajya  Sabha  at  its  sitting
 held  on  the  i9ch  July,  I97,”

 ‘BILLS  AS  PASSED  BY  RAJYA  SABHA

 SECRETARY  :  Sir,  I  lay  on  the  Table  of
 the  House  the  following  Bills,  as  passed  by
 Rajya  Sabha  :—

 (i)  The  Gujarat  State  Legislature  (Dele-
 gation  of  Powers)  Bill,  1971,

 (ii)  «The  Punjab  State  Legislature  (Dele-
 gation  of  Powers)  Bill,  1971.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee  on
 Absence  of  Members  from  the  Sittings  of
 the  House  in  their  First  Report  have  re-
 commended  that  leave  of  absence  be  granted
 to  the  following  Members  for  the  periods
 indicated  in  the  Report:

 Ww  Shri  J,  Rameshwar  Rao

 (2)  Maharaja  Martand  Singh

 @)  Shri  Amrit  Nahata

 @  Shri  Shrikrishna  Agarwal

 (3  Shri  N.  K.P.  Salve

 (6)  Shri  Jharkhande  Rai

 I  take  it  that  the  House  agrees  with  the
 recommendations  of  the  Cotnmittee.

 SOME  HON.  MEMBERS:  Yes.

 MR.  SPEAKER  :  The  Members  will
 te  ixformed  accordingly.  :  “That  a  sum  not  exceeding  ‘Rs,

 Disc.  and  D.  G.
 12.46  b  i

 GUJARAT  BUDGET—GENERAL
 DISCUSSION  AND  DEMANDS

 FOR  GRANTS

 MR.  SPEAKER  :  The  House  will  now
 take  up  General  Discussion  of  the  Gujarat
 Budget.

 DEMAMD  NO.  1  STATE  LEGISLATURE

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  4ी  40,000
 ह...  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Strate  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3tst  day  of  March,  I972,
 im  respect  of  ‘State  Legislaiure’.””

 DEMAND  NO.  2.  GENERAL  ADMINISTRA-
 TION  DEPARTMENT

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  sum  nat  exceeding  Rs.  18,37,000,
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Gujarat
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 dist  dy  of  March  1972,  in  respect  of
 ‘General  Administration  Department’.”

 DEMAND  ४७.  3.  TERRITORIAL  AND
 POLITICAL  PENSIONS

 MR.  SPEAKER:  Motion  meved  :

 “That  a  sum  not  exceeding  Rs.  97,000
 be  granted  to  the  President  out  of  the
 Consolidated  Find  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  core
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  i
 respect  of  ‘Territorial  and  Political
 Pensions*.””

 DEMAND  NO.  4  PRIVY  PURSES  AND.
 ALLOWANCES  OF  INDIAN  RULERS

 ‘MR.  SPEAKER  :  Motion  moved:

 be  gratited  to  the  “Président  out  “of  ut  -
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 &

 “onectidated:.  Fund.  of  the  State  of
 Gujarat  to.  complete  the  sum  |  necessary
 to  defray.  the  charges.  which  wilt  eome  io

 course.  of  ‘payment  -during  the  year
 ending  the  3ta¢°  dayof:  March  1972  in

 reapect  of  ‘Privy  and  Allowances  of
 Indian  Rulers’.”’

 DEMAND  NO.  5.  OTHER  REVENUE
 EXPENDITURE  PERTAINING

 TO  GENERAL  ADMINISTR-
 _ATION  DEPARTMENT

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  29,68  000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  that  State  of
 Gujarat  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  Sist  day  of  March  1972,  in
 respect  of  ‘Other  Revenue  Expenditure
 pertaining  to  General  Administration
 Department’,”’

 DEMAND  NO.  6.  SALES  TAX

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  78,09,000
 be  gtanted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lat  day  of  March  1972,  in
 respect  of  ‘Sales  Tax’.”’

 DEMAND  NO.  o  PINANCE  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 “That.a  sum  not  exceediag  Rs,64,93,000
 be  granted  to  the  President  out.  of  the
 Consolidated  Fuad  of  the  State  of
 Gujarat  40  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  ‘Finance  Department’,”

 NO.  0.  OTHER  REVENUE
 EXPENDITURE  PERTAINING  TO

 oe  SRINANCE  DEPARTMENT
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 out  of  the  Consolidated  Putid  ‘of  the
 State  of  Gujarat.  20  camplete  the  sum
 mocessary  to  defray  the.  charges  which
 will  come  in.  course  of.  :payment-  during
 the  year  eading  the  Bist  day  of  March
 1972  ia:  tespect...of  P  ‘Other  Revenue

 7  Expenditure..  pertaining.  to  ‘Rinance
 Department'.’’

 DEMAND  NO.  PENSIONS  AND
 OTHER  RETIREMENT  BENEFITS

 MR.  SPEAKER  :  Motion:  moved:

 “That  a  sum  not  exceeding.  Rs.
 1,58.46,000  be.  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat.  to  complete  the  sum
 necessary  to  defray  the  charges  -which
 will  come  in  course  of  payment  during

 ‘the  year  ending  the  3ist  day.  of.  March
 1972,  in  respect  of.  ‘Pensions:  and:  other
 Retirement  Benefits’,"’

 DEMAND  NO.  I2,  LBGAL  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  oot  exceeding  Rs.  8,09,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum’  necessary
 to  defray  the  charges.  which  will  come
 in  course  of  payment  during.  the  year
 ending  the  3ist  day  of  .  March  1972,
 in  respect  of  ‘Legal  Department’.”

 DEMAND  NO.  LB.  ADMINISTRATION
 OF  JUSTICE

 MR.  SPEAKER  :  Motivn  moved  :

 “That  a  sum  not  exceeding  Rs.
 1,10,56,000-  be  granted  to  the  Président
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  fo  complete  the'sum—
 necessary  to  defray  the  charges  which
 wilt:  come  in  course  of  payment.  during

 the  year  ending.  the  3tst.  day  of  March
 I972,  in  respect  of,  ‘Administration  of
 Justice’  A]  Fe

 DgMAND  NO.  14  OTHER  REVENUE:
 EXPENDITURE  PERTAINING  TO

 LEGAL  DEPARTMENT

 MR.  SPEAKER:  Motion  moved

 sR igt  w-stem  abt  exceeding  Rs.  12:95;000
 Be  phate  “4g”  thie  Presidene  out of  the



 DEMAND  ‘NO.  18,
 EXPENDITURE  PERTAINING  TO  PUBLIC

 :  Gujarat  Budget—

 {Mr,  Speaker]
 “Consolidated  Fund  of  the  State  of

 |  Gujarat  fo  complete  the  som  ‘necessary
 -  defray  the  charges  which  will  come  in
 ..(gquiese  of  payment  during’  the  year  end-

 “jing  the  -3ist  day  of  March  1972,  ia
 “geapect.  of  ‘Other  Revenue  Expenditure

 pertaining  to  Legal  Department’.”

 “DEMAND  NO.  16.  PUBLIC  WORKS
 DEPARTMENT

 '  MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  12,00,000
 छ  granted  to  the  President  out  of  the

 Consolidated  Fund  of  the  State  of
 Gujarat  fo  complete  the  sum  necessary
 १6  defray  the  charges  which  will  come  in

 ‘course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March  1972,  in
 gespect  of  ‘Public  Works  Department’.”’

 DEMAND  NO.  i7.  IRRIGATION  AND
 NAVIGATION

 MR.  SPBAKER  :  Motion  moved  |

 That  a  sum  ‘not  exceddiag  Rs,  16,77,28,000
 be  granted  to  the  President  out-of  the

 Consolidated  Fund  of  the  State  of
 “Gujarat  to  complete  toe  sum  necessary

 to  dofray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March  1972,  in  res-
 pect  of  ‘Irrigation  and  Navigation’.”

 OTHER  REVENUB

 WORKS  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 "Phat  a  sum  not  exceeding  Rs.42,4t  000
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 sourse  of  payment  during  the  year  end-

 ,  dng  the.  38st  day  of  March  1972,  in
 respect  of  ‘Other  Revenue  Expenditure
 pertaining  to  Public  Works  Depart
 osent,

 DEMAND  No,  »  PUBLIC  WORKS

 "MR.  SPEAKER  ;  Motion  moved  4

 .tThat  «sam  pot.  esceeding  ॥ 1 स्क

 ra,  in  General  Dis,  and
 DG.

 aut.  of  the.  Consolidated:  ‘Fund  af  the
 -  State  of  Gujarat  so  ‘complete  the  sum

 necessary.  to.-defray  the  charges  ‘  which
 will  come.  in  course  of  pajment  during

 "the  year.  ending  the  Jist  day  of  March
 1972,  in  respect  of  ‘Public.  Works’.”

 DEMAND  NO.  20.  PORTS  AND
 PILOTAGE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Ra,
 2,38,36,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  In  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 I972,  in  respect  of  ‘Posts  and  Pilot-
 age’  है  बढ़

 DEMAND  No.  a  LAND  REVENUE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  78,87,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3{st  day  of  March  1972,  in
 respect  of  ‘Land  Revenue’.”

 DEMAND  NO.  22.  STAMPS  AND
 REGISTRATION

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  som  not  exceeding  Rs.  17,47,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  ia
 courte  of  payment  during  the  yeat  end-
 ing  the  Jist  day  of  March  1972,  in
 tespect  of  Stamps  and  Registration’.”*

 DEMAND  NO:  24.  REVENUE  DEPARTMENT

 MR.  SPEAKER:  Motion  moved:

 "That  assum  not  exceeding  Rs,  rin i)  7000
 .  Oe  granted  to.  the  President:  cut:  of  the:

 Consolidated.  Fund  of  the  State  of
 -  Gujarat  to  complete  the  sum  necessary

 to.  defraythe  charges  which  will  cowie  in
 course-of  payment  durigg  ‘the  yoatend+.

 fag’  the  Stet  day  of  Mitch  39725



 DEMAND.NO.  25:,DANGS.  DISTRICT

 MR,  SPEAKER  :  Motion  Motion  :

 ‘That  a  sum  not  exceeding  Rs
 _  1,06,96,000  be  .granted  to.  the  President
 :  ut  of  the  Consolidated.  Fund  of  the

 State  of  Gujarat  to  complete  ‘the  sum
 gocessary  to  defray  the  charges  which
 will  ome  in  course  of  payment  during

 the  year  ending  the  34st  day  March
 1972,  in  respect  of  ‘Dangs  District’.”

 DEMAND  NO.  6.  FAMINE  RELIEF

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  14,66.000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,
 in  respect  of  ‘Famine  Relief.”

 DEMAND  NO.  a  OTHER  REVENUE
 EXPENDITURE  PERTAINING  TO

 २४५  ENI  &  DEPARTMENT

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding’  Rs.
 1,16,85,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  fo  complete  the  sum
 mecessary  to  defray  the  charges  which
 will  come  in.  course  of  payment  during
 the  year  ending  the  3fst  day  of  March
 1972  in  respect  of  ‘Other  Revenue
 Expenditure  pertaining  to  Revenue
 ‘Department’

 Lt

 DEMAND  NO.  29.  PANCHAYATS  AND
 a  HEALTH  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 “That
 11,68,000  be’:  grasited  to  the  President

 of  the  Conolidated  Fund  of  the
 State  of  Gujarat  to  complece  the  sum

 Retienary  46.  defray’  the  chiatges  which

 som  ‘not  excteding  Ra.
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 DEMAND  ‘NO.  w  “MEDICAL

 MR,  SPEAKER  :  Motion  moved

 “Fhat  a  sum  =not-  exceeding  Ra
 6,30,26,000  be  granted  to  the  President

 ,  Out  of  the  Consolidated  Fund!of  the  State
 of  Gujarat  fo  complete  the  sum  neces-

 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the.
 year  ending  the  3[st  day  of  March  1972,
 in  respect  of  ‘Medical’.”

 DEMAND  NO.  a  PUBLIC  HEALTH

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  sum  not  exceeding  Ras.
 6,78,36,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  io  defray  the  charges  which

 cae  tet

 wil)  come  in'course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 1972,  in  respect  of  ‘Public  Health’,”

 DEMAND  NO.  Re.  FAMILY  PLANNING

 MR.  SPEAKER  :  Motion  moved  :

 "That  a  sum  not  exceeding  Rs.
 2, £1,98,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which

 et  will  come  in  course  of  payment  during
 ‘the  year  ending  the  3!st  day  of  March

 1972,  in  respect  of  ‘Family  Planning’.”

 “DEMAND
 NO.  33.  COMMUNITY  DEVBLOP-

 MENT  PROJECTS,  NATIONAL  EXTBN-
 SION  SERVICE  AND  LOCAL

 DEVELOPMENTS  WORKS

 MR,  SPBAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 4,92,97,000  be  granied  to  the  President

 out  of  the  Consolidated  Fund  of  the
 me  State  of  Gujarat  40  complete  ‘the  sum

 हि  x  mecessary  to.  defray
 fe  ‘will-come.  in.course  :  of  payment.  during

 .  phe  year  ending  -the.  3ist  day  .of  March

 charges:-which

 4972,  in  respect  af  *Community..Deve-
 a  dep  ment  -:-Projects;.  National.  Extension



 DEMAND  NO.  34.  OTHER  REVENUB
 BXPENDITURE  PERTAINING  TO

 ia 7  PANCHAYATS  AND:  HEALTH
 DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding  Rs
 -5.49.37.000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Btate  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during

 the  year  ending  the  3ist  day  of  March
 1972,  in  respect  of  ‘Other  Revenues
 Expenditure  pertaining  to  Panchayats
 and  Health  Department’.”

 ‘DEMAND  NO.  35.  STATE  BXCISE  DUTIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  ai  sum  not  exceeding  Rs.
 14,06,000  be  granted  to  the  President
 out  of  the  Consolidated  Fond  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  oome  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 1972,  in  respect  of  ‘State  Excise
 Duties’."

 DEMAND  NO.  37.  EDUCATION  AND
 LABOUR  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  ;

 “That  a  sum  not  exceeding  Rs.  7,03,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  1. ह
 respect  of  ‘Education  and  Labour
 Depariment’.”

 -  DEMAND  NO.  38.  EDUCATION

 MR,  SPEAKER  :  Motion  moved

 That  a  som  pot  exceeding  Rs.
 33,96,01,000  be  granted.to  the  President
 out  of  the  Consolidated.  Fund  of  the
 Stato  of  Gujarat  to  complete  the  sem
 pecessary  to  defray  the  charges:  which
 whl  come  in  course  of  payment  during

 “thw  year  ending  the  3st.  day  ‘of  March
 “WR,  to  respect  of  “Bducation!*
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 DEMAND  NO.'3%  LABOUR  AND
 EMPLOYMENT

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  exceeding  Rs,  72,45,000
 be  granted  to.  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  camplete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  ‘Labour  and  Employment*.”

 DEMAND  NO.  40,  ह" ४:1:1 है  REVENUE
 EXPENDITURE  PERTAINING  TO

 EDUCATION  AND  LABOUR
 *  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  som  not  excteding  ह्,
 3,39,25,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 1972,  in  respect  of  ‘Other  Revenue
 Expenditure  pertaining  to  Education
 and  Labour  Department'.”

 DEMAND  NO.  ‘4h.  PENSIONS  AND
 OTHER  RETIREMENT  BENEFITS

 MR.  SPEAKER  :  Motion  moved  :

 “*That.a  sum  not  exceeding  Ra,  £5,00,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  Staw  of

 Gujarat  to  complete  the.  sum  necessary
 to  defray  the  charges  which  wil)  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  .  ‘Pensions  and  other  Retire-
 ment  Benefits’,"

 DEMAND  NO.  42.  TAXES  ON  VEHI>
 CLES  AND  OTHER  TAXES  AND

 HOME.  DEPARTMENT
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 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3]8  day  of  March
 1972,  in  respect  of  ‘Taxes  on  Vehicles
 and  other  Taxes  and  Duties  pertaining $  99 to  Home  Department’.

 DEMAND  NO.  43,  HOME  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  23,64,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  fo  complete  the  sum  _  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March  1972,  in
 respect  of  ‘Home  Department’.

 DEMAND  NO.  44.  JAILS

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  39,16,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3{st  day  of  March  1972,  in
 respect  of  ‘Jails’,’’

 DEMAND  NO.  45.  POLICE

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not.  exceeding  Rs.
 9.66  ,0l,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March
 1972,  in  respect  of  ‘Police’.’

 DEMAND  NO.  46.  OTHER  REVENUE
 EXPENDITURE  PERTAINING  TO

 HOME  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  46,74,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
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 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,
 in  respect  of  ‘Other  Revenue  Expendi- 5  95 ture  pertaining  to  Home  Department’,

 DEMAND  No.  ‘47,  OTHER  TAXES  AND
 DUTIES  PERTAINING  TO  INDUSTRIES

 MINES  AND  POWER  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  exceeding  Rs.  5,18,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  38  day  of  March  1972,  in
 respect  of  ‘Other  Taxes  and  Duties
 pertaining  to  Industries,  Mines  and
 Power  Department’.”’

 DEMAND  NO.  48,  INDUSTRIES,  MINES
 AND  POWER  DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  4,07,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March  1972,  in
 respect  of  ‘Industries,  Mines  and  Power

 के १9. Department’.

 DEMAND  NO.  49,  INDUSTRIES

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 1,06,41,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3{st  day  of  March
 1972,  in  respect  of  ‘Industries’,”’

 DEMAND  Nu.  50.  STATIONERY  AND
 PRINTING

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  770  exceeding  Rs,
 137,12  000  be  granted  to  the  President
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 out.  of  the  Consolidated  ै... 4  of  the
 State of  Gujarat  to  complete  the  sum

 ‘a  weoesaaey  to  “defray  the  charges  which
 :  will  pome  in  courte  of  payment.  during

 the  year  ending  the  3lst  day  of  March
 1972,  ह ड  respect.  of  ‘Stationery.  aod
 Printing’.”  Pe  Bhai

 DEMAND  NO.  SI.  MISCELLANEOUS
 EXPENDITURE  PERTAINING  TO

 INDUSTRIRS,  MINES  AND
 *  POWER:  DEPART-

 “MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 1,10,95,000  be  granted  to  the  President

 out  of  the  Consolidated  Fund  of  the
 Siate  of  Gujarat  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during

 the  year  ending  the  3{/st  day  of  March

 DEMAND  ND.  53.

 1972,  in  respect  of  ‘Miscellaneous
 Expenditure  pertaining  to  Industries,
 Mines  and  Powet  Department’.

 AGRICULTURE,
 FORESTS  AND  CO-OPERATION

 DEPARTMENT

 ‘MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  600,000
 be  granted  to  the  President  out  of  the

 Consolidated  Fund  of  the  State  of
 Gujarat  Jo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 etiding  the  3istday  of  March  1972  in
 respect  of  ‘Agriculture,  Forests  and
 ‘Co-operation  Department’.”

 DEMAND  NO.  54.  AGRICULTURE

 MR,  SPEAKER:  Motion  moved

 ‘That  a  sim  not  ‘oxceeding  Rs.
 6,37,98,000  be  granted  to  the  President
 out  of  the’  Consolidated  Fund  of  ‘  the
 State  of  Gujarat  to’  complete  the  smn
 necessary.  to  defray.  the.  cherges.which
 will  come  in  course  of  payment:  during

 मप्र  फतवा

 बम  a
 “That  im

 “(DEMAND  NO:  SS.  (ANIMAL  HUSBANDRY

 SPEAKER  ;  Motion  moved

 not...  exceediag  Re
 1.39.33.000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  fo  complete  the  sum
 necessary’  to  defray  the  charges  wiiich
 will  come  in  course  Of  payment  during
 the  year  ending  the  3ist  day  of  ‘March
 4972  in  respect  of  ‘Animal  Husbandry’,"

 DEMAND  NO.  56...  COOPERATION

 MR.  SPEAKER  ;  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 i,26,0i  000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 th:  year  ending  the  3lst  day  of  March
 1972,  in  reapect  of  ‘Cooperation’.”*

 DEMAND  NO.  57,  FISHERIES

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  55,07,000
 be  granted  tothe  President  out  of  the
 Comolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending’  the  3tst  “day  of  March  1972  in
 respect  of  ‘Fisheries’

 0७000  No.  58.  Ponnir

 “That  a  stim  not  excesding  Ra.  1,22,47,000
 -  be  .granted.to  the  Provident  out  of

 the  Consolidated  Fuad  of  the  State  of

 the  year,  ending,  jhe  Sist'dey  of  Manh
 ye

 eR;  bn  respect  of  ‘Agciculiyre’s"y:  ;
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 DEMAND:  -No..  9  .-OrHmr  ia  Revanug
 EXPENDITURE.  PERTAINING  TO.  AGRI

 CULTURE,  FOREST  AND  COODPERA-
 TION  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 ‘That  a  cum  not  exceeding  Rs.  20,36,000
 ‘be  granted  to  the  President  out  of

 the  Consolidated  Fund  of  the  State  of
 ‘Gujarat  to  complete  the  sum  necessary

 to  defray  the  charges  which  will  come
 in  course.  of  payment  during  the  year
 ending  the  sit  day  of  March  1972,  in

 ‘respect  of  ‘Other  Revenue  Expenditure
 pertaining  to  Agriculture,  Foreste  and
 Cooperation  Department’.

 DuMAND  No.  60.  Civin  SuppLirs
 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,67,000  be  granted  to  the  President
 out  of  the  Coasolidated  Fuad  of  the

 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  of  March  1972,
 in  respect  of  ‘Civil  Supplies  Depart-
 meat’."’

 DeMAND  No.  6i.  MISCELLANEOUS
 DEPARTMENT

 (MR,  SPEAKER:  Motion  moved!

 “That  2  aum:  not  exceeding
 Rs.  1,21,11,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  conplete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March  1972  in  respect  of  "Miscellaneous
 Deparunent’.”

 Demanp  (Mo.  a2  -  PARLIAMENT

 AMD.  STATE  LEGHLATURE:

 ASADHA  3i,  4893°(S4KA)  General  Disc.  and  D.G.  90

 Consolidated  Fund.  of  the  State  of
 Gujarat  fo.  complete  the  sum  necessary
 to  defrag  tho  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 tespect of  ‘Parliament  and  State  Logis-
 ‘lature’.

 DgMAND  No.  63.  PAYMENT  OF
 COMMUTED  VALUB  OF  ©:

 MR.  SPEAKER;  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  67,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  jo  complete  the  sum  necesssry
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  ‘Payment  of  Commuted  Value
 of  Pensions’,”’

 DEMAND  No.  64,  CAPITAL  OUTLAY  ©

 ON  INDUSTRIAL  AND  BCONO-
 MIC  DEVELOPMENT

 MR.  SPEAKER:  Motion  moved:

 “That  a  sum  not  excecdiag
 Rs.  1,54,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  onding  the  3ist  day’  of
 March  1972  in  respect  of  ‘Capital  Out-
 lay  on  Industrial  and  Economic  Deve-
 lopment’,

 DemMaNpD  No.  65..CaPIraL  OUTLAY
 ‘ON  IRRIGATION  AND  NAVI-

 GATION

 Motion  moved MR.  SPEAKER

 ‘That  a  sum  not
 Rs."  16.77.93.000  be  granted  to  the

 President-out-of  the  Consolidated  ‘Fund
 of;  the:  State  of  Gujarat  to  complete  te
 the  sum.  necessary.  {0  defray  the  charges

 “which:  will  come-in:  opurse.  of  payment
 "  बैण्ड  the  year  ending:-the:  Net  day,  of

 an  March  1972,  in  respect  of  ‘Capital  Outs
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 DEMAND  No.  66.  CAPITAL  OUTLAY.  -
 5५77  OM-PUBLIC  “WoRKS.

 "MR,  SPEAKER:  Motioa  moved

 “That  a  sum  not  exceeding
 “HRs.  3,59 ,04,000  be  granted  to  the

 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete  the
 sum  necessary  to  defray  the  charges
 which  wilicemein  60056  of  payment
 during  the  year  ending  the  3ist  day  of
 March  4972  in  reepect  of  ‘Capital  Out-
 lay  on  Public  Works’.””

 DEMAND  No.  67,  EXPENDITURG  ON
 CAPITAL  FoR  GUJARAT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.
 1,40,70,000  be  granted  to  the  President
 out  of  Consolidated  Fond  of  the  State
 of  Gujarat  to  complete  the  sum
 mesessary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3!st  day  of  March  1972,
 in  sespect  of  ‘Expenditure  on  Capital
 for  Gujarat’,’”*

 DEMAND  No.  68.  CarrraL  OUTLAY
 ON  Forts

 MR,  SPEAKER  :  Mation  moved;

 “That  a  sum  not  excesding
 Rs.  1.56.84,000  be  granted  to  the
 President  out  of  the  Consolidated  Pund
 of.  the  State  of  Gujara:  to  complere
 the  sum  necessary  to.  defray  ihe  charges
 which  will  came  in  course  of  payment
 during  the  year  ending  the  3ilst  day  of
 March  1972  in  respect  of  ‘Capital  Out-
 lay  on  Ports’  we

 DEMAND  No.  oo,  COMPENSATION
 TO  LANDHOLDERS

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  20.00.000  ह...  granted  to...  -  the
 President  out  of  the  Consolidated  :  Fund
 of  the  State  of  Gujarat  to  complete  the
 sum:  necessary:  to  defray  «the.  charges
 which  will  come.in  course.  of;  payment.
 Guring:  the  year.  ending  the  Slat  day  of
 March

 fale  ed
 in-respect.of  ‘Compenmtion

 “ guLy  22,  pn

 perteiaing.  to  Panchayats  and
 Dainketenont!

 “merle
 end

 Dts  me

 DaMAND  No.  70.  Caprrat  OUTLAY  ON
 OTHER  WORKS:  PERTAINING  TO

 a  (REVENUE  -DEPARTMENT  :

 MR.  SPEAKER:  Motion  moved  :

 “That.a  sum  not  exceding  Rs,  6,07,000
 1  granied  to  the  President  out  of  the

 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum.  receasary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  ६

 _respect  of  ‘Capital  Outlay  on  Ouher
 Works  pertaining  to  Revenue  Depart-
 ment’  oe

 DEMAND  No.  1.  CaprraL  OUTLAY
 ON  PusLic  HEALTH  AND

 IRRIGATION  ETC.

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  2.24,39,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March  1972,  क  respect  of  ‘Capital  Out-
 lay  on  Public  Health  and  Icrigation
 ete.’,”

 DemManpb:  No.  72,  CaPrraL  OUTLAY  ON
 SCHEMES  OF  GOVERNMENT  TRADING

 PERTAINING  TO  PANCHAYATS  AND
 HEALTH  DBPARTMENT

 MR.SPRAKER:  Motion  moved  :

 ‘That  8  sum  not  exceeding
 Rs.  ‘5F00.000  be  granted  to  the  President
 out  of  the  Consolidaied  Fund  éf.  the
 State  of  Gujarat  to  complete  the  sue
 necessary  to  defray  the  chasges  which
 will  come  in  course  of  paymest  during
 the  year  ending:  the  Sist  day  of
 March  1972  in  respect  of  ‘Capital.  Out
 lay.  of  Schemes  of  Government  ‘Frid
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 DEMAND  No.  73.  CAPITAL,  OUTLAY  ON  DEMAND  No.  76.  CaprraL  OUTLAY
 INDUSTRIAL  AND  Economic  Dgve.op-
 MENT  PERTAINING  TO  EDUCATION

 PD  Lapoun  DEPARTMENT

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  2,00,C00
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  wil!  come  in
 course.  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  *Capital  Outlay  on  industrial
 and  Economic  Development  pertaining
 to  Education  and  Labour  Department'."*

 DaMAND  No.  74.  CaPlrAL  OUTLAY  ON
 INDUSTRIAL  AND  ECONOMIC  DREVELOP-

 MENT  PERTAINING  TO  HOME
 DEPARTMENT

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  100.6.  000  be  gianted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  ro  complere  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3tst  day
 of  March  1972,  in  respect  of  ‘Capital
 Qutlay  on  Industrial  and  Economic
 Development  pertaining  to  Home
 Department’,*’

 Demand  No.  75.  CAPITAL  OUTLAY  ON
 INDUSTRIAL  AND  ECONOMIC  DEVELOP-

 MENT  PERTAINING  TO  INDUSTRIES,
 MINES  AND  Powsr  DgPARTMENT

 MR.  SPEAKER:  Motion  moved  :

 “That  a  sum  not
 Rs.  6  000  be  gfinied  to  the
 President  out  of  the  Consolidated  Fund

 exceeding

 ON  MuLTI-PuRPOSE  RivER

 ‘MR.  SPEAKER  :  Motion  moved  :

 “That  a  som  not  exceeding
 Rs.  3,33,33,000°  be  granted  to  the
 President  out  of  the  Consolidated  ‘Fund
 of  the  State  of  Gujarat  ro  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  tho  year  ending  the  3ist  day  of
 March  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Multi-purpose  River  Schemes’.”

 DEMAND  No.  77.  CAPITAL  OUTLAY,
 ON  AGRICULTURB

 MR,  SPEAKER:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  16,08,000
 be  granted  to  the  President  ont  of.  the
 Consolidated  Fund  of  the  State’  of
 Gujarat  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 reapect  of  ‘Capital  Outlay  on  Agricul-
 ture’.”

 DEMAND  No.  78.  CaPiTaL  OUTLAY  ON
 INDUSTRIAL  AND  ECONOMIC  DRVELOP-

 MENT  PERTAINING  TO  AGRICULTURE,
 FORESTS  AND  CO-OPERATION

 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,81,46,000  be  granted  to  the
 President  out  of  the  Consolidated  Furid
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  35  day  of
 March  1972,  in  respect  of  ‘Capital  000७

 89  .  on  Industrial  «and  =  Economic.
 Development  pertaining  :to  Agricuiture,
 Forests  and  Co-operation  Departmear’:”*

 Demand  No.  79.  CaPITAL  OUTLAY  ON
 OTHER  WORKS  PERTAINING  TO  AGRE
 CULTURE,  Forests  AND  CO-OPERATION

 DEPARTMENT

 MR.  SPRAKER  e  Modoiy  moved yp  aa

 “That  @  sum  sot-.siceeding  “Re:  33,000
 e.granted  t0.he:  President,  out:  of  the

 of  the  Stateof  Gujarat  to  complete  tho
 ‘oom  pecemary  to.  defray  the  charges
 which  will  come-in  course  of  payment
 during’  the’  year  ending  the  3st  day  of
 March  4972;  ih  respect  of  ’Capital  Qut-
 tay.  os”  Iedustrial  and  Economic
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 7  Consolidsted  “Fund  ‘of  the  State  of
 Gujarat  to  complete  the  sum’  necessary
 to  defray  the  charges:  which  will  come  in

 course  of  payment  during  the  year
 ending  the  Stet  day  of  March  1972,  in

 ,  fetpect,  of  ‘Capital.  Outlay  on,  other
 ‘Works  pertaining  to  Agrioulture,  Potesis

 _  की  Co-operatian  Department’."*

 DsmAnpd  No.  8  CaPrraAL  OUTLAY  ON
 -  FORESTS

 Motion  moved  :

 exceeding “That  e  sum  act
 Rs.  42,72,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State.of  Gujarat  to  complete  the
 sum  necessary  to  defray  the  charges

 which  will  come  in  course  of  payment
 during  the  year  ending  the  38  day  of

 :  March  1972,  in  respect  of  ‘Capital  Out-
 Jay  on  Foreste’.”

 DEMAND  No.  SI.  CaPrrat  OUTLAY  ON
 ScHemes  OF  GOVERNMENT  TRADING

 FORESTS

 "pum  necessary  to  defray

 Rs.  29,95,000  be  granted

 PERTAINING  TO  AGRICULTURE,
 AND  CO-OPERATION

 DgPARTMENT

 MR,  SPEAKER:  Motion  moved  :

 not  =  exceeding
 to  the

 President  out  of  the  Consolidated  Fuad
 of  the  State  of  Gujarat  to  complete  the

 the  charges
 “which  wili  come  in  course  of  payment

 “That  a  sum

 “during  the  year  onding  rhe  3ist  day  of
 March  1972,  in  respect  of  ‘Capital  Out-

 lay  oa  Schemes  of  Government  Trading
 pertaining  to  Agriculture,  Forests.  and
 Co-operation  Department’.”

 DEMAND.  .No.  82.  CaPrraL  OUTLAY  ON
 Scuemes  of  GOVERNMENT  TRADING

 |  President  out  of  the  Consolidated  Fund
 GE  the  State  of  Gularat:to  completa  ‘the

 “That  a

 PERTAINING  .  कछ  पारा,  Suppias
 DEPARTMENT

 _  MR,  SPEAKER:  Motion  moved

 “sum  not  —-  exceeding
 Rs,  24,75,13,000  -be  gragted.-.to  “the

 elena:  odopssary.  46  defray

 JULY  22,  972

 pertaining

 7  1972  in  respect.of.  Loans
 sarin  +  pertaining’to  Revenue  Depactacat’,”

 cand  D.C.

 which  will  come  ia  course  of  sayment.
 during.  the  year  ending  the  3ist  day  of:
 March  1972  in  respect  of  ‘Capital  Out-
 lay  on  Schemes  of  Government  Trading.

 to  Civil  Supplies  Depart-

 General D

 mear’."

 DEMAND  NO.  85.  LOANS  AND
 ADVANCES  PERTAINING  TO

 FINANCE  DEPARTMENT

 MR,  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  27.66.000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the:  State  of
 Gujarat  to  complete  the  sum  necea-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3st  day  of  March  1972,
 in  respect  of  ‘Loans  and  Advances  per-
 taining  to  Finance.  Department’.””

 DEMAND  NO.  88.  LOANS  AMD
 ADVANCES  PERTAINING  TO

 Turk  PUBLIC  WORKS
 DEPARTMENT

 MR,  SPBAKER  :  Motion  moved  :

 “That  ai  sum  not  exceeding  Rs.
 1,45,67,000  |...  granted  to  the  President
 out  of  the  Consolidated  Fuad  of  the
 State  of  Gujarat  fo  completé  the  sum
 mecessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 1972  in  respect  of  ‘Loans  and  Advances
 pertaining  to  ibe  Pablic  Works’  Dspart-
 ment’.

 DBMAND  NO.  90.  LOANS  AND
 ADVANCES.  PERTAINING  TO™  ——

 REVENUE  DEPARTMENT

 ‘MR,  SPEAKER  :  Motion.  moved:

 “That”  a  sum  not  exceeding.  Rs...
 2,60,17,000  ७०  granted.  to  the  President
 ut  of  the  Gonsolidaed.  Fund  of.tbe.

 State  of
 Cole

 to
 compete,  6

 the
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 DEMAND.  NO.  92,  LOANS  AND

 ADVANCES:  PERTAINING  TO"
 (he  “PANCHAYATS  AND  HEALTH)

 “DEPARTMENT

 *  MR,  SPEAKER  :  Motion  moved  :

 “That  a  som  not  exceeding  Rs,  5,03,000
 be  granted  to  the  President  out  of  the

 ‘Consolidated  Fund  of  the  State  of.
 Gujarat  to  com  plete  the  sum.  necessary
 to  defray  the  charges  which  will  come
 in  course of  payment  during  the  year
 ending  the  2st  day  of  March  1972,  in
 respect  of  ‘Loans  and  Advances  pertain-
 ing  to  Panchayats  and  Health  Depart-
 ment’.

 DEMAND  NO.  93.  LOANS  AND
 ADVANCES  PERTAINING  TO

 BCUCATION  AND  LABOUR
 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 ‘That  a  aum  not  exceeding  Rs.  74,63,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come

 jn  courses  of  payment  during  the  year
 ending  the  3ist  day  of  March  1972,  in
 respect  of  ‘Loans  and  Advances  pertain-

 ‘ing  to  Education  and.  Labour.  Depart-
 ment’,”

 “DEMAND  NO.  94  LOANS  AND
 ADVANCES  PERTAINING  TO

 “HOM8  DEPARTMENT

 **That  a  sum  not  exceeding  Rs.  1.40  000
 be  granted  to.  the  President  out  of  the

 ‘Consolidated:  Fund  of  the.  State  of

 _Gojarat:to:complete  the  sum  necessary
 “te  defray  the  charges  which  will  come

 “ending the  Sivt  day  of  Mareh  7972,.in
 respect  of  “Loans  and  Advances  pertaia-  eS
 ing  to  -Home  Department’.

 Budget  ASADHA.  st  १७5  (SAKA)  General  Disc.  and:  D.G.  we

 DEMAND  NO.  95.  LOANS  AND
 ARVANCES  PERTAINING  TO

 INDUSTRIES,  MINES  ‘AND
 POWER  - DEPARTMENT

 MR.  SPEAKER  :  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 7,65  67.000  be  granted.  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete.  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 I972,  im  respect  of  ‘Loans  and  Advances
 pertaining  to  Industries,  Mines  and
 Power  Department’.”

 DEMAND  NO.  97.  LOANS  AND
 ADVANCES  PERTAINING  TO

 AGRICULTURE,  FORESTS
 AND  CO-OPERATION

 DEPARTMENT

 MR.  SPEAKER  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,
 i,03,26,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the.
 State  of  Gujarat  fo  complete.  the  sum  _
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March
 1972,  in  respect  of  ‘Loans  and  Advances
 pertaining  to  Agriculture,  Foresis  and..
 Co-operation  Department’,”

 DEMAND  NO.  98.  LOANS  AND
 ADVANCES  PERTAINING  TO

 CIVIL  SUPPLIES
 DEPARTMENT

 -MR.  SPEAKER  :  Motion  moved  :

 ‘That  &  sum  not.  exceeding  Ra
 5  2,50,00,000  be-granted  to  the  President...

 out.  of  the  Consolidated  Fund  of.  the
 State-of  Gujarat  fo  complete  the  sum:
 necessary  to  defray  the.  charges  which,  oS
 will  come  in  course.  of  payment  during;
 ihe  year  ending  the  3iet..day  of  March.

 :  4972,.in  respect  of  "Loans  and  Advances.  —  7
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 DEMAND.  Nov  99,  LOANS.  AND
 ADVANCES  PBRTAINING  TO

 GENERAL,  -ADMINISTRA-
 TION.  DgaPARTMENT

 MR.  SPRAKER  :  Motion  moved  :

 “Theat  a  sum  not  exceeding  Rs.
 $3.40 000  1:  granted  ‘to  the  President,

 gut  of  the  Consolidated  Fuad  of  the
 Siste  ‘of  Gujarat  fo  complele  the  sum

 necessary  to:  defray  the  chargés  which
 “with  come  in  course  of  payment  during

 ‘the'year’  ending  the  3ist  day  of  March
 P9723,  in  respect  of  “Loans  and  Advances
 pertaining  to  General  Administration

 Depettment  380

 SHRI  A.  K.  SAHA  (Vishaupur)  :  Mr.
 Speaker,  Sir,  what  was  anticipated  has  at
 last  come  to  pass.  Gujarat  has  also  got
 a  ticket  for  President's  rule..

 Before  we  take  up  the  question  of
 budget  proposals,  we  think  that  it  is  impera-
 tive  on  the  part  of  Members  to  give  some
 thought  to  the  events  which  havé  60  to  the
 presentation  of  the  Budget  to  Parliament
 rather  than  to  the  State  Assembly,  which
 is'the  right  and  the  proper  place  for  this
 suibject'to  be  discussed,  {t  is  important  to
 ask  why  Gujarat  has  earned  the  distinction
 of  ‘becoming  yet  another  State  to  be  brought
 under  the  rule.of  the  Congress  Party,  that
 is,  under  the  ttisleading  label  of  President's
 tule;  It  is  also  important  to  know  the
 shoddy  and  dishonest  role  which  has  been
 played  by  the  ruling  party  in  order  to  buy
 MLAs  of  other  parties  and  the  way  the
 politics  of  the  State  has  been  reduced  to
 cattle  trading  operations,

 The  report  presented  by  the  Governor,
 explaining  the  reasons  behind  his  decision
 to  dissolve  the  Assembly,  makes  iniercating
 reading.  The  party  composition  of  the
 Assembly  was  changing  every  day,  every
 hour,  aad  perhaps  every  minute.  The
 honourable  members’  of  the  Assembly,  who
 are  expected  to  fead  the  people,  who  ere
 expected  to  represent  their  interésts,  ‘are
 behaving  like  speculators  and  sclf-seekers,
 to  wse  the  tntiidest  possibte  term:  in  their
 connection,  and  like  opporticists,  who.  are
 Jumping  on  the-bandwagon  of  parties  which

 /  St  vany’-parti¢elar  point  of-tinre  ‘happedto”

 a  be  winning.  Lt  is  &  matter  of  shase'iind  .
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 outright:  treachery  that  the  Goveroment  of
 India  is  talking  about.  introducing  measures
 for  discouraging  defection,  on  the.one  hand,
 while  on  the  other  they  are  not  showing
 any  sign  of  scruple.  or  conscience  while
 engaged  in  the  art  of  buying  and  selling
 subhuman  entities.  We  condemn  this
 hypocrisy  on  the  part  of  the  ruling  party,
 which  has  been  exposed  by  the  recent
 happenings  in  all  the  States  which  were
 ruled  by  other  parties,  and  warn  the  people
 about  the  activities  of  the  Governitent  which
 is  ovt  to  undermine  democratic:  institutions,
 it  is  not  our  party  which  is  opposed  to
 democracy;  itis  the  party  which  unfortuga-
 tely  holds  power  in  the  country,  which  is
 destroying  parliamentary  institufions  and  is
 paving  the  way  for  autocratic  and  more
 openly  oppressive  government.

 MR.  SPEAKER:  |  allow  written  speechs
 to  new  Members  only  once,  that  is,  maiden
 speeches,  In  futere,  you  kindly  refer  to
 your  notes  only,

 SHR!  A.  K.  SAHA:  Coming  to  the
 budget  proposals,  what  do  these  reveal  7
 These  reveal  the  same  pattern  which  has
 been  followed  by  the  Central  Budget,  and
 by  the  Congress-led  State  Assemblies  all
 over  the  country.  Out  of  a  total  of  Rs,  33
 crores  to  be  collected  from  taxes,  only  22
 crores  are  being  collected  by  way  of  direct
 taxes,  while  the  rest-Rs,  {i¢  crores  are  being
 raised  through  indirect  taxes  which  are  in-
 equitable,  regressive  and  aro  inflationary  in
 their  incidence  on  the  common  masses.
 This  tax  structure  will  widen  the  gap  bet-
 ween  the  rich  and  the  poor,  and  will  lead
 to  further  misery  of  the  people.  At  the
 sametime,  77  crercs  of  rupees  are  being
 spent  on  police,  jail  and  other  repressive
 organs  of  the  State,-and  another  8  crores
 of  rupees  is  being  wasted  on  general  and
 tax  administration,  ‘Nothing  can  expose
 the  class  character  of  the  Government  of
 India  than  this  Budget’  which  cam  be  desctib-
 ed  asa  ‘‘Garibi  Barao’’  Budget

 This  Badget  is.  not  aa  isolated  pheno-
 menon,  Jt  réflects  the  general  policy  of
 the  ruling  party  which  hes  “brought  notliing

 le,  exceptiog  codtmunalism,
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 .  Bet  beat:  mocy  add
 caution,  please  don’t  be  misled  by  the

 ‘present  state  of  awareness  of  the  people
 Tf.  the  .  anti-democratic  activities.  of  the
 Government  continues,  the  Government
 ‘would  do  well  not  to  take  the  present  mood
 of.  the  people  for  granted.  kt  is  only  a
 matter  of  time  before  the  masses  of  that
 Btate  would  rise  up.  against  the  filth  and
 stink  which  is  being  passed  on  as.  politics  in
 Gujarat  these  days

 SHRI  YAJNIK  (Ahmedabad):  Mr.
 ‘Speaker,  Sir,  |  am  certainly  happy  to  give
 amy  support  to  the  grants  that  have  been
 mentioned  in  the  budget  paper.  But,  at
 the  same  time,  ]  am  not  happy  about  the
 amount  that  is  being  sought  to  be  spent  on
 the  new  capital  of  Gujrat.  It  is  very
 gratifying  for  us  to  know  that  the  Governor
 acting  under  the  President's  rule,  has  suspen-
 ded  all  further  building  activity  in  Gandhi
 Nagar.  An  ex-Engineer  of  the  Bombay
 Government  and  the  present  Member  of  the
 Rajya  Sabha  has  told  us  that  no  sanction
 has  been  obtained  from  the  legislature  for
 tte  latge  amount  that  bas  been  spent  on
 Gandhi  Nagar.

 I  have  also  tried  to  find  an  explanation
 for  building  a  new  capital  of  Gujrat  when
 we  have  Ahmedabad  which  has  been  the
 capital  for  the  administration  of  Gujrat  for
 the  last  500  years.  One  ex-Chief  Minister
 has  told  us  that  it  was  difficult  to  do
 Government  work  ina  city  of  Ahmedbad
 as  there  were  a  lot  of  demonstrations  and
 all  that  and  these  were  hampering  the  work
 of  the  Government.  Therefore  he  said,
 it  was  necesary  to  be  a  way  from
 the  hub  of  the  town  and  it  was  necessary
 that  they  built  a  new  metropolis  for  the
 Government  af  Gujrat.  But  this  metropolis
 or-a  now  capital  is  sought  to  be  built  nearly
 3  miles  away  from  Ahmedabad  city.  One
 could  understand  if  it  were  a  couple  of
 mites  away,  One  could  understand  new
 buildings  being  built.  by.  the  side  of  old
 bulldings,.

 We  have’  now  an  estimate  of  nearly
 Rs.  50  crores  to  be  spent  on  this  new

 capital,  Nearly.  Rs,  30  crores  have  already
 been  spent...  Then,  we  are  told  that  alto-
 stther  about’  Rs  5060  croreé  will  have  to
 be  apent...  The  Engineers  -tell  us  that:-the

 oe
 amount  that  will  be  spent.  will  not  be

 है

 a:  sword  of .

 Gandhi

 Rs.  0  crores.

 toss  of  time  and  money
 orores,  ‘And,  Sir,  the  entailed by  the

 new  capital,  “Therefore,  I.
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 interest  on  that  amount  wil!  -weigh’  very
 heavily  on  the  people  of  Gujrat  for  genera-
 trons  to  come

 Then,  again.  this  capital.  is.  not  very
 convenient  to  the  people  of  Gujrat.  All
 the  (rains-and  all  the  transport  arrangements
 have  been  so.  made  as  to  converge  on.  tho
 Abmedabad  city  and  when  anybody  comes
 to  Ahmedabad  sfation,  then  he  has:  to  go
 5  miles  to  be  able  to  reach  the  Secretariat
 aad  the  Ministers’  building.  That  entails
 loss  of  time  and  money

 Then,  there  is  this  inconvenience  that  is
 to-day  being  felt  by  the  people  who  ‘are—
 working  in  the  Seeretariat  and  the  Govern-
 ment  offices  that  have  already  been  shifted
 there.  The  Ministers  went  to  live  in  the
 bungalows  that  were  allotted  to  them  in

 Nagar  before  the  Government
 resigned,  But  the  Secretaries  and  |  suppose
 the  Deputy  Secretaries  and  the  Asst,  Secre-
 taries  had  remained  in  the  city  of  Ahmed-
 abad  and  they  just  go  to  attend  the  offices
 at  Gandhi  Nagar  and  return,  It  is  only
 the  unfortunate  offfce  employees.  who  have
 to  live  far  away  from  the  city,  far  away
 from  the  market,  far  away  from  the
 colleges  and  schools  and  far  away  from  the
 centres  of  industry  and  commerce  which
 are  ali  naturally  situated  in  the  city  of
 Ahmedabad

 Then,  Sir,  acry  has  been  going  ap  for
 all  these  years  against  the  building  of  this
 new  capital  which  was  supposed  to  cost
 Rs,  50  crores,  When  the  Bombay  State  was
 divided  into  Gujarat  and  Maharashtra,  a  sum
 of  Rs.  10  crores  was  ear-marked  for  building
 a  new  capital  or  rather  for  building  all  the
 necessary  buildings  that  would  be  required
 for  locating  the  capital.  in  or  near  about
 Ahmedahad  and  we  were  assured  by  some
 leaders  of  the  ruling  party  that  it  will  not
 cost  more  than  Rs,  0  crores  and  that:it  will
 ¢0s  even  Jess.  Some  plans  were  already  made
 for  locating  the  new  capital  wi.hin  3  or  4
 miles  and  that  would  have  cost  fess  than

 Now,  we  have  deen  saddled
 with  a  ‘capital  that  would  cost  anything  upto:
 Rs,  300  crores  and  it  has  become  ‘a  sort  of
 nightmare  for  the  people  of  Gujarat  who‘  are
 to  bear  the:  terrific  burden  of  the  interest
 charges  and  all  the:  grave  inconvenience’  and

 “that  would’'be
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 would  appeal  to  the  Central  Government  to
 take  up  this  matter  for  their  consideration
 ‘and  to  appoint  a  committee,  if  neeessary,  to
 “go  inté  the  question  and.  see  if  any  alterna-
 “tive  arrangements  can  be  made  at  loss  cost
 “to  house  the  new  capital  nearer  the  city  of
 Ahmedabad.  ज.  have  been  told  by  great

 engineer  friends  that  this:can  be  done  at  a
 6086  of  fess  than  Rs.  0  crores,  The  real
 Secretariat  buildings  have  not  yet  been  built,

 ‘The  Vidhan  Sabha  building  has  not  yet  been
 ‘Dunit.  The  Secretariat  of  the  Government

 is  housed  temporarily  in  buildings  that  were
 ‘built  for  other  purposes.  The  Vidhan  Sabha
 was  held  in  .a  library  building.  The  High

 Court  is  not  yet  built,  The  real  buildings
 ‘qhich  are  necessary  to  house  any  capital

 have  yet  to  be  built,  The  only  buildings
 that  have  been  built  include  the  palaces  of
 the  Ministers  and  you  will  be  surprised  to
 find  that  these  buildings  have  been  built
 &  cost  of  Rs.  5  to  Rs.  0  lakhs  cach,  ह 1 ३  is
 a  big  burden  which  we  have  to  bear.

 43.00  bes.

 It  is  ony  the  Central  Government  that
 can  help  in  regard  to  this  problem.  Even

 if  it  is  possible  to  build  a  cheaper  capital
 nearer  the  city,  it  will  be  necessary  to  ses
 what  we  can  make  of  this  huge  octapus  that
 has  already  been  huilt.  It  is  for  the  Gujarat
 Government  and  the  Central  Government  to
 consider  to  what  use  these  buildings  can  be

 put

 Several  villages  have  been  completely
 ‘deprived  of  their  agricultural  lands,  They

 _fook  like  istands  in  the  midst  of  a  desert,
 They  bave  no  agricultural  lands  for  their  use
 ह. ६  all.  They  had  been  paid  8  annas  and  one

 “fupee  per  square  yard  whereas  now  the
 “Govetnment  is  charging  today  Rs.  40  to

 Rs.  50  per  square  yard  from  any  persons
 ‘who  want  to  build  there,

 Iam.  very  -happy  .fo  see  that  ll  the
 !  building  activities.  have  been  suspended  in

 Gandhinagar,  and  I  would  appesl  to  the.
 “Central  Government  to  appoint.  8  committee
 es  soon  as  possible  to  toe  if  they  can  use
 these  buildings  and  the  lands  acquired  for
 "any:  alternative  purposes,  for.  their  -  own
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 भी  सीपत  1 , ह  मधुकर  (केसरिया)
 अध्यक्ष  महोदय,  राज  गुजरात के  बजट पर  इस  a

 सदन  में  चर्चा  इस  लिए  हो  रहो  है
 कि  गुजरात

 मैं  राष्ट्रपति  शासन  है।  प्राम  तौर  पर  किसी

 भी  राज्य  में  एक  निर्वाचित  जन-तांत्रिक  सरकार
 के  स्थान  पर  राष्ट्रपति  शासन  का  होना  कोई

 अच्छी  बात  नहीं  है।  लेकिन  गुजरात  की  एक

 विशेष  स्थिति  है  और  बह  यह  है  कि  वह  बेस  के

 बड़े  बड़े  मानोपलिस्ट्स  और  हुमींदारों  का,  श्री

 मोरी  भाई  कौर  श्री  मोदी  जैसे  लोगों  की

 कम्पनी  के  रहा  रहा  है।  यह  खुशी  कौ  कात

 हैं  कि  यह  अड्डा  टूट  गया  है  भौर  कब  वहां  कौ

 जनता  ने  राहत  कौर  शुधी  की  सांस  लौ  है।

 हमारी  पार्टी  ने  भी  उस  अड्डे  को  तोड़ने  में  अपनी

 भूमिका  सदा  को  है।  वेसे  गुजरात  के  इतिहास,

 सम्यता  और  संस्कृति  की  अपनी  विशेषता  है
 शौर  समूचे  देश  के  इतिहास  में  उसका  एक  महत्व-

 पूर्ण  कौर  प्रशंसनीय  स्थान  रहा  है।  गुजरात
 हम  सबके  लिए  एक  गौरव  का  स्थान  है,  क्यों

 कि  राष्ट्रपिता  गांधीजी  का  वह  जन्म-स्थान  है  ।

 जैकिट  वहां  पर  श्री  सोराबजी  भाई  और  श्री

 मोदी  की  कम्पनी  भी  है।  यह  दूसरी  बात  है  कि

 इस  लई  स्थिति  ने  उस  कम्पनी  में  तालाबंदी

 कर  दी  है।

 मैं  सदन  को  याद  दिलाना  चाहता  हूं  कि

 इसी  सदन  में  मंत्री  महोदय.  ने  कहा  था  कि

 केन्द्रीय  सरकार  का  काम  केबल  रोज-मर्रा  के

 _  काम  को  चलाना  नहीं  होगा,  बल्कि  उसके
 द्वारा

 गुजरात  के  विकास  की  तरफ़  भी  ध्यान  दिया

 जायेगा  '  इस  अवस्था में  मैं  इस  बजट को  हम
 हीन  कसौटियों  से  भोंकेगा  कि  1)  क्‍या  यह

 बजट  श्री  तितैया  देसाई  की  सरकार  हारा  बनाये

 गंगे  बजट  की  तुलना  में  शा  है,  (2)  रेखीय

 सरकार  के  एक  जंत्री  हारा  इस  सदमे

 वत
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 wa  है,  क्या  इस  दीठ  में  उसके  अनुसार  कोई

 :  अवस्था  की  मई.  है

 इन  दोनों  दृष्टिकोणों  से  देखने  पर  पता  -

 बरता  है  कि  हितेन्द्र  सरकार  द्वारा  बनाये  गये

 _ बजट  को  सूझता  में  यह  ब्रज  मूलभूत  रूप  से

 कोई  झंच्छा  बजट  नहीं  है।  इससे  गुजरात  को

 जनता  को  निराशा  होगी।  गुजरात  के  लोगों  में

 गह  नई  आशा  जगी  थी  कि  केन्द्रीय  सरकार

 द्वारा  गुजरात  के  विकास  के  लिये  नये  कार्यक्रम

 बताये  जायेंगे,  लेकिन  इस  बजट  को  देख  कर

 उनको  निराशा  होगी।

 क्या  इस  बजट  में  इस  बात  की  व्यवस्था  की

 गई  है  कि  तमाम  बड़े  बड़े  मानोपलिस्ट्स  कौ

 सम्पत्ति  का  मूल्यांकन  किया  जाये  और  उन  पर

 वेल्थ  टैक्स  लगाया  जाये  ?  क्या  उनके  नुकीले

 दांतों  को  तोड़ने  के  लिए,  उनके  द्वारा  किये  जा

 रहे  जनता  के  शोषण  को  रोकने  के  लिए,  इस

 बाद  में  कोई  कःयंत्राही  की  गई  है  ?  इस  बजट

 को  देखने  से  पता  चलता  है  कि  इस  बजट

 में  ऐसी  कोई  कार्यवाही  नहीं  की  गई  है

 गुजरात  में  जो  हदबन्दी  कानून  पास  किया

 गया  है,  इसमें  भूमि  की  सीमा  देश  में  सब  से

 अधिक  रखी  गई  है।  बिहार  में  भूमि  को  सोमा

 40  एकड़  रखी  नयी  है,  जब  कि  गुजरात  में  वह

 LI3  एकड़  ।  क्या  इस  बजट  में  किसी  ऐसी

 योजना  के  लिए  खर्चे  की  व्यवस्था  की  गई  है,

 जिसके  अन्तर्गत  हदबन्दी  कानून  में  संशोधन  कर

 के  भूमि  की  सोमा  को  कैम  किया  बाये  और

 सरप्लस  भूमि  को  भूमिहीनों  में बीट  दिया  जाये  ?

 हितेन्द्र  सरकार  से  सैक हरी  स्कूल  सकती

 शिक्षा  की  फीस  को  माफ़  कर  दिया  था  लेकिन

 उस  निर्माण  को  रहूं  कर  दिया  गया  है।  मैं  देखता

 हूँ  कि  | 1. ड  बजट  में  ऐसी  कोई  व्यवस्था  नहीं  है

 सरकार  ते  चाहे  कोई  सही  काम  भी  किया हो,
 हम  उसका  विरोध  करें।  इस  चंद

 मेंस  तो
 इसका  कोई  जिस
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 मावोपलिस्ट्स  और  भूस्वामियों  पर  कोई  बोट

 है  कौर  न  सैकंडरी  एश केशन  को  निःशुल्क  बनाने

 की  हितेन्द्र  सरकार  की  कार्यवाही  का  अनुमोदन

 किया  गया है ।

 माननीय  सदस्य,
 |
 श्री  याज्ञनिक,  से भ्रभी

 बताया  है  कि  गुजरात  के  प्रशासन  में  किस  प्रकार

 फिजूलखर्ची  हो  रही  थी  -  क्या  इस  जट  के

 द्वारा  उस  किदूलखरची  को  रोकते  और  अधिका-

 रियों  द्वारा  अपने  ऐशो-आराम  पर  किये  जाने

 वाले  खर्च  को  बन्द  करने  के  लिए  कोई  कदम

 उठाया  गया  है  ?  ऐसा  लगता  है  कि  इस  बजट

 में  का  ऐसा  कोई  कदम  नहीं  उठाया  गया  है,

 जिससे  गुजरात  के  छोरों  की  प्रा शा यें  पूरी  हों।

 गुजरात  की  सामाजिक  हालत  यह  है  कि

 आज  भी  हरिजनों,  आदिवासियों  कौर  पिछड़ी
 जातियों  के  लोगों  पर  तरह  तरह  के  भ्रष्टाचार
 किये  जाते  हैं  और  उनको  गांवों  से  निकाल  दिया
 जाता  है,  लेकिन  किसी  के  विरुद्ध  कोई  कार्यवाही

 नहीं  की  जाती  है।  हितेन्द्र  सरकार  मे  यह  प्रस्ताव

 किया  था  कि  जिन  हरिजनों,  आदिवासियों  और

 भूमिहीनों  ने  960  और  1964  के  बीच  में
 बंजर  ज़मीनों  पर  कब्जा  कर  लिया  था,  उनको
 उन  जमातों  पर  स्वामित्व  का  अधिकार  दे  दिया
 जाये।  हमारा  पार्टी  ने  भांग  की  है--भर  इस
 सम्बन्ध  में  गुजरात  के  राज्य पारू  को  एक
 मेमोरेंडम  भी  भेजा  हैं--कि  इस  अवधि  को

 बढ़ा  कर  970  तक  कर  दिया  जाये।  इस  बजट

 में  ऐसी  कोई  व्यवस्था  नहीं  की  गई  है  कि  उन

 हरिजनों,  आदिवासियों  भीर  भूमिहीनों  को  उन

 जमीनों  पर  स्वामित्व  का  अधिकार  दे  दिया

 जायेगा।

 ऐसे  भूमिहीन  लोगों  और  खेतिहर  मजदूरों
 के  लिए  एक  न्यूनतम  मजदूरों  कानून  कश  कर

 के  उनको.  कम  से  कम  पांच  रुपये  रोज  देने  की
 व्यवस्था  करतों  चाहिए;  लगी  सनक  झोंके  |

 हालत  में  कुछ  सुधार  हों  4  लेकिन  इस  भज  में

 नहीं  शिखा  mar
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 BS  समय  पहले  कह मंदा बाद  में  जो  भयंकर
 सामुदायिक  दंगे  हुए,  उन्होंने  गुजरात  के  नाम

 को  कलंकित  किया  और  गांधीजी  के  प्रवीण  स्थान
 का  एक  घिनौना  चित्र  उपस्थित  किया।  लेकिन

 जिन  अफसरों  की  ग़लती  के  कोंकणा  ये  दंगे  हुए,
 माज  तंक  उनके  विरुद्ध  कोई  कार्यवाही  नहीं  की

 आईं  है।  इस  सदन  में  कई  बार  इस  बारे  में
 अर्चा  की  गई  है  और  सरकार  की  ओर से
 आश्वासन  भी  दिया  गया  है,  लेकिन  फिर  भी

 इस  बारे  में  कोई  कार्यवाही  नहीं  की  गई  है।

 हम  चाहते  है  कि  ऐसी  कार्यवाही  क्षीक्ष  की  जाये

 ताकि  गुजरात  के  माथे  पर  जो  कलक  लगा  हैं

 वहू  ह  जाएं  और  उसका  गौरब  फिर

 स्थापित  हो  ।

 गुजरात  में  नैचुरल  गैस  काफी  है,  लेकिन

 उनको  विकसित  करने  और  पूरे  देश  में  उसका
 इस्तेमाल.  करने  के  लिए  इस  बजट  में  कोई
 योजना  नहीं  रखी  गई  है।  गैस  के  छोटे  छोटे
 उद्योग-धंधों  में  जो  लोग  लगे  हुए  हैं;  उनको
 समुचित  सहायता  कौर  सुविधा  दी  जानी

 चाहिए।  वैसे  ही  गुजरात  में  छोटे  छोटे  भारी

 इंजन  बताने  के  लिए  कारखाने  है,  उन  कारखानों

 में  बहुत  तरह  की  प्र सुविधाएं  हैं  जिनके  कारण

 उसकी  उन्नति  नहीं  हो  पा  रही  है  शौर  उस

 उद्योगों  की  कोई  तरक्की  नहीं  हो  पाती  हैं।
 आप  बी  ओर  से  ऐसा  कोई  कदम  नहीं  उठाया
 गया  है  जिससे  पता  चले  की  उन  छोटे  छोटे
 उद्योगपतियों  के  लिए  भी  कोई  कार्यवाही  आप
 करने  जा  रहे  हैं।

 वैसे  ही  नर्मदा  नदी  का  सवाल  है।  उसके

 चलते
 गुजरात

 में  तिहाई  की  व्यवस्था  का  मसाज

 हो  रहा  है।  नमदा:  योजना  के  लागू  दो  जाने
 से  मुक्त  का  कायापलट  हो  सकता  है  |  लेकिन

 बह  योजना.  खटाई  में  पड़ी  हुई  है  क्योंकि  आमल जा

 जायद,  द्िम्यूनल  में  चला
 गया  है।  यह  ड्वि्पूसल

 *  मैं  मसला  जो  गया  है  यह  राजनैतिक  कारण  से
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 बढ़ती  ।  इसलिए
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 जायगी  कि  गुजरात  के  विवाद  को  आपने  हल

 नहीं  किया  भौर  वह  मामला  ड्विब्यूनल  में  बला...

 गया ।  उस  विवाद  को  हल  करने  की.  दिल्ला  में

 भो  कार्यवाही  होनी  चाहिए  जिससे  कि  गुजरात

 में  सिचाई  कौ  व्यवस्था  हो  सके  |  गुजरात  में  जो

 मदान  हैं  उनको  उन्नत  करने  के  लिए  पौर  उन

 के  द्वारा  चलने  बाले  उद्योगयन्धों  को  विकसित

 करने  के  लिए  तथा  जो  लोग  उनमें  लगे  हुए  हैं

 उनको  राहुल  मिले  उसके  लिए  कार्यवाही  नहीं

 की  गई  है,  यह  बात  इस  बजट  दे  साफ  है।

 इस  बजट  में  बढ़े  लोगों  पर  चोट  नहीं  की  गई

 है  शरीर  छोटे  कौर  भोले  उद्योगपति  जो  हैं

 उन्हें  आगे  बढ़ाने  के  लिए  कोई  नई  योजना  इस

 में  दिखाई  नहीं  पड़ती  ।  कोई  ऐसी  नयी  योजना

 छोटे  ध्रौर  मझोले  उद्योगपतियों  को  मार्केट  देने

 के  लिए,  उनके  लिए  पूजी  की  व्यवस्था  करने

 के  लिए  आपने  बनाई  हो  तो  बताएं

 गुजरात  में  अहमदाबाद  शहर  है  जो  श्ौद्यो-

 गीत  विकास  की  दृष्टि  से  बहुत  राग  बढ़ा  हुआ
 है।  लेकिन  वहां  पर  मजदूरों  की  क्या  घटिया

 है  ?  वहां  पर  वामपंथी  आन्दोलन  कमजोर  रहा

 है।  और  ग्राम  तक  वहां  प्रतिक्रियावादियों  का

 गढ़  रहा  है।  इसलिए  वहां  ट्रेड  यूनियन  कानूनों
 को  लागू  करने  में  तरह  तरह  ो  बाबा  डाली

 जाती  है।  मजदूरों  को  सुविधाएं  नहीं  मिलती  ।

 शनि  लिए  शभ्रावास  की  सुविचारों  का  सवाल

 हैं,  कौर  दूसरे  सवाल  हैं  जिनको  लेकर  प्रान्दोसन
 चलते  हैं  तो  उन  आन्दोलनों  पर  सरकार  का

 रुख  दमनात्मक  रहा  है,  सहयोग  का
 नहीं  रहा

 है।  आप  क्या  यह  बताने  को  तैयार हैं  कि

 श्रावकों  जो  यह  राष्ट्रपति  शासन  है  जब  तक  यह

 रहेगा  तब  तक  बाप  उन  मजदूरों  की  सम्रस्याभों

 को  हल  करने  क  लिए  कोन  सी  कार्यवाही  करने

 जा  रहे  हैं?  छापने  जो  च्ोग्राभ  बनाए  हैं.  और

 जो  आशाएं  बांधी  हैं  बह  कोई  चौक  इसमें  नहीं

 लिए  मेरी  श्राप  मेरे  है  कि इसलिए
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 अताहये  और  भूमिहीनों  कों  जमीन  देने  की

 अवस्था  कीजिए  ।  बंजर  अमीन  जिस  पर  सूची-

 तीनों  ने  कब्जा  कर  लिया  है  उस  पर  उनको

 अधिकार  देने  की  व्यवस्था  .कीजिए  भर

 ऐसी.  व्यवस्था  कीजिये  कि  गुजरात  कौ

 प्राकृतिक  सम्पदा  को  सही  ढंग  से  इस्तेमाल

 कर  के  गुजरात  के  तौर  देश  के  नक्शे  को  तरक्की

 की  और  आगे  बढ़ाया  जा  सके  और  समूचे  देश

 की  तरक्की  में  गुजरात  का  भी  पूरा  योगदान  हो.

 सके,  ऐसी  मेरी  आपसे  अपीछ  है  ।

 SHRI  JADEJA  (Jamnagar):  I  rise  to
 support  the  Budget  of  the  State  of  Gujarat
 for  I97i-72  as  presented.
 cumstances,  I  do  not  think  a  better  budget
 could  have  been  presented  and  on  this  those
 who  have  framed  it  are  to  be  congratulated.

 There  is  a  special  emphasis  on  the  con-
 ditions  of  Scheduled  Castes  and  Scheduled
 Tribes  and  Harijsns,  for  whom  not  much
 has  been  done  earlier,  The  reason  may  be
 that  this  function  which  is  of  very  vita!
 importance  was  handed  over  to  the  pan-
 chayats.
 we  have  people  coming  mostly  from  the
 upper  castes,  and  an  officer  working  in
 these  panchayats  finds  it  diffi:ult  to  help
 ameliorate  the  conditions  of  these  backward
 classes,  Scheduied  Castes  and  Harijans.
 record,  we  may  have  it  that  there  are  no
 problems  of  drawing  drinking  water  from
 village  wells.  Though  the  situation  has
 improved  in  cities,  [can  tell  you  that  in
 villages  Harijaos  have  still  to  get  drinking
 water  not  from  the  village  well  but  from
 somebody's.  field  well.  For  that
 to  pay.a  very  high  price.

 As  we  know,  in  the  panchayats,

 On.

 he  has:

 in  the  present  cir-

 Another  good  point  that  has  ‘been  men-
 tioned  in  the  budget  is  about  the  high-
 yielding.  varieties-of  seeds  and  fertilisers.  It

 bajra:  seeds.  to.  the.  entire  country.

 -
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 -  मोनोपलिस्ट्स  को  खत्म  करने  की  योजना  the  popular  government  at  that  time.  They
 did  not  hear  theth  or  ever  if  they  did,  they
 took  ‘by  action  and.  the  compensation  “now
 being  paid’  to  them  is  30  :  meagrethat  their
 unitiative  is  killed  and  it’  will  be  ‘seen  that
 such:  cultivators  and‘  farmers  ‘and’  such
 villagers  who  go  out  of  their  way  to  support
 Government  sclicmes  and  who  support  pro-
 gressive  schemes"  are  not  encouraged,  and
 that  will’  be  a  step  backward  in  the  develop-
 ment  of  agriculture

 Then  a  point  bas  been  mentioned  about.
 minor  irrigation  and.  irrigation  facilities  in.
 the  whole  of  Gujarat  State.  At  this  point
 I  would  like  to  draw  the  attention  of  the
 Government  and  inform  them  =  that  in.
 Gujarat,  if  you  take.  an.  overall  picture  of
 irrigation  development,  all  irrigation  may.
 be  very  good  in  the  proper  Gujarat  as  it  is
 known,  but  the  part  of  Saurashtra  barring
 one  disirict—five  disiricis  have  been  neg-
 lecied  ;  not  only  neglected  but  in  certain
 districts  like  Jamnagar,  we  have  chronically
 drcught-affected  areas’  where  rainfall  has
 been  less  than  i0  inches  for  about  four:
 years  at  a  time,  and  in  these  areas,  the  only
 irrigation  facilities  that  have  been  given  till
 date  are  some  minor  irrigation  schemes  and
 schemes  for  which  people  have  to  pay  0  per
 cent  of  the  cost  that  is  incurred  on  check
 dams  and  percolation  tanks.  Such  disparities
 should  not  be  there.  {f  agree.  But  in  a
 State  where  yon  have  different  types  of  areas,
 different  types  of  people—the  development,  :
 economic,  political  and  social,  might  differ
 from  place  to  place,  special  emphasis  should
 be  laid  on.  those  areas  which  are  traditionally
 backward.  .Those  areas  which  cannet  make
 any  contribution  in  the  form  of  money
 should  be  given  more  consideration.  I  would
 request  the  Government  at  -this  stage,  even’
 the  Centre,  to  set-up  a  desalination  plant  in
 those  areas  which  can  have  no  source,  which’
 have  a0  major  irrigation  prospects  which
 have  no  source  of  bringing  the  Ganga  or  the
 Indus  waters  for  them,  but  the  only  source
 is  the.  Arabian  Sea  which  is  so  close  to  them,

 is-to.the  credit  of  Gujarat  that  today...  ह.  them,  a  desalination  plant  is  the  only

 Gujarat  auppiies  $0-per  cent.  of  the  hybrid
 But  in”

 this  respect,  |  would  like  to  draw’  the  vatiens
 tion  of  the  Government  of  Gujarat  that  those:

 alternative.
 Another  point  has  been  ‘made  regarding.

 the  tillers  of  the  soil  being  made.  owners  of.
 the  land.  ‘This'is  a°  welcome’  scheme  and.

 “we  aii  koow  ‘that  a  jot  of  landless:  labourers
 gad  ‘farmers  who.  have  been  |  working  on:

 us  farms  of  gentlemen  far  NG,  lands.
 4
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 which  they  recognised:  the  services  of  thom
 wha.  were  in  the  armed  forces  by  giving
 them  adequate  lands  and  s  lot  of  servicemen
 have  resetticd  themselves  in  Gujarat.  But
 ‘there  is.a  point  of  caution  which  needs  to
 be  made  here  ;  because  such  good  schemes
 exist  in  Gujarat,  they  allow  «@  lot  of  people
 ‘from  other  States  who  have  come  to  Gujarat
 and  bave  taken  these  lands  and  sold  them
 off  and  have  gone  back  to  their  respective
 States,  In  this  circumstance,  the  proper
 Gujarati,  the  person  who  belongs  to  Gujarat,
 who  wants  to  settle  in  Gujarat,  has  been
 denied  his  share.  Ido  not  say  that  noo-
 Gujacatis  should  not  come  to  Gujarat.  They
 are  weloeme  and  they  can  come  and  settle
 there,  But  there  should  be  some  sort  of
 legistation  by  which  they  may  not  be  able  to
 dispose  of  their  land  and  deprive  the  local
 man  of  his  rights.

 Tn  the  field  of  rural  electrification  again,
 there  is  some  point  in  distinguishing  between
 Saurashtra  and  Gujarat,  All  the  major  river
 valley  projects  are  in  Gujarat  proper  and  all
 the  hydro  projects  electricts  may  come  up  in
 Gujarat  proper.  Saurashtra  can  never  dream
 of  this,  it  is  at  this  stage  that  Government
 should  think  of  an  atomic  plant  in  Saurash-
 tra,  somewhere  on  the  coastline  so  that  not
 only  the  electrification  problem  but  also  the
 irrigation  problem  can  be  sold  to  some
 extent.

 There  is  mention  free  primary  and
 secondary  education  to  girl  students  in  the
 State.  Government  has  to  be  congratulated
 on  this.  Primary  education  is  entirely  in
 the  hands  of  the  panchayat.  From  my
 experience  of  panchayat  raj  Ican.  say  thet
 in  the  backward  districts  and  taluks  the  nun-
 officials  are  mose  busy  in  transfering  people
 and  such  work  than  give  the  foremost  impor-
 tance  to  the.  subject.  as  such.  There  have
 been  a  number.  of  cases  where  the  school
 had‘not  had  a  teacher  for  a  whole  year  and
 not  been  opened  during  the  whole  year.  I
 do  not  say  that  primary  education  should  be
 taken  away  from  the  panchayat.  but  effective
 measures  should  be  taken  by.  which  there
 can  be  dual  control  or  supervision  over  oe
 primary  education,

 Another  good  point  has  been  the  men-_.
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 districts.  But  why  in  six  disitiets  only’?  2
 Sequest  them  to  include  all  the  7  districts,
 even  in  backward  areas.  Unless  such  scheme
 ate  forced  by  the  State  Government  of  the
 panchayats,  the  employment  problem  in  our
 villages  is  not  going  {o  be  solved.  Today
 there  is  a  big  flow  of  villagers  fo  the  cities,
 Uniess  we  show  some  concrete  results  in
 certain  areas,  they  will  not  stay  back  in  the
 rural  area,  For  this  the  ambar  charkha
 centres  are  welcome  andi  only  hope  that
 they  will  cover  the  other  areas  also.

 I  have  mentioned  about  fisheries  in  the
 General  Budget  also.  Gujarat  has  tremend-
 ous  potential  in  this  field.  The  Gujarat  Go-
 vernment  should  take  more  interest  in  deep
 sea  fishing  and  pear!  fisheries  and  Okha
 will  be  an  ideal  centre  though  it  is  neglected:
 it  should  be  reconsidered  and  it  should
 be  made  a  base  for  such  operations.
 Gujarat  has  not  been  given  the  impor-
 tance  duc  to  it  from  the  point  of  view  of
 tourism—local  as  well  as  foreign,  Gujarat
 can  show  you  gir  lions,  wild  donkeys  in  the
 Rann  of  Kutch  and  flemingoes  in  the  Kutch
 area  and  the  Indian  bustard,  which  muy  not
 be  seen  later.  The  forest  department  should
 be  reconstituted  to  develop  wild  life  and  a
 special  conservator  of  forest  should  be  there
 for  wild  life  only.

 I  would  like  to  congratulate  the  Govern-
 ment  for  the  roads  and  bridges  and  the
 PWD  work  which  are  mentioned  in  the
 budget;  those  were  so  far  neglected  by  the
 popular  Government.  J  may  point  out  that
 by  granting  money  you  are  not.  having  the
 work  done.  In  the  case  of  Jamnagar  district
 a  lot  of  schemes  are  mentioned  and  sanction-
 ed  on  paper  but  staff  is  not  given.
 There  is  not:  enough  staff  in  that  area  to
 complete  the  work  and  thus  the  whole  dis-
 trict  is  being  neglected.

 Social  workers  of  the  Gram  Rakshak
 Dal  and  family  planting  were  being’  paid
 nominal  sums,  but  they  have  been  deprived
 of  even  this  under  President's  Rule,  and  (he
 initiative  which  they  hed.  taken  bag  alto
 been  killed.  $0,  |-would  request  the  Govern-
 ment  to.  implemeat.  this  scheme  more  strictly:

 and  that  can  be  done  only.  if  more  people  |

 -»  <tjos  aboot  72  ambar  charka  centres  |. ड  six
 -

 '
 are  involved.  in  ity:  only...  the  local  feaders.
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 The  popular’  Government  that  we  had.
 ‘before  .President’s  ‘Rute  hat.to.be  congratu..
 fated.  on  starting  an  Ecological  Councit
 Gujarat  ia‘the  only  State  in  India  which  hab’
 takea  this  step,  and  it  will  be.  of  use  to  us
 in  the  years  to  come.  This  example  should’
 be:  fellowed  by  the  Centre.  But’  merety.

 setting.  up  the  Councif  is  not  cnough.  We
 have  to  see  that  their  recommendations  are
 imptemented.

 tam  sorry  to  see  in  the  Budget  that  an
 additional  sum  of  Rs.  20  crores  has  not  been
 asked  for  from  the  Centre.  feel  Gujarat
 has  a  right  and  should  have  asked  for  It,
 because  today  it  is  the  only  State  ia  the.
 country  which  sticks  to  prohibition,  Ido
 not  say  that  you  should  abolish  prohibition,
 but  definitely  it  has  to  be  implemented  more
 effectively  if  you  want  to  continue  it,  to  see
 that  people  do  not  drink  poison.  The  pro-
 hibition  policy  should  be  re-examined  and
 made  more  practical.

 Bro  लक्ष्मीनारायण  पांडे  (मंदसौर):
 अध्यक्ष  महोदय,  गुजरात  राज्य  देश  में  अत्यधिक

 सम्पन्न  कौर  औद्योगिक  दृष्टि  से  बड़ा  प्रगति-

 शील  राज्य  है  हमारा  बड़ा  दुर्भाग्य  था  कि  वहाँ

 पर  एक  लोक  प्रिय  सरकार  थी,  दलबदल  के

 कारण  उसे  गिरना  पड़ा,  बदलना  पड़ा  कौर

 उस  के  स्थान  पर  राष्ट्रपति  शासन  लागू  हुआ  |

 यद्यपि  कोई  एसी  बात  नहीं  थी  कि  वहां  पर

 सरकार  नहीं  चलाई  जा  सकता  थीं,  लेकिन

 हमारे  उधर  के  मित्रों  ने  कुछ  इस  प्रकार  की

 परिस्थितियां  पैदा  की--नई  कांग्रेस  के बधुग्रों

 में,  कांग्रेस  के  शासक  पक्ष  के  लोगों  ते--कि

 म्रजबूर  हो  कर  सरकार  को  राज्य पा>  से  कहना

 पड़ा  कि  आगे  हेम  सरकार  चलाने  के  दिशा  में

 सक्षम  होते  हुए  भी  आपकी  बाते  को  स्वीकार

 करत ेहैं  कि  राष्ट्रपति  शासन  लागू  कर  दिया:

 जाये।  उस  सरकार  ने  कुछ  बहुत  प्रच्छे  निर्णय

 लिखें.।  एक-दो  नियों  के  बारे  में प्रमी  मेरे.

 पूवे-वक्ता  साने तीय  सदस्प ने प्रकाद डला ने  प्रकाश  डाका  है

 के  औरे  में  उस  सरकार  ते  निर्णय

 _आधष्यमिंक  -  शिक्षा

 oe  जाएगी

 ASABHA  St  783.  (SAKA)  General  Disc.  and  D.  6...  सेब:

 शाहे  वह  बालकों  की  शिक्षा  ही  यो  बालिकाओं
 की  शिक्षा  हो।  लेकिन  प्रभी  हंसा रें  राष्ट्रपति.
 शासन  के  सोच  उन  निर्णयों  को  बदले  दिया.
 गया  और  कहा  गया  है  फि  लड़कियों  को  शिक्षा

 निःशुल्क  रहेगी  कलंकित,  सडकों:  की.  शिक्षा:

 लिं:घुल्क  नहीं  रहेगी  ।  जो  निर्णय  पिछली.  लोक॑-
 प्रिय,  सरकार  ने  लिया  था,  उस  निर्णय  से  अब:

 पीछे  हटा  गया  है,  मैं  समझता  है  कि  इस  पर

 पुनर्विचार  की  आवश्यकता  है  |

 $3.29  brs.

 (MR.  DEPUTY  SPEAKBR  in  the  Chair].  |

 उसे  सरकार  ने  यह  भी  निशा  लिया  था
 कि  कृषि  के  प्रकार  प्रगति  की  दृष्टि  से,  सोचो-
 मिक  उत्पादन  की  दुष्टि  से,  कुछ  नये  उबर
 कारखाने  खोले  जाय  |  सहकारिता  के  आधार
 पर  खोलने  की  दिशा  में  उस  संसद  की  सरकार
 ने  कुछ  कदम  भी  आगे  बढ़ाये  थे।  मुझे  नहीं

 मासूम,  इंस  समय  के  राष्ट्रपति  शासन  में  उन
 पर  क्‍या  कार्यवाही  हो  रही  हैं।  लेकिन  यहां
 की  कृषि  की  भ्रायश्थकता  को  देखते  हुए,  वहाँ
 के  तिलहन  और  मृ  गाली  &  3उत्पादन  को  देखते

 हुए  जिस्  प्रकार  के  उर्वरक  की  आवश्यकता

 वहां  पर  महसूस  की  जा  रही  है,  उस  दिशा  में

 उतर  के  कारखाने  जल्द  स्थापित  हों--इस
 बात  को  वहां  पर  आवश्यकता  है

 उपाध्यक्ष  महोदय,  लोक  सभा  में  अनेक

 बार  कपड़ा  मिलों  के  बारे  में  शचि  भाई।

 गुजरात  के  अन्दर  चाहे  रुई  की  कमी  हो,  मशीन

 की  करीबी  हो  या  कैदी  सरकार  द्वार  इन

 उद्योगों  के  लिए  भो  पैसा  देते  की  नीति  हैं  उसमें

 .दोषपूर्ण  स्थिति  हो  जिसके  कारण  वहाँ  की  कई

 मिलें  बंद  हैं  और  भागी  कई  और  मिलें  भी  मंद.

 हो  सकती  हैं।  मिलों  के  बिंद  होने  के  कोरे  |

 कुछ  मजदूर  तो  पहले  से  ही  बेकार  हैं  कौर  मेधि.

 यदि  और,  मिलें  बंद  होती  हैं  तो  हजारों  मजदूर
 चौर  भी  बेकर  हो  सकते  हैं।  ऐसी

 मत

 =

 बिंत करना मैं  आपको  यात  इसे  झोर  rahe  करता
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 fa  छकमीनारायण  प्रति]

 _  अहंता  हूं  कि  वहाँ  की  कपड़ा  मिलें  क्‍यों  बंद  हो

 h  रहो  हैं  t  fret  के  बंद  होने  को  दो  स्थिति

 उसका  क्‍या  कारण हैं  ti  ad  यो

 सेन्ट्रल  प्रसिस्टेंस  भागों  को  देनी  चाहिए  उसमें

 कहीं भूल  कर  रहे  हैं  था  फिर  उनकी  माँगों  को

 दीक  से  समझ  नहीं  पा  रहे  हैं।  ऐसी  दक्षा  में

 यदि  श्राप  इसको  तरफ  ध्यान  देगें  तो  हमारे  देश

 का  जो  एक  प्रगतिशील  राज्य  है  उसके  विकास

 में  बाधा  नहीं  पड़ेगी  ।  इस  राज्य  के  बजट  को

 देखनेके  मालूम  होता  है  कि  कोई  बहुत  बढ़ा

 भाटा.  महीं  दिलाया  गया  है।  इस  राज्य  में

 प्राकृतिक  गैस  बहुत  उपलब्ध  हैं  और  देश  भी

 बहुतायत  से  उपलब्ध  है।  चाहे  तो  केन्द्रीय.  सर-

 कार  का.  ध्यान  उस  तरफ  नहीं  रहा  या  प्राप्त-

 तिक  ग्रेस  आयोग  का  ध्यान  नहीं  रहा  जो  राज्य

 सरकार  की  स्थिति  को  जाने  बिना  या  ठीक,

 प्रकार  से  विचार  किए  बिना  प्राकृति  गैस  कमी-

 'शन  ने  गैस  की  कीमतें  निर्धारित  कर  दी  है,

 जिस  कीमत  पर  राज्य  शिकार  गैस  लेने  में

 असमथ  है।  क्रू-स्वरूप  'राज  गैस  व्यर्थ  जा

 रही  है  ।  काफी  मात्रा  में  गैस  बेकार  जा  रही  है

 जोकि  उपयोग  में  नहीं  आ  रही  है  t  परन्तु  सर-

 कार-ने  उसकी  ओर  कोई  ध्यान  नहीं  दिया  है  '

 मैं  इस  और  भी  सरकार  का  ध्यान  दिलाया

 चाहता  हूं  ।  |

 इस  बजट  को  देखते  से  पता  चलता  है  कि

 रोजगार  के  बारे  में  शिक्षित  रोजगार  सहायता

 तथा  काम  पाने  का  भ्र्िकार  जिसे  कुछ  रोज-

 नायें  भाष  चालू  करने  जा  रहे  हैं  और  जिसके

 लिए  आपने  मात्र  30-30  लाख  रुपये  की  रकम

 निर्धारित  की  हैं  लेकिन  मैं  नहीं  समझता  कि

 इससे  कहीं पर  भी  आप  कोई  व्यवस्था  कर.

 सकेंगे  और
 उनसे

 लोगों  को  रोजगार  भी  प्राप्त
 हो  सकेगा  i

 JULY  22,2978  General  Dise.  gnd  D.

 गुजरात  के  बीच  निंदा  के  बारे  में  एक  खम्बे '.

 समय  से  एक  विवाद  तो  कया;  केन्द्रीय  सरकार

 हारा  बनाया  गया  :विवाद  चला  आ  रहा  है  te

 दोनों  राज्य  सरकारें  चाहती  हैं  कि  यह  मं सका_
 शुजाअत  हो  जाये  क्योंकि  उसमें  दोनों  राज्य

 सरकारों  का  बहुत  बड़ा  लाभ  है।  यह  सवार

 ट्राइब्यूनल  के  अन्तरगत  है  लेकिन  मैं  चाहता  हैं
 कि  जल्दी  से  जल्दी  इस  सवाल  को  हल  किया

 जाये  ताकि  दोनों  राज्यों  को  लाभ  पहुंच  सके  t

 हाइट  कम  करने  के  लिए  विचार  करने  का  जहां

 तंक  सम्बन्ध  है,  मध्य  प्रदेश  इसके  लिए  भी

 किसी  हुद  तक  सहूलत  हो  सकता  है  क्योंकि  इस

 योजना  से  गुजरात  कौर  मध्य  प्रदेश  दोनों  को

 ही  बहुत  लाभ  पहुंचेगा  ।  अभी  गुजरात  में  सूरत,

 भड़ौच  इत्यादि  में  नदियों  की  बाढ़  की  बजह

 से  लाखों  व्यक्तियों  को  नुकसान  पहुंचा  है,

 करोड़ों  रुपय  की  सम्पत्ति  की  हानि  हुई  है  इस

 प्रकार  सम्पत्ति  हामी,  जन  हानि  शौर  पशु  हानि

 को  भी  बचाया  जा  सकता  है  qe.  (व्यवधान)  oe

 मध्य  प्रदेश  की  भी  बहुत  जमीन  नर्मदा  योजना

 में  जाने  वाली  है।  तो  जैसा  कि  मैंने  निवेदन

 किया,  उसको  हाइट  कम  कर  दी  जाये  तो  मैं

 समझता  हूं.  बहुत  कुछ  अच्छा  उपयोग  हो

 सकता  है

 इसे  बजट  में  सोक  निर्माण  के  लिए,  सूखा
 ग्रस्त  क्षेत्रों  के  लिए,  तथा  कृषि  सहायता  के

 लिए  जो  राशि  रखी  गई  है  वह  बहुत  थोड़ी  है  ।

 मैं  महीं  समझता  गुजरात  जैसे  प्रभतिशीश्ष  राज्य.

 के  लिए  जो  कि  बहुत  अच्छी  उन्नति  करता  था

 रहा  है;  उसके  लिए  यह  राशि  पर्याप्त  होगी 1.
 इसके  शाथ  ही  साथ  मैं  यह  भी  कहना  चाहता:  हूं...
 कि  गुजरात  की  पिछली  सरकार  ते  कुछ  अच्छे

 निकष  लिये  2  उनको:  ध्यान  में  सकते  हुए

 : केन्द्रीय  सरकार  काम  करेंगी।  मैंने  जो  मत.

 7
 हैँ  हो  एक  बातों  को  ओर  और  eer

 करता  चाहता  हूं  A
 मध्य  प्रदेश  और

 am

 बारे  में...
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 ह  खेलेगी।  विशेषकर  नर्मदा  के  आरे  में  मैंने

 सरकार  का  चयाने  आकर्षित  किया  है।  साथ  ही

 सरकार  इस  उद्देश्य  को  भी  अपने  ध्यान  में.

 श्सैगी  कि  जल्दी  से  जल्दी  वहां  पर  लोकप्रिय

 सरकार  का  राहत  किया  जाये  ।  जब  राष्ट्रपति
 का  शासन  लागू  हुआ  था  तो  राज्यपाल  महोदय

 मे  अपनी  रिपोर्ट  में  कहा  था  कि  सवार  में  हम

 चुनाव  कराने  में  सफल  हो  सकेंगे  क्योंकि  हमारी
 सारी  लिस्टें  वर्ग रह  तैयार  हैं।  मैं  चाहूंगा  कि

 शीघ्र  ही  वहां  पर  लोकप्रिय  सरकार  कायम  की

 जाये  ताकि  यह  राज्य  अधिक  से  अधिक  सम्पन्न

 हो  सके  ।.

 अन्त  में  एक  बात  और  कहना  चाहता  हे  ।

 अभी  अभी  वहां  पर  यह  चर्चा  चली  है  कि  वहां
 पर  जो  मद निषेध  लागू  हैं  उसमें  कुछ  शिथिलता

 बरती  जाय।  मेरा  निवेदन  है  कि  इस  देश  में

 कस  से  कम  एक  ऐसा  राज्य  अवश्य  रहना

 चाहिए  जिसको  कि  एक  आदी  के  रूप  में

 उपस्थित  किया  जा  सके  कि  यहाँ  पर  पूरी  तरह

 से,  ठीक  तरह  से  और  हृढ़ता  के  साथ  मग्यनिषेष

 लागू  है  -  इस  सिलसिले  में  जो  दिखाई  करने  की

 बात  हो  रही  है  मैं  उसका  विरोध  करता  हूं  मैं

 चाहता  हूं  कि  यह  राज्य  एक  आदर्श  के  रूप  में

 बना  रहे  ।  धन्यवाद  t

 HR  K.  8,  CHAVDA  (Patan)  :  Sir,  the
 hon,  Member,  Shri  Indulal  Yajnik,  while
 speaking  made  a  reference  to  the  new  capital
 for  Gujarat.  I  am  oot  in  favour  of  shifting
 the  new  capital  from  Gandhinagar  to  any
 other  place.  Under.  President’s  rule  the
 steps  taken by  the.  Governor  of  Gujarat  to
 suspend  the  ‘construction  .work  at.  Gandhi-+
 nagar  of  the  now  capital  is  not  a  wise  sep,
 Shri  UN:  -Mahida,  a  Member  of  the  Rajya
 Sabha,  who.  was  recently  joined  the  Ruling
 Congress
 shift  the  capital  from  Gandhinagar

 Sir,  can

 makes  a  lot  ‘of  propaganda  to  —

 DR:  MABIPATRAY  MEHTA  (Kaich)  5
 her  et  Goverament.of  India  ‘while  allotting  loras.

 7  and  gragts.  0  this  State.
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 SHRI  K.S.  CHAVDA  :  Sir,  what  I"
 said  will  be  clear  if  yon  go  through  the
 proceedings  of  the  other  House  which  2००
 there  for  anyone  to  see

 SHRI  R.  V.  BADE  (Khargone)  ;  It  may
 be  the  aspiration  of  Shri  Mabida,

 MR.  DEPUTY-SPEAKER  :  Anyhow,
 there  is  a  lot  of  perspiration  here.

 ‘SHRIEK,  CHAYDA:  A  suspicion
 has  been  created  in  the  minds  of  the  people
 that  the  Goverument  of  India  is  going  to
 shift  the  new  capital  from  Gandinager.  to
 some  other  place.  Unnder  section  $i  (i)  of
 the  Bombay  Reorganisation  Act,  the  Govarn-
 ment  of  Gujarat  received  securities  worth
 Rs.  30  crores  for  the  construction  of  the  new
 capital,  The  hon.  Member,  Shri  Yajnik,
 said  while  speaking  thet  there  was  no  sanc-
 tion  behind  the  huge  expenditure  incurred
 for  the  new  capital.  Since  960  eleven
 budgets  have.  been  passed  by  the  Gujarat
 Legislative  Assembly  and  about  Rs.  30
 crores  have  been  speat  for  the  sew  capital,
 So,  it  is.  useless  to  say  that  there  was  no
 sanction  behind  it.  4  would  ask  that  after
 having  spent  Rs.  30  crores  for  the  .conetruc-
 tion  of  the  new  capital,  what  useful  purpose
 would  be  served  by  shifting  it  from  Gandhi-
 magar  at  this  stage.  Tho  hon.  Minister
 should  say  something  about  it,  Ne  should.
 also  assure  the  House  that  the  Government
 of  India  is  not  going  to  shift  the  capital
 from  Gandhinagar  to  any  other  place.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  Indira  Gandhinagar,

 SHRI  K.S.  C
 Reve

 :  Not  Indira
 Gandhi  Nagar;  that™
 Nagar.

 Mahatma  Gandhi.

 There  is  an  impression  among  the  non-.
 _  Gujaratis  that  Gujarat  is  a  rich  State.  That

 impression  is  not  correct,  A  state  which
 "has  got.one-Gifth  of  the  total  population  of:

 Scheduled  Castes  and  Scheduled  Tribes  and,.:
 over  and  abave  that,  other  backward  classes:
 cannot  be  said  to  be  arich  State,  This
 fact  should  be..borse  in.  mind.  097  the.

 '



 29  Gujarat  Budgetr—

 {Shri_K.  s  Chavda]

 the  apiit  say  ‘that  Gujarat  is.  &  reactionary
 State..  If  one  sees  the  progress  made  by  the
 Government  of  Gujarat  without  scrapping
 prohibition  and  without  introducing  State
 lotteries  one  will  find  that  Gujarat  is  ‘not

 reactionary  State  but  a  radical  and  a
 soctalisti:  State.  If  I  may  say  so,  it  is
 more  socidlist  and  more  radical  than  Kerala
 or  West  Bengal.  in  Gujarat  education  for
 girle  cis  free  upto  eleventh  standard  and
 wpto  seventh  standard’  it  is  free  for  al!
 while  in  West  Bengal  it  is  free  upto  fifth
 standard.  So  far.as  Kerala  is  concerned  there
 is‘no  class  I  schedule  casie  officer  in  the
 State  of  Kerala.  Gujarat  has  not  introduced
 lotteries  because  it  is  against  socialism  as
 overnight  a  man  becomes  rich.  In  Gujarat
 prohibition  is  there.  Why  ?  “Because  a
 person  whose  annual  income  is  above
 Rs.  2,000/-  ruins  ‘himself  but.  a  person
 whose  annual  income  is  below  Rs.  2,000
 ruins  himself  as  well  as  his  whole  family

 ‘and  that  is  why  it  is  in  the  interest  of  the
 weaker  sections.  Recently  Tamil  Nadu
 Government  has  suspended  the  prohibition
 while  Gujarat  has  not  done  it.  It  is  a  wise
 thing  that  Gujarat  has  donc.

 MR,  DEPUTY:SPEAKER  :  Therefore,
 all  this  money  should  not  be  given  to
 Gujarat,

 SHRI  K.S.  CHAVDA  :  No.  At  the
 outset  I  have  said  that  it  is  not  a  rich  State,
 Therefore,  while  allotting  money  that  fact
 should  be  borne  in  mind.  A  lot  of  back-
 ward  classes  are  there.

 Up  to  1968-65  the  Government  of  India
 giving  all  the  amount  of  expenditure  incur-
 red  for  post-matric  scholarships,  which  is
 now  cailed  SSC  scholarships  to  Scheduled
 Castes  and  §  Scheduled  =  Tribes.  From
 1969-70,  under  the  leadership  of  Stirimati
 Indira  Gandhi,  the  Government  of  India
 does  not  give  all  the  amount  of  expenditure
 incurred  on  post-matric  scholarships,  If
 you  see  in  the  Budget  of  the  Government
 of  India  for  the  year  397i-72,  out  ‘of  the.
 total  provision  of  Ry  58  06  600  only Rs.  28  lakhs  are  provided  ‘by  the  Govirninent
 of  India  and  the  State  has  to  provide

 Bia  0  lakhs
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 today  it  is,  just
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 MR,  DEPUTY-SPEAKER  .  The  hon
 Member's  time  is  up.

 SHRI  K.  S,  CHAVDA:  There  are
 important  problems  like  the  price  of  gas,
 the  price  of  residual  oil,  Narmada  Project
 and  so  on,  for  which  the  Government.  of
 India  should  pay  immediate  attention  to
 solve.

 As  the  time  at  my  disposal  is  consumed,
 I  conclude  my  speech.

 DR.  MAHIPATRAY  MEHTA:  Mr.
 Deputy-Speaker,  Sir,  I  rise  in  support  of
 this  Budget  which  is  well  balanced.  As
 rightly  stated  by  former  speakers,  jn  the
 circumstances  the  present  Government  has
 righ.ly  cut  the  coat  according  to  its  income,
 In  this  budget  a  very  right  reply  has  been
 given  to  the  parting  stunt  played  by  the
 past  ministry  of  Gujarat  of  making
 education  free  at  a  cost  of  Rs.  40  crores,
 nearly  20  per  cent  of  the  whole  revenue
 budget.

 1  do  not  support  the  budget  because
 there  is  no  taxation,  though  it  is  8  delicit
 budget.  I  support  it  because  the  Pian  out-
 lay  of  1971-72,  with  a  contribution  of  nearly
 Rs,  30  crores  from  the  Centre,  which  is
 nearly  Rs.  98  crores,  is  mainly  to  be  spent
 for  the  Scheduled  Castes,  Scheduled  Tribes
 and  the  weaker  society  of  Gujarat

 One  thing  at  least  that  my  hon.  friend,
 Shri  Chavda,  said,  as  I  understand  it,  is
 correct,  namely  that  Gujarat  is  not  a  rich
 State,  will  put  it  the  other  way,  It  is
 the  most  misunderstood  State  in  the  whole
 of  India.  Look  at  the  map.  It  is  only  a
 strip.  of  200  miles  from  Ahmedabad  (to  Surat.
 Hardly  nearly  10,000  square  miles  of  the
 area  is  being  developed.  out  of  the
 78.000  square  ovilea  area  of  -Gujarat
 See  what  are  the  disparities.  They  are  eo
 marked  that  anybody.  can.see  them.  There
 are  the  -rich.  people  in  Abmedabad  at  one
 place.  and.at  my  place  people  do  ‘net  get  a
 squ.re  meal  a  day  when  there  is:  famine.
 Even  the  Minister  has  witnessed  it.

 As  far  हेड  our,  political  economy  :  goes
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 fours  it  cannot  be  three  or  five.  So,  50
 long  as.  this  mixed  economy  does.  not
 change,  I  do  not  think  socialism  can  1...क
 brought  about  or  the  gap  between  these  two
 can  be  very  rapidly  narrowed  down,

 Here,  I  am  talking  of  the  regional
 disparity  of  Gujarat.  My  hon,  friend  just
 now  said  that  it  is  @  poor  State  and  contra-
 dicted  it  by  saying  at  the  same  time  that  it
 is  a  progressive  State.  Scheduled  Tribes
 and  Scheduled  Castes  from  where  he  comes
 form  2I  per  cent  of  the  (otal.  population  of

 SHRI  K,  8.  CHAVDA:  The  State's
 economy  is  making  good  progress  on
 agricultural  as  well  as  industrial  front.

 DR.  MAHIPATRAY  MEHT,
 himself  said  it  is  a  poor  State  and,  at  the
 same  time,  he  said  it  isa  progressive  State.
 How  can  these  two  things  go  together  ?

 Sir,  look  at  the  map  of  Gujarat,  from
 Kutch  to  Banaskantha,  Sabarkantha,
 Panchamaha!  and  Dang.  These  areas  are
 still  lying  as  backward  as  they  were  some
 years  before.  All  these  years,  the  southern
 Gujarat  rulers  have  exploited  the  rest  of
 Gujarat  for  their  own  benefit.

 Look.  at  the  irrigation  schemes,  Where
 there  is  00  inches  rain,  there  is  hundred
 per  cent  irrigation.  Where  there  is  scarcity
 every  alternate  year  and  famine  every  third
 year,  pftactically  there  is  no  irrigation  at
 all.  I  am  talking  of  my  district  Kuch,
 They  have  not  been  able  to  spend  even
 Rs.  6  crores.  From  960  onwards  up  to
 this  time,  not  a  single  new  medium-size  dam
 has  been  built.

 -Leok  at  Banaskantha.  There  wks  a
 severe  famine  for  two  years  consecutively
 just  like  Kutch.  .  The  relief  measures  were
 the  most.  corrupt  ones  which  require
 special.  investigation.

 “that  in  a  part  of  Gujarat  even:  girls  were
 molested  and  supplied  to  the  officers  just:
 to  fill  theis  empty  bellies.  In  Kutch,  in  the
 name.of  relief.  work,  oaly  party  work  was

 one,
 One  fupee  oach:to  be  a  member  of  the

 Compress  (9)  party.
 a  Aacuments,  They  .  collected

 st  their  party.  and)  the  offices  became  a
 »

 At  is  shameful:to  say
 ©

 The.  labourers  had  to  .  contribute:

 can  prove it  ;  Ican
 funds.
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 part  of  their  party.  This  is  what  they  have

 oa

 there

 :  hate,  Soy

 done.  I  would  request  this  august:  House
 that  a  special  committee  should  be  appointed

 to  inveatigate  into  this  corruption  -  indulged
 _in  at  the  time  of  severe  famine  in  Banas

 kantha  and  Kutch

 Look  at  the.  Kandla  port.  Recently,
 the:  Minister  of  Shipping  and  Transport
 Shri  Raj  Bahadur,  rightly,  visited  Kandla
 port  for  which  3  thank  him.  What  do  we
 find  there  ?  Gujarat  is  totally  apathetic  to
 that  port.  A  unique  free  zone  of  its  kind
 ia  the  whole  of  India  is  lying  as  undevelop-
 ed  as  it  was  0  years  before

 What  sins  we  have  committed,  what
 crimes  we  have  committed,  that  we  are
 denied  even  the  drinking  water  in  my
 district  for  all  these  years.  I  am  got  asking
 for  some  faciJity  ;  |  am  not  asking  for  any
 luxury.  IT  am  only  asking  for  a  bare
 necessity,  That  is  also  not  provided.  Byea
 drinking  water  is  denied  tous,  There  js
 not  a  single  place  in  the  whole  of  my
 district  where  water  fit  for  human  consump-
 tion  is  available,  There  are  more  than
 50  per  cont  of  the  places  where  the  people
 and  cattle  use  together  one  pond  and  take
 water  from  it.  There  aro  more  than
 25  per  cent  of  the  places  where  there  is  no
 source  of  water  supply  at  all,  Nothing  has
 been  done  in  this  regard,

 It  is  not  that  there  are  no  potentialities
 in  my  area,  J  could  understand  if  there
 were  no  potentialities  in  the  area.  There
 are  a  lot  of  potentialities.  Take,  for  example
 bauxite.  You  get  the  most  valuable  raw
 material  bauxite  here.  We  in  India  manu-
 facture  only  20  per  eent  of  aluminium  which
 is  required  by  our  country.  A  huge  quantity.
 of  this  precious  raw  material  is  being  expor-
 ted.  Also,  lignite  is  found.  nearby.  They
 have  not.  cared  to  develop  a  thermal

 ‘power.  energy  for  the  aluminium  pliant
 which  requires  the  most.  We  are  very
 much  short  of  electricity  and  the  alumigium
 manufacturing  requires  electricity.  But.they
 have  aot  cared  to  put  up  any  electricity  plant  .

 Thad  been  to  Hungary  recently  ‘where,  I
 found,  every  aluminium  plant  ‘hay  its.  own
 thermal  power  station  depending  on  Hgaite
 sions.  We  have  ‘got’  these  °  potentiatities
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 Then  if-geu  go  round’  the  coastal  line
 syou.  will  ‘see  that  only  200  miles  strip  is
 being  developed  only  and  the  rest  of  Gujarat
 is.as  ‘backward.as  anything.  “They  cheat  the
 people.  They  have  produced  a  documentary
 showing  2  acrxes  area  being  developed  on  the
 Rana.of  Kutch  and  the  remaining.  area  left
 as  barren  83  it  is  and,  they  sey,  if  Narmada
 comes,  this.  area  can  be  developed  then.

 Bat  look  at  Banni,  a  unique  pasture  land
 _in  the  whole  of  India  of  674  sq.  miles  in

 area,  In  September,  if  you  go  over  there,
 “if  there  are  good  rains,  you  will  find  millions
 of  flamingoes  and  herds  of  catiles  with  6  fi.
 height  Maldhari  standing  in  between.  It
 looks  so  lovely  and  beautiful.  But  if  you
 had  seen  the  same  area  during  the  fast
 famine  days,  you  could  have  scen  there
 heaps  of  skeletons  nf  bone  with  plenty  of
 vultures,  and  emaciaied  and  tuberculosis-
 infected  Maldaris  standing  belween  them.
 10%  of  them  are  to-day  suffering  from  cube-
 sculosis  and  no  medical  aid  is  being  given  in
 the  whole  of  that  area.  When  Dr.  Jivaraj
 Mehta  was  the  Chief  Minister  years  ago,  I
 had  drawn  his  attention  also,  but  nothing
 has  happened  upto  this  time.  On  the  cont-
 rary,  day  by  day,  it  is  economically  being
 ruined  due  to  repeated  famines.  There  is
 no  drinking  water  even  in  that  area,  No
 medical  facilities  are  available  on  that  area
 of  674  sq.  miles.

 Look  at  Kandla.  To-day,  of  course,  the

 fertiliser  project.  is  coming.  For  the  oil
 port.  a  Workers’  Group  was  appointed  to
 find  out  the  site  for  the  oil  port.  at  the  mouth
 of  the  Narmada,  .  But,  I  know  that  ia  their
 ‘feport  they  have  said  that  big  tankers  cannot
 come  to  the  mouth  of  Narmada.  So,  there
 is  00  suitable  site,  but  at  Kandla,  oi]  jeities
 até  already  there.  f  am  very.  happy.  to.  leara
 that  very  recently  oi]  isto  be  drilled.  some-
 where  nearby  in  Kutch  and  the.  reservoir
 has  been  found  as  big  as  Ankieshwar,  why-
 not  the.  oil  sefinery.  be  locaied  at  .Kandia,
 The  first  pricciple  wo-have  eccepted  ॥! उ  that
 the  -refinery  for  the  crude  that  isto  be.
 imported,  will  be  located  at  the  porte,  Why.
 not  Kandla  be  selected.  for  ‘this  as  it  fulfils
 this  condition?  Further,  it.  will.  -be-the
 nearest  port.  to  those  countries  ‘from.  whare®
 we  import  the  crude  and  export.the  refined.

 :  i).  98d  also.  the  oi  found  in  Banaskantha.:
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 ‘and  Kutch  can  alto  be  refined  there  and  it
 ‘can  supply  Oil  to  Koyalt  refinery  also  which
 is.  not  far  away,

 The  north  of  Gujarat,  that'is,  Banaska-  -
 ntha  arid  Sabarkantha,  are  equally  in  need
 of  water  as  much  as  Kutch  and  Saurashtra.
 So,  an  atomic  power  plant  should  .  be  locat-
 ed  om  the  western  coast  for  the  d:salination
 of  the  sea  water  as  recommended  by  the
 Bhabha  Scientific  Research’  Institute.  This
 plant  will  not  only  desalinate  water  bot  it
 will  be  used  in  the  fertilisers,  aluminium
 plant  and  another  fertiliser  factory  coming
 up  there  near  the  west  coast,  My  friend,
 Mr.  Piloo  Mody,  also  comes  from  that  area,
 the.  Panchmehals,  which  also  suffers  from
 tack  of  drinking  water,  still  he  does  not
 mind,  if  an  atomic  station  is  set  up  along
 the  coast,  it  will  be  not  only  for  the  indust-
 rial  use  but  it  can  be  used  for  agriculture  and
 drinking  water  purposes  there  and  that  can
 be  dene  only  by  an  atomic  power  plant.

 I  would  like  to  tell  you  one  thing  more,
 about  the  price  of  gas  and  residual  fuel  oil.
 A  dispute  between  the  Gujarat  Government
 and  the  Centre  is  going  on  since  long.  In
 j96t  the  Gujarat  Electricity  Board  had  a
 dispute  with  the  ONGC  and  in  1964  actually
 Dr.  VKRV  Rao  was  appointed  arbittator  in
 that  dispute  and  in  I968  he  gave  the  award.
 The  price  was  fixed  something  like  Rs.  ys.
 Now  it  has  jumped  to  Rs.  447,  |  cannot
 understand  this.  It  is  the  duty  of  the  Centre
 to  fix  a  reasonable  price  so  that  industries
 and  other  things  in  Gujarat  may  develop
 rapidly  and  the  price  should  be  immediately

 fixed

 Last  but.  not  the  least,  as  rightly  said  by
 Mr.  Pandey,  is  Narmada  project.  When  we
 are  talking  of  linking  of  the  Ganga  in  the
 North  with  the  Cauvery  in  the  South,
 Narmada  being  the  life  and  death  question
 of  Gujarat,  should.  be  taken  up  immediately:
 and  implemented...  The  Narmada  should  be
 linked.  up  with  the  Rajasthan  canal  asd.
 water  brought  to  Ketch  and  Bansskaathe .
 which  require  water  very  badly,  “it.  will  siso
 be  an.  outlet  into  the  sea  ७  Punjab
 Rajasthan.  ‘and  from  the  ‘defence  point  of:
 view  also  it  will-be.a  barrier  on  the  western:
 border  and.  this  canal  should  be  extended.
 upto  Kandi,  ye
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 .  4  of  this  area  of  the  Raan  of  Kucth  being
 ‘@eveloped  and  the  remaining  being  kept  as
 such  and  saying

 “Narmada  comes,  the  whole  of  the  arca  will
 be  developed  like  this  and.  thus.  they.  are

 waiting  for  the  Narmada.  to  come  up  and
 not  developing  this  area  just  like  a  beggar
 goes  round  with  a  trolley  in  which  a  sick
 petson  is  being  carried,  They  do  not  want
 the  ulcer  of  the  sick  person  to  be  healed  nor
 they  want  that  sick  person  to  die  just  to  get
 alms,

 14.00  tra.

 This  area  of  Kutch  and  Banaskantha  is
 shown  as  diseased  person  in  that  documen-
 tary,  We,  the  Members  of  Parilament,
 coming  from  that  area  have  been  stressing
 these  points  in  this  august  House,  I  rem-
 ember  this.  On  5th  of  April,  1960,  when  I
 was  sworn  in  the  Rajya  Sabha,  the  Bill  for
 the  formation  of  Mahagujarat  and  Mahara-
 shtra  came  up.  On  the  very  first  day  I
 reminded  that  the  development  of  Kutch
 will  be  the  responsibility  of  the  Centre  as
 recommended  by  the  Joint  Commiitce  and
 the  Boundary  Commission.  But,  Sir  what
 has  been  done?  The  first  and  second
 plans  were  guaranteed  by  the  Cenire;  but
 then  please  see  the  misfortune  of  us.  In
 the  First  Plan  the  amount  was  Rs.  3  crores;
 in  the  Second  Plan,  Rs.  8  croses,  Jn  the
 Third  Plan  it  was  reduced  to  Rs.  4  crores.  It
 was  reduced  to  just  half,  This  is  the  situa-
 tion.

 ‘Another  funny  thing  that  sou  find  is
 that  roads  are  calculated  in  Gujarat  on  the
 basis  of  population  and  not  on  the  basis  of
 the  area.  Thanks  to:  Ayub  Khan  there  are
 some  roads  in  Kuteh  which  have  come  up
 after:‘the  attack  of  Pakistan.  Some  roads
 are  there  today.

 Ihave  made  certain  small  suggestions
 about  the  backward  areas.  If  these  things
 are  looked.  into

 ment  will  consider  these  points,

 to.  ‘the:  people  that  if

 _and.  the  programme.  is:
 carried  out,  I  am  sure  some  regional:  dispa-  —
 tities  will  be  removed  andy.  -hope  Govern-

 Thank
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 ject  of  Gujarat  is:  now  ‘belog  ‘attacked  on
 the  ground  that  it  is  nota  sound  decision.
 But  the  whole.  thing.  bas  proceeded’:  well
 beyond  the  stage  of  decision.  I  myself,
 when  the  project  was  first  taken  in  hand,
 opposed  jt;  I  would  still  consider  that  if
 one  had  to  take  a  decision  today  perhaps
 that  would  not  be  the  right  thing  to  do.
 But,  is  it  wise  in  a  democratic  country
 to  set  such  worng  precedents.  that’  once  a
 new  Government  comes  into  power,  it  can
 set  aside  what  was  decided  by  the  previous
 Government  7  This  is  one  point  on  which
 I  feel  that  since  the  President's.  rule,  if
 any  mistake  has  been  made,  it  is  thie.
 Why  should  the  work  on  Capital  Project
 be  suspended  १.  Was  it.  not..a  decision
 taken  correctly  and  properly  by  the  previous
 legitimate  Governments  in  power  1  This
 decision  was  taken  by  several  Governmente
 by.  democratically-eleted  =  Governments,
 This  decision  shovld  have  been  ‘respected
 by  the  Governor,  ]  am  emphasising  the  point
 of  right  and  proper  precendents  and  I  ‘with
 to  say  that  it  is  unwise  to  interfere  with
 decisions  of  this  nature.  ‘  Quite  apart  from
 the  merit  of  this  issucd--and  of  course,  in
 this  case,  merit  also  is  in  their  favour,--pot
 touching  this  decision  now  seems  to
 be  the  better  course,  when  so  mach  of
 money  has  been  spent.  And  the  onus  of
 proving  that  a  change  would  be  desirable
 and  in  the  interests  of  the  people  would  lie
 on  anyono  who  puts  forward  such  a  sugges-
 tion  that  it  would  be  possible  to  find  anos
 ther  alternative  arrangement  which  would
 mean  that  we  shall  not  fose  anything  on  the
 change  proposed  to  be  made  and  that  the
 sum  of  Rs.  30  crores  that  has  been  spent
 will  be  well.  utilised  and  for  a  relatively
 smaller  amount  we  shall  be  able  to  have  a
 better  capital.

 I  would  then  like  to  refer  to  the  point
 about  drinking  water  which  is  undoubtedly
 avery  serious  matter  in  Gujarat.  Over
 a  thousand  villages  or  possibly  more  are
 still  without  drinking  water  for  the  greater
 part  of  the  year,  This  is  something  which
 feeds  to  be  taken  up  on  28  very  high

 priority  basis,
 previous.  Government  that  it  would  beso.

 .  _  dows,  bat  [think  thatthe  difficulty  ‘Hes  in”

 the:  implementation.”

 There  is  a  decision  .  of  .  the”

 I  hope:  that’dush
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 The.  hon
 ‘aa.  roferted  to:various.  unfortunate  decisions
 “or.  policies  af  the  previous  Governments
 ‘pot  हैं  must.  aay  that  his  reference  to  unfair-

 ‘gens  was  not  altogether  right.  After  all.
 thete.  are  certain  natural  advantages  and
 natural  disadvantages,  and  one  cannot
 altogether  overcome  them.  If  there  is  no
 weinfall  in.  Kutch,  then  there  is  bound  to  be
 marcity.  हैं  there  are  no  major  rivers  in

 .Saurashtea,  thea  it  is  impossible  to  have  a
 major  river  project.  You  have  to  have  a
 major  river  first  ia  order  to  have  a  major
 giver  project..  But  that  apart,  thereafter
 certainly  every  effort  should  be  made  to
 remove.  the  disadvantages  resulting  from
 those  shortcomings.

 In  so  far  as  power  is  concerned,  undou-
 btedly  _Gujirat's  power  problem  cao  only
 be  solved  by  the  establishment  of  an  atomic
 power  station,  because  Gujarat  has  no  other
 source  of  energy  left.  It  must  bring  coai
 from  long  distances,  which  means  that
 powers  becomes  extremely  expensive.  It

 has  hardly  any  or  very  limited  hydro-power
 sesources  and  even  these  not  unti)  the
 Narmada  project  goes  through;  in
 fact,  not  even  then  would  there  be
 much  of  hydro-power  available.

 Oil  and  gas  which  are  available  are
 now  sought  to  be  made  fantastically  expen-
 sive  by  a  Central  decision,  It  is  80  entirely
 unfair  that  it  is  difficult  to  bolieve  that
 the  Central  Government  can  be  so  partial
 and  so.unfair.  One  course  or  one  policy
 is  adopted  towards  Assam  and  a  totally
 different  policy  towards  Gujarat,  it  may  be
 that  Assam  Government  is  more  competent
 and  knows  how  to  handle  the  Central
 Government  and  the  Gujarat  Government

 ‘dogs  not.  That  is  possible.  But  certainly
 one  would  have.  expected  that  the  Central
 Goverament  would-have  regarded  the  matter
 on  an  equal  basis  and  taken  a  fair  decision.
 Thope  that  they  will  take  a  fair  decision
 soon.  Unless  they.  see  Gujarat's  position
 fairly  aod.  take  a  fair  decision,
 cheaper  power  will  —  be-come
 virtually  impossible.  But  in  any  case
 apart  from  the  question  of  cheapness,  there
 igalso.  the  question  of  the  power  demand
 which  is  growing  and.  for  any.  futther
 e@ptablisbment.  of  jarge..  power.  stations
 and  in  future,  thers.  must.  bo  large.  power

 “JULY,

 Member:  who  spoke  before

 stations--  we  shail  have  to  rely  -upon  atomic
 energy.  ‘Therefore,  द्  think  quite  rightly  the
 policy  of  the  Government  of  Gujarat  has
 beca  fo  press  for  the  allotment:  of  ab  atomic
 Power  station  somewhere  along  the.coast  of
 Saurashtra.  What  I  would  suggest  now  is
 that  -decision  should  be  taken  soon  arid  the
 implementation  begun  well  in  advance  so
 that  power  becomes  available  some  time  ia
 the  Fifth  Five  Year  Plan.  Unless  that
 decision  is  taken  at  an  early  date,  it  would
 be  impossible  to  achieve  that  objective,  and
 Gujarat  will  experience  power  shortage

 I  have  briefly  touched  on  the  oi]  and  gas
 prices  but  I  do  feel  that  that  is  a  matter  which
 ought  to  be  taken  up  now  when  there  is
 President’s  rule  because  then  the  responsi-
 bility  can  be  fairly  and  squarely  accepted
 by  the  Central  Goucrnment  as  to  what  the
 decision  is.  To  suddenly  raise  the  price  of
 residual  fuel  oil  and  gas  by  virtually  a
 hundred  per  cent  is  not  fair  or  reasonable,
 It  can  be  contested,  but  the  point  {  wish  to
 make  is  that  the  Central  Government  itself
 should  apply  its  mind  to  this  problem
 entirely  afresh  and  look  at  the  question  not
 just  from  the  point  of  the  Oil  and  Natural
 Gas  Commission  and  its  profitability  but
 from  the  point  of  view  of  a  State  which
 has  power  requirement  and  for  which  it  is
 important  that  power  should  be  available
 at  a  reasonable  price.  Today  the
 price  of  power  in  Gujarat  is  among
 the  highest  in  the  whole  country,
 and  that  is  not  something  which  could
 enable  the  State  to  progress  as  satisfactorily
 industrially  as  is  necessary.

 Then  there  are  two  major  irrigation
 projects,  Gujarat  has-the  third  one,  Ukai,  is
 about  to  be  completed.  Oae  is  the  Mahi
 project  where  the  Kadana  project  has  been
 suspended,  again  because  of  a  dispute  bet-
 ween  the  Rajasthan  and  Gujarat  Govern-
 ments.  Why  should  this  be  allowed  to
 cause  delay  7  It  is  well  known  that  if  this
 project.is  proceeded  with  speedily,  it  .wit!
 mean  a  very.  considerable  arca  -  receving
 assured  water  supply  which  it.  does  not
 today;  ‘That  area  is  not  only  rich  agri-

 ‘gulturally  but  the  farmers  there  Know  how
 to  put  the  water  to.  the  best  possible  use.
 The  -differencis  |  is  small  and  I.  hdépe  the
 Central  Goverament  will  use  its  good  offices
 to  -tomove:  all:  the  difficuhies  and  hurdies
 and 660  dec  this  project ॥  procecde:
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 As  forthe  other  project,  Narmada,
 ‘is-impossibls  to:  say.  much
 referted  to  a  tribunal.  Bat  even  so,  the
 Central:  Government  can.  use  its  goad
 Offices,  if  itis  so  minded.  The  Central
 Goverament,  I  would  have  thought,  from
 the  point  of  view  of  all-India  considerations
 would  have  realised  the  urgency  and  felt  it
 masential  to  see  that  a  decision  was  reached
 at  the  earliest,  The  Narmada  scheme  is
 not  prepared  by  any  one  State;  it  was  drawn
 up  by  a  noutral  committee  of  experts,  the

 ‘Khosla  Committee,  4  work  had  proceeded
 according  to  the  Committee’s  report,  we
 would  now  have  been  half  way  towurds  the
 completion  of  that  project.

 irrigated;  vast  areas  which  are  today  dry
 and  barren  would  have  received  water  and
 India’s  ability  to  overcome  its  food  problem
 and  the  problem  of  agricultural  raw  mate-
 rials  would  have  been  enhanced.  These  is
 no  reason  why  even  now  a  decision  shoutd
 not  be  taken  to  achieve  this.  I  would  not
 like  to  enter  into  the  merits  of  this  issue.
 What  I  would  urge  upon  the  Central
 Government  is  that  it  should  take  an  active
 hand  now  even  when  the  matter  is  before
 the  tribunal,  because  whichever  way.  the
 tribunal  decides,  it  wijl  still  have  to  be

 implemented  and  enforced,  and
 without  genuine  goodwill  on  the  part  of  the
 parties  concerned,  that  implementation
 will  be  always  hampered  and  not  proceeded
 with  as  speedily  as  is  desirable.

 I  do  not  wish  to  take  more  time.  I
 would  only  refer  to  one  more  matter,
 education.  Here  ccriain  decisions  were
 taken  by  the  previous  Government  just
 before  it  submitied  its  resignation.
 But  because  of  certain  technical  reasons
 tha  Governor  decided  that  these  are  not
 td  be  implemented.

 ‘It  seems  to  me  that  here  the  Central
 Government  might  well  fook  again  at  the
 matter‘on  its  merits.  Are  these  decisions
 in  regard  to  these  matters—that  is  to  say,
 making  recondary  education  free  and  giving
 eertain  concessions  for  the  consumers  of  irti-
 gation  water—in  public  interest  or  not  7  Are
 fhese  decisions  ia  fine  with  the  policy  of  the
 ‘previous  elected.  governments  of  Gujarat  or

 they.  are  in  line,  if  they  are  in

 Sntorest,  why  thet  put  a  stop  to  them,

 It  has  been

 It  would  have
 meant  over  50  lakh  acres  of  land  being
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 on  the  ground  that  there  are  no  finances  but
 on  the  ground  that  these  are  not  proper
 decisions  ?  Financial  considerations  undo-
 ubtedly  are  important,  aad  they  must  be  given.
 proper.  weight,  but  those  were  not  the  consi-~
 deration  on  which  these  decisions  were  set
 aside,  Financial  considerations  also  wavyid
 not  have  necessarily  prevented  the  implemen-
 tation  of  this,  I  may  say  that  Gujarat  is
 ‘one  of  the  few  states  in  India  which  dacs  act
 abuse  the  facility  of  overdraft  that  is  made
 available.  think  it  is  right  that  it  should
 be  so,  and  that  is  how  the  State  policy
 should  be,  that  it  should  be  run  in  accord-
 ance  with  the  financial  canons  of  propriety,
 but  because  it  does  90,  it  should  not  be
 penalised.  Ido  feel  that  again,  during  the
 President’s  rule  these  two  decisions  that  were
 taken  should  be  considered  afresh  on  their
 merits  and  implemented  effectively.

 eft  बैक्ट्रिया  (जूनागढ़):  उपाध्यक्ष  महो-
 दय,  मैं  इस  बजट  का  समर्थन  करते  के  लिए

 खड़ा  हुआ  हूँ।  मैं  फिनांस  मिनिस्टर  साहब  को

 यह  बजट  पेश  करने  के  लिए  घन्यवाद  देता  हूं

 गुजरात  का  यह  पहला  बजट  है,  जिस  में  कोई

 कर  नहीं  लगाया  गया  है।

 इस  बजट  में  एश्रीकल्चर  के  लिए  जो  धनराशि

 रखी  गई  है,  मैं  उस  के  बारे  में  कहना  चाहता  हूं.
 कि  इस  देश  में  एग्रीकल्चर  की  इकॉनोमी,  अर्थ-

 व्यवस्था,  बहुत  पिछड़ी  हुई  है  और  उस  को

 सुधारना  बहुत  जरुरी  है।  गुजरात  में  भी

 एग्रीकल्चर  में  सुधार  करने  को  बहुत  जरूरत  है

 और  उसके  लिए  एग्रीकल्चर के  क्षेत्र  में  ज्यादा  से

 ज्यादा  रिसर्च  करता  आवश्यक  है  में  वित्त

 मंत्री  और  गवर्नमेंट  से विनती  करूगा  कि  बीज़,

 साथी  और  थुग्रीकल्चर  सम्बन्धी  सस्य,  विषयों  में
 रिसर्च  के  लिए  ज्यादा  से  ज्यादा  राशि  दी  आगे.

 जिस  से  एं ग्रो कल्चर  की  पैदावार  में.  वृद्धि  हो

 खु  कि  गुजरात  की  अर्थ-व्यवस्थाः  एगम्रीकल्नर  पर

 लिरमेर है  इसलिए  उस  का  विकास  हो,

 उत्तर  बरमे  किसान  गांवों  में  रहते.  हैं,  उसकी

 क्षणिक  स्थिति.  में  सुधार  हो  कौर  वे  अच्छा

 जीवन  व्यतीत  कर  सकें.!  इस  से  छोटे  छोटे

 गाँवों
 और

 क्यों
 को  आग  बढ़  ay



 6

 |

 ०४

 ८

 सम

 yan

 ड

 2

 ह

 ay

 73

 उ

 ary

 bis

 teal

 एफ
 है

 8६

 dee
 ie

 88

 ड्

 ्

 2५

 ्

 (४४०

 ्

 te
 न

 ु

 Uys

 था

 ढ

 दु

 दिन

 दु

 BBY

 @

 3
 o

 Be

 ही

 iQ

 th

 ्

 £ द

 nh

 डड
 8

 ड

 2७३५७७४
 ४

 ४2५

 ि

 ay

 ae
 we

 bile
 #

 ्

 हु

 ज

 Lindh}

 ab

 ड

 ae

 lie Bp

 ्

 है

 ॥

 है

 ड

 ह
 |

 ह

 [३४

 ्

 ड्

 ७४

 ह्

 ड्

 थ

 ॥ उ

 200

 2४6

 ह ७७
 bp

 १४४४३ BD

 pe

 awe

 है;

 श
 है

 ्

 (५

 ्

 Be

 ड

 ट्ट

 प्

 प

 ्

 ज ४

 | -

 प्

 jBb

 ज

 पढ

 फ्र

 22९8]

 अ

 1

 U

 $e

 ७४

 ही

 pie

 Be

 (ज

 ह

 ्

 ्

 ड्

 ्

 | उ

 ्

 है

 ि

 ज

 ्

 [ए

 जि

 tn

 ट. 2

 3४४२४
 क

 ३५४0७

 WR

 ह

 ४82
 ह): अ

 ६०७३७

 उ
 ४

 [यह
 है

 न

 ्

 द

 ज

 ्

 +0%

 Bb
 |

 bi
 ४

 3

 ३५9

 ४823

 जि

 BS

 thy
 1

 ae

 डु

 $
 |
 है

 00

 ३8

 bb

 ik

 ज

 प्

 BE

 &

 ट्

 sh

 ह

 oy
 है

 ह्

 ह

 ्

 डड

 43

 Bibk

 ie

 ६४७६

 BE

 (४६

 dthj
 ey

 ह

 ह

 ि

 प्

 प्

 (७

 22९|7:2२]383

 ह

 ग्

 अंडर

 ड्

 ट्
 ID
 |

 lew

 ॥
 ७

 dwih

 ड्

 शहर

 ड्

 है

 क्

 ह

 ७

 ह

 ६ उ

 डि

 ु

 ‘2

 द

 pdb

 ि ४

 ६

 ्

 bits»

 ड्

 न्

 ह
 B

 1

 ्

 BED)

 1-3

 3५७

 ॥ 3

 है.

 bie

 ae

 pale

 "्

 Be

 (॥

 ं

 | ५

 38४४,

 |

 [७

 ह
 है

 ४88३

 +४७

 wd

 है

 3३०४०
 ७५
 I

 है

 ४७२६

 ह

 1

 दि

 ह 4

 ७
 a

 ao

 AD

 eo

 00

 ७४५

 ७४४७३ ७४

 eh

 शाह

 ड,

 2055

 पक्

 ty

 अ्य्श्

 ्

 ह

 २७:

 ab

 2

 ज

 he
 9
 @

 pee,

 खाए

 |
 ,

 Met

 ‘em

 Anns

 Ee

 this

 wie

 ॥७

 ध्थापूओ
 ३

 ्

 न्

 oy
 B

 ्

 32%.
 i
 ce

 आ

 20

 उ

 :

 Be

 ६

 कक

 1

 है.

 ऐड

 Sp

 8

 (Pee)

 Bt

 ble

 ्

 रड

 ड्

 Be

 न

 ob}

 हम

 1

 डर

 Rp

 2B

 ह्

 है.

 ib

 ह्

 कूँ

 BA

 ३0४

 उ

 2३७

 ४2

 DO)

 1:

 ट्

 हुं

 ्

 29:

 syi22

 Be

 ट्

 है

 ्

 28

 9)
 2

 ड

 ं

 1:

 gt
 है

 ब

 (७

 ्

 ge

 eile

 ३५७

 8

 ्

 ्

 ्

 ्

 ३५४४

 ्

 क्

 २२७

 rb

 [४

 ४३७

 है

 हँ

 बूद

 1-2

 है

 (४७

 ३४

 ्

 फ्
 ॥

 ह्

 ्

 क्

 3२४७

 DL

 pb

 dal
 &

 we

 है

 (४७

 1

 र्द्र

 ड

 db

 मू

 फ्

 ७६

 ४५४४७
 |
 है

 ड्

 हं द...

 ु
 &

 (६६

 षड्

 (ज

 ह्

 द

 db

 ज

 ह

 हँ
 है

 ्

 so

 है

 ्
 B

 bis

 DR

 क
 ।

 है

 13

 न्

 ह

 |

 HB

 im

 डु

 प्

 BR

 20७
 ह. 2

 13

 उ

 Dh}

 हड

 iaibe
 है

 ्

 ्
 1.

 #

 "ी

 8

 Bip

 फ्

 च

 ग्

 1
 ७४

 (७

 पु

 8

 छ्

 ्

 ७

 ४४8०३

 2008

 प्

 Day

 [ज

 b2

 Sm
 &

 ्

 BE

 ज

 ||

 |

 ्
 i

 ४४२७७२७

 ah

 38

 ४२

 rel
 ("स

 ७]

 499
 ६

 ४)

 ४

 2७०]

 थ

 ४४७४३५४७५

 ad

 IB

 WB

 द

 र (७

 - ७

 3 १

 be

 sR

 २५७

 न्

 Ue

 ह

 हि

 se

 Be

 है

 20७

 Be
 ह॥

 ४688

 (४

 ह

 &

 8030४ Ay

 R

 828

 DAs

 ६७१७

 ४३

 oe
 £

 (७8४

 ३७

 WB

 ७६

 Pe

 [अ

 ्

 AJ

 ४२४

 3208

 हूँ

 2

 द

 (७

 ह

 Ce

 ड

 ।

 ्

 ip

 dle

 day

 BA

 9

 8७

 pone

 ७

 3७

 हि

 दू
 'है

 ढ
 Me

 (उ

 क

 ४४

 ४४७५४

 |

 ज

 2b

 ७
 |

 wa

 ४७

 ् (७

 प्

 है

 funn

 ३

 €&

 &

 हि

 a3

 6

 Fe

 Lan

 aaa



 _
 i Toe

 oe  ite  हरिजनों  और  आदिवासियों  को

 -  आंटी  नहीं  गई  हैं  ै 6  का  सर्वे  किया.  जाय  और

 हें  जमीन  उस  के  | 21 ह  उस-को  बटी  जाय  |  ऐसी

 कोई  समय  मर्यादा  बाँधी  जानी  चाहिए ।

 बेकारी  दूर  करने  के  लिए  30  लाख  रपये

 का  बजट  में  इंतजाम  कियां  गया  है  कौर  इस  में

 ग्रामर  रखा  का  केन्द्र  जलाने  को  बात  कही

 बाती  है।  मैं  मानता  हूं  कि  अग्वर  घपले  से

 लोगों  को  रोजी  मिलेगी  |  लेकिन  जो  इस  में

 यह  कहा  गया  है  कि  इस  30  लाख  रुपये  से  I5

 सौ  प्राणियों  को  रोजी  मिलेगी,  यह  मैं  नहीं

 मानता  j  30  लाख  रुपये  से  t5  सी  प्राणियों

 को  रोजी  नहीं  मिल  सकेगी  t  मैं  श्राप  से  कहूंगा

 कि  बेचारों  की  जो  समस्या  है  शिक्षित  बेकारों

 की  जो  समस्या  है  ध्रम्बर  चरते  से  उन  को

 रोजी  दिलाने  के  लिए  यह  30  लाख  रुपये.  की

 धनराशि  बहुत  कम  है  7  बजट  में  इस  से  कहीं

 ज्यादा  इस  पर  खर्च  किए  जाने  की  ज़रूरत  है।

 मेरा  यह  कहना  है  कि  इस  से  डबल  यानी  60

 लाख  स्प्रे  इस  पर  खर्च  किए  जायेंगे  तब  यह

 बेका ती  दूर  करने  में  मदद  रूप  होगा।

 एक  दूसरा  मेरे  डिस्ट्रिक्ट  का  ही  सवाल

 है  जूनागढ़  डिस्ट्रिकट  में  गिर  का  फारेस्ट  जहां

 के  लायन  देखने  के  लिए  सारे  हिन्दुस्तान  के

 और  परवेश  के  लोग  जाते  हैं  वहाँ  कोई  टूरिस्ट

 सेंटर  महीं  खोला  गया  है  मैं  अपनी  तरफ  से

 कहूंगा  तो.  अच्छा  नहीं  लगेगा,  लेकिन  गुजरात
 की  गवर्नमेंट  ने  सा पुवा रा  में  जहां  १ोई  नहीं

 जाता  है.  वहीँ  एक  टूरिस्ट  शदर  खोल  दिया  है
 और  हमारे  यहां  गिर  फारेस्ट  में  जहाँ  लायन

 देखने  के  लिए  बहुत  लोग-  जाते  हैं--इस  के.

 अलावा  सोमनाथ  जी  का  मंदिर  जहां  हैं+-ऐसे

 डिस्ट्रिक्ट  को  बिल्कुल  छोड़  दिया  है.।  यहां  एक  .
 टवरिस्टि  सेंटर  अनाना,  चाहिए  |  वह  ने  बना  कर

 Se.  ‘power  and  I  per  cent  on  industry,  mining

 “erores
 of  Rs.  98.67  crores,  out  of  which  Rs,  31:60
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 amas  पार्क  के  रूप  में  गिर  के  जंगल  को  &..,.... क

 दें  उस  को  अच्छी  तरह  से  रखा  जाय  aot

 दूसरी  एके  मेरी  विनती  है।  गवर्नमेंट  ने...

 डेयरी  और  मिल्क  सप्लाई  के  लिए  कुछ पैसे  का
 |

 इंतजाम  बजट  में  किया  है।  मैं  प्रार्थना  करूगा

 कि  जूनागढ़  एक  ऐसा  सेंटर  है  जहां  डेयरी  की

 बहुत  अच्छी  सुविधाएं  हैं.  भ्र ौर  वहां  दूध  2.

 बलि  कपिल  वहुत  हैं।  इसलिए  वहां  गवर्नमेंट

 की  शोर  से  एक  डेयरी  रही  है।  उसको  ज्यादा

 धनराशि  देके  उसका  बहुत  विकास  करना

 आाहिये।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  ह.
 GANESR)  :  I  am  thankful  to  hon..  Members
 for  taking  part  in  the  discussion  on  the
 Budget  of  Gujarat  and  making  valuable
 suggestions

 We  all  know  the  circumstances  in
 which  this  House  has  been  caifled  upon  to
 discuss  and  pass  the  Budget  of  the  State  of
 Gujarat.  Iam  sure,  taking  into  considera-
 tion  the  feelings  of  the  House,  it  will  not  be.
 long  before  Gujarat  has  a  popular  Govern-
 ment,  80  that  the  various  problems  that  hon.
 Members  have  raised  would  be  tackled  by  a
 popular  Ministry  there

 There  are  certain  specific  features  of  this
 Budget  which  I  wish  to  place  before  the
 House.  Gujarat.is  a  fairly  developed  State,..
 I  am  not  saying-that  it  is  a  rich  State,
 compared  to  many  other  backward  parts  of
 our  country.

 The  budget  itself  reflects  the  economic
 Situation  of  the  State.  t  bas  a  small  deficit
 of  Rs,  1  29  crores,  which  will  be  fully.  cover-
 ed  by  normal  improvement  in  income  and
 savings  during  the  year  itecif,  It  has  a
 revenue  surplus  of  Rs.  14  35.  crores  and  the.

 provision  for  capital  expenditure  is  Rs  4643
 For  the  plan,  there  is  a  provision:

 crores  are  out  of  Central  assistance.  About
 49  per  .cent.of.  the  outlay.  willbe  spent.on
 -agriculliire,  cooperation,  community.  deve-.
 lopment  |  and:  irrigation;  2  per.-  cent  on:

 Jn:  the.  formulation  of  ibe
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 taken  to  sea  that  the  emphasis  is  jaid  on  the
 ‘-walfare  of  scheduled  castes  and  tribes,  small
 or'marginal  fermert,  landless  workers  and
 other  vulnerable  sections  of  saciety.  There
 is  a  specific  provision  of  Rs  25  lakhs  for  the

 welfare  of  scheduled  castes  and  tribes.

 So  far  as  foodgrain  production  is  concer-
 ned,  35  Iakh  tonnes  will  be  produced  during
 1970-71  as  against  30.69  lakh  tonnes  in  1969-
 1,

 ¥n  the  field  of.  land  reforms,  the  State
 has  completed  the  programme  of  legislation
 for  abolition  of  intermediate  landholders  and
 for  distribution  of  land.  For  this  purpose,
 the.  Gujarat  State  Cooperative  Land  Develop-
 ment  Bank  has  drawn  up  2  scheme  for  tak-
 ing  land  from  landholders,  for  which  a
 provision  of  Rs.  8  crores  has  been  made.
 The  State  Government  has  undertaken  to
 bear  the  losses,  if  any,  incurred  by  the
 Bank.

 In  terms  of  industrial  development  also,
 the  State  has  a  very  organised  industrial
 sector.  The  Indian  Petro-Chemical  Corpora-
 tion  Limited  has  started  its  work.  The
 Aromatic  Project  is  expected  to  be  commi-
 ssioned  towards  the  end  of  1972.  The
 Naptha  Cracker  estimated  to  cost  Rs.  30
 crores  is  expected  to  be  on  steram  in  early
 1974.  ह.  Fertilizer  Project  in  the  coopera-
 tive  sector  is  also  being  established  at
 Kandla  Kalol.  These  new  big  projects
 coming  up  will  certainly  generate  sufficient
 employment  and  will  go  a  long  way  in  meet-
 ing  the  unemployment  problem  of  Gujarat.

 In  terms  of  electricity.  also,  certain
 schemes  .have  been  taken.  The  expansion
 of  the  Dhuvaran  thermal!  power  station  with
 an.  additional  capacity  of  280  MW  and
 Ukaihydro  project.  with  300  MW  capacity
 are  in-advanc:d  ‘stages.  of  implementation
 In  the  field  of  rural  electrification  also,  there

 substantial  progress  made.  395]  villages
 and  66.159  wells  have  been  electrified  till  the
 end  of  March,  mn

 20  percent  of  the  revenue  outlay  is:
 spent  on  education.  A  provision  of  Rs.  a.

 Crores  has  been  made  for  this

 qo  NGujarat  488  8  specific  programme  knows,  _  ¢
 compalsory

 a8  thee  Programs  of  right  २७  Work.  Thie

 has  been  thers  right  fram  i969;  "A  provision  |
 of  Rs.  2.5  crores  is  .included  in  the  |  State's.
 fourth  plan  for  the  scheme  of  tight  to  work,
 for  taking  up  Ixbowr-intensive  schemes  or
 works  for  the  relief  of  unemployed  aad
 under-employed  in  rural  areas.  This,  along
 with  the  other  rural  work  programmes  thar
 have  been  taken  up,  the  programmes  for
 drought-affected  areas,  the  frash  programme
 for  rural  unemployment  and  small  farmers
 development  scheme,  will  also  generate
 more  cmployment.  The  special  employment
 oriented  programme  now  covered  under  the
 right  to  work  will  involve  an  expenditure  of
 Rs.  43  crores  and  will  generate  employment
 potential  of  940  lakhs  man-days.  So,  it  is
 not  only  {2  Ambar  charkha  centres,  as  the
 hon.  Members  have  mentioned,  but  the  entire
 scheme  of  rural  development  snd  spccial
 programme  in  drought  affected  areas  and  the
 Central  crash  programme  of  giving  employ-
 moent  to  the  educated  unemployed  as  well
 the  industrial  projects  to  which  |  have  referr-
 ed  to  will  undoubtedly  generate  enough
 employment  and  to  some  extent  solve  the
 pfoblem  of  unemployment,  as  far  as  Gujarat
 is  concerded.

 There  are  a  few  specific  points  which
 have  been  raised  to  which  |  would  like  to
 refer,  One  is  the  fear  that  because  some
 construction  works  have  been  stopped  there
 is  some  re-thinking  on  the  question  of  the
 new  capital  of  Gujarat.  Government  have
 taken  n0  decision  to:  shift  the  capital  from
 Gandhinagar  to  Ahmtdabad  and  the  news-
 paper  reports  appearing  in  this  cannection
 are  not  correct.  Only  a  few  works  are  not
 taken  up  in  Gandhinagar  during  President’s
 rule,  Obviously,  any  decision  regarding  the
 continuation  of  work  or  the  question  of  shift.
 ing  cannot  be  taken  during  President's  rule.
 It  will  have  to  wait  the  formation  of  a
 Popular  Ministry  as  such  an  important:  deci-
 sion  can  only  be  taken  by  @  popular  Ministy
 in  which  the.  people  of  Gijarat  will  have
 confidence

 Reference  has  also  been.  made  to  the
 question  of  (be  decision  that  was’  taken.  by
 the  former  chief  Minister  about  extension  of
 free  setcondary.  education,  Without’  ‘going
 into  the  propesiety  of  taking  a.  decision  on
 the  eve  -of  the  oxit  of  that.  government,  the
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 tepeive  fron  education.  at  an  annual  -expendi-
 ture  of  Rs.  160  crores,  Coming  to  education
 of  boys,  those  whose  parents  have  an  income
 of  'less  than  2.600  per  annum  will  be  entitled:
 to  Free  secondary  education.  This  concession
 has  slso  been  extended  to  a  large  sumber
 of  vulnerable  sections  of.  the  society.  The
 extension  cf  free  education  will  invalve  an
 expenditure  of  Rs,  2.I6  crores  and  nearly  3
 lakh  students  will  get  the  benefit  of  it,  80
 to  a  considerable  extent  the  objective  of  free
 secondary  education  has  already  been  imple-
 mented  by  takihg  this  step  of  giving  free
 secondary  education  to  those  parents  get  an
 income.  of  less  than  Rs.  3,600  per  annum.

 SHRi  P.  M.  METHA  (Bhaunagar)  :
 These  were  the  factors  that  were  considered
 by  the  previous  government  before  they  de-
 cided  to  make  secondary  education  free.
 These  are  the  factors  which  justify  making
 secondary  education  free.

 SHRI  K.R.  GANESH:  I  was  saying
 that  without  going  into  the  propriety  of  a
 Chief  Minister,  at  the  fag  end  of  his
 power  taking  such  a  vast  decision......

 SHRI  PILOO  MODY  (Godhra):  It
 was  not  a  vast  decision  ;  by  your  own
 admission  it  was  not  a  vast  decision.

 SHRI  K,  §S.  CHAVDA:  Government
 took  three  decisions—-free  education  upto
 4th  standard,  removal  of  irrigation  cess

 and  regularisation  of  jiand  given  to  the
 Scheduled  Castes  and  Scheduled  Tribes,
 What  is  the  logic  behind  your  holding  two
 decisions  valid  and  only  the  decision  about
 secondary  education  not  valid  ?

 SHRIK.R.  GANESH:  I  think,  Sir,
 {  was  trying  to  give  this  reason  that  since
 secondary  education  is  free  as  far  as  the
 giri  students  are  concerned  and  since
 secondary  education  is  also  made  free  for
 those  whase  annual  income  does  not  excerd
 3,600/-,  therefore,
 re-think  the  whole  thing  and  not  involve
 Gujarat  Siate.  into  further  expenddture  .oa
 this.  particular  decision.  which  the  former
 ‘Chief  Minister:  took

 it  is  very  necessary  to
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 SHRI  K,  R.  GANESH:  There'té
 hardly  any  problem  involved

 SHRI  PILOO  MODY:  No”  problem
 but  the  vindictive  attitude  ofthe  Governor.

 SHRI  K,  R.  GANESH:  This:  is:  as
 far  88  the  secondary  education  is  concerned;
 Reference.  has  also  been  made  about.
 remmission  of  land  revenue,  There
 also  certain  criterion  was  not  fixed  and  it  is
 necessary  therefore  that  the  popular  Govern-
 ment  should  take  up  this  question

 With  these  words  I  commend  _  this.
 Budget  to  the  House.

 MR.  DEPUTY-SPEAKER  :  The  question
 is:

 “That.  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  third  column  of
 the  Order  Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sums  necessary
 to  defray  the  charges  which  will  conie  in
 course  of  payment  during  the  year  ending
 the  3tst  day  of  March,  1972  in  respect  of
 the  following  demands  entered  in  the  second
 column  thereof-——

 Demands  Nos.  l  to  6,  9  to  /4,
 6  to  22,  24  to  27,  29  to  35,  37  to
 $i,  53  to  82,  ‘85,  86,  92:to  9S:  and
 97  to  99,"

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  The  question
 is:

 “That  only  a  sum  not  exceeding
 Rs.  260,17 ,000  be  granted  ०  the:
 President  out  of  =  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 defray  the  charges,  which  will  come  in,
 course  of  payment  during  the  year  ending
 the  3lst  day  of  March,  972  in  respect  of
 Loans  and  Advances  pertaining  to  Revenue
 Department  instead  of  .  Rs.  3,20,06,000
 incidded  therefor,  in  the  Gujarat  Appropris-
 tion  (Votes  on  Account)  Act,  i972"

 are  The  motion  was  aitopte  |
 a

 eae
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 fll  ee:  DEMAND  ‘NO.  4I}-TAXES  ON

 "
 few

 "
 MYSORE  BUDGET—GEBNERAL  MR,  DEPUTY  SPEAKER  +  Motion’

 DISCUSSION  AND  DEMANDS  moved:
 os  ROR  GRANTS  00

 -  +  MIRE  DEPUTY-SPEAKER  :  -  Now,  we
 take  up  discussion  6a  the  Budget  and  Voting
 ७9  the.  Detmands  for  Grants  in  respect  of  the
 State  of  Mysore

 DEMAND  NO.  I—4TAXES  ON  INCOME
 OTHER  THAN  CORPORATION  TAX

 MR.  DEPUTY  SPRAKER  :  Motion
 moved  ;

 “Phat  a  sum  got  exceeding  Rs.  6,91,000
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Mysore  to.complete  the  sum  necessary

 to  defray  the  charges  which  will  come
 in  course  of  payment  during.  the  year
 ending  the  3ist  day  of  March,  972  in

 at  fespect  of  “Taxes  on  Income  other  than

 Corporation  Tax’.”’

 DEMAND  NO.  2---LAND  REVENUE

 Mation MR,  DEPUTY  SPEAKER  :
 moved  :

 “That  28.  sum  not  exceeding  Rs,
 3,22,40,000  be  granted  to  the  President
 out  of  the  Consolidated  Fuad  of  the
 State  of  Mysore  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 छह  come  ia  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 972  in  respect  of  ‘Laad  Reveaue’.”

 DEMAND  NO.  3—~0-STATE  EXCISE.  DUTIES

 MR.  DEPUTY  SPEAKER  :
 moved:

 ‘That  a  sum  not  exceeding  Re.
 _1,63.99,500  bo  granted  to  the  President
 out  of  the,  Consolidated  Fund  of  the.

 fitate.of  Mysore  ry  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during

 "the  year  ending  the.  3st  day.  of  Mareh,,
 ०  +  4972:4m  respect  of  ‘State  Excise  ‘Dat

 Motion

 “That  a  som  not  exceeding  Re.  19,97,500
 be  granted  to  the  President  out  of  the
 Consolidated  “Fund.  of  the  State  of
 Mysore  to  complete  the  sum  necessary

 ‘to  defray  the  charges  which  will  come
 in  course  of  payment  duting  the  year
 ending  the  3lst  day  of  March,  972  in
 respect  of  ‘Taxes  on  Vehciles’.”’

 DEMAND  NO.  5--I2-SALES  TAX

 ‘MR,  DEPUTY  SPEAKER  ;  Motion

 moved  ३

 “That  a  sum  not  exceeding  Rs,
 $4  33,500  ॥...  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Mysore  to  complete  the  sum  nece-
 esary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ¢nding  the  3!st  day  of  March,  1972
 in  respect  of  ‘Sales  Tax',”'

 DEMAND  NO.  6—!3-OTHER  ‘TAXES  AND
 DUTIES

 MR.  DEPUTY  SPEAKER  ;
 moved

 Motion

 “That  a  sum  not.  exceeding  Rs.
 13.85.000  छट  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the

 State  of  Mysore  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 3972  ia  respect  of  ‘Other  Taxes  and
 Duties’.

 DEMAND  NO  7=-I4-gTAMPS

 MR,  DEPUTY  SPEAKER;  Motion
 moved:

 “That  ‘a  som.  pot  encotding  Rs,



 DEMAND:  NO.  8-—-!5—-REGISTRATION  FEES

 MR.  DEPUTY-SPEAKER  :  Motion
 -  moved

 ou  “That  a  sum  aot.  excoeding  Rs.
 + 26,70,500°  be  granted  to  the’  President

 out  of  the  Consolidated  Fund  of  the
 ‘-,  State  of:  Mysore  to  complete  the  sum
 -  pecessary  to  defray  ihe  charges  which

 _  ill  come  in  course.  of  payment  during
 the  year  énding  the  3iet  day  of  March,
 972  in.  respect  of  ‘Registration  Fees’.”’

 DEMAND  NO.  9-~-I8—-PARLIAMENT,
 STATB/UNION  TERRITORY

 LEGISLATURE

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  ;

 “That  a  sum  not  exceeding  Rs.
 74,15,500  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Mysore  tw  complete  the  sum  nece-
 essary  to.  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  Murch,  4972
 in  respect  of  ‘Parliament,  State  Union
 Territory  Legisiature’.”

 DEMAND  NO.  !0—-I9—GENERAL
 ADMINISTRATION

 MR.  DEPUTY-SPEAKER  :
 moved  :

 Motion

 “That  a  sum  not  excceding§  Rs.
 3,62,70,000  ह... क  granted  to  the  President
 Outof  the  Consolidated  Fund  cf  the
 State  of  Mysore.  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come.in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March

 1972  ia  respect  of  ‘General  Administra-
 i  “een?  try

 as  DEMAND  NO.  !—2l—ADMINISTRA-
 =  TION  OF  JUSTICE

 MR,  ODRPUTY-@PEAKER  ;  Motion

 sum
 :

 not  exceeding  Re ~
 27,133,900  be  granted  tote  Prevent  “The

 (tut
 of  the  Consolidated  Poa  of  the

 ASADHA:23,  3993  (SAKA)  General  Disc..and  D.  6.  242

 State  of  Mysore  to  complete  the  sam
 “necessary  to  defray  the  charges  which

 will  come  in  course  of  payment  during
 the.  year  ending  the  3ist  day.  of  March
 1972  im  respect  of  ‘Administration  of
 Justice’,

 DEMAND  NO.  I2—-22-—JAlLS

 MR,  DEPUTY-SPEAKER  :  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 72,44,000  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Mysore  70  complete  the  sum  nece-
 ssary  to  defray  the  charges  which  wilt
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March
 1972  in  respect  of  ‘Jails’.

 DEMAND  NO,  13-—23—POLICR

 MR,  DEPUTY-SPEAKER  :  Motion
 moved

 “That  a  sum  not  exceeding  Rs.
 6,38  86,500  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 3972  in  respect  of  ‘Putice’.””

 DEMAND  NO.  4—25—  SUPPLIES
 AND  DISPOSALS

 MR.  DEPUTY-SPEAKER
 moved

 Motion

 ‘That  a  sum  not  exceeding  Rs.  2,33,500
 ‘be  granted  to  the  President.  out  of  ‘the

 Consolidated  Fund  of  the  State  of
 Mysore  fo  complete  the  sum  necessary

 ,  to.  defray  the  charges  which  will  come

 course  of  payment  during  the  year  ,
 ending  the  3ist  day  of  March,  4972  in
 respect  of  ‘Supplies  and  Disposal.”

 DEMAND  NO,  I5—-26—-MISCELI  ANEOUS  -
 ‘DEPARTMENTS

 MR,  DEPUTY-SPEAKER
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 out  of  the  Consolidated  Fond  of  the
 ‘State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3!a¢  day  of  March,
 2  in  respect  of  ‘Miscellaneous
 Departments’.

 DEMAND  NO.  i6—-27—sCIENTIFIC
 DEPARTMENTS

 MR,  DEPUTY-SPEAKER  :  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 37,10,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  came  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1972  in  respect  of  ‘Scientific
 Depart  ments’.

 DEMAND  NO.  17-2  —EDUCATION

 MR.  DEPUTY-SPEAKER  3  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 36,88,69,500  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  io  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3{st  day  of  March,
 i972  in  respect  of  ‘Education’.”’

 DEMAND  NO.  38—-29-—MEDICAL,  30—~
 PUBLIC  HEALTH  AND  30A—

 FAMILY  PLANNING

 MR.  DEPUTY-SPBAKER  Motion
 moved

 “That  a  sum  not  excesding  Rs
 3,0I,52,000  ‘be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  fo  complete  the  sum
 necessary  to  defray  the.  charges  which
 “will  come  in  course  of  payment  during the  yeer  ending  the  3ist  day  of  March

 _  +  4972  in.  respect  of  ‘Medical.  Pubtic
 “Health  and  Family.  ५  |  92  In  respon.  |  (Covoperal
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 MR.  DEPUTY-SPBAKER  Hy  Motion
 moved

 “That  a  sum  not  excocding  Rs
 8.32.65.500  be  granted  to  the  President
 out  ofthe  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 mecessary  to  defray  the  charges  which
 wili  came  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 1972  in  respect  of  ‘Agriculture’.”

 DEMAND  NO.  2न--  DEVELOPMENT

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs
 1.74,16.000  6  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March
 4972  in  respect  of  ‘Rural  Development’.”

 DEMAND  NO.  22-33  —ANIMAL  HUSBANDRY

 MR,  DEPUTY-SPEAKER  Motion
 moved  :

 “That  a  sum  nct  exceeding  Rs,
 3,81  31,900  छह  granied  tothe  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  fo  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March
 1972  in  respect  of  ‘Animal  Husbandry’.""

 DEMAND  NO.  23~-34-—CO-OPBRATION

 MR,  DEPUTY-SPEAKER  :  Motion
 moved

 “That  a  sum  pot  exceeding  Re,
 2,49,68,000  be  granted  to  the  President
 out  of  the  Consolidsted  Fund  of.  the

 State  of  Mysore  to  complete  the.  sum
 necessary  to  defray  the  charges  which
 will  come  ju  course  of  payment.  -duriag

 the  year  ending  the,  3)st  day...
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 DEMAND  NO:  24—-35—INDUSTRIES

 MR,  DEPUTY-SPEAKER  ;  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 10,63,05,500  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 ‘necessary  0  defray  the  charges  which
 will  come.  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,
 ‘972  in  respect  of  “Industries’."*

 DEMAND  NO  25-—-37~-COMMUNITY
 DEVELOPMENT  PROJECTS,

 NATIONAL  EXTENSION
 SERVICE  AND  LOCAL

 DEVELOPMENT  WORKS

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  “not  exceeding  Rs.
 +3,76,18,500  be  granted  to  the  President
 out  of  the  Consotidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  380  day  of  March,
 972  in  respect  of  ‘Community  Develop-

 ent  Projects,  National  Extension
 Service  and  Local  Development  Works’.

 DEMAND  NO.  26—38—LABOUR  AND
 EMPLOYMENT

 MR,  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 95,48,500  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Slate  of  Mysore  te  camplete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  34st  day  of  March,
 4972  in  respect  of  ‘Labour  and  Employ-
 ment’,

 ‘DEMAND.  NO.  27~39—MISCELLANEOUS,
 SOCIAL  AND  |  DEVELOPMENTAL

 “ORGANISATIONS

 MR.  DEPUTY-SPEAKER  Mation—
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 out  ef  the  Consolidated  Fund  of  the.
 -  State  of  Mysore  to  complete  the  sum

 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 3972  in  respect  of  ‘Miscellaneous,  Social
 and  Developmental  Organisations’."”

 DEMAND  NO.  29-—43-—-IRRIGATION,  NAVIGA-
 TION,  EMBANKMENT  AND  DRAINAGE

 WORKS  (COMMERCIAL)

 MR,  DEPUTY-SPEAKER  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 9,47,04,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 972  in  respect  of  ‘Irrigation,  Naviga-
 tion,  Embankment  and  Drainage  Works
 (Commercial)'.”’

 DEMAND  NO.  30—44—IRRIGATION,  NAVIGA-
 TION,  EMBANKMENT  AND  DRAINAGE

 WORKS  (NON-COMMERCIAL)

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  .sum  not  exceeding  Rs,
 2,75  90,000  कह  granted  {a  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Mysore  fo  complete  the  sum
 necessary  io  defray  the  charges  which
 will  come  in  course  of  payment  duriag
 the  year.ending  the  3!st  day  of  March,
 t972  in  respect  of  ‘Irrigation,  Navigation
 Embaokment  and  Drainage  Works  (Non-
 Commercial.”  .

 DEMAND  NO.  308—~48—CAPITAL  OUTLAY
 “ON  IRRIGATION,  NAVIGATION,

 EMBANKMENT  AND  DRAINAGE
 WORKS

 MR,  PEPUTY-SPEAKER  Motion  -
 moved  ;

 “That  a  dum  not.
 ~  Re  1.74.00  000  ‘be  >  granted
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 “during  the  year  ending  the  3fet  day  of
 :  March,  972  in  respect  of  ‘Capital  Out-

 ५  clay-on  Errigation,  Navigation,  Embank-
 .  gent  and  Drainage  Worke’.”

 DEMAND  NO:  3l—-50-—PUBLIC  WORKS

 MR.  DEPUTY:SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Rs,  24,69,45,500  be  granted  to  the

 President  out  of  the  Consolidated  Fund
 of  the  State  of  Mysore  fo  complete  the
 gum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 ‘March,  972  in  respect  of  ‘Public
 Works’.”’

 DEMAND  NO.  3!A-——-52—CAPITAL  OUTLAY
 "ON  PUBLIC  WORKS

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  &  sum  not  =  exceeding
 Re.  3,41,66,500  छि  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Mysore  to  complete  the

 gum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 Mareh,  1972  in  respect  of  ‘Capital  Out-
 Jay  on  Public  Works’.”

 DEMAND  NO.  32~-53—PoRTS  AND
 PILOTAGE

 MR,  DEPUTY-SPEAKER:  Motion
 moved

 “That  a  sum  not  exceeding  Rs.  8.61.500
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Mysore  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  I972  in
 respect  of  ‘Ports  and  Pilotage’.”’

 DEMAND  NO.  33--64--FAMINE  RELIEF

 MR.  DEPUTY-SPEAKER  :  Motion

 Rs.  12,39,38,000  |... अ  granted.  to
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 President  out  of  the.  Consolidated:  Fund
 of  the  State  of  Mysore  to  complete  the

 gum  vecessary  fo.  defray:  the  charges
 which  will  come  in.  course  of  payment.  -
 during  the  year  ending  the  3ist  day  of
 March,  1972  in  respect  of  ‘Famine
 ‘Relief*,”*

 DEMAND  NO.  34—65-—PENSIONS  AND
 OTHER  RETIREMENT  BENEFITS

 MR,  DEPUTY-SPEAKER  Motion
 moved  ;

 “That  ai  sum  not  exceeding
 Rs.  +3,54,68,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Mysore  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  ihe  year  ending  the  3ist  day  of
 March,  972  in  respect  of  ‘Pensions  and
 Other  Retirement  Benefits’,"’

 DEMAND  NO.  35—-66-—~  TERRITORIAL  AND
 POLITICAL  PENSIONS

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs,  96,500
 06  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Mysore  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1972,  in
 respect  of  ‘Territorial  and  Political
 Pensions'.*’

 DEMAND  NO.  36—-67~—PRIVY  PURSES  AND
 ALLOWANCES  OF  INDIAN  RULERS

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 That  a  sum  not  exceeding  Rs,  8,000
 be  granted  to  the  President  out  of  the
 Consolidated  “Fund  of  the  State  |  of
 Mysore  to  complete  the  sum  neocstary

 .  te  defray  the  charges  which  will.  come
 id  ‘course  “of”  payment  during  the  year
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 DEMAND  NO,’  37-~.68+—STATIONBRY,  AND.  which  will  come  in  course  of  payment
 a  PRINTING  af.  during  the  year  ending  the.  3ist.  day  of

 oe  March,  972  in  respect  of  “Commutation
 “MB,  DEPUTY-SPEAKER  :  Motion  of  Pensions’."”

 ae  =  7
 ncwedi

 DEMAND  NO.  4!-—76—-OTHER  MISCEL~
 “That  (a  sum

 =
 not

 —  exceeding  LANEOUS  COMPENSATIONS  AND
 Rs.  1.12.70.000  be  granted  to  the  ASSIGNMENTS
 President  out  of  the  Consolidated’  Fund
 of  the  State  of  Mysore  to  complete  the  MR,  DEPUTY-SPEAKER  Motion
 sum  Macessary  to  defray  the  charges  moved  a
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of  न  ar
 March,  7972  in  respect  of  ‘Stationery  es  Nosh  be  omnis  ete
 and  Printing’.”  President  out  of  the  Consolidated  Fund

 of  the  State  of  Mysore  to  compleie  the
 DEMAND  NO.  38—-70—FOREST  sum  necessary  to  defray  the  charges

 which  will  come  in  course  of  payment
 MR,  DEPUTY-SPEAKER  Motion  during  the  year  ending  the  3ist.  day  of

 moved  March,  1972  in  respect  of  ‘Other  Miscel-
 laneous  Compensations  and  Assign-

 “That  aio  sum  not  exceeding  ments’,””
 Rs.  5,44,73,500  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  Stare  of  Mysore  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  ia  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  “Forest’.”

 DEMAND  NO.  42—92-—-PAYMENT  OF  COM:
 PFNSATION  TO  LANDHOLDERS,  ETC.,—

 ON  THE  ABOLITION  OF  ZAMINDARI
 SYSTEM

 MR.  DEPUTY-SPEAKER:  |  Motion
 moved  ;

 DEMAND  NO.  39--7!—MISCELLANEOUS  “That  a  sum  not  exceeding
 Rs.  16,16,500  कण  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Mysore  fo  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 duri  t  ding  the  32  la

 President  out  of  the  Consolidated  Fund  March  sel  in  respect  of  ‘Paymen, of  the  State  of  Mysore  to  complete  the  Compensation  to  Landholders,  etc.,  on
 sum  neowssary  to  defray  the  charges  the  Abolition  of  Zamindari  System  ',”

 which  will  come  in  course  of  payment  .
 during  the  year  ending  the  3ist  day  of

 3 March,  i972  in  respect  of  'Miscella-  |
 DEMAND  No.  43—-94—CAPITAL  OUTLAY  ON

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  8,25,83,500  be  granted  to  the

 neous’.  IMPROVEMENT  OF  PUBLIC  HEALTH

 DEMAND  NO.  40-—-72—COMMUTATION  OF  mown
 DEPUTY-SPEAKER

 enon
 PENSIONS  7

 “That  a  sum  exceeding
 MR,  DEPUTY-SPEAKER:  Motion  Rs.  78,94,000  bo  granted.  00  the

 moved  :  President  out  of  the  Consulidated  Fund.
 a,  _  of  the  State  of  Mysore  to  complete

 “That  a  sum  not.  exceeding  #am  necessary  to.  defray.  the  charges
 ‘Rs.  19.29.5900  ४७  granted  to  the  which  will  come  in;  course.  of  payment’
 President  eut  of  the  Consolidated  Food.  during:  the  your  ending  the  3ist  day  of

 the  Staic  of  Mysore  to  complete  the  ___-Marob,  972  in  respect  of  “Capital:  Our-
 to  defray  the  cbarges  lay  om  Improvement  of  Public.  Health’
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 DEMAND  NO.  44-96-CAPITAL  OUTLAY
 (QN  INDUSTRIAL  AND  ECONOMIC

 ie
 DEVELOPMENT

 MR.  DEPUTY-SPEAKER  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  6,83,65,500  be  granted  {to  the

 President  out  of  the  Consolidated  Fund
 of  the  State  of  Mysore  to  complete  the
 gum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  ef

 ‘March,  972  in  respect  of  ‘Cupital  Out-
 lay  on  Industriaj  and  Economic  Develop-
 ment  99

 DEMAND  NO.  45-99-CAPITAL  OUTLAY
 ON  IRRIGATION,  NAVIGATION,

 EMBANK  MENT  AND  DRAINAGE
 WORKS  (COMMERCIAL)

 MR.  DEPUTY-SPEAKER  :
 moved  :

 Motion

 “That  a  sum  not  exceeding  Rs.  ॥9  59.
 00,000  1  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  State
 of  Mysore  to  complete  the  some  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  af  payment  during  the
 year  ending  the  3ist  day  of  march,  1972,
 in  respect  of  ‘Capital  outlay  on  Irriga-
 tion,  Navigation,  Embankment  and
 Drainage  Works  (Commercia!}’.”

 DEMAND  NO.  46-100  CAPITAL  OUTLAY
 ON  IRRIGATION,  NAVIGATION,

 EMBANKMENT  AND  DRAINAGE
 WORKS  (NON-COMMERCIAL)

 “MR.  DEPUTY.SPEAKER  :
 moved  :

 Motion

 ‘That  a  sum  not  exceeding  Rs,  62,66,500
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Mysore  fo  complete  the  sum  necessary
 to  defray  the  charges  which  wil!
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March
 I972  ia  respect  of  *Capital  outlay  on
 Ievigation,  :  Navigation,  Embankment

 “ee  and  Drainage  Works  (Non-Commer-
 ge
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 DRMAND  NO.  47-I0!-CAPITAL  OUTLAY
 ON  ELECTRICITY  SCHEME

 MR.  DEPUTY  ‘SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs,  16,66,500
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  Siate  of
 Mysore  70  complete  the  sum  necessary
 to  defary  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  Marsh,  2972  in
 respect  of  ‘Capital  outlay  on  Electricity
 Scheme’.”

 DEMAND  NO,  48-!03-CAPITAL  OUT-
 LAY  ON  PUBLIC  WORKS

 MR.  DEPUTY  SPEAKER:  Motion
 moved  ;

 “That  a  sum  not  exceeding  Rs,  2,86,49-
 500  be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Mysore  to  complete  the  sum  necessatr
 to  defray  the  charges  which  will  comy
 in  course  of  payment  during  the  yeae
 ending  the  3ist  day  of  March,  1972  in
 tespect  of  ‘Capital  outlay  on  Public
 Works’,”’

 DEMAND  NO.  50-Lf0  -CAPITAL  OUT-
 LAY  ON  PORTS

 MR.  DEPUTY  SPEAKER:  Molion
 moved  :

 “That  a  sum  not  exceeding  Rs.  33  Be
 500  be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State  of
 Mysore  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3st  day  of  March,  72  in
 respect  of  ‘Capital  outlay  on  Ports’.

 DEMAND  NO.  SOA-I]4-CAPITAL  OUT-
 LAY  ON  ROAD  AND  WATER

 TRANSPORT  SCHEMES

 MR.  DEPUTY  SPEAKER  :  Motion
 moved

 “That  a  dim  not  exceeding  Rs
 be  granted  to"  the  ident



 a  -  Mysare  ‘to  compléie  the-sum  necessary
 to  defray  ‘the  charges  which  will  come
 in  course  of  payment  .  during  the  year
 énding  the.  3ist  day  of  Match,  972  in
 respect  of  ‘Capital  outlay  on  Road  and

 -  Water  Transport  Schemes’.”

 DEMAND  NO.  5!-II9-CAPITAL  OUT-
 LAY  ON  FORESTS

 MR,  DEPUTY  SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.  28,00,000
 ह  granted  to  the  President  out  of

 the  Consolidated  Fund  of  the  State  of

 Mysors  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1972  in

 respect  of  ‘Capital  outlay  on  Forests’.

 DEMAND  NO.  ‘§2-120-  PAYMENT  OF
 COMMUTED  VALUE  OF

 PENSIONS

 MR,  DEPUTY  SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.  £7,92,000
 be  granted  to  the  President  out  of  the
 Cunsolidated  Fund  of  the  State  of
 Mysore  to  complete  the  sum  necessary
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  972  in
 respect  of  ‘Payment.of  Commuted  Valuc
 of  Pensions’.””

 DEMAND  NO.  53-]24-CAPITAL  OUT-
 LAY  ON  SCHEMES  OF  GOVERN-

 MENT  TRADING

 MR.  DEPUTY  SPEAKER:  Motion

 moved  :

 “That  a  sum  not  exceeding  Rs.  3,89,98-
 000  be  granted  to  the  President  out  of

 the  Consolidated  Fund  of  the  State  of
 ey  Mysore  fo  complete  the  sum  necessary

 to.  defray.  the  charges  which  will  come
 "in  course  of  payment  doring  the  year

 7  ending  the  3ist  day.of  Maroh,  972  ia.
 respect  of  “Capital  outlay  on  Schemes.  of
 Governanent  Trading’.”
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 DEMAND.  NO.  54-Q-LOANS  AND
 ADVANCES  BY  STATE/UNION

 TERRITORY  GOVE  RNMENTS

 MR  DEPUTY  SPEAKER’:  Mation
 moved  :

 “That  a  sum  not  exceeding  Rs,  5  (ASS7~
 000  be  granted  to  the  President  out  of
 the  Consolidated  Pund  of  the  State  of
 Mysore  fo  complete  the  sum  necessary
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  972  in
 respect  of  ‘Q-Loans  and  Advances  by
 State/Union  Territory  Governments’.”

 The  hon.  Members  may  now  move
 their  cut  motions.

 SHRIS.  RADHAKRISHNAN  (Cudda-
 lore)  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head  99.
 Capital  Outlay  on  Irrigation,  Navigatieo,
 Embankment  and  Drainage  Works
 (Commercial)  be  reduced  by  Rs.  100.”"

 [Need  to  stop  execution  of  irrigation
 projects  on  the  Cauvery  and  its
 tributaries  in  violation  of  the  existing
 Inter-State  Agreements  of  892  and
 1924,  (I)]

 “That  the  Demand  under  the  Head  99.
 Capital  Outlay  on  Irrigation,  Navigation,
 Embaukment  and  Drainage  :Works
 (Commercial)  be  reduced  by  Rs.  00,°”

 [Need  to  refer  the  Cauvery  dispute.
 toa  Tribunal  duly  constituted  uader
 the  Inter-State.  Water  Disputes  Act
 1956.  Q

 “That  the  Demand  under  the  Head  99,
 Capital  Outlay  on  Irrigation,  Navigation,  -
 Embankment  and  Drainage  Works
 (Commercial)  be  reduced  by  Rs,  100."  ae

 {Noed  to  appoint  a  Committee  of
 Technical  Experts  to  assess  the  quan-.
 tum  of  availability  of  “water  in  the

 Guuvery  ‘and’  also  the  capacity  of  the.
 >  ew  projets:  constructed  across os

 Cauvery  in  the  Mysore  State.  oO
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 SHRI  BALATHANDAYUTHAM  (Coim-
 batore).  i:  I  beg.  to  move  i

 “That.  the  Demand  under  the  Head  99
 Capital  Ovtiay  on  Irrigation,  Navigation,

 -  Embankment  and  Drainage  Works
 (Commercial)  be  reduced  to  Re,  t.”

 :  |  fFallure  to  refer  the  Cauvery  dispute
 to  a.  Tribunal _  ituted)  =  vader

 a  Inter-State  Water  Disputes  Act,
 1956,  a

 “That  the  Demand  under.  the  Head  99
 .  Gapital  Outlay  on  Irrigajion,  Navigation,

 Embankment  and.  Drainage  Works
 (Commercial)  be  reduced  to  Re.  14"

 [Provision  of  Rs.  7.i2  crores  on
 certain.  irrigation  ‘tchemes  in  the
 Cauvery  basin  which  are  under
 dispute  between  the  Governments

 of  Tamil  Nadu  and  Mysore.  (3)

 SHRI  G.  VISWANATHAN  (Wandiwash)
 ]  beg  to  move

 “That  the  Demand  under  the  Head  99,
 Capital  Outlay  on  Irrigation,  Naviga-
 tion,  Embankment  and  Drainge  Works
 (Commercial)  be  reduced  by  Rs.  100,”

 {Need  to  stop  execution  of  the  Hema-
 vathi  Project  in  violation  of  the
 existing  Inter-State  agreements  of
 4892  and  ‘1924,  (6)]

 “That  the  Demand  under  the  Head  99.
 ‘Cepital  Outay  on  Irrigation,  Navigation,
 Embankment  and  Drainage  Works
 (Commercial)  be  reduced  by  Rs.  100."

 {Need  io  stop  execution  of  the
 Harangi  Project  in  violation  of  the
 existing  Inter-State  agreements  of
 4892 and  £924.  am

 “That  the  Demand  under  the  Head  99.
 Capital  Outlay  on  Irrigation,  Naviga-
 tion,  Embankment  and  Drsinage  Works
 (Commercial)  be  reduced  by  Rs,  100."

 [Need  to  stop  execution  of  the  Kabiri
 a  Project  in.  violation  of  the  existing
 cv»  Anter-State  agreements  of  3992  and

 Ah  8)  <a
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 That  the  Demand  under.the  Head  9,
 _  Capital.  Outlay,  on  Irrigation,  Naviga+
 eet  tien,  Embankment.and  Drainage  Works
 .  (Commercial)  be  reduced  by  Rs,  100.”

 {Need  to.  stop.  execution  of  the
 Swarnavathi  Project  in  violation  of
 the  existing  Inter-State  agreements  of

 3892  and  194  ey
 as

 “That  the  Demand  under  Head  99.
 Capital  Outlay  on  Irrigation,  Naviga-
 tion,  Embankment  and  Drainage  Worka
 (Commercial)  be  reduced  by  Rs,  !00."°

 [Need  to  stop  execution  of  irrigation
 projects  on  non-scheduled  streams  in
 violation  of  the  existing  Inter-State
 agreements  of  1892  and  1924,  (t0)]

 “That  the  Demand  under  the  Head  99.
 Capital  Outlay  on  Irrigation,  Naviga-
 tion,  Embankment  and  Drainage  Works
 (Commercial)  be  reduced  by  Rs.  100,"”

 {Need  to  refer  the  Cauvery  river  water
 dispute  to  a  Tribunal  under  the  Inter-
 State  Water  Disputes  Act,  1956,  (I!)}

 MR,  DEPUTY  SPEAKER:  The  Cut
 motions  are  also  before  the  House.

 aft  रामावतार  झा स्त्री  (पटना)  :  उपाध्यक्ष

 महोदय,  मैं रूल्स  अाफ  प्रोसीजर  की  धारा  340

 की  ओर  प्राकार  ध्यान  आकृष्ट  करते  हुए  यह

 निवेदन  करना  चाहता  हूं  कि  इस  डिबेट  पर

 बहस  बन्द  को  जाये  क्‍यों  कि  उसमें  लिखा

 हुआ है:

 “At  any  time  after  a  Motion  has  been
 made  a  Member  may  move  that  the
 debate.  on  the  Motion  be  adjourned.”

 मैं  इसलिए  ऐसा  रहा  हूं  कि  अभी  अभी .
 पी.  टी.  झाई.  की  परेश  मम्  में  यह  शबर  कराई

 है  कि  पटना  टाउन  जो  कि  बिहार  की  राजधानी

 .  की  तरफ  से  पुनपुन  नदी  से  भौर  पेरिस  को

 तरफ  से  सोत  सदी:  से.  110... अ  Qt  इतनी
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 woagt  Be

 हैकिंग  पहना  बिहार  की  राजधानी  है,  बहा  पर

 ra  बहुत  यह  मिलिट्री  की  सेवा  ली  गई  है  कौर

 अहुत  जगह  लोगों  को  एलार्म  किया  गया  है  कि

 शहर  पर  खतरा  है  इसलिए  मैं  व्वाहूँगा  कि  इस

 बहस  को  बन्द  करके  पटना  शहर  जो  बाढ़  से

 भ्र  टेड  है  उस  पर  विचार  किया  जाये  i

 MR.  DEPUTY-SPEAKER  :  I  think,
 you  have  achieved  your  objective.  You
 wanted  to  highlight  this.

 at  रामावतार  श्ञास्जो  :  एक  दूसरी  बात

 मुझे  और  भी  कहनी  है।  कभी  यहाँ  पर  बिहार

 के  उप-मुख्यमंत्री  भी  आये  हुए  हैं  और  उन्होंने

 कहां  है  कि  बिहार  में  अनप्रिसिडेन्टेड  बाढ़  शा

 गई  है  ौर  पूरा  इलाका  , टेड  है।  इसलिए

 मैं  चाहता  है  कि  इस  विषय  पर  तुरन्त  विवार

 किया  जाये  ।

 MR.  DEPUTY-SPEAKER
 order,  It  is  not  a  point  of  order.

 Order,

 al  रामावतार  शास्त्री  ;  मैंने  र्ल्स  साफ

 प्रोसीजर  की  धारा  340  के  अन्तर्गत  इसको

 उठाया  है  1

 MR.  DEPUTY-SPEAKER  :  If  you  want
 to  highlight  this,  there  are  other  avenues
 open  to  you  under  the  rules.

 SHRI  RAMAVATAR  SHASTRI  :  I  have
 gat  every  right  to  move  for  adjournment  of
 the  debate  under  rule  340.

 MR,  DEPUTY-SPEAKER  :
 .fead  further.  It  says  tome

 Please

 ‘if  the  Speaker  is  of  opiaion  that  a
 “motion  for  the  adjournment.  of  ..-a

 debate  is  an  abuse  of  the  ru’

 How  can  something  happening  in  Bihar
 Mop  the  discussion  on  Mysore  7

 af  दरश्मावतार  शास्त्रों

 बना, =  ‘¢  oar.  शहर  के  पांच  लाल  धोबियों  के  बह

 .  जाने का  अंदेशा  पैसा  हो  हवा  है  t

 widening  the  diaparity  of  income,

 इस  .बाढ़  में.  -tion,  tor  expaoding  the  emipite  of  the

 vother  Insteomen
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 चों  तो  पूरे  बिहार  में  बाढ़  हैं  MR.  DEPUTY-SPEAKER  ©  f°  agres
 that  this  is  important  but  there  are  other
 avenues  by  which  you  can  bring  it  to  the
 House,  It  cannot  be  a  reason  to  stop  a  dis+
 cussion  ‘on  Mysore.  Therefore,  it  is  an
 abuse  of  the  rules

 Shri  Halder.

 SHRI  KRISHNA  HALDER  (Ausgram);._
 Mr,  Deputy-Speaker,  Sir,  9  hope  that  Mom-
 bers  would  give  some  thought  to  the  circum-
 stances  which  have  led  to  the  presentation
 of  the  budget  for.  Mysore  to  Parliament.
 Members  should  ask  themselves  why  it  is
 being  presented  here  and  not.to  the  State
 Assembly,  which  is  the  proper  place  for
 discussing  these  proposals.

 It  is  a  matter  of  great  shame  and  regret
 that  honourable  members  of  the  Assembly
 are  being  bought  and  sold  in  the  market  like
 cattle  and  the  grovernments  which  were  be-
 ing  ruled  by  other  parities  are.  being  brought
 down  through  defection  and  shoddy  deals.
 It  is  a  matter  of  great  concern  that  the  rul-
 ing  party,  which  professes  loyalty  to  the
 institution  of  parliamentary  democracy,  is
 undermining  those  vety  institutions  and  .is
 Preparing  grounds  for  the  introduction  of  a
 more  openly  repressive  government.  Nothing
 exposes  the  hypocritic  nature  of  the  preach-
 ings  of  the  present  government  better  than
 these  inducements  and  bribes  to  defectora,
 when  the  same  government  is  loudly  talking
 about  proposals  for  banning  defection.

 है  we  look  at  the  budget  proposals,  we
 seo  no  deviation  from  the  pattern  of  budget
 which  has  always  been  followed  by  the.
 Central  Government  and  the  State  Govern-
 menté  which  have  been  led  by  the  Congress
 Party,  Like  other.  budgets,  in  this.  present
 Mysore  budget  also,  out  of  Rs,  238  crores
 of  taxes  and  duties,  only  about  Rs,  24  crores  ©
 are  going-to.  be  collected  in:  the  revenue

 ‘bedget  from  direct  taxes,  and  tie  rest  Rs
 444  crores  is  going  t0  be  collected  through  -
 indirect  taxes.  I  do  not  need  to  paint  oat
 the  regressive,  inequitable,  and.  anti-people
 nature  of  this  tax  structure,  which:  is  only.

 the
 same  time  a  massive  Re:  30  crores:  ja‘  going
 to  be  spent  on  general  and  tax  administra.

 aucrats,  and  for
 sranpiteniag

 the  police  and
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 oe  Government  has  failed  to  settle  the
 water  dispute  of  Cauvery,  It  is  not  only  a
 ‘faiture-  with  regard  to.  the  Cauvery  water
 dispute  but  it  is  a  universe}  failure.  T  caa

 be  seen  with  regard  to  the  Narmada  water
 dispute  bstween  the  Rajasthan,  Gujarat  and
 ‘Madhya  Pradesh  and  also  in  the  case  of  the
 Krishna-Godavari  water  dispute  between  the
 States  of  Mabarashtra  and  Mysore,

 This  failure  is  causing  uanecessary  delay
 in  timely  construction  of  projects  and  caus-
 jng  bitterness  between  States  and  regions.
 The  pitiable  part  of  the  story  is:  that  it  is
 used  by  the  ruling  party  and  their  allies  to

 ‘whip  up  chauviaism  of  one  nationality
 against  another.  Our  Party  disapproves  of
 thia  policy

 Before  I  sit  down,  |  would  like  to  draw
 your:  attention  to.  the  criminal  way  the
 Government-owned  Kolar  Gold  Mine  Under-
 taking  is  being  run,  an  undertaking  which
 should  bave  produced  gold  and  good  profit,
 something  which  could  make  Mysore  pros-
 ‘perous,  It  is  one  of  the  mysteries  of  the
 Government  policy  that  the  said  undertaking
 is  still.  under  the  Ministry  of  Finance  and,
 in  spite  of  the  recommendations  of  the  Cost
 Cormittee  and  the  A.R.C.,  it  is  not  being
 transferred  to  the  Department  of  Mines  and
 Meials.

 It  is  not  possible  for  me  to  go  into  all
 the  charges  of  inefficiency,  corruption,  and
 faulty  planning  and  management  which  I
 have  heard  in  connection  with  this  under-
 taking.  Dr.  T.  Thimya  who  was  a  member
 of  the  Board  of  Management  wrote  a  report
 in  1968-69,  where  he  strongly  criticised  the
 way  the  enterprise  was  being  run.  The
 report  was  duly  sent  tothe  Deputy  Prime
 Minister  of  that  time.  But  instead  of  closely
 examining  this  report  and  instituting  enqui-
 ries  on  the  points  raised  in  that  report;  the
 Government  did  only  one  thing,  that  is,  to
 gack  Mr.  Thimya  from  the  Board  of  Manage-
 mest,  We  demand  that  the  seport  of  Mr.
 Thimya  be  pleaced  before  the  House  and
 necessary.  action  taken  for  improving  the
 working  of  the  undertaking,

 We  have  also  heard  about  the  inhuman
 conditions  under  which  the  workers  of  that
 enterprise  are  being  forced  to  work.  There
 ह क  a  high  rate  of  incidence  of  tuberculosis
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 among  the  workers  who  work  in.  the  under:
 ground  and  ihose  who  become  affected  by
 this  disease  are  throwa  out  oftheir:  work
 without  compensation,  At  the  same  time,
 nothing  is  done  to  check  the  infection  of
 this  deadly  disease.  Recently,  about  6000
 workers  of  that  establishment  have  been
 dismissed  in  the  name  of  the  need  for  cutt-
 ing  losses.  I  think  that  these  examples  show
 the  way  the  Government  wants  to  implement
 their  ‘‘Garibi  Hatde”  pledge,  that  is,  by
 incteasing  misery,  destitution,  unemployment
 and  sufferings.

 We  appeal  to  the  hon,  Member  to
 oppose  this  grant  as  a  protest  against  attacks
 on  demoeratic  institutions  which  are  being
 made  by  the  ruling  party,  and  4s  an  expre-
 ssion  of  anger  against  the  continuation  of
 the  anti-people  policies.

 SHRI  की,  च,  KRISHNAPPA  (Hoskote)  :
 Mr.  Deputy-Speaker,  Sir,  [I  welcome  the
 Budget  of  Mysore  State  which  has  been
 placed  before  this  House.  Under  the  pre-
 Sent  circumstances,  they  could  not  have  done

 ztter  taking  into  account  the  fact  that  there
 is  the  Governor's  rule  there  in  the  absence
 of  the  peopie’s  Government,

 {  compliment  the  Goverment  for  raising
 Rs.  8  crores  of  additional  money  in  the
 Budget,  mainly  from  the  excise  and  Sales-tax,
 These  two  things  could  not  have  been  possi-
 bie  but  for  the  Governor's  rule  there.  In
 the  democratic  set-up,  there  are  certain
 limitations  for  collection  of  taxes  and  loans,
 and  things  like  that.  Here,  they  could  raise
 nearly  Rs.  3  crores  more  from  the  excise  and
 that  is  a  compliment  which  we  must  pay  to
 the  officers  and  the  Government.

 Sir,  |  have  (he  honour  to  represent  a  part
 of  Bangalore  city  and  the  industrial  suberb
 area  in  Parliament.  This  area  has  a  special
 case  of  its  own,.  Last  time,  when  the  Bud-
 get  was  placed,  4  brought  it  to  the  sotice  of
 the  Government  that  the  State  Government
 should  make  out  a  case  for  getting  Central
 grant  as  the  cifies  of  Calcutta  and  Bombay
 ure  doing.  -The  city  of  Bangalore  ts  ever-
 growing  city  and  the  Government  of.  India
 has  started  a  number  of  industries  al)  around
 Bangalore,  The  Central  industries  are  employ-
 ing  miore  than  3  lakhs  of  labour’  end,  taking
 into:  account  their  dependamia,  if
 neatly  to  a  million.  people,  ,

 :
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 Then
 industrial  ate,  really,  the  slums  are  develop~
 ing  véry  fast  and:  searly  3  lakhs  of  people
 are  ving  in  this  belt  area  and  they  are  living
 is  the  most.  inhuman  and  unhygeinic  condi-
 tions,  These  three  lakhs  of  people  in  the
 belt  area  who:  aro  living  in  slums,  are  the
 teal  workers  who  build  our  roads,  who  build
 our  expensive  mansions  and  buildings  and

 ‘they  work  from  morning  till  evening  and
 after  a  day's  hard  jJabour,  they  go  back  to
 take  rest  in  those  slums.  Then  the  mosquito
 nuisance  starts.  The  mosquitoes  take  this
 opportunity  and  they  try  to  suck  their  blood,
 The  appalling  conditions  that  exist  in  these
 slums,  in  a  socialistic  State  we  could  not
 tolerate,  It  is  these  slum  dwellers  whom
 we  can  cal!  isa  construction  army,  as  we
 call  the  land  army.  They  are  the  construc-
 tion  army  of  this  country.  These  three  lakhs
 of  people  who  build  our  houses,  who  build
 our  roads,  go  back  and  they  have  to  live  in
 areas  where  they  have  no  proper  shelter,
 where  they  have  no  water  to  drink,  where
 there  are  no  lavatories,  where  there  is  080
 drainage  and  the  mosquito  nuisance  is
 increasing  and  for  this  belt  area,  the  State
 Government  should  immediately  appoint  a
 committee  or  experis  should  sit  along  with
 the  representatives  of  (he  people  and  prepare
 and  make  out  a  case  for  the  amelioration  of
 their  conditions  and  the  clearance  of  the
 slums.  Otherwise,  it  would  grow  very  rapi-
 diy  and  that  area  is  m  ch  polluted  by  the
 Government  industries  and  the  jabour.

 (48?  brs.

 [SHERI  K.  N.  TIWARY  in  the  Chair)

 1  now  request  the  Central  Government
 about  the  Siate  Government's  finances,  It
 is  very  high  time  that  the  Centra]  Govern-
 ment  appoint  a  Commission  to  go  into  the
 quistion  of  debt  repayment,  Every  State
 in  India  has  to.  pay  large  amounts  out  of
 their  budgets  in  repayment  of  loans  and
 illustration.  In  the  case  of  Mysore,  the
 Mysore  Government  rececives  Rs.  40  crores

 '  from  the  Centre  and  hasto  pay  back:  Rs,
 60  crores  towards  debts  and  interest.  Sir,
 mast  of  these  loans  are  spent  6n  projects.
 Which  do.  not  immediately  yield  sevurns.
 They  are  spent_on  projects  which  take  a  tong
 tite  to  repay  and  even  when  they  start
 paying,  they  yield  very  tittle  dividends  and

 +  foditect’  advantages  flow  from  them  to  the
 ngouery.  “The  Centre  shotld  ‘immediately

 +  Sippoiat  8  commission  to  sec  how  ‘the  State

 ithe  so-called  belt  area  and  the  can  be  redeemed  from  these

 Shelter  in  Mysore
 who  beautificd  Mysore,  who  built  up  Mysore
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 large  debt
 repayments  every  year.  I  would  say  that
 .the  debt  repayments  should  have  a  rolation-
 ship  with  the  returns  that  these  loans  are
 getting  and  thereby  the  Centre  should  assist
 the  State  Governments

 In  Mysore,  the  scarcity  conditions  this
 year  are  so  severe  that  there  is  going  to  be
 drought  over  a  large  part  of  Mysore,  Gene-
 rally,  whenever  the  monsoon  starts  sarly,  in
 between  there  will  be  a  long  drought.  That
 hus  been  our  experience.  But  this  year,  the
 monsoon  which  should  have  broken  in  the
 West  Coast  sometime  inthe  first  week  of
 june  did  break  in  the  first  week  of  May  it-
 self.  So,  it  destroyed  many  crops  also  not
 only  in  the  south  but  in  Punjab,  UP  and
 other  places  in  the  north  also,  There  is'a
 drought  in  Mysore.  The  State  Government
 should  take  care  there  now  for  this  year  the
 condition  of  the  crops  will  not  be  as  it  was
 last  year.

 I  would  appeal  now  to  our  friends  from
 Madras  who  have  brought  some  cut  motions
 to  withdraw  them.  As  Members  of  Parlia-
 ment,  we  oweaduty  to  explain  things
 properly  to  our  people.  The  Cauvery  rive,
 is  a  very  ancient  river,  It  is  as  dearto  thy
 people  of  Mysore  as  it  is  sacred  to  the
 people  of  Tamil  Nadu.  Because  of  its  use.
 fulness,  it  has  become  sacred.  The  Couvory
 is  the  one  river  which  has  ‘been  exploited  to
 the  maximum  and  to  the  fullest  extent.  This
 Cauvery  river  has  united  the  two  people
 the  Tamilians  and  the  Kannada  people,
 it  has  brought  culture,  mixed  culture,  for
 both;  and  some  of  our  good  points  have
 been  taken,  down  to  the  South  to  the  Tanjore
 delta,  Mysore  has  been,  from  generations
 very  generous  also,  Ramanuja,  the  foander
 of  Vaishnavism,  took  shelter  in  Mysore,  -  in
 Melkote,  Shankaracharya  the  founder  of
 the  other  religion  from  Kerala  took  his

 Most  of  our  Dewaon

 are  all  Dewans  who  are  not  Kannadigas—
 either  they  have  been  Tamils  orthey  have  been
 Telugu  people,  So  there  was  so  much  of  unity
 and  oneness  in  this  respect.  Now,  हो  is  very:
 easy  for  us  to  start  a  bitter.  approach  and

 treats  more  bitterness.  And  that  too,  when:  -
 “wo  talk  of  a  thing  on  the  floor  of  the  House,

 to  Parliament,  .it  gets  eo  much  publicity  and
 bitterness  is  created  in  the.  people's  minds
 that  है  would  be  very  difficult  for:  ps

 “out,  “Mysore  people  have  been  १६४३  sober,
 “wipe
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 hospitable,  and  they  never  made  any  dis-
 tinction  between  Tamil  and  Kannada

 08  tire.
 In.  fect,  old  Kannada  is  nothing  but

 Tamil,  Mysore  plateau  just  a  forest
 ‘Kishkinds,  where  only  Hanumans  lived.  Our
 Jangueage  was  Tamil  500  or  2000  years  ago
 ‘We  were  afl.  Tamils,  Some  of  our  forefathers
 ‘went  ap  te  the  plateau  on  the  Cuuvery  river
 searching  for  water  perhaps,  and  they  inha-
 bited  these  places,  cleared  the  jungles  and

 ‘fived  ia  Mysore,  That  oneness  should  not
 be  forgotten  ncw

 Not  only  Ramasuja  and  Shankara,  but  I
 want.to  give  one  living  example  too.  Mr

 :  Gopal.wio  brought  the  Cut  Motion  is  livng,
 in  Bangalore.  He  is  a  living  example  to

 show  that  it.  is  not  an  exaggerated  thing.
 Mr.  Gopal,  representing  Karur  on  ihe
 Cauvery  delta  in  Tamil  Nadu  is  living  in
 Bangalore.  The  other  day  when  he  turned
 up  in.  my  electiioa  office  and  asked  me  that
 he  wanted  a  copy  of  his  name  in  the  voters’
 jist  from  Mysore  or  Bangalore  city  to  go  and

 apply  for  Karur  seat,  |  was  very  happy  that
 a  Tamil  man  is  from  Bangalore,  and  he  is
 getting  appreciation  of  the  Tamil  people  and
 getting  elected  there  from  Karur.  There-
 fore,  there  is  nothing  foreign  in  it.  it  has
 been  there  from  the  beginning.  The  people
 of  Mysore  never  made  any  distinction.

 Not  only  that,  Sit.  There  are  3  million
 Tamil  population  in  Mys*re.  In  Bangalore

 -gity  there  are  more  Tamils  than  Kannada
 people,  If  you  create  bitterness,  the  mind
 is-agitated  and  it  creates  further  bitterness
 all  round...  I  appeal  to  their  Chief  Minister,
 to  the  leaders  and  MPs  from  Tamilnadu.
 You  havé  the  duty  to  expiain  to  our  people
 about  the  whole  position  and  try  to  con-

 vines  them.  You  know  the  Mysore  case.
 You  know  it  better  becruse  you  have  stu-
 died  it  well,  Mysore  contributes  60%  of
 the  waters  to  the  Cauvery.  And  Madras
 “eontributes  25  per  ceat  of  the  waters.  Madras
 "has  cultivated  24  lakhs  acres  of  land,  but

 Mysore  has  cultivaid  only  4°  lakhs
 acres,  Where  is
 is  4  takhs?  Mysore  which  contri-
 butes 60  per  cont  of  the  watera  of  ithe
 Cauvery  is  cultivating  only  4  ‘Iakhe  acres

 ‘whereas  Madras  which  contributes  only  25
 per  cent  of  the  waters  is  cultivating  24  lakhs

 24  lakhs  and  where

 -  Much
 can  be  said  dn  both  sides,  So,

 3
 They.  ars

 Madras  to.  postpone  this  issue  ti}:  .0  popular.
 Goverament  comes  into  power  in  Mysore
 State,  aud  then  we  ‘could  sit  across  the  table
 and  try  to  accommodate  each  other,

 After  all,  if  the  Tamilians  do  not  get
 water,  they  will  come  to  Mysore,  It  48  they
 who  are  building  all  our  projects,  When-
 ever  we  start  a  project,  ciiher  the  Kannam-
 badi  dam  er  the  Hemavati  or  any  other,  the
 first  people  who  come  to  Mysore  are  the
 Tamil  labour.  When  the  Mysore  State
 builds  any  dam  or  starts  any  project,  the
 Tamilians  are  the  first  to  come  there.  Mysore
 is  building  projects  for  the  Tamil  population.
 If  they  are  building  Hemavati;  it  is  not  an
 exaggeration  to  say  that  they  are  building  it
 for  the  Tamil  population.  The  first  project
 to  be  built  by  them  was  the  Marikanwai  in
 Chitaldrug  district.  That  was  about  a
 hundred  years  ogo.

 The  entire  populaiion  in  that  area  is
 Tamil  population.  Actually,  there  is  a
 DMK  party  there,  and  there  js  a  pocket  of
 the  Tami!  population  in  the  heart  of
 Mysore  S:ate.  When  that  is  the  case,  it  is
 high  time  that  we  stop  creating  bitterness
 or  bitter  feelints  among  propie,  116  bitier-
 ness  is  created  between  two  people,  then  it
 will  take  centuries  to  wipe  it  out.  More-
 over,  we  should  remember  that  it  is  aa
 interlinked  pepulotion.  =  Every  day,
 thousands  of  people  from  Tamil  Nadu  are
 coming  to  the  Mysore  State.  They  are  the
 people  who  build  our  roads.  They  are  the
 people  who  come  to  our  State.  I  cannot
 say  that  it  is  because  of  their  poverty  that
 they  come  to  our  State.  it  is.wrong  in  a
 socialistic  State  to  say  that  people  of  a
 particular  Siate  are  coming  to  another  State
 because  they  have  no  food  in  their  State.
 They  have  every  right  to  go  to  any  State,
 Any  man  living  anywhere  in  India-hasa
 right  to  go  to  any  place  where  water  ia
 available  or  (0  any  area.  where  water.  is
 available  in  Mysore,  It  is  his  fundamental.
 right.  When  that  is  the  case,  these  Tamil
 -people  should  not  get  agitated  about  it  ‘very
 much  and  and  that  they.  should  ह...  that  ©  the

 bitterness  which  bas  been  created  is  stopped.
 That  is  my.  first  appeal  to  the  Members  from
 Tamii  Nadu,

 Let  them  not  think
 bint

 that  beceueg.  the
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 -‘¢tephant  is-sober  ;  it-takes  some  time  for
 ‘the  “elephant  to  get  up,  but  once  it  gets  up

 it  ean  ‘become  very.  dangerous.  The  Mysore
 people  are  like  that.  The  Mysore  people
 are  sober,  hospitable  and.  very  generous
 and  they  will  not  get.  agitated  immediately,
 hut:  they  are:  like  the  Mysure  elephant  ;
 when  once  it  gets  up  it  will  trample  over

 apything  that  comes  in  its  way,  So,  let
 ‘them  not  drive  the  Mysore  elephant  to  that
 condition.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  It  cannot  trample  over  lions,

 SHRI  NK.  ह  SALVE  (Betul):  It
 will  become  a  rogue  elephant  ?

 SHRI  M.  ४.  KRISHNAPPA  :  Let  us
 feel  that  we  are  brothers  and  see  that  good
 conditions  are  created  for  a  good  setulemert.
 Let  ws  wait  till  the  popular  government
 comes  to  power  in  Mysore,  Let  us  allow
 the  Hemavati  and  other  projects  to  proceed
 and  see  that  they  are  included  in  the  pian
 allecation,  After  the  924  agreement,  the
 Tamil  people  built  the  Amravati  and  the
 Lower  Bhavani  projects.  We  did  not
 object  to  them.  के  ही  only  afier  the  924
 agreement  that  they  had  built  them,  Mysore
 has  not  violated  the  924  agcement.
 Within  the  agreement  they  are  entiled  to
 only  44  million  c.f£.t.,  but  they  are  using
 more  than  that.  So,  unnecessarily  they  are
 creating  bitterness.  Again,  it  is  not  as  if
 these  projects  are  started  only  today,
 They  were  started  about  ten  years  ago.
 The  Kabini,  for  instance,  was  started  fifteen
 years  ago.  But  today  they  suddenly  want
 to  apply  a  brake  and  say  that  no  moncy
 should  be  sanctioned  for  this  project.  It  is
 ‘wrong.

 _-In  concl  sion,  |  would  appeal  to.  the
 hon.  Minister  Shri  K.  R,  Ganesh  to  come
 to.  Bangalore  and  study  the  slum  question.
 Shri  K.  R.  Ganesh  -is  a  very  dynamic
 person.
 there,  Slum  ciearacce  work.  is  very
 important  in  India,  and  so  let  him.  start  the
 ‘Ganeshpuja  there.  Shri  Subramaniam.  is
 also  coming  very  -near  us..  He  is  only

 20  miles  from  Bangalore:  Ris  constituency
 ges  Hosur’  Both  Ganesh  and  Subramniam

 .  are  beothers  and  one  is  the  Minister  in  the

 So,  let  him  start.  the  Ganeshpuje

 ‘man,  taller  thas  |

 would  jike

 inanes.  aed  the  other  is:  the
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 Ganesh  is  supposed  to  be  wiser  than:
 Subramaniam  in  mythology.  I  did  not:
 want  to-take  up  that  story.......  0

 SHRI  G.  VISWANATHAN  Ig  that
 80  here  also  ?

 SHRI.  M.  vy,  KRISHNAPPA:  The
 story  is  this,  Shiva  had  a  good  fruit,.
 namely  a-mango  fruit.  Both  Ganesh  and
 Subramanium  fought  for  that  fruit,
 Then,  Shiva  told  them  that  whoever  went
 round  the.  world  and  came  back  &rst
 would  be  given  the  fruit,  Immediately,
 Subramaniam  sat  on  his  peacock  and  went
 round  the  world.  But  Ganesh  with  his  big
 belly  and  mouse  could  not  go  round.
 So,  he  thought  that  the  best  way  was  to  go
 round  his  parents.  So,  he  went  round  his
 mother  and  father  saying  ‘You  are  the
 whole  world  for  me,  and  I  have  gone  round
 you  both  and,  therefore,  I  Lave  gone  round
 the  world  by  going  round  you."  So,  he
 was  rewarded  and  immediately  he  got:  the”
 fruit.  On  the  other  band,  Subramaniam
 sitting  on  the  peacock  went  round  the  world
 and  came  back,  to  see  Gancsa  eating  that
 very  fruit

 The SHRI  G.  VISWANATHAN  :
 same  siory  here  also

 SHRI  M.  V.  KRISHNAPPA:  I  want.
 him  to  go  round  Bangalore  and  start  the
 slum  clearance  work  which  is  very  important
 in  the  garibi  hatao  programme

 SHRI  SEZHIYAN  (Kumbakonam)
 share  the  sentiments  expressed  by  the  pre-
 vious  speaker,  Mr,  M.  a  Krishnappa.  I
 wish  the  same  sentiments  were  reflected  in
 the  actions  of  those  who’  were  in  charge  of
 the  Mysore  administration  for  the  past  one
 decade.

 Even  the  other  day  when  a  call  attention.
 motion  was  taken  up  here,  some  harsh  words
 came  from  one  hon,  member  opposite,  my  -
 respected  friend,  Shri  Shivappa  he  is  -a-tall

 perhaps  ho‘has  gtown  |
 taller  this  year;  I  am  sure  he  is  very”
 sensible  and  sober  man  and  if  he  finds  him:

 us

 self  wrong,  he  would.  be  ready:to  change,  t.
 to  say.  something  -  about.  the  a

 Cauvery  waters  dispute...  not  in.  -aeges  but.ia
 @nguish  notin:  bitterness:  but.  with  some

 te  may  vocabulary.  5 a  am  not”
 whh  auch.  strange,  words  as  Aalig
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 guila  or  galata  ;  these  are  the  pet  words  of
 Shri  Shivappa  and  he  is  an  adept  in  them
 But  I  will  tatk  ina  reasonable  way  using
 polite  vocabulary.

 ‘I  want  to  make  it  perfectly  elear  that  we
 do  not  stand  in  the  way  of  Mysore  cons-
 tructing  reservoirs  or  bringing  more  land
 under  cultivation.  Our  only  concern  is  that
 the-  existing  irrigation  entitlements  of  Tamil
 Nadu  should  be  protected.
 asa.  member  from  Tamil  Nadu  or  as  a

 “member  belonging  to  one  party  because
 when  this  question  was  mooted  in  the  Tami!

 "Nadu  Assembly,  it  was  not  only  the  DMK
 but  all  parties  representing  different  ideo-
 logies  like  the  CPI,  Swatantra,  Cong,  (0)
 and  Cong.  (R)  which  supported  this  stand.
 Therefore,  this  is  not  a  party  question.  हुह  is
 fot  even  a  State  question.  It  is  a  national
 qeestion,  We  want  to  know  how  the
 Central  Government  are  going  to  act  in  this
 regard,  in  a  given  situation  when  there  is  a
 water  dispute  or  inter-state  dispute  wheiher
 between  Mysore  and  Kerala  or  Kerala  and
 Tamil  Nadu  or  any  other  S'ates,  some  norms
 should  be  set  up  for  uniform  application.

 As  I  said  earlier  we  are  not  against  dams
 being  constructed  or  reservoirs  being  built
 in  Mysore  or  in  any  other  part  of  the  country.
 People  are  legitimately  entitled  to  have  more

 employment  and  more  irrigation  facilities,
 but  I  want  to  ask  whether  the  existing  po‘en-
 tialities  created  for  centuries  should  be
 destroyed  and  fertile  land  converted  into  dry
 and  arid  areas  so  that  some  other  area
 could  have  new  irrigation  facilities.  That
 is  the  only  thing  agitating  our  minds.

 Mr.  Lobo  Prabhu  represenied  the  Mysore
 State  in  the  last  Lok  Sabha.  think  Mr,
 Shivappa  will  not.  object  to  my  quoting  Mr.
 Lobo  Prabhu,  because  he  was  .  a  colleague  of
 hie.

 SHR  है  SHIVAPPA  (Hassan)  88
 your  colleagie  also

 SHRI  SEZHIYAN:  He  was  in  the
 Swatantra  party  and  you  were  also  there.
 Last  year,  speaking  on  the  Budget  demands,

 Mr:  Lobo  Prabhu  made  a  submission.  Toa
 quote  ‘his  exact  words  he  said  ;

 Government  should  be  very:  firm  and  make

 FULY  22, 1971

 I  say  this  not

 The  Central  ley,
 veference  dated  Ith  “May,  1996,
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 it  very  clear  to  the  Mysore  Government  that
 oo  before  asking  for  waters.  from.  Andhra

 Pradesh  or  Madras,  Mysore  State  should  try  -
 to  utilise  their  own  waters,  The  wost  flowing.
 rivers  should  be  first  harnessed."  Therefore,
 ifthey  want  to  utilise  their  own  waters
 which  have  not  yet  been  harnersed,  they  will
 be  welcome  to  do  it.  As  Mr.  Krishnappa
 said,  Cauvery  has  already  been  exploited
 fully  and  if  any  scheme  is  now  thought  of
 at  the  upper  riparian  area,  it  is  sure  to  affect
 the  prosent  position  of  the  lower  areas.

 There  is  also  another  argument  that  is
 being  trotted  out.  The  Members  represent-
 ing  Mysore  are  making  a  plea  that  this
 question  should  be  taken  in  a  different  angle
 and  that  they  are  not  bound  by  the  924  or
 1892  agreements  saying  that  at  that  time  it
 was  an  unequal  partnership.  I  can  say  that
 this  is  an  argument  latcly  invented.  In
 i95i,  the  Government  of  Coorg  wanted  to
 construct  an  irrigation  work  across  the
 Lakshmanthirtha  river  within  the  territory
 of  Coorg.  At  that  time,  the  Government
 of  Mysore  wanied  the  Government  of
 Madras  to  object  to  this,  stating  that  Coorg
 had  got  the  upper  riparian  right  and  that  it
 would  disturb  the  irrigation  facilities  and
 entitlements  of  Mysore  and  Madras,  There-
 fore,  Mysore  wanted  us  to  protest,  and  we
 too—both  the  Mysore  and  the  Madras
 Governments—  protested,  and  that  scheme
 was  dropped.

 Later  on,  the  Government  of  Coorg
 wanted  to  start  a  storage  scheme  at  Harangi
 to  irrigate  about  6,000  acres.  Even  then,  the
 Mysore  Government  and  the  Madras
 Government  objected  to  it  and  got  it  shelved,
 Now,  when  Coorg  was  merged  with  Mysore,
 you  are  talking  of  Harangi,  not  for  the.
 6,000  acres  but  ten  times  more  than  that,
 Therefore,  if  it  is  your  argument  in  1951
 that  Coorg  should  be  restrained.  from  build-
 ing  a  dam  or  construct  a  reservoir  within  its
 territory,  there  is  now  our  argument  ten
 times  more  valid  that  you  should  not  cons
 truct  a  dim  affecting  our  irrigation  .  entitle-
 ments

 In  1983,  the  Goverament  of  Mysore
 informed  the  Government  of  Madrav-of  their
 intention  to  take  up  the  construction.  of  the
 Kabini  reservoir  to  rrigate:a  total  extent.of
 6,000  हम  ‘in  the  Kabini.
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 Bagineer,:Mysore,  invited  the  Chief  Engineer,
 Madras,  to.  participeto  in  the  gaugings,  in
 1953,  I95%  and  1956,  you  were  aware  of  the
 924  agreement  and  of  the  joint  gauging

 ‘and  30  on.  Afterwards,  no  details  were
 furnished.  Now,  I  understand  that  instead
 of  6,000  acres,  originally  planned  for  Kabini,
 it  is.now  a  plan  for  a  reservoir  to  irrigate
 1,26,000  acres.

 Again,  in  1959,  in  reply  to  reference
 dated  4th  November,  1959,  from  the  Madras
 Government,  secking  full  particulars  of  the
 Hemavatj  and  other  projects  on  the  sche-
 duled  rivers  governed  by  clause  प्  of  the
 892  agreement,  the  Mysore  Government  in
 their  reply  No.  587)/N/59.3°  dated  2nd
 December,  ‘1959  stated  that  those  schemes
 were  being  investigaied  and  that  ‘‘details  in
 cates  cavercd  by  the  agreement  and.  to  the
 extent  found  necessary  will  be  furnished  in
 due  course’,  In  those  times,  they  did  not
 contest  the  Madras  Government  or  the
 Tamit  Nadu  Government’s  case  in  this
 regard,  nor  question  the  validity  of  the
 agreements,

 Again,  in  1964,  the  Mysore  Government
 submitted  8  project  report  on  the  Hemavati
 project  to  the  Government  of  India.  It
 was  clearly  state  that  ‘‘it’  is  not  possible  to
 utilise  the  entire  quantity  of  water  as  the
 Hemavati  river  is  a  scheduled  river  governed
 by  the  Cauvery  Agreement  of  ‘1924  between
 Mysore  and  Madras."  They  themselves
 agreed  that  the  1924  agreement  was.  valid,  and
 in  their  report  they  mada  it  very  clear  that
 “the  project  is  designed,  keeping  ia  view  the
 १924  agreement  of  Madras  and  Mysor:.
 The  project  comes  under  the  puriew  of  the
 3924  agreement.’’  This  was  said  in  1954,
 So  the  agreement  was  valid  in  1951  1953,
 959  and  !964-—i  do  not  know  how  it  be-
 comes  invalid  now  by  saying  it  was  unequal
 ‘parinership  and  so  on.  The  world  over  the
 natural  tendency  is  for  irrigation  to  develop

 at  the  tailend  of  the  river,  rather  than  the
 upper  reaches.  It  is  a  well  known  phend-
 menon.  Only  the  delta  areas  have  more
 irrigation  possibilities,  Take  any  river
 system,  the  Ganges  or  the  Nile  or  any
 Other  system.  Only  the  della  regions  have

 the  most.  advanced  irrigation  system.  Once
 the  irrigation  facility  has  been  created,  I
 Want  to  know  whether  it  is  desirable  in  the

 ,  fatiogal  int  reat  to.convert  sore  fertile  areas
 id  0...  of  sand  aad  gdttempt  “to

 Delhi

 "week
 bie

 inform  it.”
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 create  new  irrigation  potentialities  in
 some  other  sreas,

 He  says  that  they  have  waited  for  a
 long  time.  Many  times  the  issue  was  raised
 The  Chief  Ministers  and  the  Chief  Engineers
 met  several  times.  Once  in  August  968  the
 present  Chief  Minister  of  Madras  who.  was
 then  the  Works  Minister  and  also  the  Chief
 Minister  of  Mysore  met.  During  the.  discuss.
 ious  the  Mysore  Chief  Minister  indicated
 that  Mysore  would  accept  the  obligation  to
 Tamil  Nadu  under  the  inter-State  agrecment
 to  enable  a  discussion  on  the  Hemavathi
 project  within  the  confines  of  4862  and  1924
 agreements.  {challenge  the  Government  .to
 put  down  to  lay  on  the  Table  of  the  House
 the  notes  of  the  discussion.  Almost  an
 agreement  was  about  to  be  signed;  the  con~
 forence  proceeded  to  discuss  rules  and
 regulations,  the  impounding  formula  and.
 aiso  the  method  of  working  of  the  Hemavathi
 reservoir  in  conjuction  with  Krishnaraja
 Sagar  Dam.  The  prospects  of  settlement
 were  very  bright.  Mr.  Krishnappa  says  that
 this  should  be  discussed;  |  say  this  was
 discussed  and  about  to  be  settled  at  that
 time  between  the  Minister  of  Works  from
 Tamil  Nadu  and  the  Chief  Minister  of
 Mysore  in  the  presence  of  Dr,  K.L  Rao,  the
 Minister  of  Irrigation.

 SHRI  UNNIKRISHNAN  (Badagara)  :
 You  will  have  to  discuss  it  with  us  also,

 SHRI  M.  द  KRISHNAPPA  :  He  has  to
 carry  water  by  plan  as  water  cannot  flew
 there.

 SHRI  UNNIKRISHNAN  :  1  did'nt
 realise  that  Shri  Krishnappa  did’nt  know
 geography  also,

 SHRI  SEZHIYAN  :  But  immediately  on
 his  return  from  Delhi  to  Bangalore  the  Chief
 Minister  of  Mysore  announced  to  the  Pross
 that  he  would  proceed  with  the  Hemavathi  -
 project,  with  or  without  clearance  ‘from

 In  March  1970  just.  about  fifteen
 mohihs  ago,  the  Central.  Government  has
 sent  instructions  to  the  Goyernment  of  ee
 Mysore—the  newspapers  -uséed  ‘the  word
 ‘ultimatum'—agking  them  ‘to  step  the  word  —
 in  the  Cauvery  basin  if  they  are  not  appro-
 ved  by  ‘the  Planning  Commission  within'a

 Tf  the  project  had
 the  technical  conititios
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 7  /  of  the  Plaaning  Commission  here,  the
 “Central  Government  asked  them  not  to
 “proceed  with  the  scheme,

 What  was  the  reply?)  Mr.  Veerendra
 uo  ‘Patil,  the  Mysore  Chief  Minister  categorically

 -gtated  in'the  State  Assembly  that  the  State
 '_Goverament  ‘had  no  intention  of  stoppiag

 .  guy  works  under  execution  on  the  Cauvery
 pasin',  He  aleo  made  it  clear  that  the  dis-
 pitte  between  Mysore  and:the  Tamil  Nadu
 swith  regard  to  the  Cruvery  waters  had  reach-

 ‘eda  ‘crucial  stace’  and  that  ‘we  have  to
 make  up  our  mind’.  He  told  the  Assembly
 that  whatever  may  be  the  instructions  from
 the  Central  Goveroment,  he  is  going  to
 proceed  with  the  works,  cleared  or  uncleared,

 ‘I  want  to  know  whether  this  is  proper  in  a
 federal  structure,  whether  it  is  a  good  thing
 if  in  an  inter-state  dispute  ore  State  sticks
 to  its  decision  and  wants  to  proceed  in  its
 own  way.  Iam  oot  talking  about  the  divi-
 sion  of  subjects  or  of  Centre-State  relations,
 we  want  more  rights  for  the  States  but  we  do
 not  want  anarchy,  है|  everyone  goes  his  own
 way,  how  will  these  disputes  be  settled  ?

 Some  hon.  friends  are  saying  that  they
 are  within  the  limits  given  by  the  924
 agreement.  If  it  isso,  why  are  they  afraid
 to  talk  on  the  basis  of  the  1924  agreement  7
 If  they  feel  that  justice  is  on  their  side,  why
 should  they  hesitate  to  go  before  a  tribunal

 presided  over  by  a  thied  party;  it  is  in  the
 nature  of  a  judicial  tribunal.  Why  are  they
 hesitating  ?  if  you  feel  that  justice  is  on
 your  side,  why  don’t  you  come  and  argue  ?
 Just  because  you  are  in  the  upper  reaches  of
 the  river,  you  cannot  say  that  you  will  not
 give  us  any  water.  If  you  say  that  60  per
 cent  of  the  water  is  contributed  by  you,

 then  do  not  give  us  any  water.  you  may
 impound  all  the  water.and  nota  drop  of

 ‘water  should  be  allowed  to  flow  iato  the
 territory  of  Tamil  Nadu.  If  any  water
 flows  into  our  area  we  will  sve  you  for
 damages.  Will  that  be  agreeable  to  you  ?

 ‘When  a  river  connects  two  or  three  States,
 NO  atate  can  take  up  such.a  position,

 I  appreciate  the  stand  taken.  by  Shri
 va  Krishoapps,  not  arguing  in  the  same  way
 a8.  some.  other  hon.  Members  or  as  the  have  been

 yvernor  Shri  Dharam.  Vira,  {do  sot  know  _vielows-
 what  “has  happened  to  him.
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 m  +,  Shri  Dharam  Vira,’  created  much  dle
 satisfaction  in’  Punjab.  ‘Then.  he  wentto  i
 Bengal  and  that  was  also  left  in  chaos.  And

 ‘now  he  has  gone  to  Bangalore.  °-He-js  going

 we  are
 For  so  many  years’  this.  question  hag’  been

 General  Disc:  and ष  G
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 to  creste  discord  and  bitterness  between  the
 ‘two  States

 Speaking  in  Delhi  on  23rd  April,  he  said
 fam  quoting  from  the  Sfafesman.

 ““Mr.  Dharma  Vira,  the  Mysore  Gover-
 Nor,  expressed  his  belief  here  today  that
 the  Cauvery  dispute  with  Tamil  Nadu
 and  Kerala  could  be  resolved  within  four
 corners  of  the  1924  agreement."*

 But  two  days  ago  he  bas  said  that  he  does
 not  care  for  the  1924  agreement.  He  says
 new  theories  are  being  floated.  £  think
 nobody  has  talked  in  the  same  vein  as  the
 Governor,  Our  Mysore  friends  say  that
 there  is  no  popular  or  cesponsible  Govern-
 ment  in  Mysore,  but  we  see  that  there  isa
 very  unpopular  and  very  =  irresponsible
 Governor  who  should  not  have  made  such
 frivolous  remarks.  When  people  are  being
 asked  to  be  sober,  the  Governor,  who  is  at
 heim  of  affairs  of  a  State,  makes  irresponsi-
 ble  statements,  हल  he  does  not  know  the
 affair,  he  should  keep  quiet,

 SHRI-M.  द  KRISHNAPPA  :  Then  the
 Mysore  M.Ps.  will  make  the  same  allegations
 that  you  are  making  against  him.  Though
 he  is  appointed  by  the  Centre,  he  has  to
 reflect  the  people's  mind.

 SHRI  SEZHIYAN  :  That  should  not  be
 the  role  of  the  Governor.

 Even  in  February  the  Prime  Minister  in
 a  specch  at  Mysore  said

 “Mrs.  Indira  Gandhi  said  here  today
 that  the  Central  Government  .  would  be
 compelied  to  refer  the  Cauvery  water

 dispute  to  4  wibunal  as  there  was  to
 agreement  among  Mysore,  Tamil  Nadu

 ‘-and  Kerala  States  on  the  issue.

 We  are  not  very  fond  of  tribunals,  but
 left  with  no  alternative

 fire  -  without
 ut

 bese  resolved:  We
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 Mysore  constructing  the  ‘reservoirs.
 only  concern.is  this..We  want  to  be  assured.
 ina  categorical  way  that  the  .  existing  irriga-
 tion  facilities  in  the  Cauvery  delta  of  Tamil
 Nadu  will  continue.  So,  my  plea  is  that

 ‘because  in.  this.  case  there  is  mo.  agreed
 solution  between  these  two  States,  it  is  a  fit

 ‘case.  which  showld  go  to  a  tribunal.  Till
 then.the  schemes  for  which  clearance  was  not
 given  by  ithe  Central  Government  should  not
 be  continued.  At  least  previously  there  was
 aa  excuse,  but  now  that  the  administration
 of  the  State  is  in  the  hands  of  the  Centre,
 the  Centre  has  got  ¢very  tight,  and  we  can
 look  to  the  Centre  to  do  it,  not  to  go  ahead
 with  the  schemes  which  they  themselves
 have  not  cleared.  It  will  put  them  jin  an
 anomalous  position  if  they  continue  with
 schemes  to  whieh  they  themselves  have  not
 given  clearance.  Then  they  aie  denying
 themselves,

 Therefore,  no  impression  sheu'd  be  given
 that  the  amount  allotted  under  any  head
 should  be  used  or  diveried  for  these  works
 until  this  question  is  settled.  lagree  with
 ihe  plea  that  a  popular  government  should
 come  there,  Till  then  these  schemes  should
 not  be  preceeded  with,  Wien  the  popular
 Government  comes  we  can  talk  with  them.
 Till  then  it  is  the  responsibility  of  the
 Central  Government.  in  this  mater,  more
 than  the  Mysore  Goverament,  itis  the
 Central-Government  which  has  dilly-dallied
 and  made  a  muddie,  if  not  mud,  in  the
 clear  waters  of  Cuuvery,  Even  at  this  late
 Stage,  I  hope  better  sense  will  prevail  with
 those  in  authority  in  Mysore  and  our
 learned  friends  here,  We  have  lived  together
 for  jong  and  we  have  to  live  in  future.  We
 Should  settle  this  matter  in  a  friendly  atmos-
 phere.  Till  then,  they  should  be  sincere  and
 honest  not  to  proceed  with  the  schemes  for
 which  no  clearance  was  taken  from  the
 Central  Government  or  concurrence  obtained
 from  the  State  of  Tamilnadu.

 SHRI  DHARAMRAO  AFZALPURKAR
 (Gulbarga):  Sir,  I  rise  to  support  the
 Mysore  budget  for  [97I-72,  For  the  ‘Bist  time
 io  its  history,  Mysore  is  under  President's”
 yale,  do-the  beginsing,  we  had  very  high.
 hopes..  We  thought.  the
 remove.  the.  injustices

 Governor  will

 Mr.  Veoreadra  Patil.  and  Mr,  Nijalingappa
 But

 fs
 we  “are  “Utterly.  disappointed  °  at

 Habre
 the  |

 Our

 it
 and  imaiprac  :

 invested  huge.  amounts
 a

 which-had:taken  place  during.  the  regime.  of
 projects.

 and  Atmarja
 :  withheld,  हम  would.  bumbly.  request.  for  -

 SEITE
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 He  has  once  again  created  inefficiency  in.
 administration.  There.is.  no  law.and  order.
 in  the  State.

 The  Governor  declared  that  five  days  in.
 &  week  will  be  working  days,  just  to.  please.
 the.  officers  and..not  ‘o  improve  the.
 efficiency,  Thousands  and:  thousands.  of
 files  are  pending  in  the  secrojariat,  At  a.
 cost  of  Rs,  4  or  3  lakhs  per  day,  they  ara
 disposing  of  six  files,  That  means,.it  costs.
 Rs.  I  takh  to  dispose  of  one  file,  Actually.
 the  officers  are  working  for  only  four  days
 a  week,  because  on  Friday  afternoon  they
 Start  preparing  to  goto  their  respective
 villages  and  they  come  back.  on  the.  afver-
 noon  of  Monday.  They  work  for  4  .  days.
 but  get  full  salary.  This  should  be  stopped.

 About  law.  and  order,  on  9:h  July  1971,
 in  my  constituency,  one,  Dr.  Anandam,
 a  Reader  in  the  medical  college,  was  going
 to  his  house  afier  taking  breakfast.  He  was
 assaulted  by  one  person.  Instead  of  taking.
 the  accused  person  to  the  police  station,
 the  docior  was  arrested,  taken  to  the  police
 station,  manhandied  and  detained.  Ali
 medical  students  and  doctors  numbering
 about.a  thausand  took  out  a  procession.  and
 submitted  a  petition,  4.00  not  know  what:
 action  Government  has  taken  oa  it.  This

 ‘is  the  ‘law  and  order  prevailing  there,  .  The
 Governor  js  acting  on  the  ill  advice  of  the
 Congress  leaders,  which  is  not  conducive  to
 efficiency  or  improvement  in  the.  law  and  —
 order  situation,

 Coming  10  irrigation  Shri  Shivappa
 will  speak  on  Cauvery  waters.  As  far.  as
 Krishna  waters  are  concerned,  the  Govern-
 mont  of  India  gave  clearance  in  the.  year.
 1683..  The.  work  is.  going.  on.  and  the.
 Mysore  Government  have  invested  crores.  of.
 rupees...  Yet,  whenever  any  small  change
 in  the  plan  is  made  the  Government  of.
 India  .is  coming  in  the  way  and  atating.  that...
 fresh:,  ckarance  ig  gecessary..  Whea.  there
 is  no  dispute  regarding  the  allocation  of
 waters.  about  I03.  TMC  there.is..no.  dispute.

 all—whaet  are  the.  rcomsoas.  for.  the.
 Central  Goverament  withholding  cloarance,  -
 eapecially  when  the  State...  Goverament:.  have

 es

 In.  my_own  constituency’  there.  -
 namely,  Mullamari,”  “Benalihura  -

 for.  which.  clearance  is  being
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 vs  clearance  for  these  projects

 The  Mysore  Government  have  not  taken
 ghy  steps;  nor  provided  any  amounts  is
 thelr  budgets,  for  minor  and  lift  irrigation
 In  ‘my  constituency  there  are  three  big
 rivers,  namely,  Bhima,  Kagina  and.  Amerja,

 taken  any  steps ‘Goverament  have  not
 to  have  minor  irrigation  in  these  rivers.
 “Lift  irrigation  can  aleo  be  undertaken,  apart
 from  well_  irrigation

 Coming  to  education,  tt  is  noticed  that
 Goverhment  have  not  paid  any  considera-:
 tion  to  ihe  construction  of  single  teacher
 sthool  buildings,  Now  they  are  forced
 to  have  their  classes  in  dharamsalas,
 temples  and  masjids,  There  also  they  are
 sometimes  not  allowed  to  conduct  clasecs,

 By  ignoring  this  aspect  we  are  doing
 injustice  to  education.  So,  more  attention
 should  be  paid
 puildiags  for  single  teacher  schools  and
 primary  schools,  The  present  provision  of

 Rs.  3  Jaks  is  not  at  all  sufficient  and  it
 should  be  incteased.

 ‘Coming  te  medical  education,  during
 ‘the  regime  of  Shri  Nijalingappa,  just  to  get
 support  from  the  public  and  to  have  a
 political  platform  he  created  four  or  five

 These  medical  colleges
 are  running  on  capitation  fee,  In  my  own
 constituency  the  Hyderabad  Karnataka
 Education  Society  is  running  a  medical
 college.  The  Coairman  of  the  Society  has
 not  submitted  any  accounts  of  the  college
 since  its  inception.  Mismanagement  and
 galpractices  have  reached  a  height  there.
 When  we  brought  this  matier  to  the  notice
 of  the  Central  Government  they  said  that
 it  isa  State  subject.  Then  we  brought  it
 tothe  notice  of  the  State  Chief  Minister.
 But.  they  did  not  take  any  action.  Then
 we  launched  a  “satyagraha  and  compelled
 the  Chief  Minister  to  ‘appoint  an  inquiry
 officer.  ‘The  inquiry  officer  conducied  two
 sittings  and  then  he  felt  ‘it  at  that  stage
 He  did  not  pursue  the  matter,
 the  Centra}  Government  are  spending  jakhs

 medical  colleg:s.

 and  lakhs  of  rupeos.on:  medical  education
 why  is  it  that  they  25  not  taking
 action  against  mismanagement  of  medical
 colleges  27  This  is  8  concrete  2836  whare
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 ‘to.the  authorities.  “The  “net.  result  of

 to  the  construction  of:

 When:

 donling
 with

 accounts  were  not:  audited  ‘and  not  submitted
 He

 this  is  ‘that  these  “medical  *  cofleges”  ate”
 charging  Rs.  $0,000  to  60,000  per  seat  from
 the  students  as  capitation  fees,  Out  of
 these  four  or  five  medical  colleges’  at™
 Belgaum,  Gulbarga  and  Davangere,  the  one
 at  Guibarga  is  at  the  top,  90  far  as  mal-
 practices  are  concerned.  I  suggest  -  that
 the  government  should  take  over  those
 colleges  which  are  not  .running  well.  Shri
 Rampure  who  was  sitting  in  this  House  for
 fourteen  years  did  not  speak  and  calightes
 the  House  on  this

 MR.  CHAIRMAN:  He  should  not
 make  a  reference  to  persons  who  are  not
 present  in  the  House.

 DHARAMRAO  AFZAL-
 J}  withdraw  those  remarks.

 SHRI
 PURKAR  :

 ‘Coming  to  hospitals,  the  citizens  have
 submitied  a  memorandum  that  the  civil
 hospital  in  Gulbarga  is  not  a  bospital  but
 a  butcher  shop,  Medicines  supplied  to  this
 hospital  are  sold  in  the  black  market  and
 the  patients  are  not  getting  any  medicines,
 They  do  not  get  even  bandages.  Alteniion
 should  be  paid  to  this.

 Coming  to  industries,  all  big  industries
 are  on  one  side  and  there  are  not  even
 cottage  industries  In  my  area,  So,  I  would
 suggest  that  the  entire  amount  of.
 ह ल  15  crores  allotied  in  this  budget  for
 industries  should  be  spent  on  coitage
 industries  as  there  is  no  pubulic  sector  big
 industry  in  my  area.

 SHRI  M,  KALYANASUNDARAM
 (Tirwcbirapalli)  :  Mr.  Chairman,  Sir,  when
 a  State  is  under  President's  rule,  this  House
 is  the  custodian  of  the  interests  of  the  State,
 its  welfare,  etc.  I  wish  2  were  able  to
 approach  this  Budget  in  that  spirit  hat  I
 am  now  standing  before  this  House.  to
 oppose  certain  provisions  of  this  Budget  and
 the  policy  of  the  Central  Government.  with
 ail  the.  vebemence  I  can  ‘commend  |  because
 it  coneerns  ‘the  interests.  of  two  States  and
 their  people,  Mr.  Krishnappa’  compared

 the  pedpte.  of  Mysore  to  wild  ‘elephants.
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 “SER  NM  ¥  RRISHNAPPA.:  I  did  not
 I  seid  the  poople  of  Mysore  are: 7  ay  that,

 very  -eoild.
 -  SHRE-M.  KACYANASUNDARAM  :

 “Famil,  Nadu  people  are  also  very  hard
 working  and  sincere  «people.  Whatever
 might  ‘have  been  the  policies  proached  by
 Dp  M.  K-once  upon  a  time  the  D.  M.  K.
 hat  now:  come  up  with  an  All-India  out--
 look...  हाल  stands  for  fiational  unity  and
 national  integration..  Although  the  Tama-
 lians  and  even  Kanarese  are  not  able  to
 live  together  ig  Bombay  yet  in  Madras
 you  will  find  Kanarese,  Malaylees  can  work
 together  with  Tamitians  peacefully,  80,  do
 not  blame  Tailians.

 There  is  no  provocation.  from  our  side
 but  we  are  opposed  to  this  Budget  because
 there  has  been  a  dispu'e  between  these  (wo
 States  for  over  seven  or  eight  years  not
 after  the  D.  M.  K.  took  power  in  Tamil
 Nadu  but  even  during  the  days  of  Kamaraj
 and  Bhakatvasalam.  The  dispute  had  been
 there  and  we  have  been  ruising  is  and  on
 the  side  of  Mysore  they  were  trying  to
 construct  these  schemes  ina  stealthy  way.
 What  they  have  been  attempting  to  do  all
 these  seven  years  is  sought  to  be  legalised
 with  the  rubber  stamp  of  thia  House  by
 including  those  schemes  in  ihe  Budget  and
 alloting  funds  for  them  That  is
 what  pains  us,  Let  us  sit  togethr
 and  have  a  talk.  If  if  has  to  be  referred
 to  a  court  let  us  face  court  Why  should
 they  object  to  it?  Who  is  afraid  of  facing
 facia  and  facing  justic  ?  ”  1 ह  Mysore  side
 which  is  afraid  of  it.  They  have  no  argu-
 ment  and  that  is  why  they  incite  the  Gover.
 nor,  The  Governor  acts  on  behalf  of  the

 “President.  Here  is  a  man  who  says  that
 the  924  Agreement  was  obtained  under
 duress,  Is  it  not  inciting  the  Kanasese
 people  against  the  Tami}  people?  ्  the
 British  were  partial  to  anybody,  they.  were
 partial  only  to  the  princes  and  not  to  the
 States,..Jnterrup  tion)
 people  like  Governor  Dharma  Vira  and.  the
 Government  which  appointed  him.

 M2.  CHAIRMAN:  He  ‘shduld  conctude  :
 already  spoken  for  five

 rainutes,  |

 HRI-M.  KALYANASUNDARAM
 sbaappa

 I.  am  only  blaming

 other  “points:  also,  Otherwise,  you
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 May.  be,  but  is  it  our  fault  of  of  the  present
 @enetation  that:  our  foréfathets  chose  ‘the
 Thanjavur  and  Tiruchirapalli.  plains  where
 the  Cauvery.  naturally  flows  downwards  7
 It  is  a  natural  flow.  Nobody  ¢an  prevent
 it.  So,  they  are  sitting  there  aud  you  ate
 disappointed  that  you  went  on  the  rocks,  It
 is  a  principle  of  natural  justice,
 fore  kings  and  scientists  and  enginects  could
 think  of  controlling  Cauvery,  the  farmers

 of  Thanjavur  and  Tiruchirapalli,  1,500  years
 ago.  formed  this  valley’  and  delta  and  were
 irrigating  their  lands.  Then  came.  the  Chola’
 kings,  the  modern  enginecrs  and  all  that

 “So,  it  is  @  right  500  years  old  and
 you  want  to  take  it  away  overnight.  All
 that  the  Tamil  Nadu  people  want  is  the.
 water  that  they  were  getting  before  3924
 and  =  according  to  the  3924  |  agree-
 ment,  not  a  drop  more.  That  i924
 agreement  provides  for  subsequent  projects
 to  be  constructed  in  Mysore  area,  The
 provision  is  there.  You  take  away  that
 water.  No  body  wants  that  share  of  yours.
 But  do  not  misrepresent  facts,  The  Tamil
 Nadu  people  want  a  tribunal  because  their
 claim  is  just  and  you  do  not  want-a  tribunal
 They  want  only  just  what  is  due  to  them.
 This  is  our  case

 Tam  very  much  disillusioned  after
 coming  to  this  House,  Here.  I  do.  not  find
 ministers  administering;  here  I  find  daly
 politicians  playing  power  politics  Disputes
 between  State  and  State,  between  State  and
 Centre  are  used  for  power  politics  ‘by  the
 Central  Government.  छह  there  a  government
 I  ask  them.  You  see  ministers  ‘walking
 like  Moghulé.  But  the  Government  is
 responsible  for  this  dispute  between  Mysore
 and  Tami}  Nadu  and  innotent  people’. are
 made  fo  quarrel  -with  each  other,  My”
 charge is  against  the  Central  Government:
 and  even,  if  necessary,  the  Prime  Minister  |
 herself  personally.

 MR,  CHAIRMAN  +.  ‘Shri  -  ‘Laktkappa:
 Now:  you  can  fave  your  say.  ‘Bat  please: de  not  make  it:  only  a  water.  dispute:  bebe:
 ween  Madras  and  Mysore.  You  can  make

 made,  .A-yaty  “good.  paint  ‘The an povtied

 Bven  be-
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 SHRI  K,  LAKKAPPA  (Tamkur)  :  With.
 vegarad  to  the  arguments  advanced  by  the
 other  side  in  respect  of  the  Cauvery  water
 dispute,  I  would  like  to  say  that  the  Mysore

 te  Gavernment  has  been  in  the  grip  and  under.
 the  control  of  Nijalingappa  and  his  follower
 Virendra  Pati]  for  a  considerable  time.  I
 know,  Shri  Manoharan  will  agree  with  me
 that  the  194  agreement.is  outmoded

 SHRI  G.  VISWANATHAN  ;  No,  we
 do.  not.  agree.

 SHRI  K.  ‘LAKKAPPA:  We  thought
 that  some  improvement  might  have  taken
 place  in.  Mysore  State  after  the  advent  of
 President’s  rule.  That  is  belied  because
 af  the  fact  that  (he  Mysore  budget  prepared
 by  Shri  Dharma  Vira,  the  Governor  of
 Mysore,  is  not  a  progress  oriented  budget

 ‘but  is  a  budget  prepared  by  and  with  the
 connivance  of  the  old  rule  of  Virendra
 Patil,  whois  known  for  corrupt  practicas
 in  Mysore  State  for  a  long  time,

 I  would  like  to  say  now  and  I  have  no
 hesitation  to  say  bow  corruption  has  crept
 into  Mysore  administration  during  the
 last  8-10  years,  right  from  the  days  of
 Shri  Nijalingappa  to  Shri  Virendra  Patil
 and  also  after  the  advent  of  Shri
 Dharma  Vira’s  rule  in  Mysore  State,  |  want
 to  quote.  how  ithe  progress  of  Mysore
 Stase  has  been  downgraded  and  also  how
 the  progress  has  been  demolished  by  Shri
 Dharma  Vira  during  his  three  months  rule,
 He  is  still  running  a  shadow  Government
 of  Syndicate  bosses  in  Mysore  State  with
 the  connivance  of  officers  who  have  been
 conveniently  posted  to  the  pivotal  places
 during  the  three  months  {o  create  a  situa-
 tion  to  win  the  cotsing  clections.  This
 is  a  fraud  that  has  been  committed  with
 the  connivance  and  planning  of  officers  by
 Shri  Dharma  Vira  and  that  is  how  this
 Budget  has  been  presented.  Though  १
 welcome  the  Budget,  |  want.  to  ask  whether
 Shri  Dharma  Vira  has  got  the  powers  under
 the  Constitution  to  do  all  that,

 The  Members  of  Parliament  who  have
 been  elected  and  who  have  come  out  with  ©
 thumping.  success,  that  is  to  say,  20
 Members.  of  Parliament  of  Mysore.  State
 have  been  bypassed  by  Shri  Dharma.  Vira’
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 in  ranining  the  ‘adiministration,  of  the  State,  °
 ‘He  has‘  not  taken  us  ‘into  confidence  and.
 not  even  taken  the  advice  in  rugning  the
 administrations  of  the  State,  I  would  ‘like
 to  give  an  example  how.  they  have  even.
 planned  to  collect.  money.  for  the  coming:
 elections  and  to.  win  the-elections,  He  has..
 also  openly  said  that  Sbri  Virendra  Patil.
 should  once  again  be.  installed  ia  Mysore
 State.  This  is  what  the  Governor  of  the
 Mysore  State  and  a  former  I.  .C..S.  officer
 says  openly,

 Now,  I  would  like  to  give  an  example
 of  the  State  public  undertaking  like  Bhadra
 Vati  Iron  Works  scandal  that  has  come  to
 light.  This  has  recently  been  reported  in
 the  papers.  I  would  like  to  quote  to  show
 how  Shri  Dharma  Vira  is  ruling  the  Mysore
 State.  First  he  had  ordered  for  a  probe
 and,  afterwards,  he  chanted  his  tune.  I
 would  like  to  read  it,  tis  very  i..teresting,
 I  quote  :

 “What  the  Governor  started  with  a
 bang—a  thorough  probe  into  the  alleged
 mismanagement  of  the  State-owned
 Mysore  lron  and  Stee!  Works  at  Bhadra-
 Vati  threatens  to  end  in  just  a  whimper.

 Initially,  the  Governor  wanted  ad-
 ministrative  experts  from  other  States
 to  go  into  the  working  of  this  project  in
 all  its  aspects,  find  out  the  cause  for  its
 working  at  a  loss  of  Rs.  6  lakhs  a  year
 and  fix  the  responsibility.  “If  in  the
 process  we  catch  some  thieves,  we  will
 certainly  catch  them"  he  had  said,  Bur
 now  he  talks  only  of  putting  the  project
 on  an  even  keel.”

 The  Governor  himself  has  a  particular
 grouse  against  officials  of  this  project......

 MR.  CHAIRMAN  :  He  may  try  to
 conclude  now

 SHRI  K.  LAKKAPPA  :  Sir,  this  is  a
 very  important  thing,  I  want  to  show  how
 the  economy  of  the  Mysore  Siate  has  been
 jeopardised.  ३3  would  like  to  show  how  the.
 State-owned  public  sector  undertaking  bea
 been  running  in  the  Mysore  State,

 ame
 would

 like-te  quote  another  sentence,  :
 as

 Shri
 Dharma  पोज  iquppurated:  and  presided  over:  हर



 है...  Mysore  Budget

 the  function,  he  chadged  his  tune,  He
 said

 “There  is  8  clamour  bere  for  a  thorough
 C.8.L.  probe  into  the  affairs  of  the  factory

 which  are  in‘'a  sorry  mess,  It  is  stated
 .  thata  CQ!  B  L  inquiry  is  already  in

 progress  into  the  activities  of  the  plant's
 ‘purchasing  officer  but  it  is  held  to  be  a

 “yery  oriaor  affair......”

 I  would  like  to  read  another  sentence
 aleo,  It  says:

 “There  have  boca  short  falls  in  supplies
 ordered  and  paid  for  and  the  loss  on
 account  of  this  over  the  last  eight  years
 have  been  conservatively  estimated  at
 Rs.  50  lakhs......

 This  is  a  big  scandal  and  a  recent  scandal.
 There  should  be  a  judicial  inquiry  into  it  to
 find  out  who  are  the  officers  who  are  res-
 ponsible  for  it  when  the  Mysore  Bhadrovati
 lron  Works  preject  was  functioning  under
 the  very  nose  of  Shri  Virendra  Patil.  Even
 the  former  Industries  Minister  had  taken
 money  in  this  deal.  Ali  the  aspects  have
 not  been  dealt  with.  How  has  this  Governor
 Shri  Dharma  Vira,  changed  his  tune  so  far
 as  the  probe  into  this  scandal  is  concerned  ?

 Then,  I  would  like  to  quote  another
 recent  deal  of  conspiracy  and  fraud.  The
 Engineering  and  Construction  Corporation
 of  Madras  has  swindled  Rs,  I2  crores  in  the
 Cauvery  Water  Supply  Project.  The  res-
 ponsibility  for  this  can  also  be  fixed  on  the
 previous  Chief  Minister  of  Mysore  as  they
 have  quoted  the  highest  rete  in  their  tender
 and  it  has.  been  accepted.  Even-it  has  been
 criticised  not  only  inside  the  House  but  also
 outside  in  the  Press.  Their  tender  was  the
 highest  and  the  people.  responsible  for  this
 fraud  are  an  ex-Depuly  Minister  of  Mysore.

 ‘State  and  his  relatives  and  also  close  relatives
 of  Mr.  Veerendra  Patil.  They  have  swindled
 public  money,  I  have  got  all  the  photostat

 ‘copies  and‘  also.  the  relevant  documents  and
 ail.these  copies  I  have  got.  If  the  hon
 Chair  permits  me,  to  place  them  on  the

 “Sabte'of  Hone,  I  have  no  hepitation  to  place
 _thetn’on  the  Table  of  the  ‘House  so  -that  -

 Thope,  Sir,  on
 would  give  ms-the.  petmission  to  piace

 en  ‘inquiry:  may  be.  conducted

 Speaker  and.  if  he  permits,
 accepted

 should  call  the  Minister.  after  you.

 ‘the  matter.  unnecessarily:
 manger  policy.  should  “not  “be  followediby

 :  ‘Famil-Nadu  and  they  have  to  come  to  some...
 egroonient  20  that  we  may,  pe:  good,”
 peaceful  and  friendly

 we  do  hot  atres  whh  it  ee
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 MR.  CHAIRMAN:  I  am_  not.  giving
 permission.  “You  can  send  them  to  the  hon  a

 y  will  ‘be

 Now  Mr.  Jagannatha  Rao  Joshi.

 SHRI  K,  LAKKAPPA  ;  One  poiat,  Sir,
 Under  the  19%  agreement,  .we  are  entitled
 to  45  CMTFT  and  4  accuse  the  previous
 Mysore  Governnient  for  having  not  developed
 the  Cauvery  basin  with  an  ulterior  motive
 only  to  help  the  Cauvery  delta  and  they
 never  provided  any  money  and  they.  are  ‘hot
 interested  that  the  old  Mysore  area  should
 be  developed  so  far  as  Cauvery  delta  is  con-
 cerned  but,  at  the  same  time,  the  1924
 agroement.........

 MR.  CHAIRMAN  :  Now,  please  finish.

 SHRI  K.  LAKKAPPA  :  Sir,  the  1924
 gereement  is  outmoded  During  the  time  of
 the  Britishers  that  agreement  was  reached
 and  my  friend,  Mr.  Kalyanasundaram,  the
 hon,  Communist  teader,  has  been.  upholding
 the  British  regime  and  even  now  he  is
 pleading  for  amending  the  Constitutioa  to
 meet  the  changing  needs  of  the  people  for
 establishing  an  cgalitarian  society.  Iam.
 surprised  how  he  supports  an  outmoied
 3924  agreement.  Alongwith  the  DMK  he
 can  hold  that  stand.  Why  Iam  telling  ‘is:
 how  is  this  १924  agreement  relevant?  -How
 is  any  tribunal  going  to  give  any  verdict  ?
 Is  it  relevant  that  it  should  1...  referred  to
 a  tribunal  because  they  have.  the  riparian.
 rights  7  Even  considering  the  924  agree-
 ment,  according  to  it,  We  are  entitled  to  45
 CMTFT  of  water  and  we  have  to  develop  all
 these  things.

 It  means  that  I
 You

 MR,  CHAIRMAN

 must  conclude  now  and  sit  down

 SHRI  K,  LAKKAPPA  +  I'would  tikato
 say  that  my  friends  should.  not  agitate  over

 A-dog  in  the
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 a  rear  ce  जोशी  (शाजापुर)
 झंकारती  महोदय,  मैसूर  का  अंतरिक्ष  बजट  पास

 :  करने  के  बाद  भव  (97i-72  के  सम्पूरों  बजट  -

 को  विचार  के  लिए  यहां  उपस्थित  किया  गया

 Ri  यह  ज़िम्मेदारी  केन्द्र  ने अपने  ऊपर  ली  है

 “एक  लोकप्रिय  सरकार.  जो  मंसुर  में
 थी,  दल

 बदल  प्रनेतिकता  की  भावना.  को  बढ़ावा

 देकर  उसने  उस  लोकप्रिय  सरकार  को  समाप्त

 किया  शौर  अपने  ऊपर  सारी  जिम्मेदारी  को

 . सिया 4  इस  जिम्मेदारी  को  मैं  समझ  सकता

 i  किन्तु  कोई  अगर  समस्या  हैं.  तो  उसको

 हाला  नहीं  जाना  चाहिये,  उसका  हल  निकाला

 जाना  चाहिये  |  लेकिन  समस्या  को  यह  कह  कर

 डोलो  जाता  है  कि  वहां  लोकप्रिय  सरकार  नहीं

 है।  इस  तरह  से  दो  राज्यों  के  बीच  में  जो

 ऋषि  होता  है,  बहू  समाप्त  नहीं  हो  सकता

 रही।  क्यों  इसको  हल  करने  की  कोशिश नहीं
 की  जाती  है,  यह  समझ  में  नहीं  भाता  है

 मैसूर  कौर  मद्रास  दोनों  1892  और  924  #

 डर  समझौतों  को  लेकर  बड़ा  विवाद  क्षमा  कर

 रहे  हैं  |  यदि  बंग्रेख  द्वारा  किए  गठ  सम भी तों

 को  झा घार  सानने  की  प्रवृत्ति  आह  भी  है  तो

 क्या  इंदिरा  गांधी  की  लोकप्रिय  सरकार  जो

 समझौता  करेगी,  उसको  क्या  कोई  मानेगा  नहीं  ?

 अगर  यह  कहां  जाता  है  तो  यह  बात  मेरी

 _  समझ  में  महीं  आती  है।  केन्द्र  को  ऐसा  क्यों

 !लगता  है  कि  उस  पर  किसी  का  भरोसा  नहीं

 हैं?  समग्र  देश  का  जिन  पर  भरोसा  है,  समग्र

 . देश  के  कल्याण  की  भावना  को  लेकर  जिसमें

 दो  तिहाई  बहुमत  प्राप्त  किया  है  कौर  केन्द्र  में

 सत्तारूढ़  हुई  है,  उस  सरकार  के  लिए  यह

 कहता  कि  किसी  राज्य  के  अन्दर  लोकप्रिय

 सरकार  नहीं  है,  इस  लिए  हम.  कुछ  करे.  नहीं

 सकते हैं,  जक  नहीं  ब्र गत  हैं।

 पर

 कहते  हैँ

 'ट्रिब्यूनल  के  हवाले  कर  दो  लेकिन  उसको
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 ae समाधान  हो,  ऐसा  कुछ  हल.  निकालते  की  a

 कोशिश  हम कर  रहे  हैं। यह  ऐसी  बात  श्री
 जिस  में  मानों  सब  है  और  क्या  भी  नहीं  गह

 झगड़ा  बहुत  दिनों  से  अव्लो  भा  रहा  bi  मैसूर
 कौर  महाराष्ट्र  के बीच  में  भी  सीमा  समस्या

 का  सवाल  बहुत  सांलोंसे  चला  आ  रहा.

 है  |  मेरे  डो  एम  के  के  मित्र  बार-बार

 कि  इस  ज  विवाद  को

 मालूम  होना  चाहिये  कि  महाजन  आयोग  जो  -

 बना  था  सीमा  विवाद  को  हल  करने  के  लिए,

 उसने  जो  रिपोर्ट  दी,  उस  पर  व्या  कार्रवाई

 हुई।  दोनों  ओर  के  अधिकारी  मिले,  मुख्य  मंत्री

 मिले  I  जब  फैसला  नहीं  हुआ  तो  झगड़ा  महा-

 जन  स्त्रियों  को  सौंपा  गया  |  उसकी  सिफारिशें

 आई  |  लेकिन  उसके  बावजूद  भी  कोई  हल

 नहीं  निकला  i  पिछली  लोक  सभा  का  शत्  जब

 समाप्त  होने  को  था  और  जब  लोक  सभा  ही

 समाप्त  हो  गई  स  दिन  उस  की  रिपोर्ट  को

 टेबल  पर  रखा  गया  तब  उस  पर  चर्चा  करते

 की  कोई  गुजारना  ही  नहीं  थी  ny  कहने  का

 मतलब  यह  है  कि  केन्द्र  अपनी  जिम्मेदारी  को

 टालना  चाहता  है|  हमें  जोर  समग्र  भारत  पर

 देना  चाहिये  और  समग्र  भारत  का  कल्याण  हो,

 इसका  हमें  ध्यान  रखना  चाहिये  |  जो  भो  लाभ

 पहुंचे  सब  को  पहुंचे  यह  हमें  देखना  चाहिये।
 जो  भी  देर  में  पैदा  होता  है  बहु  सब  के  लिए

 पैदा  होता  है।  'लाज़िम  इस  जरा  विषाद  को

 लटकाये  रखते  का  परिहास  क्‍या  हो  रहा  है?

 चुकी  इस  को  लम्बे  भर्ती  से  लटकाने  रसा  जा

 रहा  हैं  इसको  बजह  से  कटुता  को  भावना  इस

 विवाद  को  लेकर  पैदा  हो  रही  है।  fryers
 में  जितनी  भी  सदियां  हांमे  किसी  शक  प्रदेश  की

 समाप्ती  महोदय,  चध्यानकर्षण  अस्ताल  के  सलीका

 "कप  में  कावेरी  जल  विषाद कौ  बात  यहां  आई

 मंत्री.  महोदय  ने  यह  कहा  कि  दोनों  का  अहसास  में  था  केस  में,  इस
 पर  1... ए 4  का बात
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 a  रूप  से  भेदकारी  हैं।  हिन्दु  से  ले
 कर  कावेरी

 सके  जितनी  नदियां  हैं;  सप्त  सिद्धू  जो  हैं,

 :५ समपन्न  भारतवर्ष  को  समृद्ध  बनाती  हैं।  इनके  जल

 :  का  उपयोग  भारत  को.  समुद्र  बनाते  में  होना

 अभिक

 चाहिये  |  भारत  सिद्ध  होगा  तो  सब  सिद्ध

 होगें  ;  जो  गड़ा  है  इसका  मूल  कारण  आज

 यह  है  कि  हम  समग्र  देश  का  सन्तुलित  आर्थिक
 '

 बिकास  नहीं  कर  पायें  हैं  ।  यही  बीमारी
 :  की  जड़  है  t  ara  मैसूर  यह  कहता  है  कि  जितना

 पानी  इस्तेमाल  करने  की  सुविधा  हमें  924%

 एग्रीमेंट  में  मिली  है  या  तो  केन्द्र  इसको  स्वीकार

 मे  करे  लेकिन  छेड़कर  इसको  ने  भी  नहीं  कहता

 और  हूं  भी  नहीं  कहता।  मैसूर  कहता  है  कि

 शैडयूल्ड  रिवर  है  या  नान  शेड्यूल्ड  इसके  बारे

 में  हां  या  न  कहा  जाय,  तो  केन्द्र  वह  भी  नहीं

 कहता  है।  हारेगी  नदी  पर  जो  प्रोजक्ट  बन

 रहा  है,  उसके  लिए  केन्द्र  की  ओर  से  क्‍लीयरेंस

 भी  नहीं  दिया  जा  रहा  है।  लम्बे  बसें  तक  इस

 तरह  से  विवाद  को  चलाना  ठोक  नहीं  है  ।

 प्रधान  मंत्री  का  वक्तव़्य  शाया  है  प्रस बारों

 में  जिसमें  उम् हूं नि  कहा  है  :

 I  fully  sympathise  with  the  aspirations
 of  Tamiinadu;  In  spite  of  that,  I  don't
 agree  to  refer  it  to  arbitration.

 रास्ता  क्या  निकला,  कुछ  सम  में  नहीं  सीता  ।

 -  कोई  विवाद  होता  है  तो  उस  पर  आप  विस्तार

 से  विचार  करें  शोर  उसका  दल  निकालने  को

 कोशिश  करें।  पातों  का  थोड़ा  सा  ज्यादा  भाग

 इधर  था  उधर  अगर  चला  भी  जाता  होते

 "तली  देखने  बाली  जो  चीज  है  1 क  यह  है  कि

 cog  देश  का  हित  हो  t  tar  का

 7  लाभ,  मिलता  चाहिए।  समान  हूप  से  मी.

 मिलनी  चाहिये।  शो  उसके  हकदार  हों  उसको

 Feet  चाहिए.।  मैसूर  में  अगर  सोना  पैदा.

 सपन
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 हे  दावे  हैं।  ये  सेब  सब

 डोह  i"  होगा  ।  राष्ट्रीय  स्तर  पर  इनका  हल  प्राकार
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 जो  पैदा  होता  है  या  दूसरी  चीजें  जो  पैदा  होतो

 हैं,  उनसे  समग्र  देश  का  लाभ  होता  है  कौर  उसी

 तरह  से  होता  है  जैसे  जल  से  होता है।  इस

 'रास्ते  मैं  समझता  हूं  कि जब  तक  आप  नए  सिरे

 दे  इस  पर  विचार  नहीं  करेंगे  तब  तक  संतुलित
 झा धिक  विकास  हमारे  देश  का  नहीं  हो  पाना  ।

 चुके  बढ़े  लेद  के  साथ  कहता  पड़ता  है  कि  जिम्मे-

 यारी  टालने  कौ  जो  प्रवृत्ति  हैं,  यह  अछी  नहीं

 है।  जिम्मेदारी  टालने  की  प्रवृत्ति  की  बांह  से  -

 लोगों  के  मनों  में  कटुता  ही  भावना  पैदा  होती.
 जा  रही  है  भौर  इसके  चलते  देश  में  एकारमकता

 की  जो  भावना  है,  उसको  भी  सबसे  बनाकर  सब

 से  भारी  धक्का  इससे  लग  रहा  है।  जब  केन्द्र में

 मंसूर  सरकार  की  जिम्मेदारी  अपने  ऊपर  ली  हूँ
 तो  उसको  यह  नहीं  कहना  चाहिये  कि.  वहां

 लोकप्रिय  सरकार  नहीं  है,  इसलिए  हम  कुछ

 नहीं  कर  सकते  हैं  1  श्ञाज  तो  यह  जो  डो.  एम.
 के  की  सरकार  है  यह  भी  एक  कमिटेड  गवर्नमेंट

 है।  इसका  इनके  साथ  समझौता,  हुआ  है।

 प्रधान  मंत्री.  अगर  कोई  सात  कहती  हैं  तो  कह
 डो  एम  के  को  मंजूर  नहीं  होगी,  ऐसी  बात  नहीं

 है।  ही  एम  के  का  नई  कांग्रेस  के  साथ  सम होता

 हुआ  था  और  दोनों  ने  मिले  कर  इलैक्शन  1.1 &
 ये।  इस  वास्ते  मंसूर  कौर  तमिल  साहु  के  बीच

 में  विवाद  का  हल  निकलता  मुश्किल  होगा,
 ऐसा  मुझे  नहीं  लगता  हैं।  लम्बे  ससे  तक  इसको

 टालना  नहीं  चाहिये।  पानी  के  विवाद  को

 समस्या  केवल  मैसूर  और  तमिलनाडु  के  बीच

 में  नहीं  हैं।  कृष्णा  के  पानी  को  लेकर  मैसूर

 “आंध्र  और  महाराष्ट्र  में  विवाद  है  ।  इसी  तरह  ते

 गोदावरी  के  जल  को  लेकर  इनमें  विवाद  हैं।
 “कं बेरी  के  वानी  को  लेकर  मंसुर,  केरल  ओर

 ae  में  विवाद  है।  मदों  के  पांगी  को  से  के
 तय  प्रदेश  और  गुजेरात/में  विवाद

 चल
 रहा.

 हैग  भा लड़ो  कम्प्लेन्ट  को  लेकर  मुजीब  हि.
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 firme  होगा।  कुछ  सूत्र  निकाल  कर  मैं

 ..बाहु गा  कि  आप  इनका  हक  निकालने  की

 'कोशिका  करें।  केस  में  राज  एक  मजबूत  सरकार

 हैं  7  इस  पर  वह  ध्यान  दे  fl

 fret  are  कराना  की  गई  थी  कि  जेट

 Bower  आएगा  ।  लेकिन  अब  इसमें  लाभ

 दिखाया  गया-  है  ।  इसके  कुछ  कारण  बताये  गये

 है।  जो-काम  दिखाया  गया  है  इसकी मैं  सराहना

 करता  हूं  -  जब  माने  की  सरकार  भा  शादी  है

 :तो  फिजूलखर्ची  कम  करके  बहू  पैसे  की  बचत

 करती  है  तो  मैं  समझता  हूं  कि  बहू  एल  अच्छा

 तरीका  हैं।  श्री  मोरारजी  देसाई  अब  वित्त  मंत्री

 थे  कौर  जब  कामराज  योजना  के  पर्त गत  बह

 सरकार  से  निकल  गए  तव  उन्होंने  स्वयं  इस

 बात  को  स्वीकार  किया  था  कि  अपने  डिपार्टमैंट

 -क  इन्दर  दस  प्रतिशत  जो  फिजूलखर्च  है  उसको

 बन्द  कर  दिया  जाए  या  दस  प्रतिशत  की  बचें

 में  कमी  कर  दी  जाए  तो  नए  कर  लगाने  की

 आव्रदयकता  नहीं  पढ़ेगी  7  इसमें  यह  भी  लिखा

 है  कि  स्टेट  एक्साइज  डच्यूटी  में  विधि  हुई  है  t

 सभापति  महोदय,  एक  जमाना  था  जब  शराब

 को  दूकानों  के  सामने  पिकेटिंग  हुमा  करता  | 1

 और  कहा  जाया  करता  भा  कि  शराब  मत  पियों,

 दाराब  मत  पियो  कल्लु  भेजे  ऐसा  रुकता  है

 कि  गली-गली  में  शराब  की  दुकानें  छौड  कर

 बिंद  बैलेंस  हम  शराब  पी  रहे  हैं।  पहले  लोग

 शराब  पौते  ये  तो  गाँव  के  बाहर  किसी  गली  में

 जाकर  कौर  छिप  कर  पीते  थे  ।  किन्तु  माज  खुले
 आम  शोर  मेन  रोड  पर  राब  की  दूकानें  खुलने

 लग  गई  हैं।  गांधीजी  का  ताम  लेता  कौर  देश

 के  अन्दर  इस  तरह से  करान  को  बिक्री  के  ठेके.

 देना  शौर,  एक्साइज  में  वृद्धि  करता,  यह  को

 शादां  लक्षण  नहीं  है  Y

 स्टेट  इलेक्ट्रिसिटी  बोह  ने  भी  इस  आर
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 .की है,  लगभग  2.5  करोड़  को  की  है  ।  मैसूर  में
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 जिस  तरह  से  इग्नीशन  के  मामले में  है  बैसे-ही.  -

 किसान  को  भाप  जम्प  के  लिए  बिजली  मुहैया.

 करें|  यंह  आवश्यक  है।  किसी  एक  प्रदेश  में

 नहीं  बल्कि  सभी  जगह  यह  देखा  गया  है  कि

 उद्योगों  को  जो  बिजली  दी  जाती  हैं  कौर  किसानों.
 को  खेती  के  लिए  जो  बिजली  दी  जाती  है,  इन

 दोनों  को  दरों  में  बहुत  अन्तर  रहता  है  ¥  ज्यादा

 सुविधा  राज  उद्योगों  को  मिलती  है।  किसानों.

 को  नहीं  मिलती  है।  मंसूर  बह  प्रदेश  हैं  जहाँ

 सबसे  पहले  बंगलोर  को  इछेबिट्फाई  किया  मया

 था  यह  गौरव  को  बात  हैं।  जो  प्रदेश  नंदनी

 बड़ी  मात्रा  में  बिजली  पैदा  करता  है  और  बगल

 के  महाराष्ट्र  को  भी  बिजली  दे  देता  है  उसको

 चाहिये  कि  बह  झपने  प्रदेश  के  किसानों  को  भी

 सस्ती  दरों  पर  बिजली  दे  और  किसानों  को

 बिजली  थीं  जो  आवश्यकतायें  हैं,  उनको  पूरी
 करे  t  आपने  स्वयं  स्वीकार  किया:

 “...Parlicularly  under  rural  electrification
 and  providing  power  to  itrigation  pump
 seis,”

 यह  अच्छा  प्लान  है।  किन्तु  ज्यादा  दरो  से  बिजली

 उनको  देना  अनाप  तय  करते  हैं  तो  किसान  बिजली

 ले  नहीं  सकेगा  शौर  तब  देने  का  कोई  फायदा

 नहीं  होगा  I

 मैं  ज्यादा  कुछ  कहना  नहीं  भीरुता  हूं।

 समस्या  को  टालने  की  वजह  से  जो  कटुता  को
 भावना  बेदा  हो  रही  है,  पैदा  न  हो,  इस  जिससे

 यह  'जरूरी  है  कि  आप  समस्या  का  समाधान

 लें  ।  आप  अपनी  जिम्मेदारी  को  स्वीकार  करें

 कौर  उसकी  निभाती  t  ज्यादा  विन  तक  तगवसंर

 का  राज्य  वहाँ  लागू  भ  रखें  |  जल्दी  बंदी

 चुनाव  वहाँ  बाप  करे  कौर  लोकप्रिय  सरकार  की

 राशनलाइजेशन  की  वजह  हे  कुछ  आमदनी  स्थापन creat  we  cal  कोशिश  करे।
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 SHRI.  K..K.  SHETTY  (Mangalore)
 -  Jacmy-opaiden  epeech,  I  do  not  wish  to  say
 cmayching  -which.  could  add  to  the  heat

 already  -gonerated,  regarding  Cauverci  water
 dispute,  I  entitely  agree  with  Shri

 a  Krishnappa  that  all.the  leaders  should  them-
 ~eelves.  sit  across  the  table  and  settle  this

 matter,  Shri  J.R.  Joshi  has  charged  the
 Prime  Minister.  with  creating  trouble.  I  00
 pot  think  anybody  has  got  a  magic  wand

 to  solve-this  problem.  We  must  admit  our
 own  failures.  We  have  been  quarrelling

 “among  ourselves  as  if  we  are  enemies.  We
 have  to  live  as  good  neighbours.  For  years
 we  have  lived  like  that.

 In  my  constituency,  in  the  Coorg  district
 of  Malnad,  thousands  of  workers  in
 plantations  are  Tamilians  and  they  voted
 forme.  If  I  have  got  a  majority  in  Coorg
 distt.,  it  was  due  to  their  vote  aad  |  thank
 them  for  it.

 In  the  limited  time  at  my  disposal,
 ]  want  to  speak  about  my  own
 constituency  a  littl.  But  before  that
 I  would  like  to  say  in  regard  to  (४४४८५
 dispute  that  without  making  allegations
 against  each  other  and  imputing  motives,  if
 limited  flow  of  water  is  guaranteed  to
 Tamil  Nad  and  its  riparian  rights  are  assured,
 I  do  not  think  there  will  ‘be  much  trouble.
 छह  does  not  matter  whether  a  river  is
 sheduled  or  non-scheduled.  Every  thing
 can  be  settled  by  mutual  agreement.  We
 need  not  blame  each  other.  We  have  to
 live  as  good  neighbours,  We  have  got  to
 co-operate  with  each  other.  Thousands  of
 ‘Tamil  workers  are  building  our  dams
 ‘aad  doing  other  construction  work.  Se
 ict  us  not  create  unnecessary  heat  jn
 Parliament  which  is  the  supreme  legislative
 body  of  the  Indian  Union

 Speaking  about  my  own  constituency,
 |  1987  for  the  development  of  Malnad
 the  five  disticts  which  are  very  much  back--
 ward,  and  have  no  facilities  of  communica-
 tion,  education  and  medical  ‘aid—so  far
 all  the  facilities  are.  derived  by  the  urban

 Areas;  the  villages  are  mostly.  neglected —
 &  Development  Board  was  set  up,  Most  of

 these.  distticts  have  no  irrigation  facilities,
 toper:  communication  and.  not.  the

 ‘done  it.

 conglude  my  speech

 of  elementary  educaiion:  even,  Bot
 Board  was  abolished  subsequently

 know  fi  teal

 Central  Government  to  contitute.a  .statutory
 Malnad  Development  Board  so  that  all  the
 five  districts  hitherto  neglected  could  be
 developed.  We  have  peculiar  probleme
 there.  There  are  thousands  of.  landless
 people,  specially  in  these  Malnad  areas,
 Coorg  and  south  Kanara.  In  my  district
 alone,  there  are  $0,000  landless  labourers,

 ‘Harijans  and  Girijans  who  have  applied  for
 small  plots  of  land,  10  20-and  30  cents
 years  ago  and  these  applications  have  “been
 kept  pending.  To  cite  one  example,  dig
 landjords  and  capitalists  get  thousands  of
 acres,  Near  Periapatna  in  Somavarpet,  just
 on  the  borders  of  my  constituency,
 3000  acres  have  been  given  to  one  Shri
 Butani  on  the  pretext  of  growing  some  sort
 of  grass  for  making  scent.  He  has  not

 He  has  cut  all  the  timber  trees
 and  sold.

 SHRI  K.  MANOHARAN  (Madras
 North)  :  When  did  it  happen  7

 SHRI  K.  K.  SHETTY:  About’  five
 years  ago,  during  the  time  when  Shri  Nija-
 lingappa  was  the  Chief  Minister.

 This  is  on  the  road-side.  I  appeal  to
 the  Central  Government  to  direct  -the
 Governor  to  take  immediate  steps.  to  see
 that  Jand  is  given  to.  these  poor,  landiess
 labourers.  These  poor  people  have  built
 small  huts,  thousands  of  them,  on  0  and
 20  cents  of  land.  Now,  steps  are  being
 taken  to  evict  them  with  the  help  of  police
 I  have  received  many  complaints.  Every
 day  4  receive  many  applications  for  ‘the
 grant  of  land  from  my  constituency”  where
 there  ig  enotigh  land.  When’  the  labourers,
 poor  labourers,  Harijans  and  Girijahs  want
 to  have  {0  to  30  cents  of  land,  that  is  denied
 to  them.  Steps  should  be  taken  to  see  ‘that
 the  land  is  immediately  granted  to  these
 Jabourers,

 MR.  CHAIRMAN  :  The  hon.  Member's
 प ु_time.is-up.

 SHRI  K,  K.  SHETTY  :  Since  it  is  fime,  -
 and  since  I  bad  been.  a  Chairman  once,
 I  bow  to  the.  decision  of  the  Chair  and
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 Contral  Government

 oe  quarrels  betwoun  Mysore  and  Madras,  or  for

 Mysore  Budget—  pes

 a
 | [Stiri  ्  Satyanarayan  Reo]

 o  e  going  to  0७  8  Committee  in  regard  to  the

 (Mysore  dipute  and  from  my  party  my  ‘name

 thas  ‘been  given.

 Now,  I.  do  not  wnderstand  why  the
 ie  «allowing  =  these

 A  gat  matter,  Kerala

 AN  HON,  MEMBER  :  Andhsa,  (Jater-
 .  puption).

 SHRI  M,  SATYANARAYAN  RAO  :
 “Jam  speaking  about  the  whole  south  ;  not

 fail  to  see  why
 about.Andhra  or  Mysore  alone,  I  really

 such  a  situation  should
 prevail  in  this  country.  There  was  a  time
 four  or  five  years  back,  when  the  south

 ,  wsed-to  give  the  foaderahip  to  the  whole
 country.  The  whole  south  was.  united
 when  the  north  was  divided.  Now,  un-

 fortunately,  the  tables  have  turocd.  Un-
 “fortunately,  60  many  problems  are  there  ;

 such  a  situation  should  not  continus.

 5  ‘SEFRIM.  द  KRISHNAPPA  :  There  are
 Rama  and  Krishna.  Rama  was  born  in
 Utiar  Pradesh  ;  Krishaa  was  born  in  Unar
 Pradesh.  But  we  all  worship  them,

 "SHRI  SATYANARAYAN  RAO;  I
 sequest  the  Minister  concesned  to  convey
 to  the  hon.  Prime  Minister  the  need  to
 solve  this  problem  immediately  :

 are  really  interested  in  the  development  of
 this  regions  then  there  should  aot  be  any

 _such  petty  quarrels,  whatever  may  be  the
 |  Reasons.

 Regarding  the  Governon,  I  do  not
 understand  why  this  controversial  person
 should  be  kept  there,  when  there  are  several

 ‘persons  competent  to  become  Governors
 The  DMK  Members  were  also  compjaining
 against  him,  Reference  was  made  to  ICS
 elephants,  camels  and  ‘20  on.  Everybody  is
 ‘complaining,

 ‘should  such  a  Governor  continue  there  7  I
 do  not  understand  it

 the  Governor  of  द...  Bengal
 “garter:  Alveady,  there  had  ‘been
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 डंडा  person,  ©  There»  bave  bees
 eomplaints  “agaidst  him
 ‘person’  should  ‘not  be  appointed’  as  Governor.

 this
 .  problem  between  these  two  States.  If  you

 It  is  time  that  he  is  ot
 7

 7
 least  teansferted  and  not.  ‘kept  to.  Mysore,  .

 Ble
 fainte.

 -  atin
 t  bias,  and  आ6  88  8  ह...  pomtrover  80  solution  could  bo  arrived”  at.  it  would  be
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 \eeveral  -

 I.  think  doch

 I  therefore.  request.  that  at  least  now-the
 Central  Governosent  should  sce  light  “and
 take  immediate  steps  at  feast:  to  tranefer  him.

 “from  Mysore,  because,  then  there  will’  be  no.
 trouble  on  that  scofe.

 AN.  HON.  MEMBER  :  Send  him'to—
 Tamil  Nadu

 SHRI  SATYANARAYAN  RAO  i
 will  aot  go  to  that  extent,  At  least-he  may
 be  transferred  from  Mysore.  Without  taking
 much  time  on  this,  I  would  again  request
 bon.  Members  from  Tamil  Nada  and  Mysore
 to  sink  their  differences  and  see  that  this
 problem  of  the  Cauvery  rivers  is  settied
 amicably  and  peacefully.

 SHRI  C.M.,  STEPHEN  (Muvattupuzha):
 Mr.  Chairman,  Sir,  the  simple  budget  of  a

 State  has  become  mostly  a  matter  of  contro-
 versy  between  State  and  State,  and  the  debate
 on  the  budget  demands  has  become  a  debate
 on  the  Cauvery  waters  dispute.  in  the
 natute  of  this  budget,  it  is  only  natural,
 because  a  matter  which  was  obviously  in
 dispute  between  three  States  should  have
 becn  settled  before  any  speciic  scheme  was
 sanctioned;  that  dispute  has  been
 taken  for  granied  as  solved  and  projects
 have  been  included  in  the  budget,  aod  money
 has  been  alleted  also.

 Naturally  this  should  lead  to  the  conctu-
 sion.or  inference  that  this  is  boing  done
 with  the  sanction  of  the  Cenire  because
 Mysore  bappens  to  be  under  the  President's
 rule

 tf  have  chosen  to  speak  en  this  subject
 becsuse  from  the  debate  that  has  preceded

 fer  it'appears  that  the  matier  के  maigly  a
 dispute  between  Mysore  and  Tamil  Nedu

 "only,
 “wot  a  mattet  exclusively  between  Mysore  and
 +  Fanail  ‘Nada.  Korala  is  very  vitally  interesied

 “Ff  this  is  the  situation,  why  ‘this

 I  do  want  put  on  76257 6  that  thid

 cortainly  be  coseslted  if  there  are  to.  be
 bilateral  or  tripartite  sagotiations:;  A.
 कप  solution  cduld  be  arrived’  ‘at  but  if
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 nfair  te  sanction  xchemea-one  by  one  behind
 \_  the:  back:.of..  other  parties  without  getting

 ‘Clearence.  from  them,  -The  -‘aistter  must
 _  ‘infairness  be  referred  to  a  tribunal,  if  a  sottic.

 iment,  is  not  possible,  Bat  a  settlement
 thould  be  possible,

 Yen  Hydro  Electric  Projects  which  are
 "the  life  biood  of  Kerala's  future  indestrial

 development  are  pending  before  the  Govern-
 ment  of  India  and  not  one  of  them  has  been
 sanctioned.  Those  schemes  are  dependent
 on  the  waters  from  Cauvery.  But  other
 schemes  are  being  sanciioned.  This  is  a
 point  on  which  we  have  the  strongest
 objection.

 If  the  Kabini  dam  goes  through,  a
 substantial  portion  of  Kerala  in  Wyanad  area
 will  be  wiped  out;  many  villages  will  be
 submerged  under  water.  Therefore  thoy  are.
 committing  an  act  of  tort  in  proceeding  with
 the  scheme  without  getting  clearence  from
 Kerala  also.  It  may  benefit  them  but  we
 shalt  not  be  benefitted.  A  substantial  part
 of  a  smajl  State  will  just  be  wiped  out.  If
 they  do  so  without  taking  the  precautionary
 measures  it  in  a  callous  step  on  their  part.

 Speaking  about  Tamil  Nadu,  we  have
 sotiied  the  parambikulam  dispute  with  them
 and  also  matters  about  Scervai.  But  we
 have  got  a  complaint.  that  certain  terms  are
 being  violated.  That  is  a.  different  matter
 and  I  am  not  going  into  that  now,  Speaking
 abcut  1924  agreement,  that  agreement.  is  an
 agreement  belween  Mysore  and  the  then
 Madras  Presidency.  At  that  time  Malabar
 was  part  of  Tamil  Nadu.  Malabar  is  now
 @  part  of  Kerala.  Therefore  whatever  bene-
 fit  they  may  get;  proportional  benefit  must
 also  go  to  Kerala.

 The  point  that  am  emphasising.  is  that
 any  settlement  that:  has  to  be  arrived  at,  bas.

 _got  to  be-  with  Kerala  as  an  active  partner
 dnterested  in  this,  If  an  agreement,  is  not

 |  possible  no  project  smali  be  proceeded  with
 aolesa.and  until  an  agreement  is  arrived.  or
 ‘after  the  matter  is  referr.d  to  a  tritynal
 which  will,  give  indue:  courssita  award

 ‘Without  doing  ‘that  if  any  party  is  allowed
 ‘to  proceed  with  any  schome  that.  will  be.
 pening  to  opulting-a  premium.on:  istere  a
 ‘iptate

 emotional  tension  and:  wonecesssry
 Ms  friction  and  fighting,  becauso-untike  boupdry  o

 ‘come  to  a  grinding  halt,

 people  that,  despite  these  dams  the
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 diaputes  which  may  ‘not  be  -of  materiel  value
 to  a  particular  state,  this  is  a  matter  which
 ‘involves  ‘vital.  economic  igtereste.  and  Jakhs

 of  people  in  both  the  States  will  be  affected,
 Therefore  it  should  not  be  taken  for  granted
 and  proceeded  with  as  if  no  major  point  is
 involved

 ‘We  demand  that  a  settlement  be.  attemp-
 ted,  and  if  that  is:  not  poasibie,  the  matter
 be  referred  to:a  tribunal.  Kerala  also  may
 be  taken  as  a  party  tothe  whole  thing.
 Nothing.  should  be  proceeded  with  untess  a
 solution  is  arrived  at  either  by  settlement.  or
 by  referring  to  a  tribunal

 “SHRI  M.  KATHAMUTHU  (Naga
 pattinam)  :  Mr,  Chairman,  Sir,  |  would  like
 to  confine  my  remarks  on  the  Mysore  Budget
 to  the  Cauvery  Water  dispute,  In  the  cool
 comfort  of  air-conditioned  Chamber  we  are
 discussing  this  burning  issue,  On  account
 of  the  construction  of  dams  across  Cauvery
 by.  the  Mysore  Government  a  situation
 fraught  with'fear  and  confusion  has  deve-
 loped  in  Tamil  Nadu  and  the  people  of
 Tamil  Nedu  are  paralysed  with  fright,  For
 thousands  of  years  the  main  source  of  irri-
 gation  in  Tamil  Nadu  has  been  the  river
 Cauvery.  If  Tamil  Nadu  is  denied  Cauvery
 waters,  the  entire  State  will  be  ‘wiped  out,  -
 In  pasticuiar,  the  agricultural  operations  in
 Tanjore  and  Tiruchirappalli  districts  will

 Millions  of  agri-
 culturists  will  vanish  in  thin  air.  Thete
 terrifying  possibilities  must  be  seriously
 taken  nole  of  by  the  Centre  here  and  they
 should  tee  that  the  situation  is  not  allowed
 to  deteriorate  any  further.

 I  will  refer  here  to  8  bitter  experience
 we  had  earlier,  As  a  consequence  of  a  dam
 constructed  by  the  Mysore  Government  on
 the.river  Palar,  which  used  .to  cater  to  our
 irrigation  needs,  today.  this  river  is  dry.  and”

 sand  has  substituted  water,  If  dams.  are
 ganetructed  on  Hemavathi  and.  Kabini,  :surely
 Tamil  Nadu  will.  be  deprived  of  Cauvery.
 waters.  It.  is  being  propagated  by,  some

 entitlement  of  Tami  Nadu  would.be  eoaured.
 ‘Bot lhave  07  doubtia my  mind  that  cons

 -  tection  of  these.  dams  would:  imean...denial-
 Canvery,  waters,  to  Tamil  Nada,  That  r

 *The  original  apecch.  was  delivered  in  Tamil,
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 ‘rwhy  we  demand  that  this  dispute  should  be
 ‘peferred:to  a  Tribunal  for  adjudication,

 Inspite  of  this  legitimate  demand  of
 Tamil  Nadu,  the.  Mysore  Government  are
 going  abead  with  the  construction  of  these

 dams  even  without  the  concurrence  of  the
 Central  Goverament...  The  Central  Govern-

 ‘ment.  by  their  inexplicable  sifence  have
 -mequieeced.in  the  activities  of  the  Mysore
 Government  and  it  is  beyond  doubt  that  the
 ‘Centre  has  adopted  a  partisan  attitude  in  this
 matter.  In  fact,  it  is  crystal  clear  that  the
 Centre  is  actively.  encouraging  and  assisting
 the  Mysore  Government  in  these  projects.

 Some  hon.  Members  stated  that  the  924
 Agreement  is  outdated  and  it  has.no  validity
 today.  It  does  not  behave  of  responsible
 Members  of  this  House  to.speak  in  this  vein.
 After  all,  Agreements  are  made  to  be
 honoured  and  not  violated  or  condemned,
 Mt  is  axiomatic  that  we  are  solemnly  bound
 by  such  Agreements.  Simply  because  this
 Agreement  was  concluded  during  the  regime
 of  British  Imperial  ism,  is  it  to  be  torn  into
 pieces  now  t  The  Railways  were  also  laid

 in  our  country  by  the  British.  I  hope  that
 Mr,  Lakkappa  would  not  plead  for  its  dis-
 mantiement  on  that  ground.  Even  this

 Parliament  House  was  constructed  by  the
 British  and  it  will  be  absurd  to  advance.an
 argument  that  it  should  be  demolished  for
 that  reason.

 At  is  in  the  mutual  intcrests  of  the  States
 to.  respect  and  honour  inter-Siate  Agree-
 ments,  If  the  States  arrogate  (o  themselves
 the  authority  of  invalidating  or  dishonour-

 ‘ing  such  Agreements,  how  can  we  hope  to
 ‘Have  national  integration  in  the  country  7

 i  am  not  able  to  understand  and  appre-
 ciate  the  silence  of  the  Central  Government
 in  this  very  important  matter.  It  seoms

 ‘that  their  silence  ‘has  political  overtones
 because  of  the  approaching  clections  in:
 Mysore,  The  Ministry  of  Finance.  has
 presented  to  this  House  the  Mysore  Budogt
 it  contains  allocation  of  money  “for  irriga-
 tion  projects'in.  Mysore  State,  which
 concurrence  has  not  ‘been.  given  by  “the

 *Centtal  Government.  is  it  not  the  duty
 and  responsibility  of  the  Ministry  of

 Finance  to  have  examined  how.  allocatioss.  -

 SULY 2,  297

 ‘could  be  made  for  irrigation  schemes  which
 should  have  had.  the  prior  approval.  ofthe.
 Central  Government  ?  The  Central  Govern-
 ment  in  order  to  be  in  accord  with
 administrative  properties  ought  to:  have
 stopped  the  implementation.  of  ~  such
 schemes  by  not  making  such  allocations  in
 the  Budget  presented  to  this  House  by.  the
 Centre  on  behalf  of  the  State  Government,

 With  these  few  words,  I  conclude.

 SHRI  N.  SHIVAPPA:  Sir,  I  have
 carefully  listened  to  my  friends,  who  have
 advised  us  to  be  very  polite  and  compromis-
 ing  in  our  attitude  towards  them.  Equally
 1  expoct  they  will  be  compromising  towards
 us.  I  want  to  pose  a  very  interesting,
 reasonable,  cogent  argument,  which  arise  out
 of  their  arguments  about  Cauvery  water,
 My  hon.  friend  on  behalf  of  Kerala  was
 arguing  that  they  have  received  only
 Malabar  from  Madras  and  they  are  no
 longer  a  party  to  the  1924  agreement,  must
 less  to  the  1892  agreement  and  the  agree-
 ment  should  be  tepudiated.  When  Kerala
 is  not  a  party  to  the  agreement,  may  I  ask
 what  focus  Standéi  Kerala  has  to  urge  that
 the  matter  be  referred  to  a  tribunal  ?

 Ido  not  understand  the  reasoning  of
 my  friends  from  Tamil  Nadu  that  the
 4924  agreement  has  got  a  bearing  or
 existence  even  now.  The  agreement  was
 entered  into  by  the  Maharaja  of  the  cighth
 State,  who  was  cocrced  by  the  Governor
 of  Madras.  At  that  time  even  Mangalore,
 Kollegal,  Bellary,  etc.  which  are  now.  in
 Mysore  were  included  in  Madras  State  and
 the  quantum  of  water  was  calculated
 including  this  vast  area  at  that  time,  Now
 all  these  areas  have  come  to  Mysore,
 Naturally  wé  have  to  reopen  the  I924  agree-
 ment  because  we  cannot  agree  with  the
 quantum  of  water  which  was  decided  then,
 On  what  groundscan  it  be  referred  to  a

 tribunal  or  for  any  other  arbitration’?
 There  is  no  sound  argument  that  can  be
 levelled  by  Madras  at  this  length  of  time,  ~

 ‘There  is  one  -mote  interesting  कि paint.
 They  have  been  receiving  their  .qaote.  of  |
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 Because  you.  are.  violating  vit.  sow
 unilaterally  a  es

 SHRI  N.  SHIVAPPA:  This  is  2
 premature  sign.  What.is  the  infringement.
 for  them?  Whether  in  Tanjore  or  any
 other  part  of  Madras,  where  is  the  real
 hindrance  to  the  people  of  that  area  now  ?
 That  is  a  question  which  any  member  of
 this  House  can  easily  pose  and  seek  an
 answer  from  them,  Can  there  be  an
 answer?  Can  they  say  that  this  year  or
 any  year  they  are  suffering  on  account  of
 this?  As  a  matter  of  fact,  if  there  is
 any  argument,  it  can  come  only  after  1974,
 not  much  earlicr  under  any  circumstances,
 For  that,  Kerala  also  can  sit  as  a  partner
 and  ail  these  questions  whether  this  agree-
 ment  has  to  be  repudiated  and  another
 fresh  agicement  entered  into,  what  quantum
 of  water  will  go  to  Mysore,  what  quantum
 will  go  to  Madras,  what  quantam  will  go  to
 Kerala~~all  these  matters  can  be  discussed.
 That  is  why  the  Central  Government  has
 been  saying  all  along  that  all  of  us  should
 sic  across  the  tabie  and  took  into  ail  these
 matters.  What  is  the  necessity  of  beating
 about  the  bush  ?  Mr,  Veercndra  Patil  and
 Mr,  Nijalingappa  were  had  in  glove  with
 Kamaraj,  the  then  Chief  Minister  of  Madras
 and:  only  for  the  sake  of  his  friendship,
 they  did  not  assert  the  rights  of  the  Mysore
 people,  is  it  due  to  the  negligence  yw  the
 people  of  Mysore  that  their  rights  were  not
 pressed  ?  That  is  a  question  to  be  posed.

 What  we  are  asking  for  is  simply  this.
 Under  the  very  4924  agreement,  we  are
 entitled  to  use  45  TMC.  What  is  Hema-
 vathi  project  ?  {t  is  only  34  TMC,  Kabini
 project  is  only  9  TMC  So,  we  have  not
 even  completed  that  45  TMC,  When  we
 have  not  departed  from  the  purview  of  the
 3924  agreement,  why  should  there.  be  any.
 differences  between  us  and  them?  There

 ‘cannot  be  anything  to  .enrage.  either  that
 elephant  or  this  elephant  and  ¢verything  will  :
 go  smoothly

 Therefore,  miy  I  ask  them  to  look  into”
 the  whole.  problem  and  not  to  blame  the |
 Central  Government  ?  The  Cantral  Govern.
 ment:  are  hundred:  p:r  cent  behaving  within
 the.  bounds  of  legality.  by  giving’.vs  ample
 opportunity.  ह!  the.  Mysore  budget  provide  ”
 for  nor-sctiedyied .  projects,  who.  on  earth.

 jon  of  those  projects.?  to.

 ‘tration.
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 So,  in  the  matter  of  the  noa-ssheduled..
 projects  I  am  sure  they  will  co-operate  with
 them.  In  the  case.of  non-scheduled  rivers
 there  is  no  question  of  agreement.  The
 agresment.  will  refer  to  .Kabini  and.
 Hemavathi  and  even  they  come  within  the
 45  TMC.  If  they  have  got  the  right’:  40
 utilize  the  water  allotted  to  them,.  we  are:
 also  entitled  for.  ihe  seme  45  TMC..  At.  the
 same  time;  when  the  Kerala.  Government
 which  is  not  a  party  to  the  agreem:nt  wants
 to  repudiate  the  agreement,  it  is  incumbent
 on  the  Central  Government  to  interfere.  aod
 arbitrate  as  a  compromising  agency  between
 the  Governments  of  Mysore,  Tamil  Nadu
 and  Kerala,  If  our  friends  are  not
 prepared  to  sit  across  the  table  and  settle  it,
 if  they  use  power  tactics  and  pressure
 tactics  and  if  they  try  to  insulate
 Mysore......(/nterruptions)  am  not  saying
 anything  wrong..  Members  from  the  other
 side  have  said  that  it  is  the  Mysore  Govern-
 ment  which  is  usingit  as  an  eleetion  tactics.
 They  have  referred  to  it.  There  it  no
 question  of  election  tactics.  At  least  the:
 Central  Government  cannot  be  blamed  of
 that  charge.  So,  there  is  every  justification
 and  the  Centre  is  bound  to  sanction  our
 budget  because  i(  is  our  money.  It  is  not
 the  money  of  the  Central  Government,  it  is  |
 the  money  of  the  people  of  Mysore.

 In  fact,  |  want  to  take  this  opportunity
 to  ask  of  the  Central  Government  why.  they
 have  withheld  sanction  from  our  projects.
 They  have  not  given  any  satisfactory  answer
 to  that  question,  Consequently,  instead  of
 discussing’  other  important  matters  in  the:
 budget,  Cauvery  is  figuring  in  a  big  way.  in
 our  discussions  and  consuming.  all  our  time,
 So,  I  again  appeal-to  the  Central  Govern.
 meat  io  clear  ali  our  projects  penaing  with
 them.  There  isno  reason  or  justification
 for  withholding  our-projects..  There  is  no
 question  of  raising  any  major  issues  at  this.
 stage.  That  could.  be  done  only  after  the
 restoration  of  ‘the  popular  government  in-
 Mysore  and  after  the  agreement  is  over-in.-
 1974  Till  then  nothing  can  be-‘raised  and  so:
 there  is  no  dispute.  to  be  referred  to  varbie

 want.toa  question  the  authorities  ‘who  have
 prepared  this  budgot  why  they.  have  provided
 only.  a  paltey  sum:  of  “Ra.  $0,000  for  Bgathi.
 whichis.  costing  Re.  Eta  crores.  Lam  notable,

 appreciate,  the  good  sense  that’:  prevails:
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 “among  some  of.  the  officers  who  withhold
 aaniction  for  the:non-scheduled:  projects.  Also:
 why  were  they  not  given  adequate  allocation
 in-this  ‘budget  so  ‘that  the  work  could  be
 begun  in  those  projects  ?  This  is  how  the
 people.  of  Mysore  Stave  are  suffering  on
 ‘aecount.  of  the  negligence  of  tho  officers,
 Here  J  am  teminded  of  a  famous  saying  that

 ‘the  mistakes  are  the  lessons  of  wisdom  for
 ‘the  fature;-a  mistake  once  committed  cannot
 be  corrected  but  it  is  wisdom  for  the  future

 Even  at  this  late  hour  I  would  suggest
 that  in  this  budget  some  allocation  should
 be  made  for  the  execution  of  some  of  those
 ‘projects.  Some  sum  has  to  be  provided  for

 the  implementation  of  the  non-Scheduled
 projects.  Now  we  are  utilising  only  9  pet
 cent  of  the  irrigation  potential.  We  want
 to-raise  it  to  at  least  5  per  cent  in  Mysore
 State.  In  Tamilnadu  they  have  got  40  per
 cent  and  still  they  are  not  satisfied,  whereas

 we  have  got  only  9  per  cent  of  the  irrigation
 ‘Tecilities,  The  Central  Gevernment  have
 not  given  us  anything,  much  less  has  our
 neighbour  tolerated  all  these  things,  When
 we  want  to  utilize  what  is  available,  what
 is  within  our  right  and  within  the  agree-
 ment,  I  do  not  understand  why  they  are
 against  ns.

 Consequently,  there  is  no  reason  to
 question  the  bona  fides  while  granting
 money  for  the  nona-scheduled  projects  in  the
 budget  of  Mysore.  The  items  provided  in
 the  budget  of  Mysore  are  within  the  ambit
 of  the  faws,  within  the  capacity  of  the
 Central  Government.  The  Central  Govern-

 ‘ment  is  acting  with  a  free  will  for  the  good
 of  the  society  ond  the  people  of  ovr  country
 There  is  noting  parochial  to  any  State
 much  less  to  a  group  of  people.  Shri

 Jagannatharao  Joshi  was  referring  to  the
 toppling  of  the  Mysore  Government  by  the
 Centra}  Government  of  Shrimati  Indira
 Gandhi,  Is  there  any  meaning  in’  that
 remark  an  There  is.90  meaning  because  the:
 actual  position  is  that  Shri  Veerendra.  Patit,

 ‘who  had  a  grand  alfiance  with  Janssogt
 friends  and  others,  he  himseff  voluntarily
 resigned  and.  went  away  because  he:  did

 +e  ह"... ए  have  the  capacity  or  backing  ‘to  adminis-
 terthe  State.  And  then  the  Central  Govern:
 ment.was  forced  fo  take  the  rexponsibility”  J
 to  protect  the’  interests  of  ihe  “people  of

 ram  table,

 “Mysore  and  ४०  the.  Central  Government  .is
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 doing  justice  to  ‘the  people  of  Mysore  and
 no  -politicgt  reason  .is  there,  It  isnt

 money  and  naturally  in  the  usual  course  we
 have  come  before’  this  august.  House  and  ~

 his  august’  House‘be  pleased  to  look  ‘into
 the  bona  fides  of  the  case  and  give  its
 approval  to  the  Demands,  '

 SHRI  |G.  VISWANATHAN  :  Mr,
 Chairman,  the  State  of  Mysore  is  surround-
 ded  by  four  States—Maharashtra,  Andhra
 Pradesh,  Tamil  Nadu  and  Kerala.  Unfor-
 tunately,  Mysore  is  quarelling  with  all  the
 four  States.  it  has.  bound.ry  dispute  with
 Maharashtra,  water  dispute  with  Andhra,
 water  dispute  with  Tamil  Nadu.  and  water
 as  well  as  boundary  dispute  with  Kerala.

 Let  me  remind  the  House  that  it  has
 ‘always  been  recognised  by  both  Mysore  and
 Tamii  Nadu  that  the  age  old  irrigation
 entitlements  under  the  Cauvery  in  Tamil
 Nadu  are  the  first  charge  on  the  Cauvery
 waters,

 Sir,  |  hear  arguments  from  ithe  other
 side—esnecially  Mr.  Shivappa—that  the  1892
 and  924  agreements  are  not  binding  on
 Mysore,  Thia  is  out  of  sheer  ignorance  of
 law.  Ignorance  of  law  is  no  excuse.  Any
 successor  Government  has  to  honour  the
 agreements  entered  into  by  the  previous
 Government  whether  it  is  Mysore  Maharaja
 or  Nizalingappa  or  Veerindra  Patil,  Yon
 have  to  honour  the  Agreement,  But  the
 main  question  is  what  is  the  policy  of  the
 Central  Government  in  this  respect.  Dr.
 K.L.  Rao  gave  a  clear  wariing.on  10th
 March,  970  to  Mysore  that  unless  the.  Siate
 Government  acted  according  to  the  directive
 of  the  Centre  on  the  Cauvery  project  and
 other  interlinked  issucs  Central  assistance  for
 the  river  projects  would  not  be  made  aval-

 Now,  Rs.  7.2  crores  is  allocated  to
 the  same  projects  for  which  Dr.  Raa  stid
 it  will  not  be  given,  I  want  to-know  what
 isthe  policy  of  the  Government.  Again

 -Dr:  Rao  has  asked  Mysore  in  a  letter  to  the
 Chief  Minis‘er  to  give’  an  undertaking  that
 it  would  not  proceed  with.  the  works  already
 on  and  or  proposed  ‘to  be  undertaken  in
 Cauvery  basia  if  those  works  are  90  approv-
 ed  by  the  Plansing  Commiscion,
 they  have  clienged  their  policy.  It  Is  easily

 ‘Trom  the  -atgumients  of.  the  other  side,
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 aid  so  long”  as  Dr

 and  tie  should  resign  ‘atid  go  away.
 ‘they  are  paying  their  compliments.  Why
 this  change  2  ह 1  Is  because  the  Central

 Government  is  changing  its
 policy.

 164g  bre.

 [Suet  R.  D.  BHANDARE  in  the  Chair)

 I  want  to  know  what  is  this  chameleon
 policy  of  the  Central  Government.  Why  are
 you  changing  your  attitude  ?  Justa  year
 back  you  said  that  these  rivers  could  not  be
 given  clearance,  Now  you  are  hesitating.  A
 year  back  you  said  that  assistance  would
 not  be  given,  Now  you  are  giving  assistance
 by  way  of  Rs.  7  Ww  crores.

 Shrimati  Indira  Gandhi,  the  Prime
 Minister,  at  the  time  of  election  in  Mysore
 said  that  she  would  be  compelled  to  refer
 the  Cauvery  wster  dispute  to  a  tribunal,
 Now  Shrimati  Gandhi  says,  “Wait  tille
 popular  government  is  there.””  What  is
 meant  by  a  popular  government  ?  Was  not
 the  Virendra  Patil  Ministry  a  popular  govern-
 ment,  an  elected  government  7?  Even  though
 you  may  not  like  it  but  definitely  it  was  a
 popular  government.

 ‘We  were  carrying  on  negotiations  for
 many  years.  In  February,  3970  the  talks
 broke  down.  Dr,  Rao  himself  said:  that  he
 would  report  to  the  Union  Minisiry  that
 negotiation  was  not  possible  and  the  talks
 had  broken  down.  Immediately  the  Govern-
 ment.  of  Tamil  N  duo  wanted  this  matter  to
 be  referred  to  a  tribunal.

 -  this  question

 Finally,  a  Governor.  is.  supposed  tobe.
 ‘more  sober  than.  politiciahs.  But,  unfortu-
 nately,  the  Governor  of  Mysore.is.  worse  than

 /  &  politician,  :  He  is  complicating  matters
 Shri.  Dhatame  ‘Vira:  has  made.  a  statement

 “which.  I  would  like  to  quote.
 from  indy:

 Why  are  you.
 waiting  7  Whai  is  the  motive  behind  this  2
 We  definitely  560  a  political  motive  behind :  this.  The  Central  Government  must  answor

 On  ay,  spare

 “const  itwency
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 a  Member  of  the  PSP  accused:  the  Central  |
 _  Government  and  ‘particularly  De.  Rao.  They)

 Rao  continues  inthe
 Central’  Government  they  will  not  ह).  justice

 Now.

 “Mr,  Dharma  Vita  remarked.  that
 Tami!  Nadu  war  ‘propounding  a  new
 theory  thet  lower  riparian  areas  had  a

 Tight  to.all  the  waters  while  the  upper
 “riparian  areas  where  the  rivers  ‘take

 |

 “their  birth  should  have  nothing’...

 This  is  not  our  policy  at  all,  Again,  he.
 says  —~  ae ee

 “This  is  @  ‘new  riparian  theory  which
 has  nevir  been  enunciated  before  in  the
 history  of  the  world’.”’

 I  did  not  expect  such  an  irresponsible’
 statement  from  a  Governor,  a  responsible.
 person.  I  think,  either  that  Governor  should’
 be  disciplined  or  he  should  be  dismissed.

 Secondly,  they  are  building  projects’  on
 Hemavathi,  Harahgi,  Kabani  and  -Swarna-
 vathi  end  other.  works  on  non-scheduled  ©

 streams.  Uniess  and  until  an  agreement  is.
 atrived  at,  the.  execution  of  these  works
 should  be  stopped.  The  Central  Government
 should  see  that  these  works  are  stopped  till
 the  agreement  is  arrived  at,  ;

 Thirdly,  I  want  the  Centre  to  withhold
 this  allotment  of  Rs.  7.2  crores  for  the
 irrigation  schemes  in  the  Cauvery  basin,  The
 Government  itself  his  agreed  in  the  ‘state-
 ment  that  these  are  schemes  which  are  under
 dispute  with  the  Governments  of  Tamil  Nadu...
 and  Kerala.  When  the  Government  agrees.
 that  there  is  a  dispute,  the  Government
 must.  take  the  responsibility  and  see  that
 the  agreement  is  arrived  at  and  till  that.
 time  the  allocation  should  not  be  made,

 *SHRL  CHANDRE  GOWDA:  (Chika
 magalure)  ;  Mr.  Chairman,  Sir  for  ‘the  first
 time  in  the  his,ory  of  Mysore  President's
 Rule  has  been  imposed  there

 Many  Hon,  ble.  Members  *  particip:  ited:  ay
 ‘in  the  Budget.  The  Cauvery  Water:dispuie  7
 has  dominaied  the  —  discussion,  to  the  exclu-
 tion  of  all  other  issues...  Sarvashri:Shivappa
 and.  Krishouppa  haxe:  expressed  ‘theli  view”  -  :
 points  forcefully.  in  this  regards:

 That  is
 why  the  Mysore  State  Budget  for  I97!-72/ig
 before  this  House  for  consideration,  7



 [Shri  Chandre  Gowda}

 ‘Yn  Bellary  District,  there  is  a  District
 Co-operative  Ceeiral  Bink  which  functions
 onder  the  chairmanship  of  Shri  Kari  Basa-

 _ppa.  One  of  the  main  functlocs  of  the
 Bank  jis  to  advance  agreicultural  loans  to
 farmera  to  meet  their  requirements.  But
 vader  the  inflneuce  of  Shri  Basappa,  the
 bank  oad  advanced  a  Join  of  about  Rs,  I5
 lakhs  rbout  6  years  ago  to  a  Mining  Cc-
 aperative  Society  in  the  area  which  is  owned
 by  certain.  members  of  tne  family  of  Shri
 -Basappa.  Even  though  the  Iedustria!  Co-
 operative  Society  is  actively  operating  in  the
 area,  the.  advance  of  this  huge  loan  to  the
 Mining  Cooperative  Socity  was  made  mainly
 to  accommodate  his  own  people.  This  is
 evident  from  the  fact  that  the  District
 Registrar  of  the  Socity  belongs  to  Shri
 Basappa’s  caste.  So  far  no  action  has  been
 taken  to  recover  either  the  interest  or  the
 principal.  People  in  the  area  have  an  appre-
 hension  that  this  large  sum  might  have  been
 misapdropriated.  This  requires  looking
 into  as  the  amouut  involved  is  large.

 My  colleague  Shri  K.K.  Shetty  bas,  a
 little  while  ago  spoken  tte  dire  necessity  of
 setting  up  a  Malnad  Board  in  order  'o  deve-
 Jop  .be  backward  region  of  Malnad.  I
 wholeheartedly  support  him  on  this  issue.
 it  was  in  957  that  a  Malnad  Improvemeat
 Board  was  set  up  to  remove  the  economic
 disparity  between  this  area  and  the  lower
 plains  region  of  the  State.  The  former  is
 so  backward  that  it  has  no  proper  roads  and
 schools,  Hence  I  urge  the  Government  to.
 reconstitute  the  Malnad  Board  and  =  entrust
 it  with  the  various  developmental  schemes
 which  are  of  vital  importance  to  the  region
 and  its  people,

 Along  with  this,  9  would  also  urge  the
 Government  to  set:  up  Childran  and
 Womens’  Welfare  Boards  to  look  after  the
 welfare  needs  of  the  section  of  society

 In  the.  matter  of  Adult  education,
 Mysore  State  is  a  model.  Last  year,  the
 State  had  won  the  Nehru  Award.  I  request
 that:  this  Beard  should  be  converted  into  «
 statutory  Bady.
 in  removing  adult  illiteracy

 In  the  Budget,  a  sum  of  Rs.  }  lakh  bas
 been  provided  for  scout  movement-R¢,  52000  *

 YULY'22,  497

 ‘basin  which  is  now  under  dispute,

 This  will  go  along  way
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 lesa.  than  what.  was.  sanctioned  last  year,”
 The  .Scout.  movement,  which  moulds.  the.
 character  of  the.  young.  should  be  encouraged,
 Last  year,  there  were  10.000  boys.  Now
 the  figure  hrs.  gone  up.  to  20,000.  It  is,
 therefore,  obvious  that  the  provision  in  the:
 Budget  is  inadequate  and  should  be.  raised
 and  not  lowered

 Lastly  I  would  tike  to  bring  to  the
 notice  the  House,  ceriain  aspects  of  the
 Governor’s  misrule  in  the  State.  Recently
 the  Governor  had  reconstituted  the  Board  of
 Directors  os  Government  Sugar  factory.
 While  reconstituting  the  Board,  the  Governor
 hed.  nominated  ail  the  five  members  who
 to  Congress  (0),  ‘Not  only  that,  be  had
 gone  fo  the  extest  of  nominating  a  person-
 who  is  long  dead  Shri  Venkataswamy  by
 name  to  this  Board.  This  shows  to  what
 extent,  the  administration  under  the
 President’s  Rule  has  achieved  efficiency.  I
 urge  the  Gbvernment  to  enquire  into  these
 affairs,

 My  friends,  Shri  Vishwanathan  has  said
 that  the  Centre  should  not  give  Rs.  TAZ
 crores  to  the  Mysore  Siate  for  irrigation
 purposes.  This  is  improper  as  thrs  amount
 belongs  to  Mysore  State  and  the  Budget  is
 being  discussed  here  becruse  of  the  Presi-
 dent's  Rule.  As  such,  there  js  not  basis  for
 his  criticism.

 SHRI  BALATHANDAYUTHAM
 (Coimbatore)  :  Mr.  Chairman,  I  rise  to
 oppose  the  one  provision  in  the  Mysore
 Budget  which  raises  a  dispute  between
 Mysore  and  Tami)  Nadu  into  a  question  of
 getting  parliamentary  sanciion  for  what  is
 admitted  by  the  Central  Government  itself
 as  a  dispute  (  /aterruptions).

 I  want  my  friend.  Mr.  Shivappa  to  read
 that  statement  where  Rs,  7.I2  crores  has.
 been  allotted  for  projects  in  the.  Cauvery

 Now,
 here  is  a  question  of  principle,  Is  the
 Parliament  going  {o  give  sanction  to  any
 project  which,  according  to  the  .  Central
 Governinent  itself,  is  a  matter  of  disptite  7
 That  is  the  principle  now  involved.  a

 Now,  ont  friends,  Mr,  Shivappa  and
 Mr;  -Lakkappa,  openly  want  te  repudiste
 the  agréement  of  924  and  even  the:  -Govers:.
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 “atheaded::  that
 aceopt:the.  fact  that  there  was  an  agreement

 ‘They:  refused  to  give  an  assurance  that  they
 They

 Now,  what:
 would  honour  the  agreement  of  4924
 refused  to  give  an  assurance.
 is  happening  is  that  they  want  lo  present  a

 fart  accompli  sot  only  before  Tamil  Nadu
 but-atso  ‘before  the  Central  and  the  Parlia~
 ment.  Now,  is  this  Parliament  going  to
 set  this  precedent  of  a  State  presenting
 everybody  else  with  a  fait  accompli?  Tha
 is  the  question.

 With  regard  to  how  the  Cauvery  is  the
 life  blond  of  Tamil  Nadu,  my  colleague,
 Mr.  Kathamuthu  has  spoken  and  with  regurd
 to  the  necessity  for  a  tribunal,  our  deputy
 leader,  Mr  Kalyanasundaram,  has  spoken
 and  I  do  not  want  to  repeat  tlose  points,
 But  the  fact  that  the  Mys:re  Government
 have  been  so  disinclined  to  discuss  even  to

 negotiate  has  not  been  taken  note  of  by  the
 Central  Government.  The  plea  put  forih
 the  Central  Government  now  is  that  there
 must  be  4  popular  government.  Now,  if

 you  address  us,  if  you  tell  Tamil  Nadu

 people  that  we  must  wait  for  a  popular
 government  to  be  installed  in  Mysore  for

 negotiations,  is  i:  not  necessary,  at  the  same
 lime,  to  ask  your  own  Governor  that  he
 shou!d  do  nothing,  no  money  tricks  till  thea  ?
 is  it  not  necessary  to  control  the  Governor
 appoinied  by  you  aad  who  is  uader  your
 control  t  Now,  this  impudent  and  impcr-
 tinent  Governor  his  bzen  responsible  for
 teating  bad  blood  between  Tamil  Nadu  and
 Mysore.  My  friends  agreed  for  juint  gaug-
 ing ef  the  Kabini  project.  Now  they  went
 iback  on  that,  They  are  now  procseding
 further  to  build  a  dam  on  tho  Savarnavati
 river,  You  are  going  ahead  with  these  things
 as  if  there  is  no  dispute  and  even  when  it.
 is  under  discussion,  you  are  going  further,
 So,  9  would  like  to  remind  our  hon,  Minister
 here  that  now  the  Central  Government  is
 abetting  in  this  itlegal  act,  and  trying  to  get
 the  sanction  of  Parliament..

 11.90  hes.

 With  regard  to  the  dealings  of  the  Gover-
 It,  is  not  as. for  also,  {  wish  to  say.  this

 if  he:  is.speaking  only  on  his  behalf  ;  he  -  bas

 on  sbenait-of  the
 popular  Goverament—-I  suppove  it

 eonferéace:  have  cefused:to

 cant  yourself.
 no:  particular.  interest.  of  his  own.  if  he.

 speaks  something  today,  we.  think,  he  speaks.
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 Patil  may  come  or  Indira  Congress  may  come
 and’  the  popuiar  Government:  there  is.  to  ‘bo
 only. of  such  pattern  ;  290  50,  Sir,  if  the
 Central:Governmant  is  nat  able  to  say  any-
 thing: ia  the  matter,  it  is  ununderstandable.
 Apart  from  that,  my.  hon.  friend,  “Mr.
 Kriahnappa,;  was.  comparting.  the  Mysore
 people  toan  elephant.  They  ere  a.  great

 people.

 I  said,
 have  the  patience  of  an

 SHRI  M.  २.  KRISHNAPPA  :
 Mysore  people
 elepnant.

 SHR!  BALATHANDAYUTHAM  ;  Un-
 forivnately  your  ymahaut  today  is  the
 Governor.  Under  that  mahauz  the  clephant
 goes  nad,  it  becomes  a  rouge  elephant.  I
 am  talking  only  of  the  elephant  and  it  be-
 comes  mad.  |  So,  it  is  a  matter  of  concern
 to  the  whole  country,  The  Central  Govern-
 ment  should  not  run  at  the  sight  of  the
 regue  elephant.  They  should  control  both
 the  mahuut  and  the  elepbant,  This  is  what
 is  required.  This  provision  in  ths  budget
 is  a  pernicious  provision,  of  allotment  of
 certain  sum  fot  a  dispute  project,  and  I

 request  that  it  may  be  removed  and  with-
 drawn  from  this  Budget.  Thank  you.

 DR.  HENRY  AUSTIN  (Ernakulam):
 Any  student  of  international  relations  kaows
 that  siparian  disputes  have  ied  countriss.
 even  to  long-drawn  out  wars,

 The  Debate  here  has  been  taking  3  turn
 which  indicates  that  this  almost  like  a  war.
 between  countries.

 Now,  I  did  not  want  to  pardcipate  in.
 the  Debate,  but  |  have  been  briefed  a  few
 minutes  carlice  that  the  Debate  is  going  on

 ‘in  such  a  way  as.  though  it  is  a  dispute
 between  only  Tamil  Nadu  and  Mysore,  It
 should  not  go  on  72000  as  if  this  isa

 dispute  which  concerns  only  Tamil  Nadu.  |
 and  Mysore.  So  far  as  I  am  ‘contersed,
 I  consider  development  in  any  part  of  India  .

 as  good  as  development  in:  iy  Stete.._
 Tamil  Nadu  and  Mysore  aré  neighbouring:
 States.  .  No  Jess  a,  person.than  Jesus  Christ
 has  said:  ‘Love  your  neighbours  as  ‘you  4

 Liove  both  Mysore  and
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 project  goes  through,  the  whole  of  Wayanad
 ten  in  Kerala:  will  be  submerged  into
 water.  This  Malabar.  region  was  part  of
 erstwhile  composite  State.  of  Madras,
 ‘For  whatever  agreement  that  composite  State
 agreed  to  at  that  time,  the  Kerala  Govero-
 ment,  which  is  a  successor  Government,  is
 a  party.  I  don’t  want  to  enter  into  any
 legal  battle  with  my  hon.  friends  here.

 But  what  I  am  suggesting  is  that  we  can
 all  sit  together  at  the  tabie.  After  all,  they
 are  friendly  neighbours,  Tamil  Nadu,
 Mysore  and  Kerala  are  emoticnally  and
 culturally  involved,  and  in  ail  respects  we
 are  one,  So,  why  should  we  not  solve
 these  dispuies  7.  After  all,  we  can  consider
 these  development  works  as  development
 works  for  the  whole  region.  We
 can  consider  the  question  from  the
 point  of  view  of  regional  development
 है (अ  is  not  as  though  it  is  a  developmen  of
 Tami!  Nadu  or  Mysore  or  Kerala  only
 We  can  well  consider  these  three  States  as
 a  region  and  use  these  natural  resources
 like  the  Cauvery  waters  for  the  development
 of  the  region  comprising  these  three  States.

 Certainty,  with  mature  leadership  available
 in  all  the  three  States,  we  can  sit  round  the
 table  and  solve  the  problem.

 When  {  was  discussing  this  problem  with
 some  of  my  engineer  friends,  they  were
 telling  me  that  there  h-d  been  a  survey  for
 connecting  the  Ganges  with  the  Cauvery
 So,  it  is  not  a  dream  any  more.  The
 survey  has  been  completed,  and  with
 advanced  technology  and  engincering  skill

 ‘we  can  certainly  bring  this  suggestion  into
 fruition,  and  we  can  involve  millions  of
 people  in  this  great  development  project
 connecting  the  Ganges  with  the  Cauvery  and
 perhaps  the  Periyar  river  down  further,  in
 the  south,  So,  these  things  are  ail  within  our
 reach.  .  So,  I  would  appeal  to  all  the  States
 concerned  that  before  we  take  positive
 steps,  let  us  consider  its  consequences  on
 the  entire  region
 speech  with  this  earnest  appeal.

 SHRI  PR.  SHENOY  (Udipi)

 of.  Rs.  60  crores  had  been  made.  under
 loans  from  the  Central  Government.”  Ia!

 sum  has  ‘been
 redaced  to  Rs,  49.5i  crores,  Those  who:-are-

 the  ‘present  budget,  this

 aaa  an

 I  would  conclude  my

 In  the
 budget  presented  in  March,  I97!,  a  provision

 JULY  21  General  Dise,  and  D.  G.,  :
 ne:

 a

 dn  the  know  of  things  know  that  the  award
 of  the  Fifth  Finance.  Commission  and.‘shai:
 formula.  for  Central.  assistance  to  States:
 under  the  Fourth  Plan  were  singplarly.:.un:
 favourable  to  Mysore  State,  It  is  because
 of  this  reason  that  the  Central  Government
 were  kind  enough  to  promise  an  assistance...
 of  Rs.  105.5  crores  in  the  course  of  five.
 years  during  the  Fourth  Plan.  Under  this
 scheme,  a  sum  of  about  Rs.  20  crores  was
 anticipated  हम  loans  from  the  Central
 Government,  but  this  has  now  been  reduced
 to  8.5  crores.  I  request  tbe  Central  Govern-
 ment  to  keep  up  their  promise  and  raise
 their  loan  under  the  scheme  to
 Rs.  20  crores,

 Further,  Goverment  have  not  given.  any
 assistance  to  ceriain  irrigation  projects
 connec’ ed  with  the  Cauvery  basin,  under  the
 pretext  that  the  Tamil  Nadu  Government
 have  raised  certain  ob  jections.

 Hon.  Members  from  the  Tamil  Nadu
 State  made  a  reference  to  the  old  Lakshman-
 tirtha  project  connected  with  the  Lakshman-
 tinha  river  which  is  a  tribufory  to  the
 Cauvery  river.  Coorg  was  a  separate  State
 then,  and  when  it  was  so,  it  had  come
 forward  with  a  proposal  for  a  dam  across
 the  Lakshmantintha  river.  But  the  then
 Mysore  State  which  was  half  of  ihe  present
 Mysore  State  objected  to  it,  and  the  Mysore
 Gavernment  requested  the  then  Madras
 Government  to  support  it.  Just  with  the
 object  of  supporting  the  Mysore  Govern-
 mens,  the  then  Madras  Gcvernment
 raised  an  objection,  not.  because  Madras
 would  be  affected  but  just  to  support  the
 Mysore  Government.  Therefore,  the  Coorg
 Government  could  not  have  the  Lakshman-
 tirtha  project.  But  when  the  Coorg  State
 was  merged  with  the  Mysore  State,  the
 Mysore  State  itself  has  come  forward  with
 a  bigger  project  in  Coorg  district,  namely
 the  Harangi  river  project;  that  is  the
 contention  of  the  Members  from  the  Tamil
 Nadu  State.  Lf  am  afraid  that  history  is
 fepeating  itself,  Now,  Mysore  has  come
 forward  with  certain  projects  in  the  Cauvery
 basin  and.  the  present  Tamil  Nadu  Govern:
 ment  have  raised  objections  just  because
 they  think  that  it  is  their.  right  to  raise
 certain  odjections,  just  because  Mysore  is  a
 separate  State  and  ॥  not  a  part  of  the
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 he
 :
 aised  objections  to  any  one  of  these

 Projects,

 So  9  request  members  from  Tamil  Nadu
 net  to  stand  on  their  assumed  rights  under
 the  so-caliod  924  Agreement,  but  to  co-

 operate  with  the  Mysore  Government  in  the
 noble  task  of  building  up  this  country.

 After  all,  the  Minister  of  Irrigation  and
 Power  assured  us  on  the  floor  of  the  House
 that  the  irrigation  facilities  in  Trichy  and
 Tanjore  districts  wiuld  not  be  aff-eted  by

 “any  one  of  our  projects.  ह! ३  this  is  dis-
 puted,  we  can  discuss  this  matter  with  the
 help  of  experts  and  solve  the  problem.  It
 is  not  as  if  we  are  afraid  of  a  tribunal,  but
 if  the  matter  was  referred  to  a  tribunal,  it
 may  come  to  a  conclusion  after  !0-l5  years.
 That  is  bad  for  both  of  us.  I  do  not  think
 there  will  be  any  difficulty  in  coming  to  a
 conclusion,  The  people  of  Mysore  are  not
 interested  in  seoing  that  the  people  of  Tamil
 Nadu  are  not  affected  by  any  project  of
 Mysore.  We  are  only  trying  to  increase
 the  irrigation  facilities  in  our  State,  The
 8  million  people  of  Mysore  living  in  the
 Cauvery  basin  should  have  the  bonefit  of
 the  waters  of  the  Cauvery.

 When  the  Central  Government  are  trying
 to  solve  the  unemployment  problem  by
 increasing  the  plan  outlay,  by  allotting  sums
 for  rural  and  urban  works,  the  present
 Mysore  Government  has  completely  neglected
 the  problem  of  unemployment.  It  has
 reduced  the  expenditure  on  public  works  by
 Rs.  .25  crores.  Instead  of  increasing  the

 allotment,  this  is  what  it  has  done.  I  hope
 the  popular  Government  which  will  take
 over  there  in  the  near  future  will  set  this
 tight,  and  correct  the  wrong  actions  of  the

 ‘officers  of  the  Mysore  Government.

 The  present  Government  there  has  also
 seduced  the  expenditure  under  Education

 by  Re.  l  crore,  This  also  will  have  to  be
 featored

 Coming  to  the  Mysore  Land  Reforms
 (Act,  steps  are  to  be  taken  to  amend  it-as

 “early  as  possible,  Under  the  present  Act =
 §t-  ia  impossible  to  fix  fair  rent.  Now’  fair '
 wont  hasto  be  fixed  with  reference  to.  the.
 giidas  produce’  which  cali  never  be  assessed

 for the.  है |
 or

 20
 years,  ‘Thin.  roquires  benefit  at  the  cost  the  poor:  faroners,  Lakhs

 Calcutta  which  are  coastal.  cities,

 process  of  traasiatiag  this  assurance

 The  Act  provides  no:  ceiling  in’  regatd  ‘to.
 ‘plantations  «like  ‘rubber;  coffee  ‘

 Likewise  there  is  no  ceiling  for  landholdings

 ‘-colling,  ‘owners  of  ‘plantation
 This  requires:  i"  besefite.  (ax

 "
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 an  amendment  of  the  Act.  Eviction  of  the
 Sonant  On  any  ground  should  be.  prohibied

 -under  the  Act  Under  the  present  law,  the
 temple  authorities  can  evict  tenants  from
 their  lands,  The  tenants  under  these  people
 should  also  be  protected  form  eviction...  :

 Lastly,  |  plead  for  an  amenity.  to  the
 capital  of  Mysure:  We  have  TV  in  New
 Delhi  and  there  is  a  proposal.to  have  it  in
 Madras,  Bombay  and  Calcutta,  Bangalore
 is  a  cosmopolitan  city  surrounded  on.  all
 sides  by  land,  unlike  Bombay,  Madras  aad

 ‘So  the
 maximum  number  of  people  can  benefit
 from  TV  in  Bangalore  city.  I  request.  the
 Central  Government  to  extend  TV.  to
 Bangalore  city  as  early  as  possible.  I
 support  Budget  coe,

 "SHRI  K.  MALLANNA  (Madhugiriy
 Mr,  Chairman,  Sir,  |  am  happy  to  note  that

 in  the  Mysore  Budget  for  i97!-72,  subs.
 tantial  amount  has  been  provided  for
 irrigation.  While  supporting  the  Budget,  I
 congratulate  the  Minister  for  making  this
 Provision,

 On  the  Cauvery  waters  dispute,  several
 members  have  expressed  their  strong  views.
 I  do  not  wish  to  say  anything  on  that  issue.

 Land  reforms,  in  my  view,  is  a  very
 important  matter.  Though  during  the
 last  20  years,  in  several  places  land
 reforms  have  taken  place,  yet  ssbstantial
 progress  has  not  been  achieved  throughout
 the  State.  During  October,  .  1965  under
 Shri  Nijalingappa's  rule  laws  were  enacted
 in  tegard  to  land  reforms,  This.  measure
 has  benefitted  only  the  big  landlords  and
 rich  farmers,  The  poor  farmers  and  the
 landless  people  were  not  the  beneficiaries

 under  these  laws,

 Shri  Nijalingeppa  had  given  an  asqurance
 to  help  the  poor  and  the  landiess  and
 implement  socialist  principies..  But  in  the:

 igto-
 action,  benefits  accrued  only.  to  rich

 people,

 of  temples.  mutts,  But,’Sir,  in  का
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 Gf"  rupees  have  been  spent  for  the  develop-
 ‘ment’  of  plantation  industry  only  ‘to  benefit
 the  plantaion  owners,  Indeed,  Sir,  this

 ‘waa  the  gift  of  Shri  Nijalingappa  to  the  big
 landlords.  This  needs  looking  into.  I  urge
 the  government  to  eaxmine  thoroughly  these
 enactments:  3७  plug  icop-holes

 Im  accordance  with  the  provisions  of
 Land  ‘Reforms  Act  each  tenant  has  to
 ‘pay  the  fair  rent.  “The  fair  rent  paid  to
 the:  landlord  annually  shall  not  exceed  jth,
 of  the  gross  produce  in  case  of  wet  land

 ह...  }th.  in  case  of  dry  land.  Who  is  the
 competent  suthority  to  determine  the  pro-

 ‘duce  of  the  land?  The  decision  in  this
 ‘regard  rests  with  the  Tehsildar  of  the  area
 who  does  the  classification  and  fixing  of  the
 production  in  such  a  manner  which  benefits
 the  big  landlords,  The  classification  is
 motified.  But  in  the  event  of  a  dispuie,
 the  decision  on  the  appeal  takes  more  than
 two  years,  If  the  rent  is  not  paid  for  two
 consecutive  years  be  will  pe  evicted  from
 ‘the  land.

 As  regards  the  payment  of  compensation
 and  the  fair  rent  to  the  landowners,  no  set
 formulae  have  been  iaid  down.  The  pay-
 ment  is  mado  in  lump  sum,  which  again
 results  in  the  benefit  accruing  to  the  rich
 farmers.  There  should  be  a  system  for
 paying  compensatian  in  instaimenis,  Eviction
 for  sonm-payment  of  rent  for  consecutive  2
 years  is  not  a  progressive  law.  I  hope  ail
 these  draw-backs  would  be  rectified,  in  the
 iaterest  of  puor  and  the  landless.

 In  the  Department  of  Health,  itakhs  of
 ‘tupees  have  been  misappropriated.  Sub-
 standard  and  out-deted  drugs  are  beirg
 purchased  at  high  prices.  This  has  been
 brought  to  the  notice  of  governmentt.  The
 officials  responsible  for  this  deal  have  aiso
 been  identified:  The  matter  was  referred
 to  the  State  C.LD,  Unfor:unately,  the
 enquiry  was  not  pursued  with  full  vigour
 and  no  action  has  been  taken  against  the
 delinquent  officials.  I  urge  the  Government
 to  refer  this  matter  to  the  C.B.I,  for  in-
 vestigation

 My  constituency  is  a  backward  area
 In  Mysore  State  there  are  many  other
 Districts  like  ‘Kolar,  Tumkar,  Hassan  and  ~  -

 Chittaiturg  which  are  equally  backward  and.
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 these  areas,

 ‘have  been  well  on  its

 Valley  much  carlier  than  it  iv  likely  to  get.

 i  है"  pake.  |  tis  mada  not
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 _are  chronically  drought.  ३७0  famine  affected
 "areas  Yt  sequest  the  Certré’  to  grant

 liberally  financial  assistance  to  develop

 With  these  few  words,  Sir,  4  conclude,

 _SHRI  PILOO  MODY  (Godhra):  The
 only  reason  that  Ihave  requested  to  speak
 is  to  make  a  suggestion,  We  have  a  lot  of
 rivers  in  our  country  which  fortunately  or
 unfortunately  happen  to  go  through  more
 than  one  State,  And  the  development  and
 exploitation  of  these  rivers  are  being
 hampered  by  the  fact  that  we  have  State
 Governments  who  are  competing  over
 the  benefits  cf  such  rivers.

 Therefore,  I  should  like  to  suggest  to
 the  Government  that  we  should  adopt  a
 method  by  which  we  create  an  independent
 development  authority  for  each  river  like
 the  Cauvery  Development  Authority,
 Narmada  Development  Authority,  Chambal
 Developent  Authority,  which  authority
 through  the  Central  Government  would
 develop  ezch  river  and  exploit  its  maximum
 potential  and  thereafter  aliow  whichever
 State  wants  fo  use  the  benefis  of  that  river,
 whether  it  is  electrici‘y  or  water  or  irrigation
 or  whatever  it  is,  to  pay  for  it  and  purchase
 it  from  the  independent  authority,

 This  way  |  think  we  shall  haye  a  very
 early  development  of  a.  great  many  rivers,
 which  are  now  hanging  before  tribunals  or
 as  inter-state  disputes.  This  ia  not  a  aovel
 idea.  The  Tennesse  Valley  Authority  not
 only  managed  to  bring  about  a  comprehen-
 sive  schome  which  is.  manged  to  develop,
 but  its  benefits  have  gone  on  proliferming
 over  the  years.  Similarly  other  authorities
 have  been  set  up  on  the  lines  of  the  TVA.

 I  see  no  reason  why  this  cannot  be
 done,  Years  ago  when  Shri  H.  M,  Patil,
 now  my  colleagde,  was  connected  with
 this  he  suggested  a  scheme  like  this  for  the
 Narmada  Valley  Project.  Had  that.  scheme
 been  accepted  at  that  time,  today  it  ‘would

 way  towards
 completion  and  this  country  would  have
 ‘managed  ta  get  the  benefils  of  the  Narmada

 Thie  Isa  seal  suggettion.that
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 «the  acrimonious.  debate  that  is  going  on
 between  Mysore  and:  Tamil  Nadu  but  it  is

 .  ‘also.  made  in  &  spirit  which  will  help  the
 whole  country  and  bring  about  a  certain
 amonnt  of  aational.  integration,

 SHRI  A.  K.  KOTRASHATTI  (Bel-
 gaum):  In  my  district  of  Belgaum  there
 are  two  major  irrigation  projects.  One  is
 -the  Mallaprabha  and  the  other  is  the
 Ghataprabha..  The  Ghataprabha  project
 consists  of  two  canals,  the  left  bank  canal

 and  the  right  hank  canal,  This  is  to  be
 completed  in  four  stages.  Now  the  second
 stage  had  been  almost  completed  and  in  the
 third  stage  the  right  bank  canal  has  to  be
 constructed,  For  that  the  Government  of
 Mysore  sent  its  proposals  in  1967,  but
 so  far  the  Central  Government  has  not
 accorded  any  ciearance.  So,  |  request
 the  Government  to  give  clearance  to  this
 projec:.

 in  my  district  there  is  one  more  medium
 irrigation  project  called  Harinala  project.
 This  was  approved  by  the  Government  of
 India  Jong  back  and  it  is  estimated  to  cost
 Rs.  83.4)  lakhs.  The  area  to  be  irrigated
 by  this  project  is  10,750  acres,  ह 13  was  taken
 up  in  967  and  an  amount  of  Rs.  7  lakhs
 has  been  spent  over  this,  but  all  of  a  sudden
 this  project  has  been  stopped.  This  Is  only
 because  some  rich  man’s  lands  were  to  be
 submerged  under  water.  So,  my  submission
 is  that  a  Commission  should  be  appointed
 to  hold  an  enquiry  into  the  matter  because
 that  capitalist  whose  fands  were  to  be
 submerged  infiuenced  the  then  Chief  Minisier
 and  got  the  work  stopped,  To  justify  it,

 “some  reasons  are  now  being  pul  forward,
 that  this  project  is  costly,  But  was  it  not
 expected  to  be  costly  even  at  the  time  of
 starting?

 After  the  promulgation  of  President's
 tule,  the  administralion  in  my  State  has
 gone  from  bad  to  worse.  The  efficiency  of
 the  staff  has  gone  down  considerably
 For  instance,  previously  -vhere  were  six

 “working.  days  in  a  week.  That  has  been
 teduced  by  the  Governor  to  five.  days
 Secondly,  some.  officers  are  holding  mors

 than:  4wo  poss’.  For  instance,  the  Develep-
 ment  Commissioner.  is  also  the  Chairman
 of  the  Agro-Industries  Corporation,  and  he
 iy

 are  frieadly  neighbouring  Sistes  of

 enthused’  me,  if  the  ~dispiiie  bet
 _Maryana  ©  and  Punjab  ‘about’  Chs leg  the.  ‘Scecretary  oof  the  Plapniag-

 Department.  di  7
 over

 bonehead

 Sant  Fateh
 me  कम

 threatened  to
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 that  if  an  officer  holds  more  than  two.posts,
 he  will  not  be  in  a  position  to  work
 efficiently  ig  any  of  the  departments.  So,

 ‘a  directive  should  .be  sent  that  no  officer
 shonld  hold  more  than  one  post.

 The  Government  in  the  last  four  or  five
 months  has  re-employed  some  heads  of
 departments  who  have  retired,  and  in  some
 cases.  he  has  extended.  their  services  by
 three  years,  while  some  efficient  officers  -in
 the  P.W.D.  whose  work  is  considered  very
 good  have  been  denied  this  rtght  of
 extension,  So,  the  Governor  has  adopted
 an  arbitrary  attitude  in  this  regard.  Some
 of  the  posts  are  occupied  by  officers  aged
 74  or  15,  For  instance,  the  Chairman:  of
 MSEB  is  74  years.  The  Chairman  of  Power
 Commission  is  74  years.  All  these  things
 have  brought.  down  the  efficiency  of.  the
 administration.  Therefore,  early  elections
 should  be  held  and  a  popular  government
 installed  there  scon.

 PROF.  8.  L.  SAKSENA  (Maharajganj)  :
 Sir,  (  want  to  bring  one  fact  to  the  aotive
 of  the  House.  We  are  discussing  the  bud-
 gets  of  States  under  President’s  rule.  If
 there  were  legislatures  in  those  States,  each
 S:ate’s  budget  would  have  been  discussed
 for  a  Month  or  more  in  the  State  Assembly.
 But  today  in  two  hours,  we  have  passed  the
 Gujarat  budget.  In  two  hours,  we  are  going
 to  pass  the  Mysore  budget,  Even  if  we
 cannot  afford  to  spend  one  Month  discuss-
 ing  each  State’s  budget,  at  least  two  or
 three  days  should  be  devoted  for  the
 discussion  of  each  State  budget.  Other-
 wise,  it  is  a  farce  to  pass  a  Siate’s  budget
 in  two  hours,  Members  of  Parliament
 from  these  State  are  asked  to  speak  within
 5  minutes,  which  is  a  farce.  Many  mem-
 bers  who  wanted  to  speak  could  not  get
 an  opportunity  to  speak.  Therefore.
 through  you]  request.  the  Government  aad
 the  Business  Advisory  Commettce.  that  at.
 keast  two  clear  days  should  be  allotied  for.
 each  State's  budget

 Coming  to  Tamilnadu  and  Mysore,  both  |  —

 thie.
 country...  Why  should  there  be  this  dispute?..

 ‘The  seply  of  the  Prime  Minister.  to.  the
 Chief  Minister  of  ‘Tamilnadu:  has.  noe

 hh.
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 [Prof,  $s  L,  Saksena]

 Prime  Minister,  why  cant  she  solve  this
 gispute  between  Tamilnadu,  Mysore  and

 Kerala  also?  She  should  invite  aff  the
 people  concerned,  discuss  the  matter  and

 ‘give  a  decision,  Iam  sure  her  decision  will
 ‘be  fair  and  acceptable  to  all  parties,  because
 she  has  no  axe  to  grind.  It  is  no  use
 prolonging  the  agony  of  the  States  and
 creating  bad  blood  betwoen  them.

 I  agree  with  the  suggestion  made  by
 -Mr..  Piloo  Mody.  that  there  should  the

 River  Valley  Authority  for  each  big  river
 like  the  Tennessee  Valley  Authority.  When

 ‘“gome  States  are  fighting  for  water,  my
 district  is  flooded  with  water.  Today
 Patna  is  being  dovoured  by  the  floods  in
 the  Ganges.  Our  Irrigation  Minister  has
 said  that  be  is  considering  the  tiaking  of
 the  Cauvery  with  Ganges  anda  survey  is
 being  made,  This  is  a  very  good  thing,
 because  while  States  which  are  facing  shor-
 tage  of  water  can  get  more  water,  we  will  be
 saved  from  the  ravages  of  the  floods.

 SHRI  R.  \V.  SWAMINATHAN
 (Madurai)  :  3  feel  very  sorry  that  this  issue
 of:  Cauvery  water  has  been  taken  as  a
 dispute  aad  so  much  heat  has  been  genera-
 ted  over  it,  by  both  sides.  My  Tamilnadu
 friends  only  want  to  protect  the  inieres:s
 what  we  afe  now  enjoying.  They  are  not
 asking  for  anything  more  than  what  they
 are  enjoying  now.  We  have  been  talking
 about  the  4924  agreement,  Even  before
 the  Agreement,  from  time  immemorial,  for
 more  than  one  thousand  years  Cauvery
 ‘water  has  been  flowiag  towards  Thanjavur
 distrtic  in  Tamilnadu  and  the  people  of  that
 grea  have  been  enjoying  it.  I  want  to
 appeal  to  my  hon,  friends  from  Mysore
 to  be.a  little  reasonable  and  generous,  i

 “am  really  glad  that  Shri  Shivappa  has  put
 ‘forward  his  own  point  of  view.  He  has
 tried  to  make  out  8  case  with  very  good
 argument;  but  for  a  very  bad  case,  He
 argued  it  well.  because  he  is  a  lawyer.  I
 am  not  a  lawyer;  I  am  only  an  agricuituriyt.
 So,  I  cannot  argue  my  case  80  well,

 My  hon,  friend,  Shri  Mody,  wanted  to
 create  a  new  authority  alternative.  to
 present  system  which  will  decide  all  such
 disputes.  When  we.  are  thinking  ‘of.  the

 -  Ganga-Cauvery  project,  when  ‘that  .pmjict:.  from,  Mysors
 Ws  taken  “up  we  can  adopt  the  suggestion’.  t  support
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 of  Shri  Mody,..  but.  it  cannot  be.  done:  in  the
 case  of  the  Cauvery  waters.

 “So  far  it  was  &  dispute  beween  Mysore
 and  Tamilnadu.  After  listening  to  Mr.

 Stephen  one  will  see  that  now  Kerala  has
 come  in...  If  it  is  kept  pending  for  some
 more  time,  may  be  Goa,  Pondicherry: and
 other  States  may  also  come  in.  So,  it  is
 in  our  own  interests  to  settle  it  earty.

 After  all,  what  is  it  that  we  are  quarre-
 ling  about  ?  We  are  all  living  in  India,  If
 a  little  more  of  water  goes  to  Tamilnadu,
 why  should  we  as  Indians  quarre{  about  it
 as  if  Pakistan  is  taking  our  waiers.  We  are
 all  Indians.  Let  us  be  generous  and  reason-
 able  between  ourselves.

 Some  reference  has  been  made  to  the
 Governor.  It  is  said  that  he  is  making  or
 creating  more  trouble  by  issuing  statements
 and  ail  that.  Ina  way,  be  may  be  reason-
 able  also  in  what  he  says.  We  want  that
 the  projects  should  be  stopped  till  the
 popular  government  comes.  Why  not  you
 wait  for.some  time  till  the  populsr  govern-
 ment  is  establishcd  in  Mysore  State.  The
 same  argument  which  the  Governor  is
 putting  up  can  be  put  against  him  also,

 Let  us  remember  that  we  are  all  Indians,
 Even  if  you  give  a  litte  more  to  Tamilnadu,
 it  will  not  harm  you.  If  you  people  wish
 you  can  come  to  Tamiinadu;  we  will  give
 you  land.  Therefore,  I  appeal  to  all  my
 friends  to  96  reasunable  and  gencrous  in  this
 matter  and  not  to  take  such  a  rigid  altitue.
 Let  us  settle  it  peacefully.

 tt  is  high  time  that  we  thought.  of
 some  independent  body  to  settle  alf  the
 Gisputes  of  inter-state  metier,  whether  water
 territory  or  any  other  items.  ht  should  be
 body  with  a  dictatorial  power  so  ‘that  ‘no
 body  could  question  its  decision,  Such  a
 new  body  should  be.  created.  I  hope  the
 government  and  the  Prime  Minister  would
 give  thought  to  she  creation  of  such  body
 to  settic:  inter-State  disputes,  It.  should.  be
 an  independent  autonomous  dody  with:  full
 powers  to  settle  all  disputes,  .
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 House

 In  ithe  recent  mid-term  election,  the
 people  of  Mysore  have  given  their  full

 support  to  the  Congress  headed  by  Shrimati
 Indira  Gandhi,  This  is  evident  by  the  fact
 that  ip  ail  the  27  seats.  persons  belonging  to
 Congress  (R)  have  been  elccted  to  the  Lok
 Sabha.  People  of  Mysore  have  great  hope
 and  they  look  forward  io  brighter  days
 ahead

 Mr.  ‘Chairman,  the  present  State  of

 Mysore  comprises  Hyderabad  Karnataka,
 Bombay  Karnataka  and  Mysore  Karnataka,
 In  the  Hyderabad  Karnataka  of  Mysore,
 near  Tungabhadra  Canai,  there  is  seepage
 and  nearly  20,000  acres  of  land  have  become
 uncultevable,  The  farmers  are  unable  to
 decide  as  to  what  to  do  with  the  land:  =  I,
 therefore,  urge  the  Government  to  take
 immediate  steps  to  see  that  the  land  becomes
 cultivable,

 Secondly,  farmers  are  not  getting  fair
 price  for  the  sugar  cane,  although  the  price
 has  been  fixed  by  the  Gcvernment,

 Thirdly,  in  1927,  a  survey  was  con-
 ducted  to  lay  a  railway  line  connccting  Wadi
 and  Gadag  and  again  in  4957,  another  survey
 was  conducted  for  this  purpose.  We  do  not
 know  what  happened  to  theve  survey  reports,
 In  the  interior  of  Raichur,  there  is  acute
 necessity  for  railway  link.  I  urge  the

 ‘Government  to  take  suitable  steps  to
 provide  the  necessary  railway  connection,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Mr.  Chairman,  Sir,  lam  thank-
 ful  to  ail  the  hon  Members  who  have  taken
 part  in  the  discussion  cn  the  Mysore  budget.
 It  is  true  that  the  whole  discussion  .on  -the  |
 budget  estimate  has  turned  on  the  now
 Cauvery  water.  dispute,

 Before  F-come  to  that,  ]  wonld  like  to
 place  before  the  House  some  salient  feaiures
 at  least  J  should  put  the  salient  features  of
 the  Budget  before  the  House

 Mr,  Chairman,  Sir,  while  giving’
 _  my  full  support  to  the  Mysore  Budget,  I
 _  would  Hke  to  place  8  few  facts  before  the

 there  is  a  provision  of  Rs,
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 The  House  is  aware  of  the  circumstances:  -
 “in  which  this  budget  is  being  placed  before

 this  House.  I  am  sure  that  the  House  will
 join  with  me  in  wishing  that  before  long
 Mysore  will  have  a  popular  government  in-
 which  most.  of  their  problems  could  be.
 discussed

 The  revised  budget  estimates  for  |97I-72
 on  the  revenue  account  has  a  surplus  of
 Rs.  7.78  crores,  The  earlier  expectation:
 of  a  deficit  of  Rs.  2.88  crores  has  been
 remedicd  by  certain  improvements  made,
 Atout  8.52  crores  have  been  raised  by  the
 State  out  of  which  Rs,  2.23  crores  has  come
 to  them  as  a  result  of  devolution  from  the
 Centre,  better  collections  and  various  other
 measures  that  the  State  Government  has
 taken,  Under  capital  expenditure  there  is_
 a  slight  marginal  increase.

 There  is  an  overall  deficit  of
 Rs,  5.72  ercres.  While  steps  have  been
 taken  to  straighten  out  the  State’s  financial
 position,  the  position  is  such  that  it  calls
 for  ceriain  remedial  measures  for  some
 basic  problem  of  the  State.

 As  regards  the  Plan  outlay,  the  budget
 has  a  provision  of  Rs.  72.25  crores  and  the
 State  itself  has  mobilised  additions!
 resources  Of  Rs.  2.5  crores  by  rationaliaa-
 tion  and  revition  electricity  tariff  in
 accordance  with  the  recommedations  of  the
 tariff  committe  which  has  gone  into  this
 question,

 की  terms  of.  rural  works  programme,
 3.68  crores

 for  Central  schemes  of  rural  works  pro-
 gramme  and  the  total:  outlay  on  these
 works  in  the  Fourth  Plan  period  is  estimated
 at  Rs,  'S  crores.  During  1970-74  the
 expenditure  is  of  the:  order  of  Rea,
 4.46  crores,  The  budget  provision  also
 contains  schemes  amounting  to  Rs.
 2,38.  crores.  in  relation  to  the.  crash
 Programme  for  sural  employment.  Under  —

 this  scheme  programmes.  for  2  diatricts  -
 have  been  sanctiond  by  the  Government  of
 India  wad  schemes  for  seven  more  districts,

 ;

 are  yet  to  be  approved,
 an

 In  the  field’  of  cooperatives  te
 advaniage  of  the  Reserve”
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 ‘in'the  cooperative  sector,  a  provision  of
 ‘Re,  45  crores  has  been  made  for  invest-

 ment  in  the  share.  capital  of  cooperative
 ‘institutions.  As  a  result  of  thie  strenghthen-
 ing  of  the  share  canital  of  these  institutions,
 the  amount  of  loans  advanced  by  primary
 societies  was  Rs,  3445  crores  and  medium-
 term  and  short-term  loans  are  expected  to

 Rs.  38.50  crores.  The  district  central!
 cooperative  ‘banks  have  advanced  to  the
 primary  societies  loans  aggregating
 Rs.  75  crores  on  30:h  June,  970  and  it  is
 expected  to  be  over  Rs.  I00  crores  as  on
 30th  June,  1972.

 Under  rural  water  supply,  during  1970-71
 the  Government  has  sanctioned  273  schemes
 estimate  to  cost  Rs.  2.46  crores.  This  is
 in  addition  to  867  schemes  sanctioned
 duting  the  previous  year  at  an  estimated
 cost  of  Rs.  8.5l  crores.  Ino  addition  to  this
 prograiime  the  State  Government  have
 taken  up  UNICEF  aid  programme  for  select
 villages.  1,038  villages  are  likely  to  be
 benefited  at  a  cost  of  Rs.  5  crores,

 Under  urban  water  supply,  schemes
 costing  Rs,  25  crores  covering  urban  munici-
 pal  corporations  have  been  approved.  These
 are  some  of  the  major  features  of  the  budget
 provisions.

 In  relation  to  land  =  reforms,  the
 Government  of  India  persuaded  the  Srate
 Government.to  have  a  Land  Reform  Act  in
 relation  to  the  new  thinking  of  the  Govern-
 ment.of  India.  These  suggestions  have  been
 incorporated  in  a  draft  Bill  and  is  being  sent
 to  the  Government  of  India  which  will  be
 placed  before  the  Consultative  Committee  of
 Partiament  for  its  consideration.

 Shri  Krishnappa  mentioned  about  solving
 the  problems  of  a  growing  city  like
 Bangalore,  the  problems  of  slums  and  other
 problems  which  are  germane  to  a  growing
 metropolitan  city.  In  this  connection,  the
 Finance  Minister  during  the  Budgst  speech
 had  mentioned  that  if  there  is  any  viable
 scheme  like  the  Calcutta  Slum  Clearance
 acheme  and  various  other  schemes  in  any
 big  city,  it  will  be  considered  on.  its  merits
 and,  1  think,  the  State  Government.  will
 work  out  a  scheme  for  the  solution  of  these
 problems  of  Bangalore.
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 India,

 The  major  debaje  has  béen  on  the
 Carvery  waters  dispute.  I  wish  9  subnilt™’:
 that  in  ‘this  Budget  what  has  ‘been  taken
 account  of  is  a  statement  of  fact,  Tho  |
 hon,  Members  are  aware  that  the  provision
 has  been  made  on  the  non:  Plan  side  as  far
 as  certain.  works  in  the  Cauvery  basin  are
 concerned.  The  provision  of  Rs,  7.2  crores:
 is  on  the  non-plan  side.  Itis  not  @  grant
 which  has  been  made  by  the  Government’  of

 lt  is  not  on  ihe  Plan  side.  है 14  is  on
 the  non-Plan  side.  This  statement  takes
 note  of  a  fact  that  a  continuing  expenditure
 has  been  included  as  for  as  the  Cauvery
 basin  is  concerned,

 SHRI  SEZHIYAN  :  Those  works  were
 not  cleared  by  the  Central  Government  or
 by  the  Planning  Commission.  But  they
 were  being  executed  by  the  State  Govern-
 ment,  Now  that  the  Central  Government
 has  assumed  responsibility,  is  it  going  to
 allow  certain  works  which  have  not  been
 cleared  by  them  ?

 SHRI  K.R.  GANESH;  Although  the
 Central  Government  has  assumed  re-
 sponsibility,  thers  is  a  State  Government
 and  the  bulk  of  this  Budgct  has  been
 prepared  by  the  former  State  Government.
 The  position  is  that  it  is  a  statement  of  fact
 because  an  expenditure  had  been  incurred
 last  year  and  the  expenditure  is  continuing.
 ft  ison  the  non-pian  side,  No  grant  or
 no  allocation  has  been  made.  No  provision
 fhas  been  made  by  the  Government  of  India
 as  far  as  the  Plan  side  is  concerned.  The
 Government  is  net  committed.  As  far  as
 this  particular  position  is  concerned,  it  is  a
 statement  of  fact.  That  is  why  in  this
 statement  itself  we  have  said:

 “The  Budget  includes  a  provision  of
 ड  7.t2  crores  as  non-Pian  expenditure
 on  certain  itrigation  schemes  in  the
 Cauvery  basin  which  have  been  continued
 from  iast  year.  The  Mysore  Govern-
 ment  has  been  pressing  for  sometime
 ‘for  inclusion  of  the  scehmes  in  the  State
 Plan.  As  the  House  is  aware,  these  are
 the  schemes  which  are  under  dispute
 and  discussions  are“currently  being  ‘held
 with  the  Goverpments  of  Temil  Nadu
 and  Mysore  ia  ihis  regard,"

 SHRI  M.  KALYANASUNDARAM
 ‘Whatever  the  hon,.  Minister:  says,  if
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 Budgetis  approved  by  this  House,  if  the
 expenditure  is  also  approved  by  this  House,
 awill  it  not  by  implication  enable  the  Govern-
 mient  of  Mysore  to  say  that  these  things
 have  been  sanctioned  by  Pariiament  itself  7

 SHRI  K.  R.  GANESH  :  As  I  tried  to
 explain,  this  provision  of  Rs,  VAL  crores
 which  the  Mysore  Government  has  made
 on  the  non-Plan  side  is  a  continuing
 expenditure.  it  is  a  statement  of  fact
 which  is  being  made  as  far  as  this  is
 concerned

 SHRI  M,  KALYANASUNDARAM  :
 Will  it  not  amount.to  a  judgment  on  the
 dispute  belween  the  two  Siates?  Can
 you  categorically  say  about  that  ?

 SHRI  K.  R.  GANFSH  :  We  have
 stated  here  itself  this  thing  ;

 “The  Mysore  Government  have
 been  pressing  for  sametime  past
 for  inclusion  of  these  schemes
 inthe  State  Pian.  As  the  House
 is  aware,  these  are  the  schemes
 which  are  under  dispute  and
 discussions  ate  currently  being
 held  with  the  Governments  of
 Tamil  Nadu  and  Mysore  in  this
 regard.”*

 SHRI  K.  MANOHARAN:  In  case  it
 is  diverted,  have  you  got  any  machinery  to
 siop  ic  2

 SHRI  K.  R.  GANESH:  This  is  a
 statement  of  fact  we  are  making.  No  body
 can  go  back  from  the  statement  which  is
 made  here.

 AN  HON.  MEMBER  :  This  statement
 will  not  aker  the  position,

 SHRI  K.R.  GANESH:  As  far  as  the
 position  of  the  Government  of  India  in

 d  to  this  dispute  is  concerned,  the
 other-day  there  was  a  call  attention  motion
 and  the  Minister  of  Irrigation  &  Power
 haa  stated  the  stand  of  the  Government
 Only  ia  fo-day’s  Press,  reports  are  there
 that  the  Frime  Minister  bas  written  to.  the
 Chief  ‘Minister  of  Tamil  Nadu  for  ‘a  discus:
 tion  an  this.  question,

 parties

 But  the  fact  remains
 that:  ages  (here  idca..popalar  government

 ‘
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 SHRI  K.  MANOHARAN  :  What  do
 you  mean  by  ‘popular  government’  ?

 SHRI  K.  R.  GANESH:  a  itis  very
 “difficutt  for  the  Centre  or  for  the  Governor
 of  Mysore  to  commit.  The  argument  that
 has  bsen  advanced  by  hon.  members  on  the
 other  side.

 AN  HON,  MEMBER  :  By  both  sides.

 SHRI  K.  R.  GANESH  a  that  since
 the  Centre  can  intervene  in  the  matter  and
 since  the  Government  is  there  and  since
 in  the  centre  there  isa  government  of  a
 great’  majority,  it  can  bring  about  a
 decision.

 SHRI  DHANDAPANI  (Dharapuram)  :
 Is  the  Government  in  favour  of  referring
 the  dispute  to  a  Tribunal  or  pot  ?

 SHRI  K.  R.  GANESH:  It  has  been
 stated  by  the  Prime  Minister,  it  has  been
 stated  by  the  Irrigation  Minister  and  I  can-
 not  say  snything  more  on  that.

 SHRI  R.  P.  ULAGANAMBI  (Vellore)  :
 What  about  stopping  the  construction  of
 projects  which  are  going  on  ?

 SHRI  K.  R.  GANESH:  There  are
 certain  realities.  wish  to  answer  some
 of  the  very  serious  accusations  against  the
 Central  Government  that  the  Central
 Government  is  aot  doing  anything.  Since
 Mysore  is  under  President’s  rule  the  Central
 Government  is  not  intervening  ia  solving
 this  problem.  Sir,  there  are  certain  reali-
 ties  of  our  pothical  life.  There  are  cortain
 realities  of  our  constitutional  fife  also.
 Now,  it  is  not  possible  for  us,  within  the
 framework  of  these  realities,  within  the
 framework  of  these  compulsions,  to  go  over
 the  head.  of  popular  representatives  of
 Mysore  and  solve  these  problems.  I  can
 only  wish  that  @  popular  goverdment.in-

 :  Mysore”  is  formed  soon  and  throygh  the
 efforts  that  are  being  made  now  bythe
 Irrigation  Minister  who  is  calling  all  the

 together:  and  the  appest  that  has
 been  istued  by  the  Prime  Minister,  that  a.
 proper  climate  is  created  aad  this  issue  bet-
 ween  the  two  States,  not  only:  seighbouriag  oo
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 ok
 [Shri  K.  R.  Ganesh)

 Shere  is  one  thing.  Normally,  I  am
 4 not'in  the  habit  of  straying  away  from  the

 _  abject,  A  reference  was  made  by  one.  bon,
 _amember  that  our  engineers  are  trying  to

 dink  the  Ganga  with  the  Cauvery.  The
 greatest  poet  of  Tamil  Nadu,  the  greatest

 bard  of  the  Tamil  Nadu  and  one  of  the
 gteatest.  revolutionary  poets  of  this  country,
 in  one  of  his  finest  poems...

 SHRI  K.  MANOHARAN  :  Certainly
 -  you  have  become  postic.

 |  SHRI  K.R,  GANESH  fees  bas  written
 about  a  damsel,  a  Tami!  damsel  sitting  on
 the  banks  of  the  Cauvery,  failing  in  love
 with  @  north  Indian  boy  sitting  on  the

 ‘banks  of  the  Ganga...

 SHRI  M.  V.  KRISHNAPPA  :  Mysore
 cannot  get  that  privilege  as  Mysore  is

 ‘3000  ft,  above  sea  level.  They  will  only  get
 that  privilege.  They  cannot  bring  the
 Gangs  to  Mysore,

 SHRI  G,  VISWANATHAN:  Let  me
 eefrect  ‘the  hon.  Minister.  According  to

 the  poem,  it  is  a  damsel  from  Kerala.

 SHRI  S.M.  BANERJEE  (Kanpur):  It
 ‘is  a  damsel  from  Kanpur,  Sir.

 SHRI  K.  R.  GANESH:  This  was  the
 perception  and  conception  of  a  very  great
 poct  of  this  country  who  thought  of  the
 integration  of  this  country  and  in  terms  of

 “these  two  rivers  which  mean  so  much  to
 the  life  of  the  people  and  culture  of  this
 country  and  to  the  yasious  other  heriteges
 which  this  country  has  become  bequeathed

 “with.

 £8.00  brs.

 There  is  one  more  point  which  I  would
 like  to  clarify.  Shri  Krishnappa  has  stated

 that  the  loan  repayments  and  interest  .  pay-
 ments  by  Mysore  to  Centre  exceed  loans
 to  it  by.  the  Centre,  I  would  like  to  clarify
 the  position  agd  say  that  losa  repayments
 by  Mysore  this  year  to  Centre  are  estimated
 #६  Rs  45.74  crores,  agrinat  Re,  51  crores,

 “expected  to  be  received  by  the  States
 Government  from  the  Centre,  Interest

 “  Payments.  are  taken.  into  account  by.  the
 oo
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 ‘Finance  Commission  -  in.  its  scheme.  oof
 ‘devolution.  The  Mysote  Government.  ॥8
 potting  Ra,  cy  crores  by  way  of

 ‘share  of  taxes  and  statutory  grants  this.
 year,  Thus  transfers  fron:  the  State  do.  act
 exceed  the  transfer  from  the  Centre.  The
 State  Government  will  also  get  Plan.  grants
 of  Rs,  0.38  crores  this  year

 With  these  words;  I  commend  this
 Budget  to  the  House  for  acceptance.

 MR,  CHAIRMAN:  There  are  Cut
 Motions  Nos,  i,  2  and  3,  standing  in  the
 name  Shri  8S.  Radhakrishnan.  Shali  I  put
 them  together  to  the  vote  of  the  House  7

 SHRI  5.  RADHAKRISHNAN  :  Kindly
 put  Cut  Motions  No.  2  to  the  voile  of  the
 House  separately.

 MR.  CHAIRMAN  :  All  right.  I  will
 now  put  Cut  Motion  No.  |  to  the  vote  of
 the  House.

 The  Cut  motion  No.  २  was  put
 and  ne  gaiived.

 MR,  CHAIRMAN:  1  will  sow  put
 Cut  Motion  No,  2  to  the  vote  of  the  House.

 The  Cut  motion  No.  2  was  put
 and  negatived

 MR.  CHAIRMAN  ;  |  will  now  put
 Cut  Motion  No.  3  to  the  vote  of  the  House,

 The  Cut  Motion  No.  3  was  put
 and  ne  gatived.

 MR:  CHAIRMAN:  Cut  Motions
 No,  4  and  No,  5  ase  standing  in  the  name
 of  Shri  Balmthaodsyutham.  Shall  4  put
 them  together  T

 SHRI  BALATHANDAYUTHAM  :  Cut
 Motion  No.5  may  be  put  separately

 MR,  CHAIRMAN:  All  right.
 ‘Bow  put  Cat  Motion:  No.  4.4०  the  vo  of
 ‘the  House
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 MR,  CHAIRMAN  :  I  will  now  put
 “Cut  Motion  No,  5  to  the  vote  of  the  House.

 The  question  is:

 "That  the  Demand  under  the  Head  9.
 Capital  Outlay  om  Lrrigation,  Navigation,
 ---Bmbankment.  and  .  Drainage  works

 (Commercial)  be  reduced  to  Re,  i Pad

 {Provision  of  Rs,  TAZ  crores  on
 certain  irrigation  schemes  is  the

 Cauvery  basin  which  are  under  dispute

 “Nadu  and  Mysore,  on

 Let  the  lobby  be  cleared.

 The  Lok  Sabha  divided  :

 {Division  No.  I4]  {18.00  bral

 AYES

 Alagesan,  Shri

 Balathandayutham,  Shri

 Banerjee,  Shri  s.  M.
 Bhattacharyya,  Shri  Dinen

 Bhuvarahan,  Shri

 Brahman,  Shri  Rattanial

 Chatterjee,  Shri  Somaath

 *Chaturvedi,  Shri  ४.  L.

 Chinnaraji,  Shri  C.  K.

 Deiveckan,  Shri

 Dbandapani,  Shri

 Gbosh,  Shrimati  Bibha

 7  Gopal,  Shri  K.

 Gowder,  Shri  J.  M,
 Halder,  Shri  Krishna

 Hazra,  Shri  Manoranjan
 Joarder,  Shri  Dinesh

 Kalyanasuadaram,  Shri  M,,

 Kethamethe,  Shri  M.

 Lakebminarayonan,  Shri

 -  .  Lakshmanaa,  Shai  श  8

 Subravelu,  Shri

 Swaminathan,  Shri  R.  V.
 Ulaganambi,  Shri  R.  P.
 veeriah,  Shri  K,

 viswanathaa,  Shri  G.

 NOES

 Ahirwar,  Shri  Nathu  Ram

 Ahmed,  Shri  F.  A.
 Ambesh,  Shri

 Barman,  Shri  R.  N,

 Basappa,  Shri  K,

 Basumatasi,  Shri  D.
 Chandre  Gowda,  Shri

 Chavan,  Shri  yeshwantrac

 Chawla,  Shri  A.  N,

 Chhotey  Lai,  छह

 Choudhary,  Shri  8;  B

 Daschowdhury,  Shri  B.  KL
 Deo,  Shri  ss  N,  Singh  -
 Deshmukh,  Shri  Shivaji  Rao  §
 Dbamankar,  Shri.

 Doda,  Shri  Hirata

 Ganesh,  Shri  K.  R

 '
 Gill,  Shri  Mohinder  Singh
 Gokhale,  Shri  H.  RB,

 /skaque,  Shri  ALK,



 Jaffer  Shariff,  Shei  c.  K.

 Jagjivan  Ram,  Sbri

 Jitendra  Prasad,  Shei
 Kahandole,  Shri  2.  M.

 Kailas,  Dr

 Kamla  Kumari,  Kumati

 Kavde,  Shri  B.  R,

 Kotoki,  Shri  Litadhar

 Krishnan,  Shri  G.  ४.

 Krishnappa,  Sbri  M.  द

 Kureel,  Shri  B.  N.

 Lakkappa,  Shri  K.
 Mahata,  Shri  dD.  N.

 Matianna,  Sbri  K.

 Manda!,  Shri  Yamuna  Prasad

 Naik,  Shri  B.  V.

 Oraon,  shri  Tuna

 Painuli,  Shri  Paripoornanand

 Pant,  Shri  K.  ८.

 Partap  Singh,  Shri

 Raj  Bahadur,  Shri
 Ram  Swarup,  Shri

 Rana,  Shri  M.  B.

 Rao,  Dr.  V.  K.  R.  Varadaraja

 Reddy,  Shri  K.  K.  Rami

 Reddy,  Shri  Pp.  Narasimha
 Sadhu  Ram,  Shri

 Samanta,  Shri  8.  C.

 Sarkar,  Shri  S,  K.

 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.

 Shastei,  Shri  Shivpujan

 Shenoy,  Shri  P.  R.

 Shetty,  Shri  K.  K

 Shivappa,  Shri  N

 Siddhesbwar  Prasad,  Shri

 Sokhi,  Shri  Swaran  Singh

 Suryanarayana  Shri  K.  है
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 '  Swamy  Shri  Sidramesbwar
 Swaran  Singh,  Shri

 Vekaria,  Shri

 Vikal,  Shri  R.  ८.

 MR.  CHAIRMAN  :  The  result*  of  the:
 division  is  :

 Ayes  37  ;  Noes  nn

 The  motion  was  nepatived.

 MR.  CHAIRMAN:  Now,  I  shall  pat
 cut  mations  Nos,  6  to  11  together  to  vote.

 SHRI  0,  VISWANATHAN  :  [  request
 that  cut  motion  No.  ॥॥  may  be  put  to  vote
 separately.

 MR.  CHAIRMAN:  So,  I  shall  now
 put  cut  motions  Nos.  6,  7,  8,  9  and  !0to  the
 vote  of  the  House.

 The  Cut  motions  Nos.  6  to  70  were
 put  and  negatived.

 MR.  CHAIRMAN  :  I  shall  now  put
 cut  motion  No.  I!  to  vote.  The  question
 is;

 "That  the  Demand  under  the  Head
 99,  Capital  Outlay  on  Irrigation,
 Navigation,  Embankment.and  Drainage
 Works  (Commercial)  be  reduced  by
 Re.  100.""

 [Need  to  refer  the  Cauvery  river  water
 dispute  to  a  Tribunal  under  the  Inter-
 State  Water  Disputes  Act,  I956,  yy

 Let  the  Lobby  be  cleared,

 SHRI  6,  VISWANATHAN  ;  tis.  for
 referring  it  to  a  tribunal,  So,  Government
 must  accept  this.

 MR,  CHAIRMAN  :  Sinos  ‘the  doors
 are  already  closed,  I  think......

 “The  following  members  leo  recorded  their  votes  —  |  5६  Saye

 Ayes:  Satveshri  Mohammad  ‘tamail,  Vijay  Pal  Singh  and  SP  Bhattacharyy.

 .  Noes
 :  Sarvasbri  P.  Ankiriecds  Presada  ‘Reo,  Pattabhi  Rama  Reo,  Priya,  Renjan  Des

 oy  Muasi,  के.  L.  Chaturvedi,  Nagsswara  Rao,  U  onikrishngs.&



 -  ‘before  a  tribunal

 :
 m9  Mysore  Budget—~

 “-\\  “SHRIG,  VISWANATHAN  :  ‘Let  them
 De  opensd  aysin,  because  some  Members

 may  be  outside  and  msy  want  to  come  in

 MR.  CHAIRMAN  ;  All  right.

 SHRI.G.  VISWANATHAN  :  This
 only  for  referring  it  to  a  tribunal.  Govern-
 ment  must  accept  it,  They  should  not  take
 &  partisan  attitude  in  this  matter.

 ‘MR,  CHAIRMAN  :  I  find  that  cut
 motion  No.  2  has  already  been  negatived.
 And.  cut  motion  No.  !!  is  the  same.  as  cut
 motion  No,  2,  So,  it  is  barred.  It  cannot
 be  put  to  vote.

 SHRI  5.  VISWANATHAN  ;  The  other
 hon.  Member  might  not  have  pressed  it  for
 a  division,  but  I  am  pressing  it.

 SHRI  $s.  M.  BANERJEE  :  I  riseon  a
 point  of  order.  My  point  of  order  is  this.
 There  may  be  two  identical  cut  motions.
 One  of  them  may  not  be  pressed.  For
 instance,  Shri  Radhakrishnan  may  not
 have  pressed  his  cut  motion.

 MR.  CHAIRMAN:  Let  the  kon.
 Member  quote  the  rule  under  which  he  is
 raising  the  point  of  order.

 SHRI  Ss.
 rule  376.

 M,  BANERJEB;:  It  is

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 SURIMATI  INDIRA  GANDHI  +:  |  am

 nly  appealing  to  the  hon.  member,  We
 are  already  committed  to  put  this  matter

 any  other  way.

 SHRI  K.  MANOHARAM;  How  tong.
 will  dt  take  ?

 SHRIMAT!  INDIRA.  GANDHI:  As.
 “toon.  as  possible,  Bur  we  cannot  accept

 the  cut  motion

 if  we  cannot.  settie  it  in.
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 MR.  CHAIRMAN:  The  rule  Shri
 Banerjee  quoted,  rule  376,  लै०65  not  apply
 here,  The  relevant  rule  is  338  which  says  ;

 “A  motion  sball  not  raise  a  ques-
 tion.  substantially  identical  with
 one’  which  the  House  has  given  a.
 decision  in  the  same  session.”

 so  I  am  not  allowing  it.

 SHRI  S.M.  BANERJEB:  Under  rule
 376,  ्  any  time  I  can  raise  a  point  of  order.
 There  are  two  identical  motions,  He  has
 not  pressed  the  first  to  a  division.  I  would
 have  understood  your  siand  if  he  had  done
 0,  Since  he  did  not  press  it,  it  is  open
 to  me  to  press  my  motion  for  a  division.

 MR.  CHAIRMAN  :  If  it  is  ‘identical
 it  cannot  be  pressed.  He  is  debarred  from
 pressing  it,

 SHRI  0.  VISWANATHAN  :  In  view
 of  the  assurance  given  by  the  Prime
 Minister,  I  withdraw  the  cut  motion,

 MR.  CHAIRMAN:  It  cannot  be.
 withdrawn,  It.is  already  barred.  It  will
 not  be  put  to  vote,

 The  question  is  5

 “That  the  respective  sum  not
 exceeding  the  amounts  shown  in
 the  third  column  of  the  Order
 Paper  be  granted  to  the  President
 out  of  the  consolidated  Fund  of
 the  State  of  Mysore  to  complete
 the  sums  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3st  day  of  March  1972,  in
 respect  of  the  following  demands
 entered  in  the  second  column
 thereof  Demands  Nos.  |  to
 18  20.  to  27,  29,  30,  308,  3!
 SIA,  32  to  48,  50,  50A  and  5  to
 34

 The  motion  नाउ  adopted.

 8.5  hee

 The.  Lok.  Sabha’  then  adjourned  till
 Eleven. of  the  Glock  on.  Friday,  July  23.
 i97I)  Srovaya'l,  7600  Saka


